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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 13, 1977/Agraha-
yana 22, 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chuir]
ORAL ANSWERS TO QUESTIONS
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qr @ &1 w13 Qe TwameA &
fot ax Faww & F9 A& )
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ZqWTT AT BN WX g FW
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st Taw W omeAw  AeRd,
W gw@mE @ gfe ¥ AT WEw
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SerE waeg ¥ fawada R 7
T A # ogdEw  WEIE AW
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99 BT 4T, FT TWH Ak § Hev
NN ® JeEy F? @ wEw ¥
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T &9 U &7 gfe § @
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g9 2 AT q@ma & wwE &
#o agd fresr gwm 3 oA
HA Y MR g gY AU A
tﬁag—«rrtﬁram%amwm%qt
ey w3 ?

Sto Wy XUIAA @ HTFAY, AW
T J 3§ I AT FT FE G
T g fox W & qamAr e §
fe za 3 arsw FT Al aF qAAw

TEogE g

st RT wWEE : WA WEIET,
gt ey mErate wear & fw faed
gT zemHl & ay § g faw
gfee § \ amarama & amadl 71 gfee &
wex s3w fgrgeaw ® @y SATEw
frwzr gar &, wfaxw gfee & oY
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weawaw T A1 qEs sarer fawgr gEr
qAT AT &, FAT IH WIW A AGA-
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X ATEA 9T S w«m &7 g AfEA
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AEi Y, S9% At A & FT &Y
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fres go zamsf & fqg g% o«
#w @ g 3 frEwr & el
q FTF AT § !
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Wwa ¥ fawrg Y gfee & meg oW
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ST F wK @ e & W F
OeE W ¥ g § w W OF
famrg @l gor & Wz R @
¥ § wg wTE AT AR 12
fpiaeT & Sgter W@ AR A
JAT 1 odY graw H, fer o &
JAATT  WIEQ FT FAAT ATRAT §
f& 28 WF wTEAl #1 @1 9% W T
@ § I8 s fred gu zwel
FE o 37 sz & fag @y
Fifam § 5 confaer sfaww & sifeg
fagmr od@mwa € I9F AR 9
BT EHEH &1 &L

MR, SPEAKER: Question No. 387.

'SHRI K. LAKKAPPA: As the pro-
cedure should not be wrong, I want (o
bring to your notice rule 41 (Z)(xiv)
which says that it shall not ordinarily
ask fcr information on matters of past
history. Thig question 1is regarding
complaints about the last genera] elec-
tion. It is also vague. Please see how
it has been framed:. It asks for “the
toial pumber of complaints (Statewise)
received’”. On what subject? Nothing
has been said in the aquestion. So it
ig no: precise. Therefore, it may be
held over and reconsidered.

MR. SPEAKER: There is no peint

of order. It is in accordance with the
rules,
Complaints Received during Lok

Sabha Elections, 1977

*¥387. SERI WANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
fo lay a statement showing:

(a) the total number of complaints
(Statewise) received in the last Gene-
ral Elections of Lok Sabha held in
March, 1977;

(b) what were the major complaints
made during that period and what ac-
tion hag been taken by the Govern-
ment thereon;

(c) the details of the complaints.

received by the Election Commission
or the Government for wunnecessary
interference of the Government for
misusing the Government machinery
and its funds, pressurising the Gov-
ernment Officers etc. during the elec-
tions; and

(d) what action has been taken on
it?

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d). The
required information is being collected
and will be laid on the Table of the
House.

N waT AW T T AR
@ g & @ www wEmw

1
gC & I9 FHr FEacq wWiE oY
e .

AT ®
T A & fat & ager
T A7 W SR see Sfeefag
qfoqer ot Tgedt 7f o | gEd a7
T #31 W ar F g9 /@ W
Wy & fag maw fgsgaw Qo
AT goFmA Gdewa F @il | ®
fesgamr dgemr Fom o wRY
q@w FAT  FgamE fw oS oww
g AT T g WU FAT ST
g f& o 39 faA qga  @ww fea
TATAT SEHT W WTT ZqF wmIfAd
FOT AT Arwce Heq Fr ofomr
FIAT TE oY IW 9T AT qAfgEIT
F& 7 g @ quE G6r 7 o
F At H A1 sgEedr v Y

IF a7 A w1q gAfaEe FX @ & 7

MR. SPEAKER: How does it arise
out of this question?

SHRI KANWAR LAL GUPTA: There
were certain complaints made during
the elections regarding corrupt prac-
tices, and the definition of corrupt
praciice has been changed. That is
why I want to know his views about
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the amendments made in that Act re- for me to decide. He is within his

garding corrupt practice, so that such
complaints may not be made later on
or some action may be taken.

MR, SPEAKER: That is a long way
away from the question.

Nt af=w waw @R § A
I F FATT 1 3TF GAH I §
N I wiwgg 7z g 5 sdam
AN HYTHET T 1975 AT IH
g ar o tow 7 e sfefew &
arR ¥ aga TP Hwwa Qi
thee ¥ fFu w0 F I9F IR H
TE O RE! 99 FMA F AR A
g faam #x @ g, sEE
foie #37 & I 7 fau9e FT @Y
g AR & wamwar § f5 aga wWiw
% faug g mwaw 7 ¥ faan
AT |

MR FI® AW WA
WEIa, #AT "gRg A 3F & FEl &,
# g aurE [T FTEAT § A T
wATHE UFT THT Iq& 10U F GgAT
gq™ Har Siag W agi ot 4g
AT g FE S gEAr oY,
@ AU @O ogAw yg & fw o
TEAde A AMA & fAmgs &
TR F A qw agd i fowad
et & o ag fwad Fad
gAEma & faA ® o mmh,
AT & AGY g FHIWA F gHA
WY, fam s<o ww= A, gfw iy
T TR A7 WY A R AIAL
F1 oA fwar ag SgHedr  adsy
| HTIEF ATHA WT T

SHRI K. LAKKAPPA: 1 take excep-
tion to this. How is it relevant to the
Question? He is bringing in all sorts
of things, charges and other things.

MR. SPEAKER: 1 am f{ollowing it.
If it is irrelevant I will say so. It is

limits.

Nt da ww A ;. § Hay
TWew & ag qe W g fF
Tade W w1 fasgs g,
IgFr fusmd woe g @,
AR IEF I Mg FHwT F qrad
WY W fafes =9 § o gy
g fomd shwehy zfeo o), aww
e wY fammr Ao wEw A wOd
THPE F A ® aet ¥ fam
IR #oq oo @@ wdEd
F ogE@EE fFar 0 @1 & SAAT
Wga g fF g wwWiEd &0
TETWW F gl-—Sqgd U qg Al
a1 f& FAT &1 TRIWA § «@graAT
ST g #@T WIFTY THE are ®

faame &3 ..
(Interruptions)

SHRI K. LAKKAFPA: How is it
relevant?

MR, SPEAKER: Please read the
Question; then, you say it.

SHRI K. LAKKAPPA: Why do you
ailow him so much time 10 put a
supplementary.

MR. SPEAKER: It is for me to see.
You are disturbing the whole House.

SHRI K. LAKKAPPA: You should
regulate the proceedings.

SHRI KANWAR LAL GUPTA:
There should be some remote control,
if not direct control over him.

# s wrgat g fa T wead
# fomgs 7 &, = aw A
farmad wT7E 9 WA @Y S FET
AT @9 AT & SEH A F fau
T AL W qaR F o faary 2
w 2 fF Aftm ¥ g, aew
¥ fou &t fFATeee TRfE & ST
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W1 FEET § TR @I A
TG ¥ It 2, qr gAEr  Afe
oy w2 ! F Od a@ g &
frarent & ?

=Nt wifer wew W 1977 #
ST AT §WT FT AT gATIH gAY
¥ o1 fawee orft W %8 3w
SFTT AT A FH Fed fowe § aga
R aw faa% g9 =ifew ¥ °g
TE 4, T THOEiE F @ik ¥
farms oY, 35 wfEfms aoEd
¥ fegs & fowwd s, 59
TEFT a9 U F foema o,
g w9 fowmd T FHWE )
W A qE | gHEwA FHIOH
F W ardt fakmdi 1 S A6
TR withad g § @em W
IAFHT THY FAT 9T &, ITH WY
FHCH FAM IS7 & | AT SR 3 19
# wi§ fde  wgh 9w 9%
faare fear oo, a1 SEF g
4 x5 oy feafa & fF e
H N IIT FA FI JEQ g a1 59
g7 WY faae fFar s &1 oS
AT @3 7 gEd ¥ qer fF
st e war @F F@ 0 €
THIA W A1 T G EY MT F
¢ Q6T gt g fF 9w sa @9
#F iz FW F AT %10 FT A
g ougg & qg 7

QAT TF Y9 g1 & faarqda
g, g 99 qT faae T @Y §
9T fagk 0 % aw, § awAar
g 5 s dEwr faar smom s
S %A F7 gfAAe 9T FEA H
GECIS TR g

MR. SPEAKER: No. 388-—Shri

Madhavrao Scindia.

SHRI K. LAKKAPPA: You did not
allow any supplementary questions.

MR. SPEAKER: 389—Shri Ramji Lal
Suman.

(Interruptions)

SHRI K. LAKKAPPA: How is it
that you did not allow any supple-
mentary? .

(Interruptions)

MR. SPEAKER: Do not record.
(Interruptions)

SHRI K. LAKKAPPA : **

MR. SPEAKER: I have considered
the matter.

(Interruptions)
SHRI K. LAKKAPPA : #x%

MR, SPEAKER: 1 will allow very
limited questions.

(Interruptions)

MR. SPEAKER: 1 am on my legs.
The question was how many com-
plaints are there about the elections.
The Minister's answer is that he is
going to collect the information and
will place it before the House. There-
fore, you had an opportunity to put
larger questions. WUnder the rules, a
questioner has two supplementaries. 1
have allowed only those. Otherwise
this question does not arise.

(Interruptions)

d wrasiw miyd w wer &
AT

*389. »f [AN WS AN :
T I HAT T qATT I FAT FG
.

(%) 7 9% v & & =
wEeaqel  Iwfeat wAld, 126 AU
Fo Fo THENG, 122 ¥W ARAATY

**Not recorded.
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TFSE WX 124 W9 WFH OG-
fg o |7 A 3 o o
wgaq Qfvefes e @, j’ff_:e

(@) =z Mg fawwig) wfems
&' wmr oaxEx Fmr ofefes
T # Hd2Wi F ¥ 595
aifadt & W F fag g7 WAifeal
1 o9gi OFd F gwA 9T fawx
FT )

[ Al (Mo wg oA ) ¢ (F)
ST g

(/@) moro § W@ A W
W Ay arfaal ¥ fac @ S
T gEyEE WX I FT WK
IR F fag oF ow S wfsai
AT 794l 9% 989 ¥ & ITAe"
g 9% 122 =9 afRaary oemia
124 W7 ®TE NIW CEEAT ) a0
126 WY FARHE-FIH THHT -
fear w5 490 TR EE R
W ¥ w4 § @
Aega: qfcarafas w0 §, 9%
T aga & @f @ T g
FET g0 F afedi A glaar a0
BT @A BT q4T TA Aq@ FT A
@I gu fF wrra ¥ ww i
Iy g, A el F HEQ
BEAl 9T sgaa # famre qd £

SHRI C. N. VISVANATHAN: Let
him read the answer in English also.
We have not been able to understand.
It is about Tamil Nadu Express.

MR. SPEAKER: I have no objection.
He can read the English version also.

PROF. MADHU DANDAVATE: (a)
Yes, Sir. ~

(b) Agra Cantt. is already served by
3 pairs of trains towards Madras, one
pair of trains towards Hyderab®ad and
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one pair towards Kerala for the con-
venience of passengers from Agra to
these areas. 122 Up Tamil Nadu Ex-
press 124 Up Andhra Pradesh Express
and 126 Up Karnataka-Kerala Express
have been introduced to provide fast
inter-city services and therefore, their
stoppages have 1o be confined to the
minimum mainly for operational pur-
poses. Having regard to the conveni-
ence of long distance passengers and
in view of the availability of alterna-
tive services at Agra, it is not proposed
to provide stoppages by {hese trains at
Agra Cantt.

st TR AWM gET: A
o St ¥ wAEr ¥ s Agcaqu
mfeat s ¥ AT € wwea:
AT Wt S #Y s & afagfas
Hgeq F A1 § AT F AT Har
T g ft W wEe e
FTAR ¥ F VFAT a8 9 4 F7
AR Y g9m gl
faerar & fAgew w791 W@AT §
fF 126 w9 F uwFEEE 122 W9
aframTg TREsE Wi 124 ®T STH
T uewd mfear wEr wwday &
IT7 TE F OATGAHI F AR
TEE 9T ¥ SAET g HET )
gl % T FT IR & WEAIT
Tt St w1 ;W G 2T Ageqr
Wwfeal § Sgr OFT Sar g S
¥ AR g I AT g oA K OF
fraga st st g f& 1971 M
ST & fge@ § aEmgR &0
BITHT T W FT HqIGAT AWM
F1 JAEeT Afuw &1 ww 3@ fF
HOTT F HETEY 6 9T@ 20 T &,
TWMEAH H 4 ATE 40 FATR,
FIITFEX 3,50,000, WIATH 3,90,000,
faomarer 3 @@ 40 gWX, A
3TqT™ 10 AT, WiET 1 &G 90
g, faaew 1 q/@ 20 TATT AR
T 1 A 10 AL | THH  wwTAT
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1 9/ A7 AR ¥ FH oAt weld
# W 7 Wwfear OFY g
81 "wra S oF afagrfas wEex &
W E, IO F fraw A, qgewi &
feae &

(sraT)

MR. SPEAKER: Please come to the

question.

= T W oA ogna o § arAr
arar § & @ & g6y "
g 7% &0 g ¥ ¥ wenfei
g OFr srfr § w=ifF gmra s
AHET WA F1 Q0 F@r & Faawy
aag ¥ wwmfeat o wE 9¢ TN
At 1 & wwAm WAl S @
AT =gl § & ag ¥ g §
fat %1 aog ¥ I7 B B @I
q% Wg T Wfehi # TwA FT e
AAEgHAT AE g, qgi T QY
el & #iX agFT y q ena g
& aog § svrw & T @
T Wt & 7 AT ag g0l W §
foadt & oMo wmT @ &

Slo WY TIAY : AAAIT qEA
1 ¥gr g fr rowgw A g @
ol AT §, K A STaT E, SR
aftﬁaﬁfa‘rtrzraé‘rgl arfem

% IEET &% wg o & Far W § o
15 99 oe g9 o1 § IqH 12
e Y & fomd oee AW § AR
Wasw e WY 1 T@F 9 & 9
B gl avs g W @ & B oo

o AT EA AT aral A EgeR @A
F faw 15 9 e 3N Q4T <@
g S weTT 97 Ean AR el d
wiewr, fawwr fow fem mm @
wFE 37 g F FO AW
9T A% A TEW FT hgar v
TIT B

it aﬂmgw e
trg‘mr?m g 5w aferw
ST g At feeel ¥ owiw wew,
éz'cmz,ﬁﬁﬁ:am Tw fer #i)
OF 9 H 9gAr S &Far g afee
AL | A FTE AT AE qT SqHT
T wawe g fF SEw A @nw
T | AW F AW AT IART VR
FET TE T & | & w7 fAEwT g
fr T v St wRrT & @war
FaFT F1E v wifaew wE )

yu gaq-fadgw ag & frafz
W g W gfee § ¥@ av ag wfsat
AMGT § FeeTTE &1 QA S
g aft =6 R @y &, A
AMYT 9T FIT 8T FTH GAHT § 7
ag w212 frardET @ &1
Fawge 121 feareR g § 9
¥ A W W T & g
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a T #9 @ wrae § o
Fuarg & var far s § S wmrT
¥ IW AT AW qEN feedr w
B T A% @A &L TOET AT
nifss &7

Mo AY A : F wwAE
I FT e TH AT FT W
giwar wgar § & fag @ afeal
1 7 fas #T @ 3 3o & afww-
MY oFEE g oA gEAE
TR ¥ IF a 99d1 §, @ Wy
Ui YW THANE & a8 g A A
T F9AT & 1 WX ATFA WM FAlF
HIA THGAF § N §6a | &1 AT FAAT
g T AE ¥ 9T I q FE
A T 2 R AR TR
g Wi @ & & g few #1 snay
FReE T AL A &, FoA @ WA A
TR 7 4q FIf9T, SqTeT S0 a9
FerEd FIF g I agEr Je
g1 @ 9@ N 3 § w@a Ig
waer fFar @ 2

SHRI M. SATYANARAYAN RAO:
I would like to know whether the
Hon. Minister will reconsider the
request in regard to the Kerala-Karna-
taka Express and the Tamilnadu Ex-
press which are not stopping at Kazi-
pet and Warrangal at present. 1
raised this point several times and it
has been replied to also but I would
once again request him to reconsider it
because, if they do not stop there, they
are of no use to the people of Hydera-
bad and to the whole Telengana area.
So in view of my request and that of
severa] other Members, will the Min-
ister reconsider the matter?

PROF. MADHU DANDAVATE: As
far as such problems are concerned
I am always prepared lo reconsider
them.

SHRI R. V. SWAMINATHAN: Al-
though the running time from Madras
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to Delhi is 29 hours, the Tamilnadu
Express actually reaches its destina-
tion two hours before time. In view
of this is there a proposal to reduce
the running time of the Tamilnadu
Express?

PROF. MADHU DANDAVATE: This
is a suggestion for action (not for
inaction) and I will consider it.

qEX  WAIM w qOfER
qW WA

+

*390. *f TR R :
t mifer W WA

T R aan wWET W) A
H&t ag Fary AT FAT F6 oo

(7) a9 1976 ¥ W WRw
®1 Wy § wigsstiag &war F71 10
gfreg ¥ &7 qUEH qW AT
FIZT FEfeqd FIA & FaT FITE

(@) a1 5T T AAWEFAT B
B § @Y §u e w1 fa=ie
WER AW FTFHIE FT G7: A& HH
IY @A FTE; AR

(r) afz g, @ Faaw?

Rifeaw aqn W WX U
warera & T (o v fney )
(®)& (1) : faacor @1 2w @
fear TR

faam

gt F1 G AET NG FT arfgw
graeq fFft fadiw as & w19 50 &
garfag  Suweydr WX N&F T #I
@ g &) faaa ¥ Qo WAt & qY
qe T sraT & TS § M-SR
ST #F  "egifaa gwar F
g 9T AE) faar @@t g1 qW
§ quem WA g ¥ gfg g
W & 9« fx wmw wmaw FEA
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# fead  wgamer §  coned, LW s e feof & wm sarfaal

A fF 3w § duda awm F g 0

FIHAET FUTE, QF AT MATE | 39
JWTE #T AT IgEsHAT FI A
FW & fau, dodw oW & qron
FE ATATT FT qaFql FA & o0
¥ 1977-78 Fr  mwma Afa w
gutfug #x femrmar & gEwfAw
g A Ay uFwl F earfum w &
GUHT 9 Y Ierew erHaT A
swq gF afe d gy oy, s g
a9 % JUEE W9 F WA A 39
HT ®T  FHAT  gATT g ATLEAT JUAT
Freafas &7 ¥ 3@ FT I FE
it & far dTRE A1 #r Suereaar
¥ guTT NI

st TRTEY QR W
AgIRY, AL WM A GUEH _W F
I@TE #1 gfee ¥ 1976 ¥ wew waW
F F TR A FET qET Y
HRX wrafea fear mar g aga &
g1 g ww § wew wRw A

ggdY a1 @Y oY ;W wAITT F 3HF!
grEea o 9 fear mar . & qrad
gAY oft & oraar g § & oaew
g3 FIZF Ay UHIT A9 FT HEA
agar wTEaw 7

ot stmat faer @ Wemw mEiEw,
garw got @ g fv wem wqw ¥
ot G W1 A1 geETeT £37gdr
g8 FEeT &1 frar mm @ gaer
darem fedt wsw ¥ qOEE @R
TN FIA ATAL FT NHT €T F
FE FT wrEfeq G @ afew
fafaw <=al, ga &af, &1 9fq ag
W@ g3 g 39 |/ 9L A
gerre foar smar & f6 o 3w & fau
Ig a5 frgar @ Sueew § T
faoer av T awi & frg Tsa & w9
F2 F1 fogar a9 W

R feae Yoo WU Fan &
& s § —

a1 Y qATE AT T IS0 AAT
& &
1973 915 565
1974 750 654
1975 600 648
1976 598 565.8
1977 898 e a% 43137

T AFST FI @A Y gH THA
gfF e wewr @€ @ g

it TAET QR ;. HeEy
AR, A TWH 293 TFTT 1 sy
&ga ¥ F19 FX@T &1 I FT qrIw@HAT
598 #ifew v Y &1 fowwr feat

aw ¥ .y W arg, 9w e &
gt ddi # 7f i 927 gE @ W
A AY AW J FT FAT TGS & |
yror wem WM &1 wiuw  qufEa-
f #Fr IE@ § I fau sw
HTTaFRAT 1 @Y §U WrEfed FT

anfee |
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St wAmT fam: A oE
aFaarar g & W g F qry feaat
FOfRa-we U 21 99 & wiws
TS T & qT @Y g fdfr e
T UATE 7@ § A Feg qIW F)
o ¥ T f391 39 ¥ % 300 =
wig®s oame fFarmn g
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siatffag Twm W@ owoaw
R, & WA g oft § v
wrgat g fF wex w3w #) gon F oo
gt #1 feaar  dofeadw faan
qar g ?

St AR faw ;7 WEs
@t K wy FY gAr [0 Wgar § —
§ zaang 1976 %! T aaersTT —

qATE Al ISMET 4T
CE | &

RIS 9529 9450
S C AN 803 796
qeq gg@ 598 565
T, gy, fos 138 136.2
FET FAA 8316 8297
fag 1334 1250

MR. SPEAKER: If the list is very
long, you shou]d lay it ocn the Table of
the House.

I WM F AT 9T g AFAr § |
WEl aF WiaEq F qI §, AA 939

$t mafa : wawm wEEw,
st Gafes-am awn w fgar sman
g, I@H FH TEAH A JET R,
ay @i w1 are fzar smar g,
Fogey aTy @ty 8, o § gL |
Y ®YE 3o @) gt @ ) K g
VAT ATEAT §——FAT  TITEHC R
¥y FH A sEFwew A, fam
¥ TR TAATRT ITE AR AT
&rq w1 vymm WY faw @ 7

Mt WA fag : ag gEmE g,
g 9T fa=n< foar stroam

it fade @ W HoOw

wEIRw, 7@ W wWEed §, ag A1 Al
AT & WINTX 9T g a%dl &

Ffaq 19767 598 ATHIR 1977
q 898 &7 ¥ FEET g | (Y
ag fad A o7 fadT Tt wwar afww
W g ¥ qE9g @ 969 F1 F g0
¥ #wraferr g fwar aran, ater &
F1ar | gafan & Ad agwa ¥ e
®q ¥ g oA AW fw 898 T
M wvir grafea fear mar § ag
1976 § FQ&T 200 T AR g,
A FAT FATY AY TH § W SATSA
srafed H< FY wfswar aqars Smody ?

st FAvae faw . weae wERT,
¥ qgar & fadea fear & f Safws
A oY fergea & gowew g R,
Iq F AP 9T € A F AT
frar smar ¢ o fogar A & SoTd
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% 39 "I 9T WY IF FT qg AW
faar srar § # wew  wW Ft 898
TT QATCEHT & | |IA AT FIHIL
* qg dufws A9 &1 sargr Suafsy
g€ =\ fogar 37 #1 gare fEar
& 98 |IR FT GIT {IH ALY ¥IW I3
¥ar & @ 57 71 sura dxofEs W
X & fag wex = frar smoam

DR, VASANTA KUMAR PANDIT:
‘The hon. Minister has kindly told us
that amongst the norms for allotment
of paraffin wax, one is the availability
of producticn another is the upliftment
in the previous year. Will the hon.
Minister now seriously consider includ-
ing the installed capacity also as one
of the main criteria. For the last five
years continuously less allotment is
being made to Madhya Pradesh and
because of this some of the installed
capacity in the State is lying idle. So,
intalled capacity also should “e one of
the main criteria on which allotment
percentage should be finalised. There-
fore, will the government review the
-entire situation in the light of the ins-
talled capacity and alloi more paraffin
wax required by Madhya Pradesh?

st wAvaT faw ;. weUe ARRY,
| F e qufeE A FT aeE
2, ol Tm=we A F A
qT  OHEHz &Y a@ AGl & 97
T 3|

a§ 1977-78 ® AT wafie
@7 afa ¥ I=A A W™ afgai
TAR ® T@AQ

‘ *391. s} QHo Qo A WA :
T W wA A TN A IO TG

(%) 71 FwER 1 faa ag
1977-78 & A weafas g
g & T A (EERE) W
mfear == #1 &; W

(=) afz g, @ Fcwras @
wr g Ak ad mfedi woww ¥

g™ #t gerEAT § 7

| wat (Wro wg EAR) : (F)
ST wE 1 S wearg § & are gy
aret  59/60 BIAST aEAE wAiaio
uFRE F aarg & i fe saw
Fa ¥ femfrarsr@r g

(7) weR A ISAT

%l Qo Qo FAM WALTH : HET
TEred, 9T F Avmw ¥ WAl oF7T
¥ FFAAT AEAT E fF Ao A w8
®Fz 24§, IA A af7 qEy F gETaH
T oA gY vA 2, THET IO T
g7

Wlo ®g To¥IX ATFEHT #F TR
# ar ¥ +% fafmg feer, g
T Ry 1 ST TR aF A
I g, a1 fo| 3F 93 I Tw @,
gt & IT Fr afdferfy £ &, Sfew
sfemrq #&7 & ag @9 3@ T ML
F AR TT I AT E 1 HE SET
9T F FT AfeTE HG A A a9
¥ TR agrE T Y AR gl
X IF §) wfew  wwEr 7 g T
aog ¥ AR F9 & o § JfET
A IR KRz W § IF AT WK
&7 § 7 100 fravfizT T symEr
¥ waeT 105, 110 fFAmzT &
g

! gWo Qo FAM wwEW : ST
Tga twWee W & fow 9 afq w9
W g SH AR W TW Ag qanr
R gl am g fE N1 e I
faae xR E?
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Mo WY F9TXF : HER, W H
qE T 4T 0T T 4§ (LF T QT
LU L A RO L L o
S A JEAE AATE | I AT A
AT BL AR gaF Faa 2§ )
gg & 99 qOT T §, 9§ & HA
S § HE QeqT a8 g |

SHRI V. ARUNACHALAM: So far
no super-fast train is running between
Madras and Tirunelveli. Will the
Minister consider introduction of a
super-fasi train between Madras and
Tirunelveli?

PROF. MADHU DANDAVATE: At
present there is no desire to introduce
any new super-fast train.

As far as the present position is
concerned as I had told sometime ago,
already a number of trains have been
introduced and to-day the position is
that ‘whatever superfast trains are
there, we are first trying to improve
the amenities. To give a concrete
illustration, on the 4th of November
we have iniroduced the Geetanjli Ex-
press starting from Bombay and going
to Calcutta. On this train we are giv-
ing almost all the first-class facilities
to passengers for ordinary second-class
fare. We are giving three tier berths
with added cushions in every compart-
ment. We are giving water reservoirs
made up of stainless steel. Disinfect-
ant waler is there. At the same time
we are having landing library. We
are having a pantry car to supply
hard food,

As far as these amenities are con-
cerned, I have given an assurance dur-
ing the Budget proposals and I am re-
peating to-day again-henceforward all
the long distance trains will be of
Geetanili type in which many facilities
given to first class passenger will be
available at a second class fare.

SHRI SAUGATA ROY: Is the hon.
Minisler aware that super-fast sur-
charge is charged on many traing
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which are called fast but they are act-
ually slow? Does the Minister propose
to abolish super-fast surcharge on such
trains?

PROF. MADHU DANDAVATE: You
cannol anticipate the Budget proposals,

*ft TR AR WYL Heq WG,
& 4all ST & ST wgan g a9 ag
ITET WAEG # § fr mow qgwd
F foo w18 gav wRE 3T A 0 v
qAT ST AP IAT aF TeLT ¥ ARy
qg=d & foq fase wlawr # #1¢ gax
GRE ¢4 IATA &Y AT @F § 7
gfy g, @ FT A GILERT 3A &7
W g AP dA w7

Mo AY FPIAF | I B
IATA F T A ATA4IT g0 § av
geqml ¥ AY Y gATE AET 39 9@
F FIET  FAAT SO HR F
fagrqa @@ & 3T 9T F1% fAvim
foar smom

Mo vt Tag : dFar #a o &
Fg1 fr gU wRe 9 ¥ & v FA9
# glaad  gz@m w3 a1 F
A AT =wear g f& oar
§ mwrew g g% el IRl ¥
fAr QU FRE 37 T el T
ghit oM <A wE@  a@w A
gfaerd 2 @R ?

o AY LA : HHT et wfT
F 3@ 19 * ¥E fFArSmOM 4 W
I F7 i fsedq 39  awraqd o9
gy 1 mar a@g  §ed 4@ &7
Fxwmw w91 2 av fog v ¥ @
g 3a 72 § 37 § ot wfgs WAR
¥ gw U A 9FA g |
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SHRI A. BALA PAJANOR: The
Minister is saying that he is increasing
/conveniences for the passengers on
super fast and express trains. I do not
know whether the Minister js aware
of -the fact that certain express trains
take five hours to reach 100 miles. For
example Madras-Pondicherry Express
leaves Pondicherry at 6 O'Clock in the
morning and reaches Madras at 10.45.
I do not know in which way it helps
the passengers to come in a fast train.
Is the Minister aware of such facts?
I am afraid that many of the amenities
that are promised in Parliament are
not properly executed. In the timings
‘given in the time {able is the Minister
aware that 43 hrs. are given for 3 dis-
tance of 100 miles? I do not know how
it is called an express train.

PROF. MADHU DANDAVATE: The
slandard of express {rain on different
routes varies in the scnse—the condi-
tion of the track and the gauge of the
track. I am sympathetic to the griev-
ances thai{ he has alrcady given in
writing and many other hon. members
have given in writing. I would like to
take the House in confidence. There
are two types of difficulties that are
coming up. Some Members of this
House sent a communication demand-
‘ing that the number of stops and halts
on a pariicular route should be increas-
ed. If 'we try 1lo increase the halt,
because of acceleration and retardation
it is necessary that we have to bring
down the average speed of the train.
If average speed comes down the time
of journey increases. If speed is to be
increased that can he done by cancel-
ling certain halts. So. there has to be
some sort of balance between these
things and I can assure the House that
genuine grievances wil] be taken note
of and attended to.

Proposal for a Unit of Hindustan
Insecticideg Limited in West Bengal

%394, SHRI CHITTA BASU: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have re-
ceived any proposal for setting up a

26

ynit of ‘Hindustan Insecticides Limited’
in West Bengal; and

(b) the reaction of the Government
thereto?

Afean  aqr @A W AT
Haves § T wat (s s fas )

(=) ot =
(@) sw a8t g=ar |

Al

SHRI CHITTA BASU: Is it a fact
that the Government of West Bengal,
Deptt. of Industries, have sent an
elahorate note regarding the need for
setting up a unit for the development
of pesticides in West Bengal under
public sector. Three major States,
Bihar, West Bengal and Orissa in the
castern region together account for 40
per cenl of the total cultivahle land.
Bu! there is no scope for them to have
adequate supply of insecticide. There-
fore there is large scale damage to crop.
The West Bengal Government has
made it clear that the necessary in-
frastructure and facilities for setting
up of the inseclicides factory are
available ihere. Having regard 1o all
these things will the Minjster recon-
sider the entire issue and decide about
setting up Insecticide Manufacluring
Unit there uader the public sector?

st A7 faw . F 7E S fF
dz AT FFT A FAT GGGA AAT
g1 AfET WIXg 99T F) TH g F
FE WIS ST FE gET 8, TAAT
§ w7 wwar g

SHRI CHITTA BASU: In answer {o
Q. No. 393, the Minister has given a
list of multinational organisations pro-
ducing insecticides. When multi-na-
tionals are there why not the Govern-
ment of India consider the setting up
of State Giovernment unit for its manu-
facture under the public sector? Is it
the policy of the Government to invite
the multinationals in preference 1o
public sector units in the country?



27 Oral Answers

Wt wAra faw: o W
-'-l\ﬂlﬂv'\i %7 ez ®1 9@+ qar 3
sifaga FveT ), ¥ qgF § I A9
wr & T gan A adl fmr g
W@ Az AT0F Qi & FE@e
T & foq SaTge Fuv €T THAHEH
# ary faw =T g wAAHe TATAT
Tl g1 T fag e Tew
qoETil #1 fomr war & 5§ woA
ST KA | W TF TF @ &
FE TS TE HTAT F 1 WX
ooy, @ gErEEr #qiar g, a1 99
gy e faume foFar smoar

it s e &l o e gare
Hag Fg AT g = @ ez
F 89 ¥ @ AR ANAE T FT Q@
g1 & = fame AW qeAa
WEaT g1 WIRT H T AT JeEAwAT
st #1w # WP § ;T g
*F TAFT ARG AFO FA FT F1E
faare & ar af & ik moeAd g,
ar wb e’

st JAY faw @ Fiw  AWE
Tl F oo S sgeer seafeat
IR FL RN § 9AE AL gEI
FT AL SEAEAT EEER F I G
g

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, my friend, Shri Chitta Basu put
a question to which the hon. Minister
replied that that did not arise. But,
he referred to prcvious gquestion No.
393 wherein there is a mention that
these multi-national companies of
U.S.A,, Japan, West Germany and
Switzerland are operating in India in
the manufacture of insecticides. My
question is: West Bengal Government
is asking for a unit on the public un-
dertaking side. But Government has
not even got the philosophy of en-
couraging the public undertakings in
the manufacture of insecticides and
the relevancy is that recently Shri Raj
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Narain paid a visit to U.K. and there,
he, having taken the hospitality of one
of the companies of UK. entered into
an agreement. By that, possibly, we
allow the multi-nationals to operate
even in the manufacture of DDT to
kill mosquitoes in this country.
want to know from him whether it §
a fact that the present Government, it
spite of the pressure as also the re-
quest of the State Government to start
a unit in the public undertakings side
thereby allowing the
multi-nationals to operate in this
country?

prevented it

By the visit of Shri Raj Narain to
UK and by having entered into an
agreement with a UK. company, is
not the company scuttling the entry of
a unit in the public sector undertak-
ing to manufacture the insecticides?
If so, why is this Government taking
a stepmotherly attitude even though.
the attitude of this Government is to
nurse the public sector units? When
the technical knowhow is available in
India in manufacture of the insecti-
cides, why do you allow the multi-
nationals to operate here?

st W fer : B gy &
FEI T W, fF dw Ante aeETe
g Fr5 s A faer
FZ ATIE @I T FIGTEAT HAT
& fau arfy 39 av faar frar s @@
o wedAuae swafai &1 oae
HAA G AHAT e 7 %0 § & Fwafaam
SAAT  qTET F¢ g fEedlt ¥ &
IFF g WA H g TA &Y, AT
fawdr T F W & diA 9T ¥
gg-wrdig Ffadi &7 ST 9v
AT 9@ ¥ € Sio Tio FATLH
&< FgT & fF Tt €0 o o Wi
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wedi AwAw At FAwd § oo
¥ zam §r sg awar g 5 tw waw
&o Fto o HFAT WIRT F( AT THo
o THo FAA § wE qAEl g,
IR AT # FFAT €0 o Fio daT
graT & 5 A % &1 wees, Aei 9%
f& ®mdr qew< ", 9% 3 97 awa
g1 ... (swEw)

MR. SPEAKER: Shri Lakshmi Na-
rain Naik.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, he has not answered my question.
That was about the multi-national cor-
porations operating in India in the
manufacture of DDT. (Interruptions).

SHRI MOHD. SHAFI QUERESHI:

Sir, I rise on a point of order. (Inter-
ruptions).

SEVERAL HON. MEMBERS: rose.

SHRI K, LAKKAPPA: Shri Kan-
war Lal Gupta put all sorts of ques-
tions. I only want a categorical an-
swer to my question. (Interruptions)

MR. SPEAKER: The
Hour is over,

Question

SHRI VAYALAR RAVI: He must
withdraw his words.

MR, SPEAKER: I will go through
the matter. I will go into the pro-
ceedings.

(Interruptions)

SHRI A. BALA PAJANOR: Sir, 1
have heard the English translation
and as far as the English translation
is concerned the Minister has said
that he will utilise the pesticides to
abolish Congress mosquitoes. The
hon’ble Minister made these remarks
during the Question Hour. It does
not behave him and he should 1ot
make such a remark in the House....

SHRI GAURI SHANKAR RAIL
There is nothing unparliamentary.

(Interruptions)
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MR. SPEAKER: I adjourn the
House for fifteen minutes.

12.05 hrs.

(The Lok Sabha adjourned till twenty:
minutes past twelve of the clock)

WRITTEN ANSWERS TO QUESTIONS

Firing on the Crew of Mughalsarai--
Lucknow Passenger Train

*388. SHRI MADHAVRAO
SCINDIA:
SHRI R. V. SWAMINATHAN:

Will the Minister of RAILWAYS-
be pleased to state:

(a) whether it is a fact that two-
crew members of Mughalsarai-
Lucknow Passenger train were injur-
ed on November 17, 1977 by firing by
som.e anti-social elements;

(b) if so, whether railway adminis-
tration suspect some sabotage in this.
regard; and

(c) if so, facts thereof?

THE MINISTER OF RAILWAYS.
(PROF. MADHU DANDAVATE):
(a) Yes, Sir. This incident took place
on 18-11-1977 and not on 17-11-1977.

(b) and (c¢). This incident ecould
have resulted in a serious mishap to
the train,

IWIX WX HERIET & &
ofa wE aWA w7 gy

*392. 1 W FWIT wEE
FqT W B AT FATT F|OFAT TR
fw -

(%) @1 =T 71 faene geEyT
T sEWeEE ¥ @i g EiAl &
afqerfas, ofu® qUT 99F «geq &
e gy wiw mfeat wemw T
iy
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(@) afz g, @ Faq%?

W|HEN (Mo AT TwwaAd ) @ (F)
STgrd

(@) =¥, 1978 ¥ HERET
#X IEIT F 41T T F TR TF
e FA F wwarg 9 faaw fear

T )

Multi-National Companies Manufac-
turing Insecticides

*393. SHRI AHMED M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the names of multi-national
.companies in India who are manufac-
turing insecticides;

(b) whether the raw material used
for manufacturing insecticides is be-
ing imported; and

(c) if so, the names of the coun-
tries from - whom imported and
through which agency?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
The names of the companies having
more than 40 per cent foreign equily,
engaged in the manufacture of pesti-
cides are as follows:—

Alkali Chemical Corporation

Q-

Lt
. Cyanamid (India) Ltd,

. Bayer (India) Lid.

. Ciba Geigy of India Ltd.

. Indofil Chemicals Ltd.

. Hoechst Pharmaceuticals Ltd.
. Sandaz " (India) Ltd,

- TS I R S O
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8. Union Carbide of India,
9. BASF (India) Ltd.

10. Monsanto Chemicals of India
Ltd.

(b) Some of the raw materials re-
quired in the manufacture of techni-
cal grade pesticides and some techni-
cal grade pesticides, which are not
available indigenously, are being im-
ported,

(c) These are importeq from U.S.A,,
West Germany, Switzerland, UK. and
Japan. These are mostly imported
directly by the companies concerned.

Expansion of Madras Refineries

*395. SHRI p. K. KODIYAN: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Chairman of the
Public Sector Madras Refineries has
in a statement ruled out the possibi-
lity of the expansion of the refineries;
and

(b) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (@) and (b), The Chairman,
Madras Refineries Limited held a
Press Conference at Madras on 16th
November, 1977. In reply to a speci-
fic question whether the Refinery was
contemplating expansion of its capa-
city from 2.67 million tonnes to 3 mil-
lion tonnes, the Chairman stated that
such limited expansion woulg not be
economical and, therefore, could not
be justified. In the context of the
Five Year Plan 1978—83, an Industry
Group is being set up to study the
economics of the various proposals,
including that of the Madras Refinery,
for increasing the refining capacity
and make recommendations.
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Proposal to create Industrial Judicial
Service, Labour Benches in High
Courts and Free Legal Aid to

Employees

t *396. SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government are con-
sidering any proposal for creation of
an industrial judicial service, setting
up of labour benches in High Courts
and making legal aid free to poor
employees going to the High Courts
and Supreme Court; and

(b) if so, what is the reaction of
the Government to the above propo-
sals?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
The Government is not considering
any proposal for the creation of an
Industrial Judicial Service. Regard-
ing setting up of Labour Benches in
High Courts, it is for the Chief Jus-
tices of the High Courts to consider
the matter, keeping in view the pen-
dency of cases relating 1o labour mat-
ters, A Commitlee m=appointed by
Government under Shri Justice V. R.
Krishna Iyer submitied in 1973 a Re-
port on Proccssual Justice to the Peo-
ple. one chapter of which related to
legal aid for the working class. The
Ministry of Labour thereafter ap-
pointed a group of officers in Febru-
arv 1975 to work out the detai's aris-
ing out of the aforesaid chapter. This
group kept its report in abeyance,
awajting the report of the Committee
consisting of Shri Justice P, N. Bhag-
wati, Judge, Supreme Court, as Chair-
man and Shri Justice V. R. Krishng
Iyer, Judge, Supreme Court, as mem-
ber ang appointed to go into the broa-
der question of providing legal aid to
the poor. The latter Committee has
recently submitted its report. Gov-
ernment have yet to take a view in
the matter.

2985—LS—2.
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Wizl Aw famm # weglen
wifeal awt waafaw ww wfadt W
feq o2t &1 weww

*397. ot Afr W : FaT
WNfoan aqr wWmR Wk g
7S qE FATT AT T FA (F

(%) 7|1 7 S=TE, 1977 ®|
HUq HATHT FT WAEAT AT A0 T
I 3T 3U IFMW  wrearEw femrar
f&  amvna  wgfea sfa aur
AT 9w Rt ¥ safed &
faw 50 wfaad 92 q3 a5 qrefem
W I FEqF SAF wrcha A
F9g W AT

(@) afz g, a1 9a% ar7 Ay
& frm & faows e, Semas
FITGTHT IWEAT AT JA7AT F F1aiaq
% ga fraq safaw fagea fro g &
A7 A7 wegfad arfet 917 g
gfsg  swerfaat & fras sl
T HIT qgqr fagaEd e g
Tar 57 Fart & fageE fag o g
gwifor wfasifat & g &
TR JUTET q97 qgar? wfAerer
FT &, AT

(7) mfaa F2 F 9% Ha aF

TAT A 7 P AT E A g gy
Fa WAL wIEq ?

qIfAaq qai TWAT W IWE
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Retrenchment of Labourers

*399. SHRI K, PRADHANI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any retrenchment ‘was
made amongst the labourers who were
working in the Bhadrak-Kapilas Road
and Cuttack-Paradip doubling projects
recently; and

(b) if so, the reasons thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE;:
(a) and (b). On completion o¢f the
Cuttack-Paradip New Line Project,
1100 casual labourers became surpius
and their retrenchment was, there-
fore, unavoidable. But the same is
being done in a phased manner to en-
able as many of them as possible to
get absorbeq elsewhere. Besides, the
discharged men are encouraged to
join a Labour Cooperative Sociely
which has been awarded a contract
on the nearby Jakhapura-Daitari con-
struction project in Orissa.

Cost of construction of submarine
Pipelines

*400. SHRI D. D. DESAI; Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to refer to the reply given ‘0
Unstarred Question 245 regarding
submarine pipelines from Bombay
High to the coast on the 15th Nnv-
ember, 1977 and state:

(a) the actual cost of construction of
submarine pipelines for transporting
Bomhay High Oil through various
alternative routes like Bombay High—
Uran, Bombay High—Trombay and
Bombay High—Diu; and

(b) whether further concentration
of irdustries using Bombay High oil
and gas in Bombay region is advisable
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as against development of more back-
ward regions if the oil and gas are
routed through Diu-Viramgam?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
"'|CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
After very careful consideration, tak-
ing all techno-economic etc. mspects
into account, the .decision arrived at
has been that the most cost effective
and suitable alignment for the pipe-
lines for transportation of Bombay
High ang North Bassein crude oil and
associated gas is vic Bassein and Uran
to Trombay and detailed cost esti-
mates were worked out for this align-
ment only. As per latest estimates,
the cost of the pipelines upto Trom-
bay is expected to be of the order of
Rs. 184 crores exclusive of customs
duties, engineering and construction
supervision. About 50 per cent of
this cost is apportionable to the oil
pipeline. '

(b) The crude 4il is to be process-
ed in the coastal refineries namely
Bharat Petroleum Corporation Limit-
ed, Cochin Refineries Limiteq and
Caltex Limited as well as in the in-
land refineries at Koyali and Mathura.
An alternative alignment of the oil
pipeline would not alter the propos-
ed allocation of the Bombay High
crude oil to the refineries. The most
expeditious utilisation of gas is in the
manufacture of nitrogenous fertilizer
at the Trombay units of the Fertilizer
Corporation of India (FCI) and in two
fertilizer plants to be set up south of
‘Bombay. A project study has been
wundertaken for the laying of a sub-
marine gas pipeline from South Bas-
sein to Gujarat, which on its way,
‘will be inter-connected with the gzas
pipeline from Bombay High so that
the flow of associateq as well as non-
.associated gas towards Maharashtra
and Gujarat can be regulated accord-
ing to the requirements of the {wo
States. In undertaking this study,
the need to avoid concentration of in-
dustries in any one area has been
kept in view.

Fertilizer Plants in Rewa

*401, SHRI C. K. CHANDRAP-
PAN: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government are likely
to have second thoughts on the two
giant sized fertilizer plants proposed
to be set up at Rewa; and

(b) if so, the details and reasons
thereof? ’

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) No, Sir,

(b) Does not arise.

Conversion of Bangalore-Mysore line
into Broad Gauge

*402, SHRI C. K, JAFFER SHA-
RIEF: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether it is a fact that a survey
was ccnducted by his Ministry for the
conversion of Bangalore-Mysore rail-
way line into broad gauge;

(b) if so, whether it is also a fact
that the earlier surveys were not
favourable but the latter ones had
indicated better traffic potential; and

(¢) if so, the details regarding the
final policy of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yed,
Sir, ! ‘

(¢) No decision has yet been takef
on the construction of the project.
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First Class and Air-Conditioned Class
Complimentary Passes

*404. SHRI K. MALLANNA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether some first class and air-
conditioned class complimentary passes

were issueq during the last six
months;

(b) whether some current passes for
these classes were cancelled during

last six months and if so, the details
thereof; and

(c) the number of currently valid
complimentary passes for the air-con-
ditioned first class together with the
names of persons and organisations to
which they have been issued?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes, Sir.

(b) Yes, Sir. A statement is laid
on the Table of the House. [Placed
in Library. See No. LT-1339/77].

(c) Only one to Shri Kaka Saheb
Kalelkar, with his Secretary.

Malpractices indulged in by Shri L. S.
Darbari, Director, Vigilance, Ministry
of Commerce

3597. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether he is aware that Shri
L. S. Darbari, Director, Vigilance,
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Ministry of Commerce after retire
ment trom Ministry of Railwayg has
taken over as Adviser to some large
Industrial Houses and is also working
as a contactman having free access to
the officers in Udyog Bhawan and
other Secretariats;

(b) whether Government’s periris-
sion to take up these assignments after
kis retirement from Central Govern-
ment service was obtained by him;
and

(c) if so, the nature of the applica-
tion made ang permission granted?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Intimation was received on 4th
August 1977 from Shri L. S Darbari,
ex-Director (Intelligence), Railway
Board, who finally retired on com~
pletion of his period of re-employ-
ment on 31st March 1977, that he had
taken up part-time consultancy work
with Messrs Vaishali International
Pvt. Ltd. Regd. Office, Apartment
No. 2, Yashwant Place, Chanakya-
puri, New Delhi, on an ad hoc con-
sultation fee of Rs. 1,000/- per men~
sem. Ag Shri Darbari did not seek
the permission of the Government
before taking up this assignment, his
failure in that regard has been
brought to his notice and he has been
asked to comply with the require-
ments under the cxtent orders of the
Government. His reply is still
awaitd.

Joint Representations by SMs/ASMs. of
Central Railway

3598. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(ay whether the joint represeuta-
tions by all SMs|ASMs of Centx.'al
Railway against stoppage of illegal 1n-
terpolation in SMs category have been
received; and

(b) if so, the action taken by the
Government to stop illegal practices
of interpolation, causing serious re-
senlments amongst this category?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR]1 SHEO NARAIN): (a) A re-
presentation from Station Masters’
Association, Jhansi, has been received
1dcently.

(b) The earlier orders were that
posts in grades upto Rs. 250-380
(AS) should be exclusively reserved

for SMs/ASMs. With the revised"

scales of pay after the Illrd Pay
Commission, the Central Railway
administration propose to preserve
ihe channel of promotion for SMs/
ASMs in their own category upto
grade Rs. 550—750 (RS). '‘Guards will
be given avenue into Yard SMs/
ASMs Group upto grade Rs. 455-700
(RS) and thereafter staff in this grade
will leok for promotion to grade
Rs. 550-750 (RS) on the Traffic side,
where the SMs/ASMs in grade
Rs. 455-700 (RS) will also join. This
revised channel is being discussed
with organised labour before being
finalised.

Labourers Employed for Parcel Hand-
ling at Allahabad Station

3599. SHR1 PUNDALIK HARI-
DANWE: Wil] the Minister of RAIL-
WAYS be pleased to state:

{a) the details of complaints receiv-
ed from labourers employed for par-
cei handling work at Allahabad Sta-
tion during the last two years regard-
ing termination of their services and
othier type of victimizdtion toggther
with action taken thereon;

(b) whether on recent complaint
dated 7th November, 1977 addressed
to Divisional Superintendent, Allaha.
bad and copies to others, the State
Minister for Petroleum and Chemicals
Shri Janeshwar Misra, intervened in
the matter and directed the Divisional
Superintendent for immediate neces-
sary action to restore the services of
pocor porters; and

{¢) if so, what action has been taken
against the Society for illegal termi-
nation of services of porters in terms
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of the agreement and the date from
which they have been taken back on
duty?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Dur-
ing the two years period from Octo-
ber, 1975 to October, 1977 five com-
plaints from the parcel handling wor-
kers against the Railway Station
Porters Cooperative Labour Contract
Society Ltd., Allahabad were receiv-

ed. The main points of grievances
were: — '

(i) Non-payment of fair wages
by the Society.

(ii) Violation of hours of working
by the Society.

(iii) Termination of the services
of the labourerg by the Society.

For the above lapses, the Society
was fined Rs. 100$-. The jssue re-
garding short payment of wages to
the workers is under further exami-
nation of the Railway Administration
and has also been taken up by the
Labour Enforcement Officer (Cen-
tral) with the Society. The Society
hag started paying its labourers at the
rate of Rs. 5.50 per labour per day
from September 1977. The Society

has also taken back most of the
workers on duty.

(b) Shri Janeshwar Mishra, Minis-
ter of State for Petroleum, Chemicals
angd Fertiljzers forwarded a complaint
dated 4th November, 1977 from five
porters. This was received in the
office of the Divisiona] Superinten-
dent, Northern Railway, Allahabad on
7th November, 1977.

(c) On enquiry the Society inti-
mated that the five porters removed
from service were not members of the
Society and their antecedents were
not verified by the Police. The mat-
ter is being further enquired into.
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Free Raillway Passes

3601. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether free railway passes
were provided to some members of
the Manas Chaturshshati Samaroh
Samiti on the occasion of celebration
of Manas Chaturshshati a few years
ago;

(b) if so, whether Government pro-
pose to issue guch free passes to the
members of the Sur Panchshati Rash-
triva Samaroha Samiti;

(c) whether the issue of free passes
to these members will facilitate the
works of celebration of the fifth cen-
tenary of the Mahakavi Surdas; and

(d) if so, when a decision will be
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) to (d). The request received
from the General Secretary of the
Samiti for the grant of two compli-
mentary card passes has not been
agreed to, as it did not conform to the
broad guidelines decided by the Go-
vernment for the issue of complimen-
tary card passes to non-Railwaymen/
organisations. A reply has also been
accordingly sent to the Samiti, on
7th November, 1977.

Costly Vegetables, etc. to Senior
Officers Free of Charge

3602. SHRT S. K. SARDA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
costly vegetables meat, chickens, eggs,
etc. were/are being supplied only to
the Heads and other Senior Officers es-
pecially belonging to the Commercial
Department on demand free of charge
by the Catering and Vending Establich-
ments situated in Divisional Head-
quarters at Allahabad, Moradabad and
New Delhi Division of the Northern
Railway; and

(b) it so, whether any steps have
been takep to eradicate such corrupt
practices?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

i )
Representations for Extension of Third
Train Upto Jogider Nagar

2603. SHRI DURGA CHAND: Will
the Mniister of RAILWAYS be pleased
to state:

(a) whether Government have re--
ceived any representations regarding
extension of third train beyond Pap-
rola upto Joginder Nagar in Himachal
Pradesh; and

(b) if so, what are the details
thereof and by when the train will be
extended upto Joginder Nagar?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). No. However representations
have been received to restore all the
four services on Pathankot-Joginder-
nagar section as was the case in 1973.
Existing three pairs of trains includ-
ing the one paise introduced from
1-10-1977 are at present serving the
needs of passengers satisfactorily.
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Allocation of Furnace Oil to Industry

3605. SHRI D. B. CHANDRE
GOWDA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have
framed any criteria for allocation of
furnace oil to the industry;

(b) if so. the salient features there-
of;

(¢) whether any Committee has
been formed or going to be formed in
this regard; and

(d) it so, the composition and main
functions of the Committee?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). The broad features
of the policy framed by the Govern-
ment for allocation of furnace oil to
the industry are as under:—

1. In the case of old consumers,
Qil Companies have been instructed
to make automatic supplies of fur-
nace oil on the basis of their 1973
offtake less the cut applicable to the
particular industry.

2, Additional allocation to old
consumers for increase in produc-
tion is generally considered depend-
ing on the critical nature of the
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industry or its orientation towards
Defence, exports or import substi-
tution,

3. In the case of new industrial
projects and substantial expansions
of existing projects, the cases are
considered by an Allocation Sub-
Committee on the basis of recom-

Railways, Ministry of Energy (De-
partment of Power) and (Department
of Coal), and Central Electricity
Authority as Members. Industrial
Adviser, DGTD, is the Member-
Secretary.

The main functions of the SCOFO
can be broadly groupeq as under:—-

mendations made by the sponsoring
authorities.

4. In the case of new projects
anq substantial expansion of the
existing projects, the initial alloca-
tion is only 50 per cent of the
entitlement for the first three
months, Full entitlements are not
after this trial period.

5. The Allocation Sub-Committee
also considers requests for increased
allocation over 1973 level from old
consumers on the basis of recom-
mendations received from the ron-
cerned sponsoring authorities,

6. In the case of continuous-pro-
cess industries, full entitlements are
met from the beginning instead of
50 per cent for trial period.

7. Oil Companies also make sup-
plies for furnance o0il to new cou-
sumers who have installed plant and
machinery and are ready to start
production (other than those who
are yet to secure the required gov-
ernmental permission for the manu-
facturing activity) on merits for a
period of 3 months within which a
forma] application is to be made by
the consumer to his sponsoring
authority, and clearance for regular
supplies obtaineq from the Stand-
ing Committee on Furnace Oil.

(¢) and (d). A Standing Committee
on Furnace Oil (SCOFO), under the
chairmanship of Secretary, Technical
Development and Director General of
Technical Development, has been
constituted by the Government. In
addition to the Chairman, the Com-
mittee has representatives from the
Ministry of Petroleum, Ministry ot

(i) The Committee recommends
measures for reducing the consump-
tion of furnace oil in the country as
guickly as may be practicable with-
out at the same time inhibiting in-
dustrial production and other eco-
nomic activities, and take actio, to
implement such measures after
obtaining approval of the Ministry
of Petroleum,

(ii) On the basis of the general
guidelines prescribed by the Minis-
try of Petroleum, the Committee
lays down priorities for the alle-
cation of furnace oil to the different
categories of consumers.

(ii1) The Committee overseas the
implementation of measures describ-
ed above anq gives guidance to the
various controlling authorities in-
cluding the Departments and
Directorates of Industries of the
State Governments and Union Terri-
tories.

(iv) The Committee watches ‘he
progress of availability and supply
of coal to industries which, on
technological considerations, can
switch over from furnace oil to
coal.

(v) The Committee scrutinises al}
new demands from consumers of
furnace o0il. No new customers are
enrolled by the oil companies for
supply of this product without the
approval of the Committee, which
examines the essentially of such use
in the particular industry.

(vi) The Committee monitors the
progress made in the direction of
economy in the use of furnace oil
and fuel efficiency.
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Quarters for Trafic Running Staff

3606. SHRI BALAK RAM: Will the
Minister of RAILWAYS be pleased to

state:
¢

(a) whether it is a fact that Govern-
ment and the G.M.. Central Railway
Bombay V. T. have received a repre-
sentation dated 21st August, 1977
signed by about 250 railway guards
regarding allotment of RB/III Type
Quarters to the Traffic Running Staft;

(b) if so. what action has heen taken
by the concerned; and

(c) if not, what are the reasons of
delay and when it is likely to be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) Yes,

(b) and (c). The representation is
under examination and appropriate
action will be taken by the Railway
Administration.
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Electrification of Kerala Railway
lines

3608, SHRI SKARIAH THOMAS:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration to electrify the
Railway lines in Kerala, where plenty
of electricity is available at cheaper
rate than any other State;

(b) whether the Central Govern-
ment have received any proposal from
the Government of Kerala for elec-
trification of Railway line; and
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(¢) if so, Government’s reaction

thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Yes.

(c) On persistent demand of the
Kerala Government for electrification,
cost-cum-feasibility survey for elec-
trification of Olavakkot-Trivandrum
section has been carried out, The
survey report is pending finalisation
for want of firm commitment from
Government of Kerala regarding
availability of power at a rate cheaper
than normal industrial tariff indicat-
ed by them.

Qi]l Exploration in Goa

3609. SHRI AMRUT KASAR: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the National Institute
of Oceanography with the co-opera-
tion of Ministry of Petroleum found
the possibility of oil exploration in
the Sea near Miram, Tanaji Goa; and

(b) if so, when will the work be-
gin?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA): (a) No, Sir,

(b) Does not arise.

Workmen engaged for parcel handling
at Moghalsarai

3610. DR, LAXMINARAYAN PAN-
DEYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the average number of workmen
engaged by the Society during the
period June, 1976 to June, 1977 for
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performing Parcel handling work at
Moghalsarai and at what rates these
workmen are being paid by the so-
called Society;

(b) the actual number of workmen
for which the Society had taken li-
cence under the Contract Labour (Re-
gulation and Abolition) Act, 1970;

(c) whether payment t¢ workmen
employed by the Society are not made
in presence of the authorised repre-
sentative nominated by the Principal
Employer under the Contract Labour
(Regulation and Abolition) Act, 1970;
and

(d) if so, what action is proposed
to be taken against the Society for
their deliberate failure?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Fifty
workmen. They are paid Rs. 4.00 per
man per day.

(b) Fifty.

(¢) Payment to the labourers is.
made in the presence of an authorised
railway representative.

(d) Does not arise,

Transportation of Iron Ore

3611. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
RAILWAYS be pleased to state whether
for transportation of iron ore up to
Atharbanki/Paradeep any assurance
had been given by the D.S., S.E. Rail-
way Khurda to MMTC, Cuttack Divi-
sion to provide threce rakes daily in
the year 1975?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): No assu-
rance was given but in a meeting held
on 16-11-74 at Cuttack, the Railway
stated that they would be in a posi-
tion to step up loading to 5 rakes a
day when loading and unloading faci-
lities become available for dealing
with this traffic.



53 Written Answers AGRAHAYANA 22, 1899 (SAKA) Written Answers <4

Complaints against Secretary Railway
Station Porters’ Cooperative Labour
Contract Society Ltd., Allahabad

3612. SHRI SHIV SAMPATI RAM:
ill the Minister of RAILWAYS be
pleased to state:

(a) the details of complaints receiv-
ed from the Members of Parliament
and others regarding malpractices in-
dulsed by the Secretary of Railway
Station Porters Cooperative Labour
Contract Society Limited, Allahabad,

(b) whether instead of making en-
quiries the Personne] Branch passed
on coples of few complaints fur oller-
ing the remarks by the Society;

(c) if so, under whose orders copies
of complaints were passed on to the
Society;

(d) whether complaints made against
other genuine societies by Railway
Station Porters Cooperative Labour
Conliract Society Limited, are imme-
diately enquired into by deputing Ins-
pectors, whereas the complaints made
against them are allowed to die their
natural death by adopting delaying
tactics; and

(e) whether the Government pro-
pose to order a thorough probe to find
out vested interests amongst the officers
who are in league with this Society?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
The information is being collected and
will be laid on the Table of the Sabha.

Production of Prednosolone

3613. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether there has been disloca-
tion in production of prednosolone; and

(b; it so, the reasons therefor?

]

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA); (a) Yes; Sir.

(b) The production of M/s. Wyeth,
who are the only producers of Pred-
nisolone in the country, come ‘o0 a
standstill in mid May, 1977 due to
some contamination problem in their
plant, The unit has resumed normal
production from October, 1977.
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vaF frata growfag st o fadet @1 &% &R AY fRomE —

1974-75  1975-76 1976—77

JeqIIR (FATT Hlo AT # ) 1730 1984 2047

AIT (AT Ao AT & ) 1713 1836 2187

frata (g Yo =dT #Hy) 123.7 90. 8 HG
frata g wfag Y faze

Azt (F3 sqai @ ) 12.09 5.55 q7 T

Railway Service on Sangli-Miraj Track

3615. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether a representation has
been made to Government to commence
a railway service on Sangli-Miraj track
(in Maharashtra Stiate) and whether it
ig a fact that the Government have
passed orders for its survey and ins-
pection;

(b) if so. what is the progress in

the matter;

(¢) whether Government have taken
the decision in the matter, if so, when
and what is the nature thereof;

(d) if Government could not take
the decision uptil now, the reasons of
delay; and

(e) now then the decision shall be

‘taken?

“The Railway

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) Yes;
Administration have

been asked to undertake a re-exami-
nation of the proposal.

(b) to (e). The investigation is in
progress and the report is expected
shortly. A decision on the proposal
will be taken as soon as the report is
received and examined, taking into
account all aspects involved.

Indian help in Building Railways in
Foreign Countries

3616, SHRI YASHWANT ROROLE:
Wiil the Minister of RAILWAYS be
plcased to state:

(a) the names of countries where
India has coliaborated during the last
one yvear to help build the Railways;

(L) the total number of technical
personnel who went out to these coun-
tries during this period; and

(¢) the total earnings out of such
collaborations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) India’s
participation in the development of
railway systems abroad is being
channeliseq through the Rail India
Technical & Economic Services Ltd.
(RITES) and the Indian Railway
Construction Company Ltd. (IRCON),
the two public sector undertakings let
up under the aegis of the Ministry of
Railways in 1974 and 1976 respectively.
During the last one year RITES
secured contracts for railway consul-
tancy assignments for strengthening/
rebuilding of existing railway system,
improving maintenance of rolling stock
etc.,, in Philippines, Ghana, Nigeria,
Bangladesh and Malaysia.

(b) In all, 32 technical personnel
were deputed abroag and 13 of the
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personnel have since returned on com-
pletion of their assignments.

(c) Rs. 69.7 lakhs approximately.

Gurupur-Naupada Line (South Eastern
- Railway)

3617. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS

bz pleased to state:

(a) money released for the year
1977-78 for the improvement of the
Gurupur-Naupada Narrow Gauge line
under South Eastern. Railway: and

(b) the progress of the work and
the programmes for the coming year
by the Ministry to make this line an
economical line?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN): (a) Rs. 2.20
lakhs are anticipated to be spent in
1977-78 for the improvement of the
Gunupur-Naupada Narrow Gauge line
under the South Eastern Raijlway.

(b) Rail Renewal for 33.80 kms.
has been completed. Sleeper Renewals
for 56.20 kms. in patches is in progress
and is expected to be completed in
1978-79, Both the rail and sleeper
renewal works are being carried out
on operationa] considerations.

Chitrakut-Katni Railway Line

3618. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be

pleased to state:

(2) whether he has received a re-
preseniation for opening a railway
line from Chitrakut, District Banda
in Uttar Pradesh to Katni, M.P. passing
through Guda Kalinagar, Phari Khera,
Lakhimpur, Panna Satna, etc.;

(b) if so, whether he will consider
the proposal keeping in view the
backwardness of the region; and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Yes, Sir. It is the policy of the Gov-
ernment to construct railway lines in
backward areas of the country where

adequate traffic potential exists and
their  construction  would lead tg
development of these areas. However
in view of the extreme shortage of
funds which are insufficient even for
completion of the projects already in.
hand, it is not possible to undertake
construction of a railway line from.
Chitrakut to Katni at present,
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Gandhidham-Bhuj Railway Line

3620. SHRI BAPUSAHEB PARULE-
KAR: Will the Minisfer of RAILWAYS
be pleased to state:

(a) whether Gandidham-Bhuj rail-
way line was surveyed in 1971-72 for
concerting the line from metre gauge
to broad gauge;

(b) whether Government propose
to convert the saig line to broad gauge
in near future; and
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(c) if so, when, and if not the rea-
song therefor?

‘THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). As a
result of the Preliminary Engineering-
cum-Traffic Survey  carried out in
1971-72 for the conversion of the exis-
iing Gandhidham-Bhuj metre gauge
line into broad gauge, it has been found
that the line capacity on the section
is adequate not only to clear the exist-
ing traffic but also the additional traffic
which ig likely to be generaled in the
near future. Hence it is nol proposed
io take up this gauge conversion at
present.

Foreign Experts with ONGC and
Indian Oil Ltd.

3621. SHRI SIHIYAMAPRASANNA
BIIATTACIIARYYA: Will the Minister
of PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) total number of foreign techni-
cal experts, engineers, technicians
working in the Oil and Natural Gas
Commission and Indian Oil Limited:
and

(b) details country-wise and the
salaries, allowances ang other per-
quisites given to them?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b): Information is being collected
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and will be laid on the Table of the
House.

Profit in Drug Trade by Multina.
tional Drug Firmg

3622, SHRI S. D. SOMASUNDARAM:
Will the WMinjster of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased {o state:

(a) the part played by multina-
tionals in the drug industry of the
country, indicating the percentage of
the volume of trade handled by them,

(b) whether these firms reap exor-
bitant profits in the drug trade;

(c) whether Government have for-
mulated a time bound plan to ensure
that these firms do not have a
strangle-hold in the drugs market;
ang

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
The total investment (Equity, Long
Term Loans and  Rescrves and Sur-
pluses) in the organised sector of
Drug Industry is estimated at
a Rs. 430-—450 crores. The investment
of foreign firms is about Rs. 180
crores, representing about 41 per cent.

'The annual production of drugs by
the foreign companics and Indian Com-
panies during the last three years has
been as below:

(Rs. in crores.)

Bulk Dugs Formu'ations
1974-75  1975-76  1976-77  1974-75  1975-76  1976-77
(Estt.) (Estt.)
Foreign o+ o« o+ . 34 52 63 203 300 292
Indian including Public/Small
Scale Sector. . . . 56 28 8y 197 260 408

Torar . . . 90 130 150 400 560 700
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It would be observed from the above
table that the share of foreign com-
panies in the totai production of finish-
ed formulations in the country during
1976-77 was 41.7 per cent as against
53.5 per cent during 1975-76.

(b) Prices of drugs are statuterily
Controlled under Drugs (Price Con-
trol) Order, 1970. Prices once fixed
under the said order cannot be increas-
ed by the manufacturers without
prior approval of the Government.
Through the operation of the Order, it
has been possible to  keep the activi-
ties of the drug firmg within reason-
able parameters.

(c) and (d). The Hathi Committee
on Drugs and Pharmaceutical Indus-
try have made certain recommenda-
tions as to the manner in which activi-
ties of foreign drug manufacturing
firms should be treated. These are
under consideration of Government
and a decision is likely to be taken
thereon soon.

However, in accordance with the
selective policy adopted Ly the Govern-
ment to regulate expansion of the
foreign  companies, the following
measures are being taken:—

(i) An indicalive categorization
of drugs has been drawn up where-
by cerlain (rugs shall be reserved
for exculsive manufacture by the
Pubiic/Indian Seclors alone;

(i) The Indian Seclor of the In-
dusiry is given preference in ap-
proval of manufacturing schemes;

(iii) Manuvfacture of increasing
number of bulk drugs through pub-
lic sector undertakings;

(iv) Industrial Licences are usual-
ly not issued to  foreign firms for
producing formulations unless linked
with the production of bulk drugs;
whereas Indian Firms are allowed
additional formulation capacity, un-
connected with manufacture of Bulk
Drugs, within certain parameters;

(v) Foreign firmg are asked to

take up production of bulk drugs
from more basic stages and to make

available a suitable portion of their
bulk drugs production to non-asso-
ciated formulators in the country .as
a condition for permitiing expansion
in capacity or taking up new acti-
vity. Appropriate export obligaticns
are also imposed where considered
necessary.
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Licensed Porters at Allahabad

3625. SHRI ISWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the details of memoranda re-
ceived from Memberg of Parliament
and others for taking over Licensed
Porters working at Allahabad ' Rail-
way Station over Northern Railway
under decasualisation scheme;

(b) whetheyr orders were issued by
the Divisional Superintendent, Alla-
habad, to absorp Licensed Porters un-
der decasualisation schemes but the
Secretary of the Society brought pres-
sure on the Railway Board to issue
instructions to maintain status quo;

(c) whether the Secretary of the
Society has been successful with the
help of certain officers tp allow the
scheme of decasualisation to be in-
operative as far as Allahabag Station
is concerned as was done during the
period when Mps. Ballabhadag Agra-
wal were holding the contract; and

(d) the date from which Govern-
ment are going to introduce the schema
at Allahabad?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). “The ‘de-
caualisation scheme’ of licensed por-
lers was implemented on zll the rail-
way stations with an exception of
Allahabad railway station where the
contract for supply of porters was
given to M/s. Railway Station Por-
ters Co-operalive Labour Contract
Society Ltd. Allahabad, a Co-operative
Society of porters working at this
station, from 1st April. 1960 and was
extended from time to time up to
31st December. 1976. The Divisional
Superintendent, Allahabad issued
order for introduction of ‘decasualisa-
tion scheme’ at  Allahabad on 26th
April, 1977 and also served a notice
upon the society to this effect. On the
representation from the society and
the porters against the implementation
of the ‘decasualisation scheme’ at
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this station, the Divisional Superin-
tendent, Allahabad, withhold the imple-
mentation of the scheme.

There have been representations
‘and counter representations and letters
from Members of Parliament for intro-
duction of ‘decasualisation scheme’ of
porters at Allahabad station and for
continuance of the arrangements with
the society. The entire question of
introducing  the ‘decasualisation
scheme’ at Allahabad railway station,
after taking all pros and cons of both
the systems into  consideration, is
under examination in the Ministry. No
orders have, however, been issued so
far by the Railway Ministry in this
regard.

Tenders for Cycle Stanq contract at
Allahabad

3626. SHRI BATESHWAR HEM-
RAM: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that time
and date for dropping of tenders for
cycle stang contract st Allahabad was
extended up to 13.00 hrs.; from the
16th August, 1977 to 17th August,
1977,

(b) if so, under whose grderg this
change in tender conditions wag eftect-
ed;

(c) whether advance jntimation re-
garding this change in time and date
of dropping of tenders was given to
the parties who purchaseg tender
forms or the parties were intimated
through Press Notification; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) ‘The date was extended upto 13
hrs. on 17th  August, 1977 by the
competent authority due to a commit-
ment given by the Railway in the Court
of Law.

(¢) and (d). On account of lack of
time the intending tenderers could not
be advised by post or through a Press

Notification. However, for the infor-
mation of tenderers, a proper notifica-
tion was displayed on the Notice Board
in regarq to the change of time and
date for dropping of the tenders.

Posts of Dog Chasers in AMahabad
Division

3627. SHRI N. K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether new posts of Dog
Chasers were created during Emer-
gency over Allahabad;

(b) whether similar posts were aiso
created and operated upon at other
big stations over Indian Railways;

(c) if so, how many persons were
appointed for the job together with
expenditure incurred on them month-
wise separately;

(d) whether these persons were
actually utilised by the Commercial
Officers for doing their private work;

(e) whether any enquiry by Vigl-
lance Branch has been conducted
against Commercial Officers for opera-
ting such fake posts taking advantage
of their position; and

(f) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) and (b). No.

(c) to (f): Do not arise

Discussion between French Oil Ex-
perts and Government Officials

3628. SHRI D. - AMAT: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that a team
of French Oil experts visited India
and had discussion with officials of the
Government of India; and

(b) if so, what are the resulis
thercof?
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THE MINISTER OF STATE IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
While it is a fact that a delegation of
French companies, mainly engaged in
manufacturing equipment, visited
India during August-Septe:nber this
Yyear, the delegation did not hold any
discussions with officials of the Minis-
tries of Petroleum and Chemicals and
Fertilizers.

(b) Does not arise.

Fulfilling of conditions of Licences
issued to M/s Sandoz, May and Baker,
Glaxo and Hoechst Pharmacecuticals

3629. PROF. R. K. AMIN: Will the
Minister of PETROLEUM AND CIlIE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government  have
made a study about the operation of
M/s. Sandoz, May and Baker, Glaxo
and Hoechst Pharmaceuticals vis-a-vis
fulfilling of conditions of industrial
licences issued in their favour during
the last three years; as also conditions
put by Foreign investment Board /
C.G. Committee etc.;

(b) in how many cases these con-
ditions have been interpreted|waived
by the Ministry without consulting
the concerned authority who imposed
the conditions:;

(¢) whether legal opinion was
obtained; if so, its nature and con-
tents; and

(d) further action Government pro-
pose to take in this conncction?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
No special study has been made re-
garding the operations in the country
of M/s. Sandoz, M/s. May & Baker,
M/s. Glaxo & M/s. Hoechst.

Information as to whether these
foreign companies have fulfilled all the
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conditions of the licences. granted to
them during the last three years or
not is being collected and will be laid
on the Table of the House.

(b) No conditions
Licences etc. granted to these com-
panies during the last 3 years have
been waived by the Ministry of Petro-
leum and Chemicals and Fertilizers.

of Industrial

(c) and (d). Does not arise.

Vacancies filled up in Asansol Divi-
sion, Eastern Raiiway

3630. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of vacancies filled
up in the categories of Ticket Collec-
tor, Train Clerk, Commercial Clerks,
Guards, Firemen, etc. between the
period 28th May. 1974 to September,
1977 in Asansol Division, Eastern Rail-
way,

(b) the number of vacancies filled
up by direct recruitment and depart-
mental recruitment, during this period
in Asansol Division; and

(e) i any employees' relatives have
been recruited during this period,
rames of those employees and Depart.
menis?

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Informa-
tion is being coliected and will bhe laid
on the Table of the Sabha.

Increase in Prices of Medicines

3631. SHRI OM PRAKASH TYAGI:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the prices of various
medicines including sulpha drugs and
antibiotics have been increased
through Government approvals during
the last three years;

(b) if so, the extent of increase in
the price of each medicine involved,



69  Written Answers AGRAHAYANA 22, 1809 (SAKA) Written Answers 70

and the reasons for giving this in-
crease; and

(c) is it proposed to draw up a
,sgheme to protect the poor consumers
in regard to prices of medicines?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
«CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
.and (b). Prices of builk drugs are re-
vised by the Governmeni from time lo
time under the  provisions of Drugs
{Prices Control) Order 1970. A state-
ment showing increases/decreases
since 1970 in prices including import
prices of 42 important bulk drugs pro-
duced indigenously, on the basis of
is cost/cost-cum-technical examination
is laid on the Table of the Sabha.
1Placed in Library. See No. LT-1340/
77.]. The increases/decreases were
allowed 1o give eflect to increases/
decreases in the input/material costs.
Based on the prices of the said bulk
drugs, conseyuential rcvision in prices
of formulations have also heen allow-
ed to the coucerned manulacturers.

(¢): Price increases or decreases are
inhere::t 1 o e of statutory
price cont: ol fhe acthl Committee on
Drugs and  Pharmacenticals Indusiry
have. inter alia. recommended rationa-
lisation of prices of drugs. The recom-
mendations nf the Commillee are in
the final stages of consideration.

Fssue of Licence to M/g C. E. Fulford
@ P. Ltd

3632. SHRI SURENDRA BIKRAM:
Wil' the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether M/s. C. E. Fulford (1)
P. Ltd. have been given a licence for
production of Gentamycin Sulphate
and formulations during the recent
past;

(b) if so, the number of licence, the
capacity of each item, the value ete.;

(c) the reasons for giving such a
licence to this multinational irm when

know-how for these simple formula-
tiong is available with Indian firms;
and

(d) the names of Indian firms who
applied for similar formulations dqur-
ing the past three years and the ex-
tent of approvals given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
No; Sir.

(b) and (c). Does not arise.

(d) During the course of last 3
years, the following Indian firms have
applied for formulations based on Gen-
tamycin Sulphate.

1. M/s. Euphoric Ltd.

2. M/s. Hindustan Antibiotics Ltd,

3. M/s. Tamil Nadu Dadha Phar-
mauaceuticals Ltd.

4. M/s. Standard
cals.

Pharmaceuti-

The firmg at Serial Nos. 1 to 3 have
heen granted necessary  Industrial
Licences. The application of the firm
at Sl. No. 4 is under consideration,

Railway Line betwcen Goalpara-
Gauhati

3633. SHRI AHMED HUSSAIN: Will
the Minister of RAILWAYS be pleased
to slate:

(a) whether the Railway Board had
asked the Gauhati University to sur-
very the economic viability of provid-
ing Railway line between Goalpara-
Gauhati, Goalpara-Tura and Bridge
over Brahamaputra near Joghighopa
and Pancharatna;

(b) whether the University has al-
ready submitted its report recommen-
ding the Railway line and Bridge; and

(c) the likely date when the project
will be sanctioned and the target date
being fixedq for completion of the
work?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c¢). A trans-
port study for provision of a new
broad gauge link from Joghighopa to
Gauhati along the south bank of river
Brahmaputra was entrusted to the
Gauhati University at the cost of the
Railways. The University completed
only a portion of the study to cover
the economic potential of the area but
the quantum of traffic and the cost of
the project were not worked out. It
was. however, stated by them that
there appeared to be a case for con-
struction of the project but this was
not considered sufficient for taking a
decision on the scheme.

A preliminary engineering-cum-
traffic surveys for a new rail link from
Joghighopa/Pancharatna-Darangiri via
Dudhnai and another link from Gauha-
ti to Dudhnai have recenlly been
carried out at the cost of North-Eas-
tern Council. No decision regarding
construction of the projects has been
taken so far.

Dislocation in Train Services in Tamil
Nadu on the day of arrest of
Mrs., Gandhi

3634. SHRI K. T.
Wiil the Minister of
pleased to state:

KOSALRAM
RAILWAYS be

(a) whether any dislocation in train
services was caused in Tamil Nadu
area on the day of arrest of
Mrs. Gandhi; and

(b) if so, the extent of damages
caused may be indicated?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) There was no
dislocation of train services. However,
punctuality of 27 Mail and Express,
21 passengers and 9 suburban trains
was affected.

(b) No damage to railway property
was caused.
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Reinstatement of Employees wto
went on Strike in 1974

3635. SHRI SHARAD YADAV: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Ministry issued an
order on 6th April 1977 for reinstate-
ment of all striking employees who
had gone on strike in 1974;

(b) if so, whether a copy thereof
would be supplied;

(¢) whether the South Eastern Rail-
way Administration hag not yet im-
plementegd it in toto; and

(d) if so, the names of such employ-
ees ag have not so far been given
relief under the said order and the
details of their cases?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) A copy of the relevant order to
the General Managers of the Rail-
wayvs is laid on the Table of the
Sabha. [Placed in Library. Sez No.
LT-1341/77].

(c) and (d). The South Eastern
Railway has implemented the orders
except in a few cases indicated below,
{or reasons beyond the Administra-
tion's control.

The information is given below:—

1. Reinstatement of employees
who were dismissed, removed or
had their services terminated.

Out of 182 who were out of service
on 28th February 1977 only two now
remain out of service as they are
undergoing life imprisonment.

2. Taking back to
under suspension.

duty of those

All the 39 persons who were under
suspension on 28th February 1977 have
been taken back to service.

3. Employees initially taken as
fresh entrants but now treated as
having been reinstated.
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Number involved as on 28th Feb-
ruary 1977—252.

All have been reinstated.

4. Taking back to duty of casual
fabour/substitutes whose services
terminated.

Out of 1655, who were out of ser-
vice on 28th February 1977, 1581 have
already joined service. Out of the
remaining 74:—

(i) 53 have expired;

(ii) 4 did not join because of eye
trouble, long sickness or due to be-
ing disabled;

(iii) 17 did not report for duty al-
though the orders of reinstatement
have been issued and intimated to
them.

5. Condonation of break in service
Number not condoned as on 28th
February 1977.—210.

Condonation orders issued to all

6. Cancellation of transfer effect-
ed in connection with the strike.
Number of transfers as on 28th
February 1977.—701.

All transfers cancelled.

7. Cancellation of other punishments
ag stoppage of increments, reversion
to lower grade, etc.

Number involved.—3075.

All the punishments @nnulled.

Interim Report on Railways

3636. DR. HENRY AUSTIN: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Plan-
ming Commission has asked the Rail-
ways to present an interim report on
railways covering the main physical
targets and investment estimated for
the year 1978-79 period by the first
week of November, 1977;

(b) if so, whether the rallway work-
ing group hasg submitted the same;
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(¢) if so, the details of the same;
and

(d) how far the Planning Commis-
sion has accepted the estimate?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The Planning Commission have set
up a Working Group on Railways for
formulation of the next Five Year
Plan of the Railways covering the
period 1978-79 to 1982-83. This Group
was asked to submit an interim report
to the Planning Commission by the
first week of November, 1977 covering
the main physical targets and the in-
vestments proposed. The Group is
continuing its deliberations and will
be submitting the required report to
the Planning Commission shortly.

(c) and (d). Do not arise.

ISaAR WAMRT & I IO A
A JET A
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Compendium of Rules wunder Com.-
panies Act, 1956

3639. SHRI K. RAMAMURTHY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to slate:

(a) whether the compendium of the
variou; rules and forms framegd unde:r
the Companies Act, 1956, prepared by
the Department has been released:

(b) the reasong for the inordinate
delay in preparing such g comvendium
of the various rules and forms frain-
ed under the Companies Act, 1856;
and

(c) whether the Compendium of
rules and forms will also be pubiish-
ed in the regional languages of  the
country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SIIANTI BHUSHAN): (a) and
(h). The Compendium was prepared
by Lhe Department of Company Af-
fairs and seni to the Government of
India Press for prinling in November,
197¢6.  As ihis publication contains as
many ag 665 pazes of printed matter.
including 30 sets of Rules and 250 sets
of Forms, there has been some delay
in printing this publication. It s,
howcver, expected that the compen-
dium will be released for sale by
Controller of Publications, Delhi short-

ly.

(c) No, Sir.



79 Wristen Answers AGRAHAYANA 22, 1890 (SAKA) Written Answers 78

Olvutiae of Eesential Comymeiditieg
from Railway Godowns

3640. SHRI SAMAR GUHA: Wil
the Minister of RAILWAYS be pleas-

ed to state:
t
(a) whether many unscrupulous

wholesale traders recently deiayed
clearance of many essential commo-
dities and consumer’s goods from
Railway godowns of various commer-
cially important railway stations;

(b) whether such delaying tactics
were adopted for causing artificial
price-rise in case of many essential
commodities;

(c) if so, facts thereabout as found
since Janata Government wag foU.-
ed: and

(d) the steps taken or proposud in
respect of regularisation of clearance
of commercial geods from godowns
and movements of good; wagons in
order to frustrate manipulation by
the wholesale traders?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
The information is being collected and
will be laid on the Table of the Sabha
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Completion of Howrah-Amts Rallway
Line

3642. SHRI MOHD. HAYAT ALIL
Will the Minister of RAILWAYS be
pleased to state:

(a) what are the reasong for delay
in completing the Howrah-Amta
broad gauge railway line;

(b) the details of such otae; pre-
jects on Eastern Railway oa whie]
feasibility study work has been cem
pleted and are pending with the Rail-
way Ministry; and

(¢) what steps Government pro-
pose to take to complete the work of
this project?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (c).
The main reason for the delay in com-
pleting the project is the paucity of
funds. Efforts are being made to
secure a higher allocation of funds
for expeditious completion of this
project.

(b) The following surveys for
construction of new Railway lines on
Eastern Railway have been carried out
during the last five years:—

S. No. Name of lines which have been surveyed but

not yet taken up for construction

Length

Present Reasons for not
in Kms.

estimated taking up for
cost of construction
construction.
(in crores of Rs.)

3 4 5
! o AN A A
T Lakshmikantapur-Kakdwip via Kulpi. 30° 00
2. Canning-Golabari . 20° 00 ]
3. Hasanabad-Pratapadityanagar vig Bhandarkhali. 29° 00 l} 25-00 Lack of resources and
i limited traffic pros-
4. Sonarpur/Champahati to Dhamkhali B. G. 50° 00 .l pects.
5. Canning-Pratapadityanagar Hatgacha B. G. 3000 ]
6. Dchri-on-Sone-Pipradih . 63-00 11°'50 Under Examination.

7. Budge Budge to Namkhana

82-00 10°8 Do.
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1 2 3 4 5
8. Mandarhill-Dumka B. G. 6400 10* 00
94 Dumka-SainthiaB.G. . 56-00 6-50 | Lack of resources and

:10. Hazaribagh Town to Hazaribagh Road.
11. Hazaribagh-Giridih.

12. Dumka-Baidyanathdham . .
13. Madhupur-Dumka

14. Dumka to Rampurhat . .

15. Hazaribagh Town to Ranchi Road.

Imiited traffic pros-
78- 00 13°50 | pects.

56+00 9° 00

63+ 00 10:00 Under Examination’

59°00 10° 00

54°00 7:00 »Lack of resources and
limited traffic pros-

40°00 7°00 ] pects.

Decision of Size, Feedstock for New
Fertilizers Units

3643. SHRI S. R. DAMANI: will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government has taken
firm decisions on the choice of size,
feedstock, etc in respect of fertilizer
units to be set up in future;

(b) the full details of units covered
by this decision; and

(¢) the extent to which indigenous
technologica] know-how and capital
equipment will be used in cach of
the units?

THE WMINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). It is the policy of the
Government to place maximum re-
liance on indigenously available feed-
stocks for used in fertilizer produc-
tion. It is in accordance with this
policy that the Government had ear-
lier decided that, to the extent possi-
ble, the fertilizer plants to be set up
in future should move away from na-
phtha and use fuel oil/coal. Six fuel
oil based plants and two coal based
plants are already under implementa-
tion. With the recenfly confirmed
availability of large quantities of

associated/free gas from Bombay High
and Bassein offshore structures and
in Assam, high priority is now being
accorded for setting up additional fer-
tilizer capacity based on gas as feed-
stock. Additional capacity based on
coal can be considered only after ex-
perience is available of the operation
of the two coal based plants under
construction. The size of new plants,
product mix, technology to be adopt-
ed etc., would depend on various tech-
no-economic factors such as feedstock.
locations, demand in the economic
marketing zone, etc.

(c) The choice of technology de-
pends on factors like the size of the
plants, process, etc. While efforts will
be made to standardise the size of
plants and technology, changes in the
size and technology in a few cases can-
not be ruled out. Maximum use
would, however, be made of the tech-
nological capabilities and equipment
manufacturing facilities available
within the country consistent with the
requirements of individual new sche-
mes.

Development Work of Railway Lines
in M.P. in the Sixth Five Yecar Plan

3644. SHRI SUKHENDRA SINGH:

Will the Minister of RAILWAYS be
pleased to state;

(a) whether there ijs any new p:io-
jects for development work on rail-
way line in Madhya Pradegh undec
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consideration of Government to be
included in the Sixth Five Yecar Plan;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The new lines and gauge conversion
projects to be inciuded in the Sixth
Five Year Plan have not yet been
finalised. Surveys for the following
projects in Madhya Pradesh have how-
ever, been carried out in recent years
and they will be considered while
finalising the 6th Five Year Plan:

(1) Dhalli-Rajahara-Jagdalpur.
(2) Satna-Rewa-Beohari.

(3) Mahoba-Khujaraho.

(4) Indore-Mhow.

(5) Ranchi-Korba.

(6) Ratlam-Banswara.

(7) Conversion of Raipur-Dham-

tari narrow gauge line into  broad
gauge.

Ahmedabad-Gandhinagar B. G. Rail-
way Line

3645. PROrF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whetner Government acc aware
of the fact that the newly construct-
ed and completed Ahmedabad-Candhi-
nagar Broad Gauge Railway iine is
not picking up passenger-traffic;

(b) if so, reasons thereof and the
steps being taken to im2rove the
situation;

(¢) whether Government have re-
ceived any reguests and representa-
tions from the concerned people about
setting up of railway stations on the
wzy from Ahmedabad to Gandhi-
nagar; and

(d) if so, Government’s response
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.
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(b) Longer journey time and more
fare by rail as compared to Bus servi-
ces besides Bus services are also more
frequent and run from the heart of
the city.

(c) Yes.

(d) Opening of a station at Uvarsad
village between Gandhinagar and
Kodiyar stations is not operationally
justified. .

Nationality of Mrs. Sonia Gandhi,
Director of Maruti Companieg

3646. SHRI KANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are aware
of the fact that Mrs. Sonia Gandhi,
wife of Shri Rajiv Gandhi, who has
been the Director anqd Managing
Director of Maruti Technical ancd
Maruti Heavy Vehicles and share-
holder of DMaruti Companies, has
deciareq her nationality as ‘Italian’,

(b) if so. whether she had taken
permission from the concerned autho-
rities to become the Director of these
companies and to make necessary in-
vesimeats in India: and

(¢) whether Government propose to
make inquiry into {t?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) In some
of the statutory returns filed with the
Registrar of Companies Delhi and
Haryana. Maruti Heavy Vehicles Pri-
vate Limited and Maruti Technical
Service Private Limited have shown
the nationality of Mrs. Sonia Gandhi
as Italian,

(b) Appointment of Mrs. Sonia
Gandhi as Director or Managing Direc-
tor of Maruti Heavy Vehicles Private
Limited and Maruti Technical Servi-
ces Private Limited did not require the
approval of the Central Govern-
ment under the provisions of the Com-
panies Act, 1956 since these com-
panies are private limited companies.
According to the information furnish-
ed by the Ministry of Finance (De-
partment of Economic Affairs). Mrs.
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Sonia -Ganrdhi did not flle any appli-
cation under section 29(4) of the
Foreign Exchange Regulation Act,
1973 for permission to hold the shares
in these two companies.

"(c) Both Maruti Heavy Vehicles

Private Limited and Maruti Technical
Services Private Limited have infor-
med this Department that the Direec-
tors of these two companies have can-
celled the allotment of shares made
earlier in favour of Mrs. Sonia Gandhi
since the allotments were made in
contravention of the provisiong of
Foreign Exchange Regulation Act,
1973, This intimation is being exa-
mined with reference to the provisions
of the Companies Act.

Vacant Postg of LD.C.s and U.D.Cs.
in Western Railway

3647. SHRI HUKAM CHAND KA-
CHWAI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of vacant posts of
Lower Division and Upper Division
Clerks in Western Railway at pre-
sent; and

(b) the steps proposed to be taken
by Government in future to fill in
the said vacant posts?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Infor-
mation is being collected and will be
laid on the Table of the Sabha.

(b) One third of the wacancies of
l.ower Division Clerks (one fourth in
the Accounts Department) are filled
by promotion of Class IV staff. The
remaining vacancies constitute the
direct recruitment quota to be iilled
through the Railway Service Commis-
sions. However, due to ban on filling
up of ministerial posts, only 75 per
cent of the direct recruitment vacan-
cies can be filled.

All vacancies of Upper Division
Clerks in other Departments and 80
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per cent of such vacancies in the Ac.
counts Department, are filled by pro-
motion. In the Accounts Department
20 per cent of the vacancies are filled
by direct recruitment.

The Railway administration is tak-
ing action to fill the vacancies accord-
ingly.

Punctuality of Trains

3648. SHRI PRASANNBHAI MEH-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is fact that the
comparative statistics for the period
April—October in 1976 show that
punctuality of trains was much
better than during the same period in
1977;

(b) it so, the facts and the rea-
sons for deterioration of punctuality;

(¢) whether after October, 1977
the position has become worse;

(d) if so, the steps that are being
taken to improve the punctuality; and

(e) what are the areas where the
punctuality in running train has
been maintained?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
The punctualily performance of pas-
senger carrying trains during the pe-
riod April to October, 1977 and also
during November, 1977 was more or
less at the same level as it was during
the corresponding period of 1976. Dur-
ing October and November, 1977, the
running of trains was affected adver-
sely mainly on Southern and South
Central Railways on accout of heavy
rains, cyclonic weather conditions and
agitations etc. Punctuality of trains
ig being watched at all levels and
every feasible effort is made to run
the trains puctually.
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Irregularities by Companies publish-
ing Newspapers

3649. SHRI SUBHASH AHUJA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state;

(a) whether he has recently
received any complaint regarding
mismanagement of finances and other
irregularities by certain companies
publishing newspapers; and

(b) if so, what steps have been
taken to prevent further irregulari-
ties by these companies?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Since
April, 1977 complaints of the type re-
ferred to have been received in res-
pect of the following companies:—

(1) M/s. The Printers (Mysore)
Ltd.

2. M/s. Associated Jouranls Ltd.

3. M/s. Andhra Printers Ltqd

4. M/s. Lok Prakashan Ltd.

(b) Books of accounts etc., of The
Printers (Mysore) Ltd. have been ins-
pected and further action is under
examination. In respect of Associated
Journals Ltd., and Andhra Printers
Ltd., such inspection has been ordered
and reports are awaited. The comp-
laint in respect of Lok Prakashan Ltd.
is under examination.
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R1il Link between Eastern and
Western part of Orissa

3655. SHRI JENA BAIRAGI: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there was a proposal
to connect the Eastern part and Wes-
tern Part of Orissa by Rail Line from
Cuttack to Sambalpur vig Meramandi
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in view of urgent need for greater
integration of different parts of Orissa;
and

(b) if so, steps taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) and (b).
A survey for construction of a line
form Taicher to Sambalpur which
will connect eastern and western part
of Orissa via Meramandoli has bheen
included in this year's Budget. The
survey work will be taken up shortly.
Cuttack and Talcher are already con-
nected by a railway line.

Kolhapur-Ratnagiri Railway Line

3654. SHRI RAJARAM SHANKAR-
RAO MANE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the work of survey of
new Kolhapur-Ratnagivi Railway line
will be taken in hand; and

(b) if so, by what time the survey
of this work will be completed; and
in which year of which plan this
work will be started?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RILWAYS
(SHRI SIHHEO NARAIN): (a) and (b).
It will be difficult to take up the sur-
vey for this project at present on
account of paucily of resources.

Splitting up of Planning and Deve-
lopment Division

3655. SHRI P. RAJAGOPAL NAI
DU: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pieased to state:

(a) whether Planning and Develop-
ment Division also was split up with
the splitting up of Fertilizer Corpo-
ration; and

(b) if so, into how many divisions?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
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.AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) There is no proposal under con-
:sideration. t9 split up the Planning and
De,vilopment Division of the F.C.L into
smaller unils.

{b) Does not arise.
Petro-Chemical Complex at Haldia

3656, SHRI AMAR ROY PRADHAN:
Will the Minister of ' PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

What is the financing pattern of
Haldia petro-chemical complex?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHFEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
The financing pattern of the !luldia
Petro-Chemical Complex is yet to
he finalised by the West Bengal In-
{ustrial Development Corporalion.

Viramgam-Qkha Broad Gauge
Railway Line

3657. SHRI VINODBIAI B. SHETH:
PROF, P. G. MAVALANKAR:

Will the Minister of RAILWAYS be
pleased 1o state:

(a) is it true that Government pro-
nose {n lay  Viramgam-Okha broad-
gauge railway line in two phases;

(b) if so, which is the point of com-
pletion of the first phase and the
second phase; and

{c) whether any representation has
been received from the Nawanagar
Chamber of Commerce and Industry
to have the first phase up to Jamnagar
or Kanalus from where the line has to
be bifurcated to Okha and Porbandar
which is economic and sound proposi-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (¢).
A number of alternative suggestions
have been received from various

bodies for phasing the gauge conver-
sion of Viramgam-Okha/Porbandar
line to broad gauge, A final decision
about the phasing is yet to be taken.
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0Oi} Prices Committee

5659, SHRI ANANT DAVE: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERT'LIZERS be
pleased to state:

(a) whether there are 11,000 petrol
dealers all over India and most of
them are from the middle class and
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include war-widows, ex-servicemen,

unemployed graduates and persons (E) A ‘fr = 3: .ﬁﬁ
from scheduled castes and tribes; arfagl w1 W wrfe =7 a1 324 F
(b) whether the Oil Priceg Commit- bl T 10 Sfwm .
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stipulateq any specific date for imple- FHro  fear srar & o fw are ad
menting the fina]l recommendations in : o R
connection with dealers commission on % T T FTW: 17 WL 21
M.S. and H.S.D.; if so what was that wfama o ;
date; and
(c) what amount these dealers have (‘T) T A WA %‘%\ T,
to deposit with oil companies towards S HIT WEY T ATgai aa+d fear
cost of pump and tanks? FTaT % Erirg 5,13; gz oft TamY g;
THE MINISTER OF STATE 1IN 7T
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Tribes. W warrs | usa war (s {ow
(b) No, Sir. o) ¢ (m) ST g §fE,
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Vacancies in Section Officers’ Grade in
Railway Board

3661. SHRI R. L. KUREEL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the number of vacan-
cies in the Section Officers’ Grade of
the Railway Board Secretariat Service
filled up on the results of the Combin-
ed Limiteq Departmental Competitive
Examination held by the U.P.S.C. in
September, 1976 was initially adver-
tised as 2 without making any reser-
vation for the Scheduled Castes/Sche-
duled Tribes, but was subsequently
increased to 9 with two vacancies re-
served for the Scheduled Castes and
one for the Scheduled Tribes and with-
out bringing the additional 7 vacancies
to the notice of the eligible employees;
and

(b) if so, the reasong for such abnor-
ma] increase in the notified number of
vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) and (b).
The available number of two vacan-
cies of Section Officers in 1976 were
initially notified to the U.P.S.C. for
the Combined Limited Departmental
Competitive Examination. The
U.P.S.C. in notifying the vacancies for
information of prospective candidates
made it clear that these were liable
to change. With the progressive ex-
tension of the Desk Officer System in
this Ministry, under instructions of the
Department of Personnel & Adminis-
trative Reforms, more vacancies
became available. Due to this reason
and the fact that the Combined Limi-
ted Departmental Competitive Ex-
amination for Section Officers’ Grade
in 1977 had been posiponed by the
Commission, the number of vacancies
for 1976 Examination were increased
to njne in administrative interest. As
per reservation roster, no vacancies
could be reserved for Scheduled Castes/
Scheduled Tribes candidates initially,
but as the number of vacancies increa-
sed to nine, reservation for Scheduled
Castes/Scheduled Tribes was made ac-
cordingly.

Remittance of profits by Cadbury Fry

3662. DR. V. A. SEYID MUHAM-
MAD: Wil} the Minjster of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it js a fact that Cad-
bury Fry (India) Private Limited a
subsidiary of a 'multinational com-
pany has been making a profit of 200
per cent on its capital;

(b) if so, the percentage of com-
pany’s profits which were remitted ab.
road as dividends during the last six
months; and

{(c) whether Government propose
to impose a limit on such remittance?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The per.:
centage of profits earned on its capital .
by Cadbury Fry (India) Private Limi- .
ted, now known as <Cadbury India
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Limited during the last three years
is as under:—

Profirs after tax as

Year ended percentage of paid-up
capital.
4-1-1375 131:°9%
8-1-1976 334'3%
1-1-1977 320719,

(b) and (c¢). According to informa-
tion furnished by the Ministry of
Finance, the company has not remit.
ted any profit/dividend during the last
six months. In the case of approved
foreign investment there is no restric-
tion on remittance of current earnings.
Such companies may remit profits,
dividends, royalties, know-how fees
etc. subject to tax clearance. There
is no proposal under consideration to
limit any of these remittances.

Raw Material Sources for Drugs in
Andaman and Nicobar Islandg

3663. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO.-
LEUM ANLr CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether there js a great poten-
tial of raw material sources for pro-
ducing drugs in the Andaman and
Nicobar Islands;

(b) if so, facts and efforts made by
Government to exploit these resour-
ces;

(¢) whether it is proposed to set up
some drug manufacturing plants in
this Union Territory by IDPL and by
some private enterpreneurs; and

(d) if so, whether any licences have
been issued for setting up the drug
plants there?

-THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND

CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)

and (b). No data is readily aviilable '

with Government.
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(c) No such proposal Nas bé#n made
to the Government so far.

(d) Does not arise.

Pilgrims Travelling by Rallway to
Jagannath Puri

3664, SHRI GOVINDA MUNDA:;
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of pilgrims estimat-
ed to have been carried by the special
trains running to the sacred Jagannath
Puri during the last two years;

(b) whether Government have re-
ceived any complaints from the pil-
grims during 1976-77 regarding incon-
venience experienced by them; ang

(c) if so, the number of guch com-
plaints and the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 17,120
and 11,200 pilgrims were carried by
special trains quring the years 1975-76
and 1976-77 respectivey.

(b) No.

(c) Does not arise.

‘Plea for ‘Ombudsman Clause in the
Constitution’

3665. SHRI RAJKESHAR SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
item published under the Caption
‘Plea for Ombudsman Clause in the
Constitution’ in the Indian Express
dated 19th November, 1977; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (8HRI
NARSINGH YADAV): (a) Yes, Sir.
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(b) The Government is inhibited in
expresging its reaction to the News
Item referred to in para (b) of the
question, which relates to fhe Lokpal
Bill, 1977, because the Bill is presently
under examination by a Joint Selec-
tion Committee of both Houses.

Coentract with Foreign Oompanies by
O.N.G.C.

3666. SHRI G. S. REDDI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how many contractg with foreign
companies have been signed by the
O.N.G.C. ever since April, 1977;

(b) what were the lowest and ac-
cepted tenders in each case; and

(c) whether the accepted tenders
were not the lowest tender, if so, the
reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (BHRI JANESHWAR
MISHRA): (a) Since April 1977,
the ONGC has placed a very large
number of contracts with foreign
companies for suply of equipment etec.
and the labour involved in collection
and scrutiny of such information will
not be commensurate with the result
to be achieved.

(b) and (c). ONGC have generally
followed the policy of placing orders
on the lowest technically acceptable
tenderer and where the contret is
not so awarded, the reasons are care-
fully gone into and recorded.

Production beyond Licensed Capacity
by Foreign Drug Firms

3667. SHRI NATWARLAL B. PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the nameg of foreign drug
manufgcturing companies who have
eXceeded their licensed capacities dur-
ing the last three years;

(b) the itemsg where they exceed-
ed production unauthorisedly, the ex-
tent of unauthorised production;

(c) whether this unauthorised pro-
duction by foreigh firts has adverse-

ly affected the production of axmnar

items by Indiun coticerns; and

(d) action taken/propesed@ to be
taken against the defaulting firms9

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) and (b). A State-
ment showing the names of foreign
drug manufacturing companies who
have exceeded their licensed capaci-
ties of bulk drugs during the last
three years along with the other
details asked for is laid on the Table
of the Sabha, [Placed in Library.
See No. LT-1342/717].

(c) and (d). The policy on éxcess
production is under active exarhina-
tion by Government, having due re-
gard to the relevant recommendations
of the Hathi Committee.

Sale of Medicines bearing ‘Generic
Names’

3668. SHRy MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the names of medicines which
are being sold by various drug manu-
facturing companies bearing ‘Generic
Names’; and

(b) the prices comparison between
the product of various concerns of
same medicines and reasong for ap-
proving different prices for different
companies?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-

ZERS (SHRI JANESHWAR
MISHRA): (a) and (b). A large
number of medicines are sold under

generic mames. Time and effort ih-
volved in collecting tHe names of ‘ma-
nufacturers of such medicines as well

102
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as-Othéf détails relating to such me-
diethdr’ -are 'net -commensurate with
the likeiy- results to be achieved. How-
ever, a representative Statement of
prices . qf sorpe of .thé "medicines sold
upder, geperic names by the various
mian actu;ers m ,; tached. .

Reasons for variation in prices of
dlﬁerent manufacturers for the same
medicines sold under generic names
are as follows:—

(1) In 1970 when the Drugs (Pri-
ces Control) Order, 1970 came into
operation, the concerned manufac-
turers were requireq to submit price
lists along with details of calcu-
‘lations.  As large number of pack-
ages were involved the prices were
fixed  based on mutual discussion.
_Under the alternative scheme of
pricing as per para. 14 of the Drugs
(Prices Control) Order, 1970, prices
were fixed, depending upon the
-preduct-mix of individual compa-
nies so as restrict mark ups at mi-
nimum possible levels on essential
formulations and to compensate for
such reduction in prices resulting
therefrom varying marks ups were
allowed on the other less essential
formulations. As a result of these,
variations which existed at the
coming into force of the Drugs (Pri-
- ceg . Control) Order, 1970, continue
to be in- farce.

(2) Prices of formulations depend
upan the prices of bulk  drugs

T
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Depending upon the prices of bulk
drugs approved/allowed to differ-

ent manufacturers which in turn
depended on the source of procure-
ment of the bulk drugs, there is
variation in prices of the formula-
tions,

(3) Imported bulk drugs are pro-
cured by the formulators gt differ-
ent prices, from different sources in
the world. These differences are
reflected jn the prices of formula-
tions. To minimise these varia-
tions, Government have already
canalised 45 bulk drugs for imports
through the State Chemicals and
Pharmaceuticals Corporation of
India Ltd.,, and IDPL g4t a single
uniform price. The list of canalised
bulk drugs is reviewed from time
to time, depending upon the re-
quirements of and production pro-
gramme in the country as also the
differences in the import prices
from different sources.

(4) Difference in prices also ac-
crue due to different packing mate-
rials adopted by different formula-
tors.

The Hathi Committee on Drugs and
Pharmaceutical Industry have, inter
alia, recommended rationalisation of
prices of drugs. The recommenda-
tions are in the final stages of consi-
deration.

S Statement

Sl Name of the Manufacturer

Name of the Formulation

Pack Maximum

Np. size retail
B Price
approved
by the
Government
() (2) (3) (4 (5)
1. Mjs. IDPL-. Tetracycline Capsules 250 mg. 10 X 10 47-88
. . 100°g 45.83
2. M/s. Haffkine " 100's 43°05
3. M/s. HA L . . . . » 10 X 10 5294
4 M/s. Smith Stanistreet ” 10 X 10 52° 83
" 100’s 85°92

5. M/s. Fairdeal Corpn.
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. 2 . ' worLon 4 ’5
6. M/s. IDPL. Oxytetracycline Capsu'es 250 mg. 10 X 10 58+01
7. Ms. Smith, Stanistreet . 10X 10 5278
8. M/s. IDPL . Chloramphenicol Capsules 250m3. 100’s $7°43
9. M/s. Smith, Stanistreet »” | » 10X 10 .t 38:02

10. M/s. 30chringcr-Knoll »” ;oo’s 35° gq
11. M/s. Chowgule & Co. » 100’8 - 1 agq-;

12. M/s. H. A. L. Ampieillin \1:y1:)1: Capsa'es 195'}' A,35_:;'9

13. M/s. Haffkine 250,, T .- 7100’8 89.88

14. M/s. IDPL . Analgin Tab'ets 2 10 X 10’ 1842

500 mg. PN
15. M/s. Smith, Stanistreet ” 10X 10 | rgerf
16. M/s. IDPL. . A. P. C. Tablets * 1000, . 42¢°05
17. M. Boots (I) Ltd. , 1000 4238
18. M/s. Zandu Pharmaceuticals , » 1000 41°3¢
19. M/s. IDPL . I. N. H. Tablets 1000 33°32
20. M/s. Cadila ”» 1000 30:65
21. Mj/s. Haffkine ”» 1000 26°go
22. M;/s. Dey’s Medical Stores. . . » 1000 2982

23. M/s. Albertdavid Ltd . . . ”» 1000 30° 00

24. M/s.L.D.P. L. §. Phenobarbitone Tablets 3o mg. 1002 15°91
25. M/s. Kerala State Drugs & Phar-

maceuticals Ltd. . ”» 1000 21°23
26. M/s. Haffkine . 1000 20° 24

A, 1977 § &I & g wA*
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107 = Written Answers DECERMBER 13, 1077 Written Answers 108

Advance Increments to somfs Iareel
Olerks at New Dethi Station

3670. SHRI MAHMOOD HASAN
KHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it ig a fact that some
Parcel Clerks working at New Delhi
station were given the benefits of ad-
vance increments and other cash
awards by the administration for
being laya] to the administration dur-
ing the railway strike 1974;

(b) if so, whether the administra-
tion had withdrawn some of the bene-
fits on the complaint of some Mem-
ber ‘of Parliament; and

-

(c) if so, action taken against the
officials responsible for such lapses?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) In one case, initially a cash
award of Rs. 200/- was granted but
subsequently it was converted into
advance increment. The advance in-
crement was, however, withdrawn as
the employee’s ward had been appoint-
ed on the Railways. This had not been
effected on receipt of a complaint
from an M.P.

(e¢) Does not arise.

safyt & A7

3671. &7 ATATAT FW(T F(IT :
FT WEifwaw Tar w@@A G A
HAT ag FTT F1 T FH A 6
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g 970 9219 H9Y  HIT
qTIAT

1974-75 174.9 108. 2

1975-76 173 118.7

1976-77 176. 6 133.9
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gl & AT F FHA FE 7
faq &€ wzw Iz g & 1 Fa, T
marag ferr o1 A 7 wrE e
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75 a7 TwE www gadw a7

“aretfen ST g s b
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Investment made by J.K. Synthetics
in Maruti Limited

3672. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
J. K. Synthetics Limited by their Re-
solution of General Body on 29th
September, 1976 resolved to invest
Rs. 40 lakhs in Maruti Limited in con-
‘travention of Section 872 of the Com-
.panies Act;

(b) whether it is a faot that im
pursuanee of the above resolution the
Direetors ciroulated to the share
holders an explanatory statement
under section 176 of the Companiss
Act presenting a false picture of the
prospects ef Maruti Limited; and

(c) whether the Government have
inquired into the matter and if so,
how do Government propose to protect
the interests of the shareholders of
J. K. Synthetics Limited?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) M/s.J. K.
Synthetics Ltd. had passed a resolution
at the general body meeting held on
29th September, 1976 for making an
investment of a sum not exceeding
Rs. 40.00 lakhs in the equity shares
of Rs. 10/- each of Maruti Limited
since this investment exceeded the
percentage of limits specifled in sub-
section (2) of Section 372 of the
Companies Act, 1956. The resolution
was passed to comply with the re-
quirements of Section 372 of the Act
and there was no contravention in
this regard.

(b) and (c). The Board of Direc-
tors circulated an explanatory state-
ment under Section 173 of the Com-
panies Act (not under Section 176
which is not applicable) to the share-
holders. The matter has been examin-
ed and it is observed that the Directors
formed their opinion based on certain
facts. Unlesg these facts are proved
to be false it cannot be said that the
Directors presented a false picture of
the prospects of Maruti Ltd.

Incomplete Electoral Rolls for Par-
limentary and other Elections in
Delhi

3673. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether it hag come to the
‘notice of the Government that the
electora! rolls prepared at the time of



‘TII Written Answers

(parliamentary - election and - otncr
wlections for Municipa] Corporation
:and  Metropolitan Council in- 1977 in
Delhi were not complete and they did
ot have even the names of - those
‘persons who had been residing in a
particular place for more than 5 years;

(b) whether it is also a fact that
even after applying for inclusion of
nameg in the electoral list later, their
-names did not appear evep in the
supplementary lists issued; and

. (c) the action Government propose
to take to revise the electoral roils
_and make it uptodate and engage such
Jpersons on the job who could be held
responsible for any complaint later?
THE MINISTER OF STATE IN THE

"MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
NARSINGH  YADAV): (a) and (b)
The Election Commission arranged for
widest publicity to be given to the
‘electoral rolls which were revised and
brought uptodate in April-May, 1976.
On the basis of applications received
from voters for enrolment, the rolls
‘were further revised and published
in final form in August, 1976. Further,
the Chiet Electoral Officers, Delhi
arranged to secure information from
the Delhi Development Authority
Municipa] Corporation of Delhi, New
Delhi Municipal Committee etc. about
the shifting/resettlement of pepula-
tion in their respective jurisdiction, so
that special revision of rolls could be
carried out in the affected areas where
large scale shifting of population had
taken place. On the basis of infor-
mation received from the aforesaid
agencies, special revision of rolls con-
tinued till December, 1976 and efforts
were made to enlist all eligible per-
sons. Two sets of electoral rolls were
also supplied to the political parties
seeking their cooperation to make the
rolls as uptodate, as possible. Thus,
-all efforts were made to enlist all
eligible persons in the electoral rolls.

(c) The Election Commission pro-
poses to revise the electoral rolls every
‘alternate year. The staff for future
_revision may be requisitioned from

DECEMBER 13, 1977 -

Written Answers - 112

amongst the regular staff of -Delhi
Administration/Central Government
as in the past so that in case of any
default, responsibility could be fixed
on the individual concerned,

Guideliney for Addition or Construc-
tion of Additional/New Rallway Lines

3674. SHRI L. L. KAPOOR: Will
the Minister of RAILWAYS be pleased
to state:

(a) the guidelines which have been
prevailing for addition or construction
of additional/ new railway lines;

(b) whether the Janata Governmeng
have given fresh thought to the prob-
lem of constructing new railway lines
in econoenically backward areas so as
to create transportation infra struc-
ture therein for the economic deve-
lopment of such areas; angd

(c) if not, whether any policy for
constructing new railway lineg in
backward regions is going to be ad-
opted by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) A Statement
is attached.

(b) and (e). The policy regarding
construction of new railway lines is
under consideration in consultation
with other concerned Ministries,

Statement

Construction of a new railway line
or extension of an existing railway
line is taken up after detailed survey
and jnvestigations when it is estab-
lished that a railway line will provide
the best, cheapest and the most econo-
mical needs of transport to meet the
traffic needs of the area. Railtransport
is most suitable for the mass transport
while road transport has advantages
for distribution of goods and passen-
gers in smaller quantities/number
over short distances. It is the policy
of the Railways to avoid unhealthy
competition with road transport and
to confine themselves to only such
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transport activities for which they are
the most suitable. On these considera-
tions, construction of railway lines
would be justified in areas .which
have:—

' (i) mineral deposits which cannot
be exploited without development of
railway trausport; or

(ii) have the raw materials and
potential for the development of
major industries like steel, cement,
fertilisers, oil refineries etc., which
offer substantia] traffic; or

(iii) where a very large number
of passengers have to be moved as
in the case of suburban lines in the
metropolitan areas and other thickly
populated areas; or

(iv) where an existing line has
become saturated and the new lines
will provide an alternative route at
the same time opening up a new
area.

Roads provide a cheaper and more
efficient mode of transport for lighter
traffic and construction of railways
which involve very heavy investment
will not be justified in such situations
except where their construction is
considered essential on strategic con-
siderations,

The financial returns on the invest-
ment are€ also considered. Time-lag
between the construction of a railway
lime and development of traffic is,
however, fairly long even for links
which have potential for development
of sufficient traffic to justify them
financially in the long run and this
fact is taken into account while taking
decision on the construction of new
railway lines.

From the above policy arose the
necessity to provide protection to the
Railways against losses on new lines
in the initial stages and the Ministry
of Railways have secured moratorium
from the Convention Committee on
the payment of dividend on the capital
investment on new railway lines
during the period of construction and
for the first fivé years of their opera-
tion. Relief for a longer period may
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be necessary in some cases and tfhe
Convention Committee have been
approached in thiy regard,

Steps arealso taken to reduce the
losses of the Railways by securing
participation of the State Governments
in the capitx} cost of the projects. It
has been suggested to them to give
land and the labour component of’
the projects free of cost and in some
cases to participale in the construction
and operation of the projects on a
percentage Dbasis. Inflation of the
chargeable kilometreage is also con-
sidered in order to improve the earn-
ings till such time the lines become
remunerative.

Electrification of Railways in Tamil
Nadu

3675. SHRI S, G. MURUGAIYAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) which are the sections in Tamil

Naduy under various stages of electrie
fication; and

(b) what is the progress so far
made in each of the sections and by
when jt is expected to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) (i) Madras-

Elavur as part of electrification of
Madras-Gudur section,

(ii) Madras-Trivellore.

(b)

) Progress Likely
Seetion upto date of
Sept., 77 completion

(i) Madras-Gudur . 52-46% 1979-80

(ii) Madras-Trivellore 25% 1979-8e.
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Bepresentation fo Government by
Rallwaymen for Bonus

3676. SHRI M. KALYANASUNDA-
RAM:
SHRIMATI PARVATHI
KRISHNAN;:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railwaymen have re-
presgnted to the Government regard-
ing the payment of 838 per cent of
bhonws; and

(b) if so, the details thereof and
Government's decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) During recent discussion with
‘he representatives of railwaymen, it
was clarified that Government have
restored the pre-emergency provisions
>f the Bonus Act ang that the question
of payment of bonus to the employees
of the Government departmental
undertakings like Railways, which are
statutorily excluded from the scope of
the existing Act, will be considered
after receipt of the report of the Study
Group, appointed by Government to
evolve a national policy on wages,
incomes and prices in all sectors. The
report of the Study Group is expected
in six months.

Memorandum from Railway Users’
Association

3677. SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased %o
state:

(a) whether he has received a
memorandum from the Railway Users
Association, Kerala during his visit to
the State on October 8th and 9th of
this year; and

(b) if so, what are the demands
they have pressed for immediate
action and what is Government’s
reaction thereto?
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THE MINISTER QF STATE IN THE
MINGSTRY OF RAILWAYS (SHRI
SHEQO NARAIN) (8): Ves Sir,

(b) The wvarious demands made in
the memorandum of the Railway
Usees Association, Kerala, and the
latest position regarding each item are
given below:

1. West Coast Line from Mangalore
to Bombay

The feasibility report of the West
Coast Railway Projeet has been
finalised and the question of taking
up the construction of the line is
under consideration of the Govern-
ment,

2. Additional Railway Divisional
Headquarters in Trivandrum

A decision has already been taken
to set up an additional Divisional
Headquarters at Trivandrum.

3. Speeding up of Trivandrum-Nager-
coil-Cape Comorin Broad Gauge
line and the completion of the
same by the end of 1978,

The construction work is in pro-
gress and the progress made is 44
per cent. Subject to adequate funds
being made available, the Section
from Trivandrum to Nagercoil is ex-
pected to be completed by 1978 and
from Nagercoi] to Tirunelveli/Kanya-
kumari by 1980,

4. (a) Ernakulam-Alleppey-Kayam-
kulam B. G. Line

The matter is under examination in
consultation with the Railway Admi-
nistration and the Planning Commis-
sion,

(b) Kuttipuram-Guruvayur- Trichur

The Planning Commission have no‘
agreed to include this in the Budgé!
for 1977-78 on the plea of inadequate
resources,

5. Electrification of section betwec
Mangalore and Kanyakumari and
Shoranur to Arkonam

There is no proposal at present for

electrification of Mangalore Shoranur-
Section.
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However, Arkonkm-§horanur-Trivan-
drum Section has been surveyed for
electrification. The finalization of
Sarvey Report awaits confirmation
froqm Government of Kerala on availa-
bility of Power cheaper than normal
Industrial Tariff,

8 Daiiy’ fast service between Trivan-
! ‘drum.and Bombay on the pattern
0f Kerala-Karnataka Express

There is no proposal to introduce
daily fast service between Triven-
drum and Bombay on the pattern of
Kergla-Karnataka Express.

7. Doubling of Shoranur-Trivandrum
Section

On the Shoranur-Alwaye Section,
work on doubling Mullurcarai-Wada-
kkancheri (8 km.) and Pudukad-
Irinjalakuda (10 km) portions is
expected to be completed and the
sections opened for geods traffic by
Dacember, 1977. Doubling of:

Wadakkancheri-Mulagunnathukavu 7- ¢5 km.
Trichur-Pudukad . . 13774

Shoranur-Mullurcarai 8:07 ,,and

Chalakudi-Angamalai . . I5°41
has been sanctioned at a cost of about
Rs, 7 crores and the work is in pro-
gress. It will take about 2} years io
complete the same.

On the Ernakulam-Trivandrum
Section, the utilisation of capacity is
between 64-73 per cent. There is,
therefore, enough capacity to meet the
requirements of traffic and doubling
of the Section is not justified or
necessary for the present,

Payment of Compensation to Victims
of Railway Accidentg

3678. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state whether
Government  propose to bring the
amount of compensation payable to
victims of the railway accidents at
par with that of air-crash victims?

. THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): No. The existing
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limit of compensation of Rs. 50,000/-
payable to the victims of train acci-
dents under Indian Railways Act, 1890
has been considered adequate,

W gor aaed yawlay gfafx
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Proposal to start a Shuttle Train
between Mathura angd Agra

3680. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether representations have
been received for starting a shuttle
train between Mathura and Agra in
the morning and return in the even-
ing for the convenience of office and
court going public or in the alternative
provide separate accommodation in the
Taj Express without charging the
surcharge; and

(b) if so, what action Government
has taken or propose to take to meet
this demand?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. ’
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(b) It is not operationally feasible
to start Agra-Mathura train mainly
due to inadequate terminal facilities
both at Agra and Muathura. 79 Dn/
80 Up Taj Express is running with
maximum load and there is no room
to attach the additional bogie for
Mathura Passengers. This being a
superfast train, the accommodation is
fully reserved and surcharge is pay-
able by season ticket holders,

Torer | AW Wi TH W ety & fag
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Road under bridge near Arkonam
Railway Station

3682. SHRI O, V. ALAGESAN: will
the Minister of RAILWAYS be pleased
to state:

(a) is it not a fact that the road-
under-bridge under the Railway line
consisting of 2 spans of 10 ft. each
near Arkonam Railway Station on the
Southern Railway is too narrow for
present day road traffic and causing
traffic hazards;

(b) was any representation made to
the Hon’ble Railway Minister when
he visited the place by the public that
the bridge should be widened by the
Railway and if so, what is his res-
ponse; and

(c) as per extent rules, it is not the
responsibility of the Railway autho-
rities to widen the Railway portion of
the under-bridge at their cost and the
responsibility of the Road authorities
is to take care of the road portion
only outside the Railway limits?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) There has no
doubt been increase in the road traffic
passing through the under-bridge but
no specific traffic hwzards have been
reported.
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(b) A representation was received
from the Presiderit, Janata Party,
Town Organization, Arkonam four
rebuilding the road under-bridge at
Palanipet and he has been advised
that as the road under-bridge is in a
satisfactory condition, it does not
require rebuilding,

(c) As per extant rules, proposals
for widening of the existing road
under-bridges to cater to the increased
road traffic are considered subject to
the State Government/iocal Autho-
rity’s bearing the entire cost therecof.
No firm proposal] has so far been
receiveq either from the State Gov-
ernment or the Arkonam Municipality
for the widening of the road under-
bridge at Arkonam,

Assistant Offieers in Railway adminis-
tration

3683. SHRI R. D. GATTANI: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) whether there are a number of
Class I Officers known wus ‘Assistant
Officers’ in the Railway Administra-
tion who were recruited by the Union
Public Service Commission through
the process of interview 10 to 22 years
ago and who for no fault of theirs are
still temporary;

(b) if so, their number;

(¢) whether persons recruited years
after them by the same Commission
on the same or similar posts through
written examination have been made
senior to them and for what reasons;
and

(d) when do the Government pro-
pose to confirm the services of the
above mentioned temporary officers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). 1089
Temporary Officers who were neithef
in Class I nor in Class II i, “Un-
classified” were recruited from 1955
to 1968 and only 303 of them are now
left to be confirmed in Class 1/
Junior Scale,

(c) Officers recruited directly
against permanent Class I cadre on
the basis of the Competitive Examinu-
tions conducted by the Union Public
Service Commiission have been con-
firmed.

(d) The Government have recently
increased substantially, the annual
quota for confirmation in Class I/
Junior Scale of Temporary Officers,
1t is expected that the remaining
officers would be confirmed in about
4 years time,

1t is also proposed to absorb per-
manently a number of these officers in
Indian Railway Stores Service and
Indian Railway Personne] Service.

Sleeper Bogies on Manmad Zone

3684. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of RAIL-
WAYS be pleased fo state that the
Minister proposes to increase the
number of sleeper bogies on MAN-
MAD zone from Ahmednagar or not,
if so, please indicat. the exact plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): There is no such
proposal under consideration at
present,

Distribution of Ammonium Sulphate
by FCI.

3685. SHRI SARAT KAR: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the principle of distri-
bution of Ammonium Sulphate to the
dealers of Orisga by the F.C.I. of India
limited is in keeping with the policy
of F.C.I. towards other States; .

(b) whether there was any diseri-
pancy in the total quantity of Ammo-
nium sulphate supplied to Orissa,
Bihar, West Bengal and Andhra Pra-
desh during last two years; and

(c) whether the dealerships of some
have been cancelled in Orissa during
emergency without uny reason and
rhyme?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (m)
to (c). The information is being
collected and will be laid on the
Table of the House,

fagre wr fasyr wa

3686. o T fag : w
@ w4 gg a9 FrET S fF

(%) a1 GFC R ATAFTY
2 fs fagre & "aw warar faor &
wRadr &7 ¥ AgaWr wgremE
TaT AT A ARl F 22 A &
%7 ¥ 44,000 fufegs == wen
(e ®w  wieew fofedy), ga
afr waT § =rEAT $9 @ faw Fae
Fr arg gra, ¥ F aq wifk F
feaer fAsa &

(@) zfz zi, & = TH
fag? vy @A mearaarai & ufiogor
gifeardy &7 7 W AqreF A fawwr
g fgg * fasg &

(w) afz g, @ ¥ 39 &I
FT HUTHT FT F0 JAACA wiw
foar wrqwm ; o

(7) | geAfaE WTEEgE-
a7 wgA (FTaE frdAr q9n
AFfzar) w1 iy qA T oAvEAv
I|F gem ?

™ dx@F e Hay (o0 fra
argn) @ () A (w).  famic
& A9 qor faar § ofas faga &
qeTg § wORIT wara & wavdgw
7 guaT, gueT & &four, gwEr ¥
e (}AIT), TR ¥ Wyl
4T ZHHT § TAYEE T R A4
Ffr AT F fag g Nfafar

DEGRMBHER 13, 1977

Writieh Avidwers 124

afgar waem odmor faar
warfee, v AwAmas™ (R4W%)
¥ ot oF dnft ad ar faord
F 5300 B WIHIT a9 F e
¥ gfemfag fEarwr & oix 9 iy
g e e s el iw #
W & I g g W AeddE
o guFT & @ry syEnfaw @ A=A
Fgaegt WY SEY I3 IEwW 1w
qreA & gyEew § wieaw fqom s
% adt frarmar g

Improvement jn Rallway Cutering
and vending Establishments

3687. SHRI §. K. SARDA: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the
Inspectors;Managerg and other em-
ployees of the Catering and Vending
Establishments have their almost all
meals and refreshments from the
items daily cooked for supply to the
travelling public;

(b) whether this has caused dete-
rioration in the supply of cooked food
articleg to the travelling public; and

(c) what preventive steps are being
taken to remedy the situation and to
improve the quality of food articles
supplied to the travelling public?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN). (a) On the
Southern Railway only, Managers,
Assistant Managers, Cooks Bearers/
Servers and Cleaners working in
static chtering units, who were
appointed p¥lor to 14th September,
1955 are being supplied free food on a
prescribed scale as per their service
conditions. The staff working in
dining cars while they are on duty
during the run of the trains are given
food oh prescribed scales and in lieu
they are phid only half of the daily
travellihg allowarde  admissible to
them under the rulés, No other staff
get free food from the catéring esta-
blishments.
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(b) No.

(¢) Does not arise.

Transtér of Managers/Inspectors in
Catering and Vending Establishments
at Allahabad

3688. SHRI S. K, SARDA: Will the
Minister of RAILWAYS be pleased to
state: h

(a) whetheér j; is 5 fact that the
sweetg and other eatabBles itemg are
being daily sent free of charge to the
Senior officers especially belonging to
Commercial Branch by Managers;
Inspectors of Catering and Vending
Establishments;

(b) if so, whether the Railways had
ever tried to exercise surprisy checks
through Vigilance Department to stop
these malpractices; and

(c) whether Government would
transfer the Managers,Inspectors em-
ployed in Catering and Vending es-
tablishments staying at Allahabad
station ovep three years to root out
these cortupt practices?

THE MINISTER OF STATE IN THE
MINISTRY OF RAITLWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise. However, Rail-
way Vigilance frequently conduct
surprise checks on the working of
the Catefing Establishments with a
view to detect malpractices/irregulari-
ties. During these checks malpractices
of the type mentioned in part (a) of
the question have not come to notice.

(c¢) There is no policy rgarding
transfer of staff after three years.
However, wherever cosidered neces-
sary, Catering staff are transferred in
the interest of the administration. The
same policy' will apply to Allahabad
Station and any Catering staff coming
to adverse no‘ﬁ};e there,
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Ticketless Travellers

3690. SHRI S. K. SARDA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of checks con-
ducted by the Senior Divisional Com-
mercia] Superintendent, Northern
Railway, Allahabad, t; detect ticket-
less travellerg during the period June,
1976 to October, 1977 monthwise se-
parately;

(b) the amount of travelling allow-
ance paiq to the Senior Divisional
Commercial Superintendent exclusi-
vely for conducting these checks dur-
ing the above mentioned period
month-wise separately together with
the number of persons detected and
amounts realised from them;

(¢) whether publicity through Press
was done by the Officer concerned
after these checks to highlight his
achievements; and

(d) whether suitable reward has
been given to the Officer concerned
for his jnitiative to give high earnings
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). 5,277
checks against ticketless travel were
conducted in Allahabad Division of
the Northern Railway during the pe-
riod June, 1976 to October, 1977 under
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the overall guidance and direction of
the Senior Divisional Commercial
Superintendent Allahabad. OQut of
these, two checks on 12-8-1977, were
supervised personally by the Senior
Divisional Commercial Superintendent
Northern Railway, Allahabad. During
these two checks 71 passengers were
apprehended for irregular travel and
a sum of Rs. 591.40 was realised as
railway dues. In addition, a sum of
Rs. 1325/. was realised as judicial
fine, No travelling allowance was
claimed by the Senior Divisional Com-
mercial Superintendent, Allaha%ad for
these checks.

(¢) Yes. Some newsmen were brief-
ed to create an impact on the ticket-
less travellers.

(d) No. The checks were exercised
in the namal course of duties.

Stoppage of Trains on Pathankot-
Joginder Nagar Section at
Panchrukhi

3691, SHRI DURGA CHAND: Wil
the Minister of RATLWAYS pe pleased
to state:

(a) whether it ig g fact that the Ex-
press Train on Pathankot-Joginder
Nagar Section of Northern Railway
does not stop at Panchrukhi and other
important stations;

(b) if so, whether the Government
have received any complaint in this
behalf; and

(c) if so, what are the details there-
of and by when the train will stait
stopping at Panchrukhi station and
other similar important stations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Out of 3 trains
one pair namely 1PB/4PB Pathankci-
Baijnath Paprola is being run as a
fast passenger service and this train
does not stop at Panchrukhi and nin€
other intermediate stations.

(b) Yes.

(c) Provision of stoppages at Panch-
rukhi and other stations is under ex-
amination and action as found justified
and feasible will be taken.
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Higher Grades to ‘Hawker and Beggar
Checkers’

3692, SHRI PUNDALIK HARI DAN-
WE: Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
allotment of higher grades of pay to
‘Hawker & Beggar Checkers' jin the
Commercial Department of Railways
is pending before the Government and
G.M. (Bombay V.T.) since last twelve
years and more;

(b) what are the reasons for the
delay of decision; gnd

(c) when the final decision shall be
taken?

THE MINISTER OF STATE IN rHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) This category of
statf has been demanding a higher
scale since 1964,

(b) and (¢). Hawker and Beggar
Checkers are in class IV and have
been allotted the revised scale of
Rs. 210—270. There is no justification
for allotting them the higher Class TII
scale of Rs. 260—400  applicable to
Ticket Collectors. However, as this
category has no scope for further ad-
vancement, the possibility of creating

S. No. Date Name of Chairman

a 20 per cent selection grade is under
consideration.

‘Representations from Maharashtra
Bar Council

3693. SHRI PUNDALIK HARI DAN-
WE: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to refer to the reply given to
the Unstarred Question No. 1245 re-
garding Representations from Chair-
man, Maharashtra Bar Council (Bom-
bay) on Zlst June 1977 and state:

(a) whether Government have
taken action on the ten representa-
tiong received during a perioq of Oc-
tober, 1974 to May, 1977 from the
Chairmap of Maharashtra Bay Coun-
cil, Bombay;

(b) if so, when and the
thereof; and

nature

(c¢) if not, what are the reasons for
long delay and when the action is
Jikely tn be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV): (a) to (c). Particul-
ars of the ten representations received
from the Chairman, Bar Council of
Maharashtira arc as under:

Brief contents of the Represen-

Action taken/Remarks.

tations.
1 2 3 +

1. 3-2-75  Sh. ]J. H. Dalal Request for grant of financial These were replied vide our
aid to undertake legal aid letter No. 6(2)/75-1.C. dt.

scheme framed by the State 20-9-75 stating that this Mi-
Bar Council. The repre- nistry had no funds from
sentations was addressed to which grants would be made
the Law Minister. to the Bar Council of Ma-
harashtra. However the
2. 19-2-75 Do. Representations addressed to  general question of giving
the Finance Minister on the legal aid to the poor is curren-

above subject. tly under consideration in

the light of the Bhagwati

3. 14-7-75 Do. Representations addressed to ~ Committee’s recommenda

the Prime Minister on the
above subject.

tions which are under exami-
nation of the Government.
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1 2 3

4. 22-10-74 Sh. J.H. Da'al Request to bring into force This matter is still under exa-
Section go of the Advocates  mination in consultation with
Act, 1961. the Supreme Court and con-

cerned other Ministries of the

5. 24-2-75 Do. Representation addressed to the Government.

Law Minister on the above
subject.

6. 14-10-76 Sh. B. N. Deshmukh Request for the amendment of Sec. 8 of the Act has been am -
Section 8 of the Advocates  ended by Advocates Amend-
Act, 1961 s0 a8 to provide mentOrdinance, 1977, maki-
that the term of the Bar ing the term of the Bar Coun.
Council should be six years cil one of five years for the
instead of the existing term existing 4 ycars. The Ordi-
of 4 years. nance will be replaced by an

Act. The Advocates (Am-
endment) Bill, 1977 has al-

9. 1g-11-76  Sh. R.W. Adik. Representation on the above ready been passed by both the

subject. Houses and is awaiting the
assent of the Preisdent.

8. 2-5-77 Do. Representation on the above
subject.

9. 29-12-76  Sh.R. W. Adik. . Consequent on the abolition of No action is being taken by the
the dual system by the Ad-  Government as in this matter
vocates (Amendment Act), action can be taken only by
1976, the Bombay High the High Court of BOMBAY.
Court has amended its Or-
ginal Side Rules. The
Chairman, Bar Council is
objecting to the amendment
of the Original Side Rules.

This representation  was
addressed to the Law Minis-
ter.

10. 31-12-76 Do. This representation was add-

ressed to Sh. Om Mehta,
former State Minister, Minis-

try of Home Aflairs,

on

the same lines.

Trade Mark of Bharat Refineries in
Devnagari

3694. SHRI PUNDALIK HARI DAN-
WE. Wiil the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to refer to the reply
given to Unstarred Question No. 4052
on trade mark of Bharat Refineries on
19th July, 1977 and state;

(a) whether Government have
taken a final decision jn the matter
of the trade mark of Bharat Refineries
in Devnagari;

(b) it so, when; and

(c) if not, the reasong of the delay
and now when it shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
lo (c). M/s. Bharat Petroleum Corpo-
ration Limited (formerly Bharat Refi-
neries Limited) have selected in Nov-
ember, 1977 an “Enblem” which has
no script on it. They have also selec-
ted ““Bharat Petroleum” as their Logo
which will be used both in the Roman
and Devnagari script.

Progresg shown by Public Sector
Refineries

3695. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of PETROLEUM
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AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the details relating to the pro-
gress regarding the profit/loss shown
by the public sector refineries annu-
ally during last three years; and

(b) the steps Government have
taken to make them more profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA); (a)
and (b). The details regarding the pro-
fit and loss of the Public Sector Re-
fineries are being collected and will be
laid on the Table of the House.

Assistants ip Railway Board’g Offices

3696. SHRI BALAK RAM: Wil! the
Minister of RAILWAYS be pieased to
state:

(a) whether it js g fact that Gev-
ernment had receijived a representa-
tion in the month of August-Septem-
ber, 1977 Tegarding grievances of
Assistants in the Railway Board’s
offices recruited from zonal railways;
angd

(b) if so, what action had been
taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes. An unsign-
ed representation was received from
scme Assistants recruited f{from the
railways requesting for recasting of the
relative seniority of Assistants in the
Railway Board’s office.

(b) The said representation has been
cxarnined and it has been held that
the relative seniority of Assistants
having already been decided in 1964
in consultation with a Statutory Body
like UP.S.C. and having also been
looked into by the Supreme Court of
India on submission of “writ petitions
by some Assistant of fhe Board’s office
which were later dismissed as with-
drawn by the Hon'ble Supreme Court,
ho scope is now left for re-opening of
this jissue.
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Exploration of Mahanadi 'Deltu by Oil
India Ltd.

3697. SHRI K. MALLANNA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government has grant-
ed a licence to the joint sector Oil
India Limited for onshore and off-
shore petroleum exploration of the
Mahanadi Delta; and

(b) if so, the details regarding the

agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF BETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). Oil India Limited have been
informed that the Government have no
objection to the grant of Petroleum Ex-
ploration Licence covering an areas of
31,000 square  kilometers including
12,000 square kilometers ofl-shore in
Mahanadj Delta area. Oil India Limi-
ted have since submitted an applica-
tion for grant of a Petroleum Explo-
ration Licence for an ofl-shore area
measuring 12,000 square kilometers.
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Rates Fixed for Parcel Handling work
at Moghalsarai

3699, DR. LAXMINARAYAN PAN-
DEYA . Wili the Minister of RAIL-
WAYS be pleased to state:

(a) the details of item-wise rates
fixed by Eastern Railway Authorities
for Parcels handling work at Moghal-
sarai awarded in favour of Railway
Station Porters Cooperative Labour
Contract Society Limited Allahabad,;

(b) whether in addition to parcel
handling work the Society is also obli-
ged to perform certain miscellaneous
items of work for which lumpsum
payment per month is made to them;

(¢) if so, the details of miscella-
neous items of work which the Snciety
is required to perform and what pay-
ment is made for such services; and

(d) how much security deposit Has
been fixed for the contract and the
manner in which he same was/is
being recovered Mrom the Society?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Item-wise rates
fixeq for Parce! Handling work at Mo-
ghalsarai.

DECEMBER 13, 1977
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Items Rates per 100
Quintals
Rs.

(i) Loading of parcels and lug-
gage from platform, Godowns
Shed 10 vans or trains as de-
tailed in Clause 2(i) of the
agreement irrespective of lead,
lift and time. . . . 15°50

(ii) Unloading of Parcels and
luggage from trains or vans tw
platforms and lawns, sheds as
detailed in Clause 2(i) of the
agreement irrespective of lead,
lift and time. . . . 10° 00

(iii) Transhipment of luggage and
parcels from one van to ano-
ther and from one train to
another and irrespective of
lead, lift and time  including
unloading, sorting, stacking on
the platform or in the sheds or
godowns and carrying to
another platforms and check-
ing before final despatch when
necessary, as also repacking of
vans, comprising unloading,
reloading  including sorting
and restoring ctc.. . . 35° 00

"y Yes.

(c) (1) Sweeping and cleaning
wagons or vans before-loading.

(2} Placing and removing from wei-
ghing machines outward parcels and
luggeges which are to be weighed or
re-weighed.

(.} Ptlacing on and removing from
weighing machines inward parcels and
luggazes which are {o be weighesd or
re-weighed,

(4) Ciosing and assisting in sealing
of vwiward wagons or vans.

(5) (a)Stacking of parceis and lug-
gages cte. at particular places in the
parcels sheds, lost properties offices or
on Kailway platform. no extra remu-
neration being paid to the contractors
for lvads considered normal by the
Railwuy Admn.

(5) (b) Re-stacking, sorting and Of
re-sorting.
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(6) Placing or assisting 1o place wa-
gons or vans in position for loading
and unloading under the supervision of
a ,tr‘afﬂc official.

(7) Sheeting and unsheeting wagons
Or vans.

(8) Handling of packages in the Go-
downs to enable inventory of parcels
and luggages to be taken by Railway
staff,

(9) Repacking of goods—from van to
van in SRT Van Goods Trains includ-
ing repacking of road vans.

(10) Such other minor duties as are

found necessary for the effective per-
formance ¢f the foregoing duties.

(11) Handling of cash safe,

A fixed lumpsum amount of
Rs. 1368.00 per month is paid for the
above work.

(d) Rs. 4.104.00. The Security
money is recoverable at the rate of 5
per cent from each bill till the full
amount is recovered.

Alleged Missing Leiters and Files

3700. DR. LAXMINARAYAN PAN-
DEYA . Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether photo-stat copies of
letters written by Private Contractors
1o the Railway authorities were sub-

mitted by the Secretary of Railway
Station Porters Cooperative Labour
Contract Society  Ltd. Allahabad,

along with their complaints to the
Personnel and other branches of the
Northern Railway;

(b) if so, the details thereof;

(c) whether original letters, photo-
stat of which had been submitted are
missing from the relevant files and in
certain eases relevant files are also
missing;

(dy whether any enquiry has been
conducted to find out as to how these
letters which were in the custody of
the Railway could reach the hands of

. the Secretary of the aforesaid Society;
| and

(e) if so, the results thereof and
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) One of these Iletters contained
complaints by the Secretary, Railway
Parcels and Goods Porters Cooperative
Contract Society Ltd. Aligarh, to the
then Deputy Minister of Railways
against the then Divisional Superinten-
dent Northern Railway, Allahabad
for showing favouritism to monopolist
contractor having a very bad past re-
cord arAd disregarding the directives
issued by the Ministry of Railways to
give preference {o genuine Labour Co-
operative “ocieties, In another letter
to the Divisional Superintendent, Nor-
thern Railway, Allahabad a photo-stat
copy of t-~ aforesaid letter was en-
closed by the Secretary Railway Sta-
tion Porters Cooperative Labour Con=-
tract Society Ltd., Allahabad complain-
ing against both the Secretary of Ali-
garh Society and the Private Contrac-
tor.

(e No.
(dy Yes.

(¢) Definite staff responsibility could
not be fixed,

Demand for Cooking Gas Connection

5701, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETROLE-
UM AND CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) gap between demangd and avail-
ability of cooking gas connection in
cities and rural areas;

(b) whether the demand for con-
nection is on the high side and as a
result 5 large number of consumers
are on the waiting list for the last 4
to 5 years;

(c) if so, whether Government are
aware that a large number of consu.
mers wanting new connections have
been refused registration with the gas
supplying agencies in the cities espe-
cially in Delhi; and
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(d) it so, the steps Govermment
propose to take to get these consu-
mers registered with the agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (d). No accurate assessment of de-
mand for liquified petroleum gas (cook-
ing gas) has been possible because of
the other alternative fuels such as coay,
soft coke, charcoal, firewood, kerosene,
etc., also being used as domestic fuel.
However, the present demand for new
gas connections in the cities and other
areas is far in excess of the availability
based on current LPG production in
the refineries. The availability of LPG
from the refineries depends on its yield
from the various crudes processed as
weli as the total quantity of crude
available for processing. The supply
of LPG is limited and not sufficient to
meet the demand. It is therefore, not
possible to give a gas connection as
soon as it is asked for. The waiting
period for getting the connection varies
from place to place. While every eflort
is being made to increase the produc-
and supply of LPG, this imbalance bet-
ween the supply and demand will con-
tinue. However, in-spite of these diffi-
cuities it has been possible for the
Indian Oil Corporation Limited to re-
lease about 1.9 lakh new connections
during 1976-77.

In so far as the Delhi region is con-
cerned, substantial improvement in the
supply of LPG and enrolment of cus-
tomers for cooking gas will be possible
only after availability of the product
impreves substantially around 1980.

Railway Passes for V.LPs.

3702. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAILWAYS
be pleased to state:

(a) the number of VIP categories
of the officials or otherwise, other than
Ministers of Centre/State Govern-
ments and Members of Parliament,

DECEMBER 13, 1977

Written Answers 140

holding Identity cards or Passes for
travelling in trains;

(b) whether it is a fact that some
of the persons of these categories are
given V.I.P, priority for reservation
allotment of coupe, over the Members
of Parliament;

(c) if so; the status of such persons;

(d) whether Government will con-
sider the abolition of such VIP cate-
gories of officials in view of the status
of Members of Parliament; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) (Gazetted officers
on Indian Railways perform journey
by rail on duty on the authority of Me-
tal/Card passes issued to them but
they are not considered as V.I.P. caie-
gories,

(b) to (e). A small quola of a few
berths on mmportant nominated trains
is earmarked at Railway Headquarters
and other important stations to accom-
modate Central/State Ministers and
High Government officials entitled to
requisition rail accommodation on
‘High Official Requisition’. When the
quota is not utilised by those entitled
to it, M.Ps, foreign tourists, Press
correspondents, Government servants
on duty etc., are accommodateq out of
the un-utilised quota. Separate quotas
have been earmarked to the Reser-
vation Office at Parliament House for
allotment to the Members of Parlia-
ment, etc.

Iron Ore rakes provided to M.M.T.C..
Cuttack Division

3704. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state: the actual
number of iron ore rakes provided to
M.M.T.C., Cuttack Division from 4th
September, 1974 to 7th October, 1875
and the number of rakes unloaded in
siding No. I and II respectively during
the aforesaiq period at Atharabanki in
the Paradeep Port-Area?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): During the period
from 4-9-74 to 7-10-75, 1194 rakes of
iron ore were loaded for export through
Paradeep Port consigned to M.M.T.C.
out of which 240 and 315 rakes were
unloaded in siding No. I and II respec-
tiveiy at Atharabanki.

Employment to Oustees ousted from
Land acquired for construction of Fer-
tilizer Factory

3705. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state: '

(a) whether the Ministry has laid
out any clear cut policy in giving faci-
lities and priorities regarding em-
ployment to the OUSTEES ousted
from land and houses acquired for
construction of Fertilizer Factories;
and

(b) if so, whether a copy of such
clear cut policy giving facilities and
priorities will be laid on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). While no specific order outlin-
ing the details of the facilitlies and pri-
orities to be given to the oustees has
been issued, the public sector under-
takings in the fertilizer industry give
preference to the oustees in the matter
of employment to Class III and Class
IV posts and in allotment of shops in
the estates.

Reconstitution of Board of Directors
of Hindustan Antibiotics every year

3706. SHRI R. K. MHALGI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether it is fact that as per
provisions of the Company Law, the
Board of Directors of the Hindustan
Atibiotics Limited (Pimpri) Pune-

Maharashtra was to be reconstituted
immediately after the General Body
meeting every year;

(b) whether such reconstitution of
the Board of Directors of the Hindus-
tan Antibiotics Ltd. (Pimpri) has
taken place during last two years
appointing official and non-official
directors as per provisions and rules;

(¢) if not, what are the reasons
thereof; and

(d) when the non-official Directors
shall be appointed for the year
1977-787

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
Yes, Sir,

(b)Y and (c). The Board of Directors
of Hindustan Antibiotics Limited con-
sited of 5 Directors (all official) during
the year 1975-76 and dquring 1976-77,
11 Directors (6 official and 5 non-offi-
cial). The Articles of Association of
the Company provide that there shall
be not less than 2 and not more than
12 Direciors on the Board. There is
no provision in the Arlicles of Asso-
ciation of the Company for a specified
number of official/non-official direc-
tors.

(Q) 5 official Directors for the year
1977-78 have been appointed. A deeci-
sion ¢cn other Directors will be taken
very soon,

Traffic on Jail Road,New Delhi

3707. SHRI UGRASEN: Will the
Minister of RAILWAYS be pleased 10
state :

(a) whether it is a fact that traffic
on Jail Road and Pankha Road, New
Delhi has increased tremendously be-
cause of Janakpuri and other colo-
nies;

(b) whether it is also a fact that
existing railway crossing on these
roads at Nangal Raya are ex-
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tremely inadequate to copa with this
heavy traffic causing trafic jams: and
accidents; and

(c) the cteps that are being taken
by the Railways to widen these level
‘erossings .and to operate the barriers
with greater efficiency and frequency
till fly-overs/sub-way are constructed
at these points?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) The level crossings remain very
Yusy especially in the mornings and
evenings ‘when the road traffic is at its
peak. There have, however, been no
accidents involving trains,

(c) As per exient rules, the cost of
widening the level crossings to meet
increased road traffic, has to be borne
by the State Govt./Local Authority and
the proposals have to be sponsored by
them,

Widening of level crossing No. 12 on
Jail Road was earlier proposed by the
Municipal Corporation of Delhi but was
not found to be technically feasible.
Regarding level crossing No. 13 on
Pankha Road, the Municipal Corpora-
tion of Delhi have been approached by
the Railway to deposit charges for pre-
paration of plans, estimates etc. Re-
ply from the Municipal Corporation of
Delhi is awaited in this regard.

Memorandum from Secretary-General
All India Railway Employees’
Confederation

3708. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
slate:

(a) whether any action has been
taken from his end on the subjects
mentioned in the memorandum dated
29th June, 1977 from Secretary-Gene-
ral, All India Railway Ewmplovees’
Confederation, pursuant to Minister
for RailWay’s Letter No. MR|3428A77
dated 2nd August, 1977;

(b) if so, the decision taken on each
subject; and-
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(c) reasons for not redressing any
of the grievances?

TIE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). The points
raised relate mostly to individual cases
of stafl numbering 29. Necessary ac-
tion has already been taken by the two
Railways concerned. The action taken
Yy the Railways is under scrutiny in
the Ministry of Railways to see if it is
sufficient to meet the needs of each
case.

The only general issue raised is that
substitutes and casual labour whose
services were terminated in connection
with the strike of May 1974 and who
have been taken back to service should
be paid for the period they were not
in service, It is not possible to treat
substitutes and casual labour on the
same footing as regular employees who
were paid at the rate of subsistence
allowance admissible under the rules.

Proposal to raise retirement age and
Pension of Judges

3709. SHRI PRASANNBHAI MEH-
TA:
PROF. P. G. MAVALANKAR.:
SHRI SURENDRA BIKRAM:
SHRI M. RAM GOPAL
REDDY.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering to raise the
retirement age and pension of judges;

(b) if so, what is the likely increase
of age and pension;

(¢) and from which date;

(d) the main reasons for the same;
and

(e) whether this increas2 of age of
judges have not been welcomed by
the Bar Association?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d). No
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proposal for increasing the pensions of
Judges either of the Supreme Court or
of the High Couris is pending consi-
deration with the Government. The
Chi¢f Justice of India has recently
sent a proposal recommending that the
age of retirement of Judges of the High
Courts and the Supreme Court may be
raised from 62 years to 65 years and
from G5 years to 68 years respectively.
He fee]s that such a measure will make
judicial office more attraclive and will
alsp add to its independence and dig-
nity. The Government has not yet
given any consideration to this propo-
sal.

(e) Acording to the
avaiiable the Andhra
Court Advocates Association are
against the raising of the retirement
age of Judges.

information
Pradesh High

Appointment of Committee for Selec-
tion of Judges

3710, SHRI VASANT SATHE: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 10
state:

(a) whether Government is con-
sidering a suggestion to appoint a
high power judicial comniittee com-
posed of eminent jurists and retired
judges for appointment/sciection  of
judges;

(b) if so, details of the proposals
under consideration of the Govern-
ment; and

(¢) the decision taken in this re-
gard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c). One
of the suggestions consideted by the
Government in connection with the
question of the method of appointment
of Judges was whether any informal
consultative panel of three retired
Chief Justices of the Supreme Court
could Ye constituted. On examination,
it was found that there would be legal
ang other difficulties in accepting the
suggestion. However, it is proposed to
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ask the Law Commission if they have
any changes to suggest in the existing
procedures for the selection and ap-
pointment of Judges of the Supreme
Court and the High Courts.

Panel for Appointment of Judges
of High Courts

3711. SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) what difficulties are coming in
the way of the Government in con-
stituting an ad hoc body under the
Chairmanship of the Chief Justice of
India to prepare a panel of names for
appointment as Judges of Higi Courts
as recommended by the Law Comrmis-
sion in its fourteenth Report;

(b) what steps are being taken to
remove the said difficuliies;

(¢) whether the existing vacancies
will be filled from the said panel; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (d). The
Law Commission in their 14th Report
had recommended that an ad hoc body
presided over by the Chief Justice of
India should be created to draw up a
panel of names of persons suitable for
appointment to the High Court. This
recommendation was considered by the
Government in 1961 and it was decid-
ed that no action was necessary In
view of the opposition from the Chief
Justices of the High Courts to the pre-
paration of an all-India panel. There
may also be constitutional difficulty 1n
constituting such a body. There is no
propose] at present to fill up the exist-
ing vacancies of Judges from  any
panel. However, it is proposed to ask
the Law Commission whether they
have any recommendations to make re-
garding the procedure for the appoint-
ment of judges.
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Norms for Appointment of Judges of
Supreme Court and High Courts

3712, SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Goverrment in-
tends to lay down norms for the ap-
pointment of Chief Justices of the
High Courts, Chief Justice c¢f the
Supreme Court and Judges of the
Supreme Court; and

(b) if not, the reasons thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Govern-
ment are not considering laying down
nerms for the appointment of Chief
Justices of the High Court, Chief Jus-
tice of the Supreme Court and Judges
of the Supreme Court. However, it is
proposed to ask the Law Commission if
they hzve any changes to suggest in the
existing procedures for the seleclion
and appointment of Judges of the Sup-
reme Courl and the High Courts.

(by Does not arise.

Five years Tenure of Judges of High
Courts and Supreme Court

3713. SHRI OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS he pleased
to state:

(a) whether Government have since

taken any decision on the appoirtment
of personsg as Judges of tha varioug
High Courts and the Supreme Court
who would have a tenure of at least
five years; and

(b) if so, the details theieof and
whether the said decision js  being
enforced?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). The
question of appointment of persons as
Judges of High Courts and the Supreme
Court was considered by the Law Com-
mission in their 14th Report. Regard-
ing Supreme Court appointments, the
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Commission recommended that a Judge
of the Supreme Court should have a
tenure of at least 10 years. The Gov-
ernment in 1960 accepted the recom-
mendation subject to the change that,
save in exceptional cases the minimum
should ordinarily be 5 years. Regard-
ing appointments to the High Courts
the Commission had not made any
specific recommendations about tenure.
However, in actual practice, appoint-
ments to the High Courts made from
the Bar by the present Government
have generally been of persons who
would be able to serve as Judges for at
least five years. As for service Judges
seniority in the Judicial Service has
also to be considered and occasionally
an officer ig appointed as High Court
Judge even if he cannot have a mini-
mum term of 5 years.
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waTg
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Import of Drugs

3716. SHRI KANWAR LAL
GUPTA: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how much drugs have been im-
ported by the Government in the last
three years;
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(b) what steps Government have.
taken to manufacture these drugs in
India;

(¢) which are the main items of
those drugs which are imported irom
outside in the ]ast so many years; and

(d) which are the countrie; from
which these drugs have been import-
ed and bow much foreign exchange
has been paid to each countiry?

THE MINISTER OF STATE IN:
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) to (c): The value of
imports of Canalised Bulk Drugs
made through State Chemicals and
Pharmaceuticals Corporation of India
Limited (CPC) during the last 3 years
is given belolw:—

(Rs. crores)

1974-75 19.56
1975-76 14.05
1976-77 22.29

List of Bulk Drugs which were.
canalised for imports through CPC in
these years, indicating their present
status, whether they are totally/part-
ly indigenous or totally imported, is
given in Annexure I. [Placed in
Librry. See No. LT-1343/77]. It
will be seen that about 75 per cent of
items in this list are already being
manufactured in the country. Imports
of such items are effected to the ex-
tent necessary to cover the gap bet-
ween the estimated requirements
and the estimated indigenous produc-
tion.

Major items of Canalised Bulk
Drugs imported during the previous
years have been Streptomycin Sul-
phate, Tetracycline Hcl, Ampicillin
Group, Chloramphenicol Group, Chlo-
requin and its salts, Analgin, Pipera-
zine Hexahydrate, Vitamin-Bl, Vita-
min B-2, L-Base, Prednisolone, and
Methyl Dopa. No imports of items
like Beta-picolines, Sulphaguanidine,
Sulphadimidine, Vitamine-C and Ni-
trofurantain were made during 1976-
77 in view of the adequate indigenous
production.
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The production of Bulk Drugs
namely, Ampicillin, Panthenols Pred-
nisolone gnd Nitrofurantgin has start-
ed in the country during the years
1075, 1976 and 1977.

Items like Streptomycin, Ampicil-
lin, Chloroquin, Metronidazole, Anal-
-gin, Amidopyrine, Piperazines, Vita-
min B-1, B-2, and B-6, Sulpha Drugs,
"Tetracyclines, Erythromycin, Panto-
thenates, Phenobarbiton etc., are on
‘the current production and future ex-
pansion programme of units jin the
"Public Sector. On account of ade-
quate capacity for Oxyphenylbuta-
zone having been created in the pri-
vate sector, its imports are not being
made now.

(d) Countries from which canalis-
€d Bulk Drugs were imported during
1974-75, 1975-76 and 1976-77 and For-
eign Exchange paid to each country
‘during these years are indicated in
Annexure II. [Placed in Library. See
No. LT- /771,
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Financial Powers of General Managers.
of F.CL
3720. SHR1 BHANU KUMAR.

SHASTRI: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Minister of Petro-
leum, & Chemicals & Fertilizers had
said that General Managers of the
Fertilizer Corporation of India had no-
powers worth the name, the power was
with the Financial Directors:

(b) if so, a statement of the financial
powers that have been delegated to.
the General Managers may be laid on
the Table; and

(¢) how are these considered to be
insuilicient for running the various
plants?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) to (c). The informa-
tion is being collected and will be laid
on the Table of the House.

Distribution of Fertilizer by F.C.1.

3721, SHRI BHANU KUMAR
SHASTRI: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it-is a fact that at pre-
sent the requiremecnts of fertilizer are
met by the Fertilizer Corporation of
India on an All-India basis, in other
words the availability and require-
ment of various States are co-ordi-
nated so as to achieve equitable dis-
tribution; and

(b) if so, whether by the splitting-
up of the organisation as a whole or
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splitting its marketing set up into
different independent organisations in
particular, will not the very objective
of equitable distribution be lost?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). The distri-
bution of fertilizers is controlled under
the Essential Commodities Act and
allocations of fertilizers to be pro-
duced by indigenous manufacturers,
to various States and Union Terri-
tories is decided by the Ministry of
Agriculture in consultation with the
State Governments and the manu-
facturers in the six monthly =~ Zonal
Conferences. During these conferen-
ces the total requirements of various
tvpes of fertilizers of each State
Government/Union Territory and the
.guantities to be distributeq by each
manufacturer in specific States and
Union Territories are decided. To
meet the shortfalls in <upply from
‘the indigenous manufacture.s, Central
Fertilizer Pool consisting of importi-
ed fertilizers acts zs a residual sup-
plier. Thug a coordinated supply
plan is drawn up for the entire coun-
‘try. The splitting up of FCI would
not in any way affect the equitable
distribution of fertilizers in various
parts of the country.

Demand of Royalty on Crude by
Gujarat

3722. SHR] AHMED M. PATEL:
“"Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state; ™

(a) whether Government of Guja-
rat has submitted any case for expe-
diting the royalty on crude to the
Central Government,;

(b) if so, since when the case is
with the Central Government; and

(¢) the action Govern-

‘ment thereon?

taken by
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THE MINISTER OF STATE |IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) to (¢). The rate of

royalty on crude oil and casing head
condensate was enhanced from Rs.
15/- per tonne to Rs. 42/- per tonne
with effect from 8th September, 1976.
Under the provisions of the Oil Fields
(Regulation ang Development)  Act,
1948, the rate of royalty can be en-
hanced only once in four years. The
Government of Gujarat who repre-
sented for further enhancement of
royalty have been informeg that the
present position would continue until
the review in 1980.

Smith  Stainstreet and

Limited, Calcutta

Company

3723. SHRI CHITTA BASU: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the I.D.P.L. has since
submitted a report recommending the
merger of Smith Stainstreet & Com-
pany of Calcutta; and

(b) if so, the stage at which the
consideration of the report rests now?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). M/s. Smith

Stanistreet and Co. Ltd., has since
been nationalised with effect from ist
October, 1977. It is proposed to re-
gister a new company to manage this
Undertaking. In the meantime, how-
ever, IL.D.P.L. has been appointed as
Custodian to manage it.

Pension for Retired Railway
Employees

3724. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

lL  (a) whether it is a fact that the
il pensioners drawing pension from the
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Nationalised Banks are not able to
draw the pension from September,
1977 for change in procedure;

(b) if so, the reasons therefor; and
¢

(¢) steps taken to ensure payment
of pension to the Railway employees?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SEO NARAIN): (a) to (c).
The Scheme of disbursement of pen-
sions through Public Sector Banks
was introduced with effect from 1st
August 1977, Initially there was some
delay in the disbursement of pen-
sions through the Public Sector Banks.
The initia] teething trpubles and the
need for revising the pension pay-
ment orders to provide for the higher
ud hoc relief sanctioned by the Gov-
ernment in August 1977 with retros-
pective effect from: 1st April 1977 led
to some delays in the transmission of
documents ang the disbursement of
pensions.

The Scheme has now been prac-
tically stabilised, and as far as the
Railways are concerned the work has
been organised properly to ensure prc-
mpt transmission of pension payment
orders to the nominated banks for
makirg disbursements on time.

Accident at Akola Station

3725. SHRI VASANT SATHE: Wil}
the Minister of RAILWAYS be pleas-
ed to state:

(a) details of the accident that took
pPlace at Akola station on the Central
Railway on 9th November, 1977 details
of loss of property, persons injured
cte.;

(b) if so, the reasons for the
accident;

(c) the financial/medical assistance
provided to those involved in accident;
and

(d) the steps taken for ensuring
more safety measures on Bombay-
Calcutta main line?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) On 9th
December 1977, at about 22.15 houra
train No. 385 Down Bhusawal-Nag-
pur Passenger collided with coupled
light engines at Akola station of the
Central Railway. The cost of damage
to railway property was estimated at
approximately Rs. 16,955/-. In this
accident, 9 persons sustained grievous
injuries and 6 simple injuries.

(b) The Additional Commissioner
of Railway Safety, Bombay, has held
hiz statutery inquiry into this acci-
dent. According to his provisional
finding, the sccident was due to the
failure of railway staff.

(c) After first aid was rendered,
the injured persons were admitted to
hospitals for further medical treat-
ment,

An ex-gratia relief of Rs. 5700
has been paid to the victims of this
accident. No compensation has so far
been paid. Claims for compensation,
when preferred, will be decided by
the Ex-offico Claims Commissicuier
and payment arranged by the Railway
Administration on the basis of tne
verdict of the court.

(d) Since failure of railway staff ie
the largest single factor responsible
for accidents, a mation-wide safety
drive has been launched since 24th
October, 1977, to create greater safety
consciousness amongst the staff cun-
nected with the running of trains se
as to ensure that staff do not violate
rules and indulge in short-cut me-
thods or unsafe practices. In crder
to reduce dependence on the human
element, various aids like improved
signalling and interlocking, track
circuiting, etc., are being introduced
progressively.
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Development of Fool-Proof System of
Preventing Collisions

3727. SHRI D. D. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways have
developed any fool-proof system of
preventing collisions even on tracks
which are worked through route-relay
interlocking devices;

(b) if so, the details thereof; and

(c) if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) In Route Relay Interlocking
system, the yard is tully track circui-
ted, hence a signal can be taken ‘off’
only when track on which the train
is to be received is not occupied by
any other train or vehicle. This sys-
tem, however, does not prevent a
driver passing a signal showing ‘dan-
ger’ and causing a collision. To pre-
vent this type of an accident, an
“Automatic Warning System” has
been developed and is being provid-
ed progressively. In this  system
when a driver approaches the first
stop signal at 5 station he is given
both audio and visual warning. If
the signal is showing ‘danger’ and if
the driver does not acknowledge this
warning with 5 seconds power is cuf
off and brakes are applied automati-
cally brining the train to a stop. This
safety device is being provided on
Howrah-Delhi trunk route and sub-
urban section of Bombay (Western
Railwayv).

(c) Doeg not arise.

Classification of Souvenirs for Com-
panies contributions

3728. SHRI D. D. DESAI: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseq 1o
state*

(a) whether the Department .Of
Company Affairs propose to classify
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as to in what types of souvenirs com-
panies can contribute advertisements
without incurring the penaities against
political donations by companies;

¢ (b) if s0, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No, Sir.

(b) Does not arise,

(c) Govermment consider that there
is no need for such classification.

Onshore Exploration for Oil and
Nataral Gas

3729. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a; whether Government propose for
intensive onshore exploration for oil
and natural gas in the country;

(b) whether Government have in
view to reorganise jt to make it tech-
nically and organisationally capable
of carrying out thjs important task;
and

(c¢) whether the country had ade-
quate foreign exchange reserves at
present and is in a position to sedve

the problem of intensive onshore ex-,

ploration top priority?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) Yes, Sir.

(b) Oil and Natura] Gas Commis-
sion (ONGC) and Oil India Limited
(OIL) are both engaged in onshore oil
exploration. OIL is presently a joint
venture of the Government of India
and the Burmah Oil Com:pany of UK.
Negotiations are afoot for the taking
over of Burmah Oil Company’s inter-
est in OIL. Government’'s decision
regarding the reorganisation of the

2985 LS—6
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ONGC was announceq by the Minis-
ter (Petroleum, Chemicals and Ferti-
lizers) on 6th December 1977 in this
House.

{c) Yes, Sir.
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Provision of Basic Amenities at Petro]
Pumps

3732. SHRI K. MALLANNA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether basic amenities like
water, air, first-aid and toilet are
not available at @ number of
petrol pumps in the country result-
ing in great hardship to the motoring
public particularly the tourists;

(b) whether the public sector oil
companies propose to take any reme-
dial steps to ensure that petrol pumps
are provided with these basic ameni-
ties; and

(c) if so, what are the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) Water and air faci-
lities are provided at most of the re-
tail outlets. By and large, toilets and
first-aid facilities are provideq at sta-
tions where servicing facilities are
available and at important retail oute
lets on National/State Highways.

(b) and (c¢). The public sector oil
companies constantly strive to ensure
that the requireq facilities are made
available by their dealers.
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Committee on ‘Law’s Delays’ of Justice

3733. SHRI K. MALLANNA: Will
the Minister of LAW k6 JUSTICE AND
COMPANY AFFAIRS be pleased to
state whether Government has ap-
pointed any committee to go into the
“Law's Delays’ of Justice to common
man in the country?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Gov-
ernnment has not appointed any such
committee, However, it has been
decided to refer the matter to the
Law Commission. The Chief Justice
of India is also seized of the prob-
lem and ig working out certain mea-
sures/proposals in consultation with
the High Courts, Beside letters
have been addresseq to the Bar Coun-
cils and Bar Associations ©of various
States requesting them for coopera-
tion and galso for suggestions for
speedy disposal of cases. In addition,
attention of the Chief Ministers has
been invited to the pendency of Cri-
minal cases in the Subordinate Courts
and they have been requesteq to find
ways and means for tackling this
problem immediately.

House Rent Allowance

3734. SHRI PUNDALIK HARI
DANWE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the procedure and the circums-
tances under which house rent allow-
ance ig granted to Railway Employees;

(b) tne details of Railway Servants
occupying/sharing Government /Rail-
way accommodation unauthorisedly/
without any official permission and
were/are drawing house rent allow-
ance fraudulently on false declaration
on Allahabad, Lucknow and Morada-
bad Divisions;

(¢) whether penal rent is recover-
able from the date they were/are found
unauthorisedly sharing the Govern-
ment/Railway accommodation without
any official permission and were/are
also liable for disciplinary action for
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concealment of facts and gross mis-
conduct; and

(d) if so, the details of amount re-
covered/likely to be recovered on ac-
courlt of penal rent including water
tap and electric charges at market
value together with house rent allow-
ance fraudulently drawn and also dis-
ciplinary action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) House
rent gllowance js payable to Railway
employees who are not provided with
Government accommodation and
whose place of duty falls within the
Municipal limits of a City/Town or
its Urban Agglomeration, classified for
the purpose, as per rules prescribed
by Government from time to time.

(b) and (d). Information is being
vollected and will be laid on the
Table of the Sabha.

(c) Yes.
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Scheme to Expedite Disposal of Matri-
monial Cases

3736. SHRI PARMANAND GO-
VINDJIWAL: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) In view of the fact that disposal
of matrimonial cases from the lowest
court to higher court of the country is
delayed inordinately, whether Gov-
ernment are considering any scheme
for the quick disposal of matrimonial
cases; and

(b) if so, what are the main features
of the scheme?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): (a) No,
Sir. The Government are not consi-
dering any scheme specially for a
quick disposal of matrimonial cases.

(b) Does not arise.

Growth of Oil Production

3737. SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be
pleased to state:

(a) if he has seen an article in
Times of India dated 10th Novem-
ber, 1977 on “Energy Bonanza End Is
Near Freightening Scnerio” and noted
that the serious supply-demand im-
balance of energy will occur as early
as 1991 and the end of the era of
growth of oi] production is only 15
years away;

(b) if so, has any action been taken
to reduce the production of diesel
locos which have 40 years life and
will have no HSD oil available after
15 years;

(c) the money invested on the
diesel locos is already a sunk cost as
per economic studies of traction in
1974 and as such what further action
is being taken to restrict further in-
vestment on diesel locos;

(d) how much capital has been
invested on diesel locos so far and
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how ‘much is likely to be invested
further by the 7th Plan;

(e) has any action been taken to
save investment on diesel locos and
increase the pace of electrification;
and

(f) if not, will the Minjster for
Railways initiate action in view ~ of
serious energy crisis in near future?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.
There is no authentic assessment at
present that there is going to be a
physical shortage of oil by 1991.

(b) This article does not claim that
there will be no HSD oil after 15
years. Production of diesel locomo-
tives is dependent on their require-
ments to meet traffic demands to the
extent dieselisation is justified.

(¢) The Railways’ dieselisation pro-
gramme is based on a study of
comparative economic of dieselisation
us. other modes of traction taking
fully into account the scarcity of
diesel oil.

(d) Investment on acquisition of
diesel locomotives upto 31-3-76 is
about Rs. 1568 crores. Likely invest-
ment by the 7th plan has not yet
been estimated.

(e) The heavy initial capital in-
vestment for providing the infra-
structure for electrification is justified
when savings in direct operating ex-
penses give a reasonable return. The
pace of electrification would, there-
fore, be dependent on traffic density
and relative costs of major inputs in
electrification and dieselisation which
govern the savings in direct operating
expenses. Dieselisation of services
would need to be progressed on
routes where electrification invest-
ment is not financially and economi-
cally justified. Railways’ traction
policy wims at keeping the diesel/
electric traction-mix as near optimal
as possible by subjecting to a detailed
cost-benefit analysis. each major in-
vegtment proposal. Scarcity value for
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HSD oil is taken into account in
economic appraisal.

(f) Does not arise,

Invested Capital, Annual Profit, Re-
mittances by Foreign Drug Industries.

3738. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS.
be pleased to state:

(a) facts about the names of the
foreign chemical and drug indus-
tries in India and their (i) invested
capitals (ii) annual profits and (iii)
annual remittance to their share-
holders outside India and (iv) re-
investments made for expansion of
these units during last three years;

(b) whether all these foreign indus-
trieg fulfilled the condition of equity
capitals to the extent of 51:49 share
distribution between Indian  share-
holders and foreign share-holders;

(c) if so, facts thereabout;

(d) if the stipulated equity condi-
tions remained unfulfilled in cases of
many foreign chemical] and drug
industries; ang

(e) if so, facts thereabout and the
steps taken by Government to en-
force the Indianisation policy?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) A statement showing the names of
foreign chemical Industries having
foreign equity above 40 per cent ope-
rating in the organised sector of Drug
Industry, alongwith requisite infor-
mation is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-1344/77]. Reinvestments mag%
(if any) for expansion by such unh.
woulq be indicated by the increase i-n‘
tota] assets in the three year period
(Column 3 of Statement).

(b) and (c). The level of fgreign
equity holding by the Foreign ' com-
panies is . -regulated under reign
Exchange Regulation Act, 1973. %
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«<ompanies with foreign holding of
more than 40 per cent whose manu-
facturing activities are covered under
Appendix-I, (Drugs & Pharmaceu-
ticals is one of them) are required to
reduce their foreign equity to a level
not exceeding 74 per cent. Others
are requireq to reduce their foreign
equity to some intermediate level
between 40 per cent & 74 per cent
wdepending on the. nature of their total
activities.

(d) and (e). The question whether
the general F.E.R.A. regulations should
be applied to the drug industry is
under the separate examination of the

{Government and decisions on all cases

coveredq by Section 29 of Foreign

Exchange Regulation Act have been

held in abeyance till g firal decision

is taken by Government on  Hathi

‘Com.mittee Recommendations.

Note: Information for parts (a) to
(e) in respect of other Chemi-
cal Industries is being collected
and will be laid on the Table
of the House.

Dieselisation of Railway Engines

3739. SHRI SAMAR GUHA: Will
the Minijster of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Planning Commission is advising the

A

Railway authority to intensity the
programme of dieselisation of rallway
engines than electrification of rail-
way tractions;

(b) if so, the rationale behidd such
policy advanced by the Planning
Commission;

(c¢) comparative costs of manufac-
ture of (i) diesel engine, and (ii)
electric engine, and (iil) steam
engine;

(d) facts about use of diesel engines
in electrified railway tractions during
last one year and the cost of diesel
oil consumed for the purpose;

(e) whether any study has been
made re. replacement of steam and
diesel eng nes by electric engines;
and

(f) if so, facts thereabout?

THE MINISTER OF STATE IN
THE MINISTER OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(c) Cost of manufacture as per the
latest batch cost reports.

S. Typc of Loco

No.

Period of Mfg. Cost
(in lakhs of Rs.)

1. BG Diesel (WDM2) Jan. y6-May 77 42°34
2. MG Diesel (YDM 4) 4/74 to g/76 2346
3. NG Diesel (ZDM 3) . 8/75 to 2/77 2943
4. BG AC/DC Elec. Loco. . 8/76 to 7/77 58 32
5. Steam Engine (YG l.oco) Prod : ctlon stoppcd in 1971 72 . 12/71 7:63

~—.

(d) Normally, diesel traction is not
utilised on electrified sections ex-
cepting to comply with marginal ope-
rating expediency or in the case of
unforeseen operating developments.
In so far as fuel costs are concerned,
no separate accountal for such ope-
ration of diesel locomotives is main-
tained.

(e) and (f). Steam traction is being
progressively replaced by diesel and
“~rtric traction to contain the heavy

investment that would otherwise be
necessary in line capacity works due
to lower average speed and hauling
capacity of steam locomotives. Die-
sel traction is useq on heavy density
routes and important services. On
still heavier density routes where
savings in direct operating expenses
can justify the heavy initial capital
investment for electrification, electri-
fication is being progressed. Railway
traction policy aims at keeping the
diesel/electric traction-mix, as near
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optimal as possible. Each proposal
is subjected to detailed cost-benefit
study before traction investment deci-
sions are taken.
Survey for Deposits of Hydro-
Carbon

3740. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether the Government has
made any survey regarding potential
deposits of hydro-carbonsg in various
regions called “in-shore” and “off-
shore” in and along the coastal water
ol West Bengal,

(b) if so, details about the broad
findings of the nature, amount and
probable location of such potential
hydro-carbon deposits;

(c¢) facts about the plan and pro-
gramme of exploration of such hydro-
carbon deposits, including time sche-
dule for their execution;

(d) facts about the works for ex-
ploration of hydro-carbons already
undertaken in and along the coastal
water of West Bengal and the pros-
pects thereabout; and

(e) the facts about the map of
hydro-carbon deposits, in regard to
probable nature, location and amount
of potential deposits of hydro-carbon
in other parts of India and along the
coastal waters?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (d). Seismic survey was
carried out by Carlsberg India Group
of USA in the offshore area of the
coast of West Bengal and by Stanvac
and ONGC in the on-shore
West Bengal.

Two wells were drilled Carlg-
berg India Group in the offsh ea
but both proved dry. In the wells
drilled so far on the onshore area, no
commercial hydrocarbon deposits have
been discovered.

At present deep drilling at two on-
shore locations, one near Galsi and
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- another near Diamond Harbour, is in

progress. Field survey work, geologica]
and seismic, is also being continued.
Deep drilling at a location near Deba-
gram is also proposed to be taken up.

(e) Till now, commercial deposits
of hydrocarbons have been establish-
ed in Cambay Basin in Gujarat, Bra-
hamputra Valley in Upper Assam in
the onshore area ang in Bombay High
and Bassein fields in the offshore
area, Extensive surveys and explo-
ratory drilling work is being carried
out in both onshore and offshore areas
based on geological priorities. No
other commercial discoveries of hy-
drocarbons have been made so far.
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IqASH &I ATH ATAT GTT FTHUAT FT
feew F1 qaT qET FRT FH FIA
F fau a@IR FT WT I FIF T
fez &7

W dIRe § qow Far (s (na
g ) : (F) SvOAG

(@) sw 7 3zan |

A A FY FTAR & AT W qgRav
& & wraat afafa e afagaw

3742, st §w@}T |gQ ;. F;WT
fafw, =@ =T Wt el w6
T SWNFT FA F A B qgrEar
grany afafa & 18 * gafa & a1
¥ 15 wFwme, 1977 % wardfsa
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WY d@eT 389 ¥ IO d graW A
qg TA ¥ ¥UT w4t

(%) wow  Swll jo W &
WA FT qFraaT & ae Wy qfafa
gr wuR whaaew § ut qe fawrf
#: ME WR

(&) 5 PFarfeam #7 & fog
FER A T FEAE AT 7

fafa, mwa Wi wrIAY w1 FAQ
& Tea Wat (W a<iag am@a) :(F)
waadt afafa ¥ sor foie ® fAe-
fafaa wea fawrfa &1, swfq —

(i) =mamE &= & F4 &
g wT fAEEt F Ameer #§
T gz &

(ii) =vqur Zw & Fr0 Fam
A wfog fwar S,
ugiq fiex 9 gsv wfa
g N T AT
Jar  wrfgwwo, ST &@WX
q¥ sq ilﬂTfI'}' ﬁ'ﬂl‘l’iﬁé,
T F WAL gRfus FH4ar
gar &g gar  fHEr faow
qEw § F1F FW AN T
el & fwameaml § aweag
wifgqg & ¥ fag wgw
qfw@d  warfod &1 s ) g
sTfeFeol  FT q&q FT w9
gor  wlawfar F &9 7
FAAT FAW ST FA F fAT
o T AR A gIfh-
(@ & AvEwH & fae qET
e Y e FTT auT ;T
&7 &, FAT qEraar #1 Avfa
H Fawa "wigwfaqa &
il

(iij) FFE FaC SEH w
¥ faq ag awfon & 7 '}
e sy dar afafaar fosr
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|G, AT T TGT AgAT
wx X Wt afsy #F g
TAF I AT ¥ TiAG
UF IS AT FAT 4T
gfafs ¥R Iswaw =@ET
Ft gar afafs w1 oW
AraTEal ¥ FTAT ¥ SwW
F ¥ fog T s@E A
geIta g

(iv) aw=Ta & fafww =< Tt

7t guEmt 6 sfeEdy
¥y farew & fag fadis &=
FHETA WX S8 qfErd &
fog wfas ¥ qor sgafEa
aifmal W wqglE 9w
arfeat ¥ fau ¥w

(v) 7€ &t Jamg) & F-

T ILW W @) F 9,
faegmt & ga% wfewry, v,
g% w3 fao wo fawrfu-
FET & AR H AEEY AT,
frg=t & = Wl W
g FAT, fdt #Y FreE
X FTAAL qFAG & I
i grfaw fafew  swaw
# fafew ol &t o
s dfs 3§ wed sfuer
FT  JE(E® AN FT qF,
frget wnfe &y qweaTe AT
F @mw a@ gq T fafus
aFAre wie Afaat dare FvT
grar =gy

(vi) ®FY &= ST FR

FT A TOFT NTFAT AT
¥ o #WaAT ¥ afafy
st gra fofae dafas
Al A § awe Iew
FCAT; AT AT FFTAY
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g fafag @, froges
T wgEar ok A &

Ao & amior S § S

¥ fw al & g ofad
T ; TORT FT ogAg AW
¥ for @@ #Ar AT W@
weq w0 foay fafw v
ot srnfaw  FEwat WY
afenfag & ; awfos w1-
Fatat & fustor & oo @y
sfiwer  qor o fadw
qrerwEl o arafes fafus
farag Mfeat gt sT;
fafus amet § gog W) @g1-
Tar J & faq amfs aamg
b I wEgmw AJErm FAT,
I =fee

(vii) viw ot wiuw ari & a9g

¥ forqg Ay deTaw wEfug Y
e 1 g8 d aee g faad
¥ grarafafe # wrerd
TEAT 1 W I XA Ard
FZT AT qqT IA 1000 o
a% ¥ fafgr oAl & FTaaEY
o #r T erfees qmal §
gfa i wiwde A afeal w1
g FEST el &1 T®
A damy TN TF JTAE
T eATE ¥ AWY TE FHTAGT HT
e g aFAT ¢ | qg qAEAT
gt arige & =g g9l &
frorg & faeg wde A F7 oT
afct § fey o mmamdiw
IAFT QAN FT g3 & |

(viii) faamdi a1 areeaw & wfiq

faqera w707 & fory s Ay
wqrfas fru o

(ix) famafaaredt o fafa

faarrerdl ¥ sy Far frafs
wTfea fRg 9

(x) #ex gHemr ¥ At ®

YT F qrANT AW qfaw e
faar am 1
(xi) @y @rdf ot sl wrY
Aur wfafy § vy ox gorg A
eqtfirr feat g
(Xii) T T FgTEAn & fom
IET 7FR fafy Soesw Faq sar
fafemaT sqaear S =1 FaaTor-
FTO FETF AT § FaT
fafeat & fo7 o= st &Y
famrfeor &7 wf § § AT
TN FT TF AT FITAT qETaAT
# fag ardfea w7ar; asmea-
ATHY 9T FTAAT  qEEAT T
awmar; freY AaTgea, wfgFon
ot afgwrdr wY feg oA arer
ATAST FRA TT o T ITHT
STUET FIA1, HH {HLW, I
safegt g fawE qgraar & s
&, wfvwera wrife | 4t &1 somras
T AIfaFI gt e qI
g fear stroa )
(=) wwwre afafa «Y fawrf
¥ fa=ar #7 wIE )
& il W He § afy
3743 ot fwme  @wd T
TAfaan qar @ W IETE AT
qg qAXFN FA FAfF
(%) #n aw=d gré ¥ a9 & gl
#r gw ¥ & gfg gk §; AW
(=) = g, aY aeavaest T ¥ Q7

qetfraw aa wwRW WX gUw
Hama & g wat (o swae fas) ¢
(%) &, &

(w) feats 21-5-1977 ®rami
gré & Y AT ¥ A FT TN w7
& war v | 9-12-1977 %1 Fr feafa
& gy AWy 12 Pl ¥ TR @
LN
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Propuulhmumroot'l‘uhtm
Jabaipur to Nagpur via Chhindwara

3744: SHRI SUKHENDRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that due to
the absence of direct fast trainms,
passengers going from Jabalpur to
Nagpur via Chhindwara have to face
great hardship with the result that
most of the travelling public is com-
pelled to take to road transport;

(b) whether any estimate of the
financial loss thus suffereq by the
Railways has been assessed; ang if so,
the annual average thereof; and

(¢) whether Government has
considered any proposal to introduce
a direct diesel-run fast train from
Jabalpur to Nagpur via Chhindwara
to provide relief to the travelling
public?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
No_ 1/2 Jabalpur-Gondia (Nar;ow
Gaixge) Satpura Express provides
connection with 1/2 (Board Gauge)
Bombay-Hawrah Mail at Gondia pro-
viding a very fast service between
Jabalpur and Nagpur. Eor the
passengers on Nainpur-Chhmflwax.-a-
Nagpur section 2 pairs of trams.m-
cluding 1 pair providing an overnight
service is already available.

(¢) No.

Loss by Sindri and Nangal Fertilizers
Plants

3745. SHRI SUKHENDRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whether the Sindri and the
Nangal Fertilizers Plants have gone
into loss due to which agriculturists
are not getting the fertilizers at
cheaper rates; and

(b) if so, the steps Governmer.xt
propose 1o take to make up thg said
loss and increase the production of
fertilizers and bring down their
prices? ® N

E MINISTRY OF STA
TZ;‘?:;I MINISTRY OF PETROLEUM
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AND CHEMICALS AND FERTILI-
ZERS (SHR] JANESHWAR MISHRA:
(a) While the Sindri unit of Fertili-
zer Corporation of India has incurred
losses on account of unremunerative
prices for its products and also low
production due to the old and ageing
condition of the plants, the Nangal
unit of Fertilizers Corporation of
India has not suffered losses during
1976-77. The losses incurred by the
Sindri unit do mnot have any effect on
the prices of fertilizers.

(b) With effect from the 1st Nov-
ember, 1977, the Government have in-
troduced a scheme of individua] re-
tention price for the units in the
nitrogenous fertilizer industry which
assures the units a reasonable post
tax profit of 12 per cent of the mnet
worth at a high capacity utilisation
of 80 per cent and based on standard
norms of consumption of raw mater-
ials and utilities. This scheme would
help Sindri and other losing fertili-
Zers units to improve their financial
position. The prices of fertilizers
hape not been increased after the in-
troduction of retention prices; on the
other hand, the price of urea, which
is the major nitrogenous fertilizer has
been reduced by Rs. 100 per tonne
with effect from 12th October, 1977.
Schemes of renovation-modernisation
are under implementation to put the
Sindri unit of F.C.I. on 3 sound foot-
ing. It is also the constant endeavour
of Government to maximise over all
capacity utilisation of fertilizer units
by measures such as setting up of
captive power generation units to
ensure stable power supply, debottle-
necking, renewals etc, with a view

to augment indigenous production and
reduce costs.

Proposal for a Uniform Civil Code for
Citizens

3746. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government are
actively considering the proposals for
a uniform civil code for all citizens
of the country irrespective of their
caste, creed, religion; and
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(b) it so, broad details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAYV): (a) Govern-
ment has no such proposal under con-
sideration.

(b) Does not arise.

New Railway Line between Kapad-
wanaj and Modasa

3747. PROF. P. G. MAVALANKAR.:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any progress has been
made in the matter of proposals for
construction of the new railway line
—Kapadwanaj to Modasa in Gujarat;

(b) if so, broad detailg thereof; and
(¢) if not, reasons for the delay in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
The project is being considered for
inclusion in the Rolling Plan of Rail-
ways which is yet to be finalised.

a7 W7 & A featew awat
st wax fedtom w=wt & fram
o
3748. =t gww fmg wazTw :
T [ WA Tg FATH AT FAT AN
f=
(%) w7 Fv& Hiw Tqg Fox
fediom  Foaf =7 muv  fzdiew
¥4l & feaq oz faa 928 o
() =& 71 wfFew 7 9aq
93} FT v & A0 F FHIAET Fr
sy ?
W waAa & Tsm wA (0 faa
@ )
() frer Ao fafer—so0s
gox gw fafox —7E 7y
() v Ao fafei (o=
g Jar fawra &) & fefoat ot
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Tw fagré wqd St & swwifeat
qeiwfr gr ww smar € 1 6y
ffmar , W 81 sm@at g Ay
w7 Fer ¥ w3 Ay § ) Kfe
fafas  ffa ot ®Y wF T wfaay
qMT F owrCo ey gAT Frer w50
Fq9 75 Wfqwa & W AT FqFAT
g

qEmary, 3 ywmad ffEar ar
wXF & fauw &wErd #x W g

I [T # ame fefiwa  aawt
T ga< frdtww st & faamaam

3749. = gEWAY ®BIW : T
WA gg am « FuT TIT T

(%) =0 #wa WOy IWd A
e fegwa a9t gt wov fediom
F# & foaw qg femmag &, =+

(z) 778 37 =& FTWE
¥ fao ¥ AR FLGOE T

W Aa@T & U A (Y o
A ) (%) FEa1  TEES
o @ 2T AT 92 97 Ty &
T o

() e vy fafesi & o
fagre  fefsaar (Frr faam & o
wrg) wgd A & astwrfedl &)
o2wA T WG S g | oy fefaai
e wdf F IR F mwegud mwrn #
ST I FST WEEH F ATEAW F WG
st & afyw, fofs g ot
F W o7 gfqueg g & W,
et wdf a0 FEw 75 wiEwma
fefaat & wdt o & 1,

g fawii § g=a v faferi
oy fefegar #iT dar fam &
g0 wfawma ffamat aamfa & g
w& o &) gar famr 20
wfowg  frfrar @t wdft & g0
wd T ¥
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W yamEA ggTaR ffeal w5
A & faq st s @

wo feafa & o ¥ A gER
e afiror Twa & wEETQ

3750. ! g®W W FHAW :
FT WM AA A aqW FT FAT FW@
fw

(%) s feafa & S gfem
Ta & fFar sdard Ad ¥
g W

(@) 7% & fray sl i
FTq 9% qog F four mar & A%
foaa ad=rfagt £ ovft F19 g7 fomn
ST AEr g WK

(w) awr wdaTeal S FTA 9T
Ty o4 & AT qeE &7 9 Fu-
T FA AT g=E 7

W Aaa ¥ Tow war (s fam
ATt ) () (i) smwFa o-
e A gdre fAgwt &
g Sfeq @ F dIg
TS ¥ gel¥ Ay [fawrd

fFr T sa=fat @ 99—

415

(ii) = soreei & fawrefererdd
F wdng (Sg S FET
wEgcE q@ o ar) A
§ gy o jaata fE a7
FAATICET FT HEqT 22

(@) (i) 3= (%) (i) ¥ ¥
wa q% dg 5y A% w=H-

Frfval &7 g®T — 98
ol g% age A =58 T §4-
Tifeai &7 = — 317

(i) s (=) (i) # &

& agr f5¥ ¥ syt

! JEGT — 8
oI a® g T R o %+
Tifat & et — 14

(W) smx (9) (i) ¥ fewmy
14 wwafeal & aqmel 57
F I f5x & gdew  fEar
TR

gfz & FHAT HHIMET A1 g
fraat & Swai & swawg A o
qALE fasTg NEga FT @ 39T
(=) (i) # feae w@ 317 sd=nfai
F WAl 97 TO-EE F HTER 9%
fa=m farat Smaa

Ffawr mx & fow o fafow wix
Ie= oot fafes & fow a2

3751. 1 gEW W WHAW :
FT IXAAT TZ FAIT FT FAT AT
fir

(%) s@ wwg  afeqor @ &
famr St fafust o S=0 S
fafret & feq o=t %7 et feady
g; AR

(@) 3% fod 921 &1 W3 F
fon s F1 whrer § @7 smErdy
FXT AT JEATE 7

WRamy & T Aar (s fora
oo ) ¢ (F) FWE 237 W9
11

() fra it fafest & o=-
foerd @t T (F@T fawmr &
TF-AETE @ ) 9gd s
¥ FuaATfEl  #Y  TEmfy w7 WR
Wiy §1 9w fog o @y gt
& T T H17 & o IA FaT ATAMW F-
aean W S g Afww, feuw
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Foila o5 &1 9@ X Afaww ;v
AT T O, @Y WAl ® ® A
45 whrow fem wral 1 & 9@
ST AT §

v fagmt & g oo fofasi
Fr gAr femar vk gy faa
¥ g0 Wfawa odr fefar aqmfa
g W Sy § 1 drmr fawmw
H 20 Xfgw frfaaar gy w47 g190
W Y

g fefaar 1 qzyae 9O &
g W 9T IO T RO

w e
[ET HT FY THo Gro A7 oY Tk

3752. Tlo AW ARTAN TI¥4 :
Fa7 @faaw aar w@m@a QK AT
gf ag ITMAFT FU 40 e

(F) Far gg a=a g f5 msw W
F waw  foai o g3-fedfroat &,
gt FAW: 50,000 WL 30,000 H
‘gfgw  SEHET 2, O dYo TY FY
geare Y FrEr 8, 99 f§ gy o
¥ oy FW JAgsdr o foadi 7@
ga-fefoat & @ A & g
Y AN G & AR

(@) =@ & ;@ AT
grraa: FrAfa 7

Nfaan aar w@ma Wi IqTw

Haradi  Cawat (i wvae fw) ¢

‘weg waw X E AL fry mwa oSy
¥t q§ ¥F7 ¥ § famay 9m-
g1 50,000 ¥ wfaw & @i w3
q #r g A8 F7 AR

(&) ae ¥fw d9 (qo
*fto Sfto) ' Ivereyar 0 iz
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§C ww favom AY Ha § fess
fafas arat &1 s & <&@ w7 agar
ST WIE !
(1) wrg®i ) griqadaa, gewma-
T

(ii) =€ ar ad ¥ IR A
fpear

(iii) o=fe rjgfaarsas gfe-
TET & YA Y IqAeqT

(iv) faror 378 #1 wlae-
T |EIT

(v) w=m w4l ¥ eqagaar |

Attack on Students at Ghaziabad
Railway Station

3753. SHRI PRASANNBHAI
MEHTA:
SHRI MRITYUNJAY PRA-
SAD: .
Will the Minister of RAILWAYS
be pleased to state:

(a) whether jt is a fact that fifty
students who were travelling in a
train from Delhi to Calcutta waere
beaten at Ghaziabag Station on
November, 1977;

(b) if so, the enain details of the
accident;

(c) the action taken against the
culprits;

(d) what stepg are being taken to
give full protection to the passengers
in trains;

(e) the number of timeg during
the current year where the passen-

gers were either robbed or beaten by
the anti-social elements; and

(f) steps being taken to check these
elements and give protection to the
passengers?

THE MINISTER OF STATE IN
THE MINISTRY JOF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes
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(b) and (c). On 5th Novembe,
1877 about 50 students including 12
girls were traveiling »y 40 Dn. Janta
Express from Delhi to Howrah. They
had reserved seats. Some milkmen
boarded the train at Delhi and occu-
Fied some of their reserved seats
which was objecteq to by the
students. This resulted in alterca-
tion and subsequently, when the
train reached Maripat Station about
10 Km from Ghazigbad, the mil-
men threw stones on the stu-
dents and beat them up. 19 persons
of the party were jnjured. A crime
case number 282, under Section No.
354, 323 IPC and 120 IRA was regis-
tered at Government Railway Police
Station, Aligarh on a written comp-
laint by one of the members of the

party.

(d) All night trains were being es.
corted by the Government Railway
Police and Railway Protection Force
Guards.

(e) No case of passengers being rob-
bed or being beaten by anti-social
elements has been reported during
the current year in this section.

(f) All night trains are being es-
corted by the Government Railwav
Police/Railway Protection Force
Guards.

Expansion of Oil Refineries in Gujarat

3754. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the present Govern-
ment has taken the decision to expand
the present oil refinerieg in the State

of Gujarat;

(b) if so, whether the ONGC has
also decided to conduct the research
of oil in the State on a very large
scale;

(¢) if not, the reasons for the same;
and

’

(d) what are the new areag on
which the survey will be conducted
for oil exploration in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) The decision to ex-
pand the capacity of Gujarat Re-
finery by three million tonnes per an-
num was taken by the Government in
August, 1973. This project is now
under implementation and is expected
to be mechanically completed by
March, 1978.

(b) Oil exploration in Gujarat is 2
continuing programme and has been
going on since long.

(c) Does not arise.

(d) The ONGC is conducting explo-
ration for oil in Gujarat since 1958.
At present the ONGC is drilling at 2
new places in Gujarat namely Wara-
sen, Sarbhan and Matar. Besides the
ONGC has released 16 more new loca-
tions for exploratory drilling in Guja-
rat in future. Out of these 16 new
places, drilling at three places name-
ly Walner, Piswad and Dahej will also
be taken up during the remaining part
of the current year.

Milcage Allowance for Guards of
Goods Traing

3755. SHRI SUBHASH AHUJA: Will
the Minister of RAILWAYS be pleas-

ed to state:

(a) whether mileage allowance is
the only salary of the Guards of
goods trailns anid whethér its percen=
tage, which was taken at 100 in 1964,
has been reduced to 45 in 1973 and if
so, the reasong therefor;

(b). whether Government propose
to appoint a Commission to review
the salary of Guards; and

(¢) if so, whether representatjves
of All India Guards' Council would
also be included therein?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) and c¢). The scales of pay of
Guards as recommended by the 3ri
Pay Commission have already been
reviewed by the Government after
receiving the report of the Anomalies
Committee. The scale of pay of
Guards Grade ‘C’ has been improved
from Rs. 290—480 to Rs. 290—530. A
new scale of Rs. 425—640 has been
introduced above the scale of Rs. 425—
600 for Guards running Mail and Ex
press trains with the designation as
Guards, Special Grade.

armifen # we

3756. W GAI§ WEAT @ T
[W A g FATTH FT FH fF

(%) =@ = nfeai i— st F1
sifa® Mgl a¥ sfgar 58 & s
A

(@') Fa1 g7 Wt F fAg wre faag
FA T2 FEE; HIT

(7) FT  IWI  TOAEA HYAT
=T § I AmA faT a% 9T & Ige
FH 9T G qFATE 7

W Ha™a & Tow w1 (o foa
AEmn ) : (%) IFTT Fw, @A
w7, ME oAifx T& FAAE FTTH
arg aF fogr @ & qa Adt 7
G agT o & faefer &
wreaey, 7g fafqvaa frar oy fe g
fra g sfeai & fao g aqmn
@ 9wy aEdfEaE g
TG gag™ qA & foow
qEA FwgAICET R OBRT A
sTogFA 1 9%g  faw wqefa
1 UG wEwTw A faw Fw S
gar § g uF fadw e & wiafew
AR w1, 9 fFoww e F 13
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T AR, st afayfa £y aE §
wfagfs a7 foma F== o
Frafat o ifwa § s Ja=
750 & I ¢ |

(&) SfF qadr wifeal & fauwdia
e mfedi, FUOR: w@E & I
g A fawet w1 feafa qar wm
IqRAT ¥ HAMC Fr oAt
wfaw ‘@Y g e, @t fa gq mifeat
7 == &, fHalfam s1dr 9 &%
AT FIW AL FT AEF W g
qIA-FIH-GZA-S0/T  F HAMTT 9T
v fam T 8 0 3| SIE &7 N
eI ar Tar 2 {7 5gt aw qea
gl #-gz fafmas @ sy -
qUzT  Fr AETHT WIT HEASTH
IUFHT FT IeATT 741 (AT AT |

(w) S gt 1 agww fREaEi F
weqam  fAaw wAafal @ ww e
g OF §qrg ' g7 917§ wlyw faai
% foo qearea & gTadi g =rfgny

aeEgy § afen  swiw

3757. 51 GWW WEST ;. F}AT
WA qg TATT AT FT T fF

(%) #&1 |EI¢ a1 Hew IS
¥ ANYT §H99 H AEFYT (STHAT)
w2 9T uF I wEieE geE
71 fasme &, =iv

(@) a@ g, a1 Fa a5 ?

W waww # WA A (o0 frm
amma ) : (%) WA (7). TAHT-
9T QT FfGn €@ Kl GEAT AT
¥ faT & & ©F S F
FITEA  grO ST T AT G E WK
W AT & QU g T T q0E
% fafqesg faar sram
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Railway Station Porters’ Cooperative
Labour Contract Soclety Ltd.
Allahabad

3758. SHRI SUBHASH AHUJA:
SHRI SHIV SAMPAT] 2AM:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Stotion
Porters’ Cooperative Labour Contract
Society Ltd. Allahabad, obtained ex-
press sanction from the competent
Railway Authorities for mpioying re-
tired Statistical Officer, Nortlern Rail-
way, as their so-called Adviser;

(b) whether there is prchibition
against employment of retired Rail-
way Officers in the Agre~ment signed
by the Society;

(¢) whether employmeut of retired
Statistical Officer was/is in specific
breach of terms of the coniiact en-
tered by the Society with ihe Nor-
thern Railway  Administration in
Delhi, Moradabad and Allahabad Divi-
sion; and

(d) if so, what action is being taken
against the Society for breach of
terms and conditions of contract?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

’

(b) Retired Railway employees of
good reputation can be associatad
with the Co-operative Society  with
the approval of the Railway Adminis-
tration and the Co-operative Society.

(¢) and (d). This is under inves-
tigation.

Set up of Chemicals Based Industrial
Projects in West Bengal

3759. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTIL]
ZERS Dbe pleased to state: '

(a) whether Government of ‘West
Bengal has proposed that a number
of chemical and chemical-base¢ in-
dustrial projects should be set up in
West Bengal;

(b) if so, what are the specific pro-
posals received by the Centre from
the West Bengal Government: and

(c) action, if any being ‘aken on
the said proposals?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FFR-
TILIZERS (SHRI JANESHWAR

MISHRA): (a) Yes. Sir.

(b) and (c¢). The details of the
proposals received from Government
of West Bengal und the Undertakings
owned by it and the action taken are
given in the enclosed statement.

Statement

Name of the applicant.

Product

Action taken

1 2

——

1. Govt, of West Bengal

2. Govt. of West Bengal. . Drugs. . .

Fertilizers from coal.

Government of India will take a
decision only afier watching the
performance of the two coal-
hased plants under construction
at present in Andhra Pradesh &
Orissa.

'The question of establizhing a new
public sector unii for manufac-
ture of drugs or in the alterna-
tive cxpanding the facilities
available in the nationalilsed
undertaking of M/s. Smith
Stanistrcet and Company Ltd.
and integrating with facilities
of such other units as may come
under Government’s control
will be examined in due
course.
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1 2

3

8. West Bengal Industrial Olefines like ethyline, propylene A letter of intent has been issued.

Development Corporation  ete.

4. West Bengal Industrial  Polyester staple fibre

Development Corporation.

5. Durgapur Chemicals Ltd.  Coal-tar based chemicals.

A dccision will be taken shortly.

A letter of intent has heen issued.

6. West Bengal Pharmaceu- Certain chemicals like 8 hydroxy A letter of intent has been issued.

tical and Phyto Chemical
Development Corporation  etc.
Limited.

quinoline, hydrazine hydrate

Tender for Levelling Area at Drilling
Site No. 6, Jawalamukhij

3760. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether on 18th July, 1977,
ONGC, Civil Construction Branch,
Jawalamukhi had inviteq tender
for levelling the area at drilling site
No. 6 on Sapri Khundian Road, Jawa-
lamukhi;

(b) if so, the particulars of the
parties submitting tendens;

(c) the rates quoted by each party;

(d) whether the lowest tenderer
was not given the contract; and

(e) if so, on what grounds?

THE MINISTER OF STATE IN
THE WMINISTRY OF PETROLEUM
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) The tenders were
invited by ONGC on 1st July, 1977
and opened on 18th July, 1977.

(b) to (€). The facts are being exa-
mined and will be laid before the
House.

ImE &Y F Ay wn A ey W @
afawrQ

3761 *t 7awa fag <R :
a1 Y AA g FAd A FAT FW
f* .

(F) ¥ W3 A Ao A
9T 59 sfusrdl qxd g 97 74

FT @ & foasT Iga oy % Jar g
F ATeER AT 8§

(=) afz gr, at oF ®\-%17 &
7z § o\ feaq @9 ¥ 9T I a7
frafeat #r ok & ;

() " T I EE F ATEAH
3R AT JF A WA & T HTIA
1 L

4

q
S

(q) &9 &F F@r  STER ¥
aremw & ot g2 g fagfeaat
ax g oy ?

¥ Ao | e wE (= fod
arm@e ) o (F) # (). ST
uF faaonr da= g

() =2 (=), fraet & sea
qza  fagfeaal & avaem § wEOw
1 gfer Frar 9T § ) wdt frmy
F1 gfraw =73 W | wqaqT qHAWT
gHT  FAEYEA WIS T g & FII,
frafae smaTe ox SogEm wfgwfat
¥ woA ¥ avaeg ¥ Frearé faarda
& g o2 ax frafee fegfeaar
¥ F fau gqumfrer g avad 949
foar amdem
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fawrow
A Ho 9% FT ATH TOa o9 & 79 v qed
HTHI T 9 7497
1 2 3
1. fRws, erTeT 1-12-73
2. ﬂﬁ fmy TSTHTET 19—4-76
3. WTEF W W 18—9-75
4. afts fawma® 8—10-76
5. G-I gF AqTaAT HIAHTN 9—7-74
.. aftes  magam wfaF) 20-2-73
(afcaram w89 )
7. 59 fafy  gagsm (W 9= 2-1-74
qragas fafy gangee 14
W §)
8. I fAgws, Twwrar 1—4—76
9. ggraw Ao,  qorATET 1-5—75
10. gamas fades , 1-8—75
11. fafg &% sfgFrdr (£41947) 29—4-75
(FTTAw ) A
12. fe=y mfasrdy 3-9-76
13. weam, @3 @18 & fanq 5-5=77
EAED
14. gAgAA  (3F 9% 07 ALTAT 11-10-76
dugaT F18 #T @I )
Iefado®, AT HIT AT 30-12-72

15.

fesar

2985 LS—T7.
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we feefa & s fafg o
W STAw

3762. ot 7am fag whEw
a7 fafy, W Wik wer w g HAY

g @ 1 Fr F4t fF o

(%) fafa sww YT e
2wk ¥ Fr-ww ow@ €

(') s feafa & @ =g
T OFEAT F AR A WERT A AT
afesr @ At AR

(1) ¥ TR F IR A OA
FAAT AT @ qvg gHaw fEar ar
oz zfe g, a1 ¥ ag =% faq marg-
g a1 ?

fafy, =ma A FowE v HAWT
A Tou /Al (st iy a=a) @ (F)
fafy gmw &1 IwfEr TEY @
¥ meer g fF W@ F I T 7H-
IO FIT T AT & AT AWT 4 Y
fafy =g #Y TgGAT #wr
fafe smawr 7 W@ aF 70 foe
TXIT FTE W TAH ¥ HqAw AR
gafas  fagm a7 w7 Pranf=a a0
w1 q%r &1 zEF @Atma faErae
fagaY 1 Fug g« faao #@ frar
.TaT g

(@) wTaw & wrara F107 fagra
Fr AT oA qfadr mEr aE
g

(7) FER &1, WO FTEEA
fafaal & gvarg |, FI1§ grg Tgr 41 |
WM ¥ el & 99 FML A GG
FIFTT FTFE qeaey AT § AT 370
7Y 92 9T 7 @A g H9AT fsft faag
¥ fruq
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faaor

1-9—1977 & 31~§~1980 &%

% fag grifsy  fafa wwie @
faeid fawn

1. ag gfaferes ¥4 & fou &
atfaw gorEa woe wwAifeaE Wi
F wARA g AR fany =g §—

(%) =9 gmaR 9@ fagra
gfegm awra T faar f&
fafqesg wmatfas =@t fasay
g =rfzo, A=l ¥ oofre
o farmdl w7 ¥ fAeer®
#1 gfafma 7 F w®Tw
¥ faoex gmrqg w79, F¥@r
wmAl w1 s faeerd ok
Taf § FH FF ¥ faw

(@) awa=y  aifsgt w1
femrasTdr gfaaai 1 &7 w7
AT 5% JATA F77 & I
] sfFm #1 a<w qaW F fag,
faqg fF ag a1eq & =q A
Ty afiwx =wm A s R
qAYT F ®q §{ F1 T2,

() arg g § qEag ey
sfaqal & U H gER a9
& fem

ifas gmaT gurE Y s F
TEAT |

2. 715 1 Afq F faams It w1
e ® @d gu, agwm fafaay
FI AT FTAT q4T ITH IR F IT0AT
F g T A OF fagmi w4
gaE T A1 fARms a&l w) Fafaa
F@ & faug mmaws g1 qar w@feuE
# g ® afug gl #1 91d
FET |
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3. gEvfa®s weE ¥ ¥
wfafraat &1 g@dew won fomd
fF 58 9@ s aF w STy
faguarsi, «fcgamt @R
qral w1 g2t S EE

4. fafy o safas gome
¥ grafryg e s fawg e Y 99
faifma fEFar smo, fa=me wom o)
39 9T A4 fqqR g@ETF FamT )

TezAzEm Afaal w1 wm § fawen &
TR A qERwA

3763. =t Aam fag <tgw :
w1 fafa, mm W) w1 5y
TG FATA &7 HIT F3A 5 74727 ¥ 3497,
1977 & < geqg § qeHeAm
fadi & avdem HamHE g am
foomg & 9o qTFn faoiw e maT
q7 AR W & I 79 991%
P &3 @ & ?

fafa, ok st W waEr
(st mrfw wwor )+ 1. FATEr F
faqmr T & ari® 22 TR A
26 HTE, 1977 % AANI  TL-
e fafy wfamt £ 435 § ~w
T JUTHA § g a1 faa®7 £ 99 9%
AT & & 97 g5 47 |

2. gruea ¥ fafy w@faqi & =g
yaraT #§  d3y gy fawra & ad
#F madr gl faad e A ag
gaegr qdr 2 foawr  qrear s
gl TEHSAT  IWT #T g #7
FET I WL q T A 9T
sgad 9 f5 @ o § s
HX JTT FTATE FH F qrIwg=ar
21 oR SR mgawmfar f®
Y U w4 fomeg Ay #7 wrfady
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< ¥ wiw T 9q ok fGag fafy
F sl oY safeaal & qw wfwrd
®t grra faear @@ )

3. fafw wwaeet famrat 1 qweAr
9T @A FW@  qHT HART SES
HAE FON ¥ TG T | TH &
TS FTW & §, FAW, I F &
IgF AT AT qawi ¥ fessumdy
wiw gfe; fa=mor i agdt g€ wfewar;
fafes wfaaa & sfa e g€ omrewar
F Fron wfuw @& ¥ AR &
TqETAgl FT W F OqAT; WK
fagml 1 Tt g fag wufem
qeqT & FTO IJAW  HFEAATS
AR #fes s GWEW 9T FTEAT
G & IT ISl & FTT ST
ArETa g & fqain & faw swme-
wE g g, AEATHET 9T FH FA
WA qEE 9Sd1 & WK 39 Rl
HT 4T ST |

4. fafg #fagai § sF WwRF
e g W@ | afr smifes
THA qT & FAAT  GAG W FEAT
qUAY, WF € ¥ IIAsH FAQ
¢ a7 A WTE § 9gER & qF
@1 faacdi &1 qurg 9 F erwar
gAY &1 BR WiE el &1 fawy
it gra fagermr s oawar @
T grefeeE gAaredl &1 gHATEr
I AT FaT § qar ag W ghvfee
frar 1 a%ar  f5 =fwgsa & sfa
facqerar ad@t @1

5. AR Afus  Ffaw whawrd
faee ®TAT oF @ ST g aFAr
3 foeg #g @R S9gad S gRO
gar &1 TF g8 ACHR AR
¥ gaw v & fAaf d are
¥ A g # w1 faea
HEAT  FATY @A K HEEERAT F
g7 wa § <@ g | fauw



199 Written Answers

angrat & gt fafa @8
aafsq el ¥ guwic A B GWEAT
Sawar & feg T wnfsm s
# fau @Y W wfaw  g|eEi
ot W srawwar g e
fafme aumei &Y ggAEEaT & @<
T AT g1 I, T A 1 fan
w1%  fowre 9 gar 8, wevafuw
IR GF IIE F WtEw ¥ AQ
Zfe o F  wEAN FY ATIEIERAT
21 fasra aw T AR fafu
gl FTat ®1 Wy Ao F F15
q  aEraEi AR FEEl S qfRET
wEEaq # |

6. UeHEw & fafww  wol ®
TH ARET & T9€Y W 39 qHET &
aofs fafew 2o & afafEwr & a@ww
few s qv, fafu wfedt 3 @
ava fFn framamen s g & fAm
gAAIHF IfeHT FT qoq agT AAF
2 IR aeHsHm  gfaarm &7
gaag  fwmr f& aw wogHedw
qEA™ 9T ATTFETO TFd F&F  #T
7% anfem  wegms d7 =mEedr
F7F TH AAG FT ATHAT FA &
g7+ favaw ¥ I7@T @gmEr &9 )

gq 9FT gEamEa ¥ faees €
aweT & gy o wmifas dew H
FAET F1 AETORIET ¥ HiFHA &
seraT ®1 3| ar faww  fafaem
Tt fFu

ATE | Io AR ©) & varfum
A ¥ AR § qaEIA
3764. =Y 7A@ fag wgw
Fa7 fafu, =@ WX wOA FW GET
qg AN FT FAT w4 F
(%) @1 T F} - afeEEl
IAT YW F A Y AT H I
AATAG ¥ q9 W FE F A F
AETEIT ST G Q ;
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(@) afz gi, at @ =way &
g feafa 7ar § qur agi w99 aw
9 wrfyg 7 4 F @ o &
gt

(T) =@ AT H IAT W ALHIL
TET  I=9  AEATag & F4r fa=n}
g
faf, =m Ok FF ¥ @&t
(=t mfr www ) : (%) SvE o

(@) == fagm g st fa=re
o ar@r 31 @ a® # *
faffeag s &8 @ =@ v F
fafvw  agasi ox grawmAgEs faae
FIAT FAIT |

(n) sl fafa, Amw w6
FOAT F FAT g 3 faww 9T
IAX WRW F THEA  HEw Har §
frarefame  fau s & #@f Wi
FOFRIT 3T Too §&T &1 fagw
fFT s & qveTg ST MWW F qE
a7 femeav, 1976 W v qg fo@w
g1, feg®% S=EW W ¥ ow a9
oTfq &% #1  gxard Ay 9r |
I A AT & g9, 99 99 § ug
ferar a1 fr o & a1 o HEa ATaTfy-
qfs 9 ¥ a9 oafoq &4 &1 7T
F1 Tm@7 faig w7 F )

IAT TIW FT F@HTT L
A Ux q@H ITHATGFT Iead fFaAr
2 fF W ¥ &9 wifug #97 & 999
qT7 e a faame R wWr g

AESEYT WA WA X AT,
Faft gm mfr  w fawiw

3765. st gor fawm @ FOv
T " ag Ty &y gar w1 fF
() 9T W F AR
fefioq & wrgogige tWa & 1
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T faefm ag & da we, Ul
@  (sEx fowr) wifz & fawio &
faa faaar  gaafn faifa & a8
2 otz 7gi ax wfadt #1 gfaud ST
T #gfe ¥ AW ¥ fawio
T uE f&y wET ;AR

(@) #1 W AR # W FATd
¥ g HE FT X1 GATS HAAT T
wiea gar 8, afe gf, A1 Iq W EFER
T FT FTEATE # T 7

WwRAMT ¥ T war (st f
aRmw) : (%) AEWET 4
|y waAdew g F faew
TTEm W@ & 1977-78 ¥ fAaim
FTEHT W omtas i feraT wm g Wi
ar fo 9% 9 FWAT 20,000/
TqAT TH BN |

% wfafvad OF W FTH 79T
FrE Fo 2-3 ¥ & T faE
FET B 1977-78 § FH FMW AT
76,000/— =TT @S foar A

(@) wmgwgige # uF Fad G
@ & faedre & AW 1970 § &
AN § T A AW A
gl A 91 T SR 9 I A
® g

‘Capacity of Fertilizer Factories im
Public Sector

3766. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the capacity of Fertil‘zer fac-
tories in the public sector; and

(b) the utilised capacity at present?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRPt):
(a) and (b). The installeq capacity

202

and capacity utilisation in the public
sector are given below:—

Installed Capacity utilisa-
capacity tion
(000 tonnes) (%)

1976-77 April-

Qctober,

1977

Nitrogen . 1543 695 580
Phosphate 337 68-3 704

Rest Room Facilities at Guntakal for
T.T.ESs.

3767. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there are rest room
facilities at Guntakal for South Cen-
tra] Railway T.T.Es, headquartered
at Pakala when they work in Venka-
tadri Express from Tirupatji to Gun-
takal at after 11 hours of continuous
duty; and

(b) if not, whether Government
propose to provide adequate rest room
facilities at Guntakal?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
From October, 1977, the Travelliing
Ticket Examiners headquartered at
Pakala work Venkatadri Express only
from  Tirupati upto”~ Dharmava-
ram where adequate resting facilities
are available for them., At Guntakal
also, adequate rest room facilities are
available for Travelling Ticket Exa-
miners.

New Railway Lines in Rajasthan

3768. SHRI S. 5. SOMXNI: will
the Minister of RAILWAYS be
pleaseq to state:

(a) whether there was any propo-
sal under the consideration of Gov-
ernment to conduct an engineering
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and traffic survey for the construc-
tion of new railway lines in the State
of Rajasthan;

(b) whether any approach has
also been wmade by the Government
of Rajasthan also in this regard; and

(c) if so, the reaction of Central
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e¢).
Recommendations for construction of
the following railway lines were re-
ceived from the Government of Raj-
asthan:

1) Raisinghnagar-Anoopgarh-

Chhattargarh-Bikaner-Kalayat-Pha-

Jodi (380 Kms).

(ii) Tanumangarh-Rawatser-Sar-
darshahar-Ratangarh-Fetehpur (200
Kms),

(iii)~ GWarsana-Nac¥ha-Ramgarh-
Jaisalmer (300 Kms).

(iv) Phalodi-Nachna (70 Kms).

A survey for construction of a new
metre gauge line from Bikaner to
Chattargarh which will serve Rajas-
than canal area has been included in
this Years’ Railway Budget. Another
survey for a new metre gauge line
from Falna to Nathdwara is in pro-
gress.

= o SEfaw G| www gTa
COBE B CRE G

3769. ! TAo WHo WM :
7 Wfemw T TwER Wik I
H gg F@W A IO F4 F o

(F) = 3@ qn wsfr i
ORI AT 3-4 WEA ¥ A
do & A oAl A @ § S iy
gt & nix

(=) afz &, v a@w= =Y
w]qy §?
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fran mar  waR Wit IdE
Hamwa § T WAt (s ol faw):
() ok (@). ™ =T wEWI ¥,
geadt AR @z & e W Aat
39 qur wiFfas {@ wE@nr A 9
7 @Al § wEar Io #1 ogard
F F0 OV fFar @ 24 gAY
CECETL A G 5o B T
FE AT @
CPC’s favour to Alien Company

3770. SHRI M, RAM GOPAL
REDDY: Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government’s atten-
tion hag beep drawn to the newg item
‘CPC s favour to alien company’ pub-
lished in Economic Times of 12th
November, 1977; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) Yes, Sir.

(b) M/s. Wyeth Laboratories Ltd.
Bombay, are the only producer of
Prednisolone in the country. As their
production of this bulk drug is in-
sufficient to meet the total TFequire-
ments of drug manufacturers in the
country, this bulk drug is supplement-
ed by imports through State Chemi-
cals & Pharmaceuticals Corporation of
India Litd. (CPC). Since 1976-717,
Prednisolone is canalised for imports
through CPC.

For the year 1977-78, M/s. Wyeth
Laboratories Ltd. had indicated their
estimateg production of Prednisolone
at 1000 kgs. and a quantity of 750 kgs.
of this bulk drug was planned for im-
port. However, due to some contami-
nation problem in their mapufactur-
ing plant, the production of Predniso-
lone remained stopped in the umit of
M/s. Wyeth from Mid May to end of
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September. In order to meet the re-
quirements of this bulk drug of
those units who hag been supplied
Prednisolone; by M/s. Wyeth during
the year 1976, it was decided that CPC
should release Prednisolone to  such
units to the extent of 40 per cent of
the releases received by them during
that year from M/s. Wyeth M/s.
Wyeth were also covered by this de-
cision because they had consumed Pre-
dnisolone from out of their own pro-
duction of this drug during the year
1976 and thus were entitled to re-
lease of imported Prednisolone so as
to maintain the production of their
formulations which were previously
available in the market. Till mnow,
M/s. Wyeth have been released im-
ported Prednisolone by CPC to the
extent of 26 per. cent of their 1976
consumption of this drug. Their unit
has resumeqd normal operations from
October, 1977. M/s. Wyeth will con-
tinue to meet the requirements of
units serviced by them in 1976-77 to
the extent not serviced by CPC in
1977-78 on a pro-rata basis depending
on their production.

At & ez gt A % fg
G

3771. st gwfag  wrf o2 :
FaT ¥AfAgw Ag7 W@ T FEAOE
FY o aq F I oFG fF o

(%) 71 qworg ¥ frwe g
7 gfes da @@ s & oA
FRTEAT @ WY F47 &ZF W 99 FY
maﬁr*r%%war#rm#’r% AT
qgi < foaet s & d7 9IC 17
FT EWTIATR

(@) #a7 qAUT @R T I
¥ fam =i &Y § o afz gf, a1 Fa
we fFg THT AT AET AT F

() xgr wE s Al A
dq 1 fwa SFTC Inaw Pt S ?

Rifergn aar  TeTER Wi IEOE
dawa §  Teal ddft (o qRee
famt) : (%) o 7€, 1o @7 § o
7% oy U aqew ¥ wEwager A/
dq & H¥q g faor 2

(@) o, =i

() s =@ AT

T areier ST

5772, o0 uan Fag Wi o2&
77 @ FEY AF A FT FAT T

foeiies & o #5 ¢ o ¥ fa
T gt gFedy, & wr fAet &
& fau ger @A fwar o w@r
& R

(=) ¥aT arforsy woest § sAQAT
1976 & ¥& ansfen sox &1 garaQ
FT B WA & o g afz g, A
gegrgedr ST FAT &

() 57 sww Fa ¥ fag
ATET F #T FTIqTEr F1 § WAQAT
FIA FT IEAT g

() Fa1 @RSt WE w©EE 9%
F Trm A & sk AR @, @
Iqar famtn w1 a5 fear sroaw ?

I s & Tew AA (s (oW
mewr ) ¢ (F) S w1 g
W%%—z% H‘l#sﬂﬁfr?m’ff
T & feeizr & ArEfew
ST T fesdi &1 arsfem ¥ OX
w1 ¥ fau i mw wfafea deml
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¥ a2y & faar wwrar § wafs waa-
wIST €A § Red as & feaw
Srar @ 1

(&) st g aras 39T AR
FwE § 98 Q" fFwr g1 fw
argfe g9R gure fear s ok
I At Rmiow) FE A
Trm @ 3, Tafag ga 9fes
argfen ®1 gAY @9 w1 &
QF WM HAT AT

() @rzfer wqx gwTE FIF

FT FE AEATT TGN T

(7) Mgst wFag 9 FR
A Ww A8 & AR A, @
fsr #ra wmarw w1 fRatoq @1
serra & wifF  arsfer @ 4
arfel afga AT A raedn
# w3

R A Twat @ AN @A A
et & fg =i

3773. ®t ud fag. wr§ aIa :
F0 A AAT g qATH F FAN FW
fo:

(%) #ar |Xrsg ®Y AT IER
¥ gt qF (AR gaad)
T TEATT AT TAAT ME Ay AT
;g @l 7 am s @ § AR
gfe g, a1 9g WY qA9 ¥ faervg
& T Fw 2

(g) 38 T & Fa gF IAQ
A FT GEATIAT 2 IIT TH qrEEY
¥ ¥q7 srdarey &7 € ¥ Ak

(1) =gremr wiedy v wfa #
=T T T ALIAT TWEY FT AR
o 3, A T ATAT AT e
I F ¥ Ffsardar & ?
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W Aam § Tw Ao (o T
qe@or) ;. (F) ST ogho1 weEe-
drorme @ve 9x mfafed  @mgA e
g FY FHT F ORI GIERY
o wd & @9 o wfafem mh
A w14 &1 wifew a@ ar
v afgfea drommw odaErer-
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State-wise Production of Crude,
Chemicals and Fertilisers

3774. SHRI DHARMASINHBHAI
PATEL: Wiil the Minister of
PETROLEUM AND CHEMICALS AND
FERTILIZERS be pledsed to state:

(a) what is the Statewise produc-
tion of crude and Refining capacity;
production of chemicals and fertili-
zers on al] India basis for the year
1976-77 and what ig Gujarat’s share
and percentage on all India basis;
and

(b) what is the estimatedq produc-
tion of crude oil, chemicals ang fer-
tilizers on all India basis for the year
1977.78 and what ig Gujarat's share
and percentages op all India basis?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND PERTILIZERS
(SHRI JANESHWAR MISHRA): (@)
and (b). A statement giving informa-
tion in respect of production of crude
oil and refining capacities is laid on
the table of the Sabha, Information
regarding chemicals and Fertilizers is
being coilected and will be placed on
the Table of the Sabha. -
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Statement

Q.Mn. Tonnes.

Refining  Production «f Crude

Capacity oil during
State Million
Tonnes 1976-77  1977-78
Per Annum (estimated)
On-Shore
Assam 1-30 4'30 4+61
Andhra Pradesh 1°55
Bihar 330
Gujarat 4-30 4°19 420
Kerala 3°30
Maharashtra 875
Tamil Nadu 2+65
West Bengal 2°50
On-shore Total 2765 8:49 8-81
Off-shore
Bombayv High . 041 2°00
G. Total. . 2765 8:90 1081
9, Share of Gujarat. 15-6 471 388
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Railway Lines Surveyed

3777.SHR1 D, B. CHANDRE
GOWDA: Will the Minister of RAIL-
WAYS be pleased to state the number
and the names of the Railway lines
which have been surveyed and are
under active consideration for inclu-
sion in the Sixth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): Surveys Rave been
carried out or are in hand for the
construction of 84 new railway lines
(list laid on the Table of the Sabha.
[Placed in Library. See No. LT-1345/
77]. The new lines to be included in
the Sixth Five Year Plan have not
vet been finalised,

Compensation for loss or damage to
Goods in Railway Transportation

3778. SHR1 D. B. CHANDRE
GOWDA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the am-
ount of compensation for loss or da-
mage to goods consigned to the Rail-
ways for transportation had gone up
substantially during 1974-75 as com-
pared to the previous years;

(b) what was the percentage of the
compensation so paid to the total
freight earnings of the Railways dur-
ing that year; and
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(c) what steps Government have
taken or propose to take t{o minimise
the expenditure on this account?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes, Sir.

(b) 1.28 per cent,

(c) The Government has been
taking several preventive measures to
minimise the incidence of claims for
compensation and these are being con-
tinued and intensified,

The important claims prevention
measures adopted by the Railways are
as under; —

(i) Escorting of goods trains
carrying, iron and steel, foodgrains,
sugar, oilseeds etc, by Railway
Protection Force armed personnel
in vulnerable sections;

(i1) Patrolling by armed Railway
Protection Force personnel in
vulnerable yards;

(iii) Collection of crime intelli-
gence and conducting of surprise
raids by the staff of the Crime In-
telligence of the Railways as well
as Central Crime Bureau, Railway
Board, with a view to tracking down
criminals and receivers of stolen
goods;

(iv) Guiding and educating the
staff to make them more and more
conscious of the need to prevent loss
of and damage to consignments;

(v) Insistence on provision of
dunnage to protect flap doors in
case of wagon load consignments of
sugar, grains, pulses, oilseeds, etc.;

(vi) Use of nuts and bolts for
ang labelling to prevent the con-
signment from going astray;

(vii) Use of nuts and bolts ior
rivetting wagons loaded with wvalu-
able goods;

(viii) Proper maintenance of
wagons so that incidence of sick-
ness of wagons resulting in deten-
tion and transhipment is minimised,
and also damage by wet and pilfer-
age through doors ang body-holes
is reduced;
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(ix) Patching of panel-cuts of

wagons in sick-lines, yards and

i Boods sheds to reduce the circula-
tion of defective wagons;

(x) Proper supervision and care-
ful tallying of packages during
loading ang unloading operations;

(xi) Intensified supervision at
break-of-gauge transhipment points
and repacking points;

(xii) Prompt fixation of staff re-
sponsibility; and

(xiii) Special precautions during
monsoon season to prevent damage
by wet.

Summary Trial of Cases of Atrocities
on Harijans

3779. SHRI R. L, KUREEL: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government propose
to arrange for summary trials and
mobile courts for dealing with the
cases of atrocities on Harijans/Adi-
vasis;

(b) if so, by what time; and

(¢) if not, reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c).
Atrocities on Harijans/Adivasis are
taken to mean grave offences against
members of Scheduled Castes and
Schedulegq Tribes such as murder,
rape, grievous hurt serious mischief
or arson in respect of their properties
and other offences punishable under
the Indian Penal Code, where the
motive for the offence relates to the
caste of the victim. The procedure
for trial of offences where members
of Scheduled Castes/Scheduled Tribes
are victims is already laid down in
the relevant laws. Mobile Courts are
generally arranged to deal with cases
of petty nature which can be tried
summarily and on the spot,

21,

Loss to Railways due to Cyclone in
Tamil Nadu

3780. SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railways suffered
a heavy loss due to the cyclone in
Tamil Nadu;

(b) if so, the total loss suffered;

(c) whether the rafl services in the
state have been greatly affected;

(d) if so, to what extent and the
steps being taken to restore the rail
services; and

(e) whether the Tamil Nadu people
have to bear a great loss due to this
broken rail service?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Approximately rupees three
crores,

(¢) Yes.

(d) Statement showing sections
where train services were affected is
attached,

Immediately after the cyclone,
restoration work was commenced in
ful]l swing rounq the clock as a resuit
of which the affected sections were
re-opened to traffic expeditiously well
ahead of schedule. At present traffic
is suspended only ‘between Karur and
Virarakkiyam Stations on Tiruchchi-
rappali-Erode section due to the heavy
damage caused to Amravati Bridge.
Restoration work on the bridge is in
progress even though it is being ham-
pered due to further rains, floods and
heavy currcnt in the river,

(e) Train services were restored
within the shortest possible time con-
sidering the magnitude of damage,
thereby minimising the inconvenience
caused to the travelling traffic.
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Statement

TIRUCHCHIRAFPFAL! Date of restoration
DIVISION

(i) Villupuram-Tiruchchira-

ppalli Main Line 18-11-77
(i1) Villupuram-Tiruch-
chirappalli-Chord Line. 19-11-77

(i) Villupuram-Katpadi Traffic remained
suspended only for
one day on

14-11-77
(iv) Vridhachalam-Salem 15-11-77
(v) Mayuram-Tarangam-
badi . . . 14-11-77
(vi) Mayuram-Karaikkudi 20-11-77%
(vii) Peralam-Karaikal 14-11-77
(viii) Thanjavur-Nagore 21-11-77
MADURAI DIVISION
(i) Tiruchchirappalli-
Dindigul 24-11-77
(i) Dindigul-Pollachi 15-11-77
{iii) Tiruchchirappali-
Manamadurai 19-11-97

“-OLAVAKOT DIVISION

The Section is not
yet fully opened
to traffic due to
heavy damage
caused to Amra-
vati Bridge. Re-
storation  work
on the bridge is in
progressin  full
swing.

Shortage of Petroleum Products in
North West Region

3781. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state;

(a) whether it has been reported
that supply outlets of petroleum pro-
ducts in the North West region might
dry out;

(i) * Tiruchchirappalli-
Erode

(b) it so, how far this is true; and

(c¢) whether a difficulty is being an-
ticipated to meet all the requirement
in full due to the shortage of the
same?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
A report had appeared in a section of
the press about ‘rockbottom’ inven-
tory position of a number of petroleum
products, notably high speed diesel
and kerosene, and a crisis situation,
particularly for high speed diesel,
having developed including outlets
running dry in the Northern region of
the country,

(b) and (c). It is not correct to
say that a crisis situation had deve-
loped in the North West Region with
regard to supplies of high speed diesel
oil. The supply sources that feed the
North-west Region comprising Punjab,
Haryana, Western U.P.,, Jammu 1nd
Delhi have adequate stocks. Neces-
sary steps have been taken to ensure
that there are no problems of availa-
bility in meeting the full diesel re-
quirements during the current Rabi
season. As regards kerosene, supply
in the country as a whole, has been
according to the quotas allotted to
the States.

Shortage of Petroleum and Kerosene
in Tamil Nadu due to Cyclone

3782. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether due to the cyclone the
state of Tamil Nadu faced acute shor-
tage of petroleum and kerosene oil
etc.;

(b) it so. what steps were taken by
the Centre to supply these to the State
regularly; and

(c) what was the total quota sup-
plied to the State Government after
this cyclone took place?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) According to report
received from the State Government,
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there is no problem regarding avail-
ability of petrol and kerosene oil in

cyclone-affected areas of Tamil Nadu.

(b) and (c). The Regional Mana-
ger of Indian Qil Corporation of Mad-.
ras has been appointed as State
Coordinator, to coordinate with the
State authorities and the other oil
companies, for ensuring adequate
availability of petroleum products iun
the cyclone-affected areas of Tamil
Nadu. Transportation of Petroleum
Products in certain cyclone-affected
areas has been affected due to dis-
ruption in rail movement, but avai!-
ability of the products has been en-
sured by road movement. There is no
quota for any  State for any petro-
leoum product excepting kerosene.
The Ministry has advised the oil com-
panies to meet the full demand of
kerosene in the cyclone-affected areas
irrespective of the guota fixed earlier.
The demands of petroleum producrts
are accordingly being met in the cyc-
lone-affected areas.

Comparative Study of Salaries paid In
Public, Private Sector and Foreign
Companies

3783. DR. V. A. SEYID MUHAM.
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have made
comparative study of the salaries.
allowances and perquisites paid to the
employees of the Public Sector Under-
takings, Private Sector Compantes
wholly owned by Indians and Foreign
owned companies working in India:
and

(b) if so, what are the details
thereof?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). This Deparfment has
not conducted any formal study
of the salary structures of dif-
ferent categories of employees in pub-
lic and Private Sectors. However, a

218:
comparative study of maximum remiu--
neration in public and private sec--
tors reveals that the remuneration
payable to the top executives of pri-
vate sector are substantially higher
than those in the Public Sector. In
Public Sector, remuneration of top
executives is governed by administra-
tive instructions issued by Bureau of’
Public Enterprises or the respective
State Governments. As per instruc-
tions of BPE, the salary payable to-
top executives is restricted to a maxi-
mum of Rs. 4,000/- p.m. besides normal’
benefits of P.F., Gratuity, etc.

In respect of Public Limited Com-
panies and Private Limited Compa-
nies which are subsidiaries of Publiz
Companies under the existing guide-
lines, the Managing/whole-time Direc-
tors may be paid a maximum remu-
neratior consisting of a salary of Rs.
7,500/- per month, Commission cn
net profits upto a maximum of Rs.
45,000/- per annum plus perquisites
at substantially higher levels than
those admissible to public sector Exe-
cutives. )

Over-crowding in Legal Professiom

3784. DR. V. A. SEYID WMUHAWM-
MAD: Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have made
any assessment of over-crowding in
the legal profession and resultant dec-
line in professional standards; and

(b) if so, what steps are being taken
to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NAR SINGH YADAV): (a) No, Sir.

(b) Does not arise.

Capital Investment in Organised Drug
Industry
3785. SHRI V. A. SEYID MUHAMA
MAD: Will the Minister of PETRO.
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:
(a) the total capita]l investment in
the organised drug industry in the
country at present; and
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(b) the percentage of share of
foreign controlled firms in drug indus-
try in the country at present?

THE MINISTER OF STATE 1IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER-
TILIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). The total
investment (equity. reserves and loan
capital) in the organised sector of
drug industry in the country is esti-
mated at Rs. 430—450 crores. The
investment of foreign firms (whos2
direct and indirect foreign equity ex-
ceeds 40 per cent and whose drug nc-
tivity is substantial) is about Rs. 189
crores. representing about 41 per cent
shares in the total.

Pane] of Central Government
Advocates

3786. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) what is the criteria adopted by
Central Government for including an
Advocate’s name in the panel of Cen-
tral Government Advocates maintain-
ed for various High Courts; and

(b) whether the political persuation
of the Advocate is taken into account?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Central
Government Standing Counsel or
Panel Counsel in the various High
Courts are appointed in consultation
with the Chief Justice of the High
Court concerned and on occasions in
consultation with the Advocate Gene-
ral also.

(b) No, Sir.
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Exploration of Oil in Andaman and
Nicobar Islands

3788. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO.-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether success has been achie-
ved in exploration of o0il and gas in
the Union territory of Andaman and
Nicobar islands and if so details there-
ot; and

(b) the estimated potential of oil
resources there and which companies
are engaged in the exploration work?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FER.
TILIZERS (SHRI JANESHWAR
MISHRA): (a) and (b). Geological
mapping ' the area by the Qil and
Natural Gas Commission ig in pro-
gress but no exploratory drilling has
so far been undertaken. It is thus
premature io estimate the potential =f
the area for hydrocarbons.

Development of Azadpur and Shakur
Basti as Termina} Station

3789. SHRI DURGA CHAND: will
the Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal
to develop Azadpur and Shakur Basti
Railway Stations in Delhi as terminal
stations for certain trains;

(b) if so, what are the details there-
of; and
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(c) what are the proposalg for deve-
lopment of these two stations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(¢c) It has been decided to shift
fruit traffic from New Delhi to Delhi
Azadpur and cement traffic from New
Delhi to Shzkurbasti, lo release space
for provision of additional passenger
facilities at New Delhi. The former
work has been completed, while the
cement siding at Shakurbasti is ready
for opening.

Requirement of Labour for Parcel
Handling work at Allahabad Rail-
way Station

3790. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
pleased 1o siate:

(a) whether Commercial Inspec-
tors were deputed to assess actual re-
auirement of labour for performing
Parcel handling work at Allshabad
Railway Station;

(b) whether Assistant Commercial
and Accounts Officers were also de-
puted to justify and recommend in-
crease in labour strength to enable
the Senior Divisional Commercial
Supecrintendent to process the case for
fixation of higher subsidy to the
Society holding contract continuous-
ly and exploiting the workerg for the
last 17 years;

(c) the number of men recommen-
ded by the Inspector and Officers se-
parately for the job together with
the justification made out for sanc-
tioning increase in labour strength;
and

(d) whether similar assessment has
been ordered at other stations of
Allahabad ILivision to justify increase
in subsidy paid to the Societies?

THE MINISTER OF STATE |IN
THE WMINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The

.

requirement of Labour at Allahabad
was recently analysed by a team of
Commercial Inspectors under the
supervision of Assistant Commercial
Superintendent, Allahabad.

(h) and (c¢). The report is still
under examination in consultation
with the Accounts Department.

(d) No.

Deposits Taken by Globe Motors,
Delhi

3791. SHRI M. A. HANNAN ALHAJ:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

{a) whether it is a fact that Globe
Motors, Delhi had taken deposits from
the pcople and have not yet returned
these deposits to them; and

(b) if so, the details in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). It is a fact that M/s. Globe
Motors Limited, Delhi had taken depo-
sits from public. As was stated in
reply to Rajya Sabha Unstarred Ques-
tion No. 421 answered on 29th July,
1974, under a scheme of arrangement
sanctioned by the Delhi High Court,
which was effective from 22nd Febru-
ary. 1970 the company was required
to repay its creditors (including depo-
sitors) in six instalments, the last
instalment being due by 22nd March,
1974, Rupees 1,72,94,197 were claim-
ed by the creditors under the scheme,
against which Rs. 1.23,93,789 were ad-
mitted by the company leaving aside
Rs. 38.70,348 on account of reduction
by appeals or settlement and Rs.
10,30,060 under dispute. Ugpto 30th
June, 1974, Rs. 64,46,612 were paid by
the company under the scheme and
Re. 39,77,064 fin respect of claims not
covered by the scheme. The Court
had granted extension upto 31st July,
1975 for payment of the fifth instal-
ment and the sixth instalment was
payable upto a period of two Yyears
from the completion of payment of the
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fifth instalment, as was stated in reply
to Lok Sabha Unstarred Question No.
7909 answered on 29th April, 1975.

The company has not filed with the
Registrar of Companies, Delhi any re-
turn of deposits for the periods ended
on 31st March, 1975, 31st March, 1976
and 31st March, 1977. The company
went into = liquidation on 15-4-1677
and it has not yet filed with the Offi-
cial Liquidator, Delhi the statement
of affairs. Government is not, there-
fore, aware of the latest position re-
garding repayment of deposits by the
company, A criminal case has been
filed by the Official Liquidator, Delhi
against the ex-directors for non-filing
of statement of affairs.

E.M.U. Rakes Stock in Sealdah Division

3792. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) the average Daily Kilometreage
earned by the EMU Rakes Stock in
Sealdah Division and the target fixed
by the Railways;

(b) the actual Kilometreage
achieved in the contiguous Howrah
Division; and

(¢) the steps the Railways have
taken to improve the utilisation and
bring it to the target level?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No target of average daily kilometre-
age earned by the EMU Rakes has
been fixed in view of the fact that the
same would depend on the train ser-
vices run from time to time, particu-
larly during the peak periods. The
train unit kilometres per day  per
train unit on line in Sealdah Division
of Eastern Railway over the rast few
years have been:

1972-13 290
1973-74 253
1974-75 285
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1975-76 313
1976-77 310
April *77 310
May 77 309
June 77 312
July 77 318
August 77 316
September 77 315
October 77 328

(b) Corresponding figures for How-
rah Dfivision are:

1972-73 310
1973-74 241
1974-75 279
1975-76 307
1976-77 300
April "77 313
May *77 312
June 77 316
July 77 310
August 77 311
September *77 315
October '77 332

(¢) All serviceable stock is utilised
during peak hours. During non-peak
hours, the trains are run to the extent
of demands of passenger traffic.

Agreement between Guards’ Council
and Ministry

3793. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of RAIL-
WAYS be plcased to state:

(a) whether it is a fact that on
16th March, 1974 an agreement was
arrivedq at between the Guards’
Council and the Ministry that they
would be given the benefit of the
recommendations of Third Pay Com-
mission;

(b) if so, the reasons for not im-
plementing it;_

(¢) whether it is also a fact that
this has caused great discontentment
among the Guards, especially the
Guards in ‘C’ Grade; and
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(d) if so, the steps to be taken by
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Yes.

(b) to (d). The scale of Rs. 250—
480 recommended by the Third Pay
Commission for Guasds Grade ‘C’ has
been improved to Rs. 290—530. A new
scale of Rs. 425-—640 has been fintro-
duced above the scale of Rs. 425—600
for Guards of Mail/Express trains
and these guards have been designat-
ed as ‘Guards’ Special Grade’.

Officers appointed by Railways during
1955-65

3794. SHRI OM PRAKASH TYAGI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the press report is
correct that most of the temporary
officers appointed by the Railways
during the pecriod from 1955 to 1965
are still working in temporary capa-
city;

(b) if so, the reasons for not con-
firming them during these last ten
years; and

(¢) whether Government propose
to take remedial measures in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN:: (a)
to (c). Out of 1089 Temporary Offi-
cers recruited from 1955 to 1968, only
303 are now left to be confirmed in
Ctass I/Junior Scale.

Temporary Officers were recruited
against temporary posts created in
connection with constructional and
developmental activities. They were
eligible to be considered for confirma-
tion against permanent Class I/Junior
Scale cadre against an annual guota
which has been progressively increas-
ed and 33, 10 and 6 officers of the

2985 LS—8.

Civil Engineering, Electrical Engi-
neering and Signal and Tele-commu-
nication Engineering Departments res-
pectively are now %“eing confirmed
annually. Temporary Officers of the
other Departments excepting two have
since been confirmed.

It is also proposed to absorb per-
manently some of these officers in the
Indian Railway Stores Service and
Indian Railway Personne] Service.

Irregular import and Sale of Tetra-
cycline by a Private Drug Firm

3795. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether tetracycline is a cana-
lised item of import;

(b) if so, whether the CBI has been
asked to investigate into alleged irre-
gular import and sale of tetracycline,
BCI worth Rs. 1.50 crores by a private
drug firm, in connivance with certain
IDPL officials; and

(c) if so, what are the details
thereof?

“THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ERS (SHRI JANESHWAR MISHRA):
(a) Yes, Sir.

(b) and (¢). Import of canalised
drugs including Tetracycline Hydroch-
loride by M/s. Mulraj G. Dungersay
and Co., Pvt. Ltd, Bombay in viola-
tion of terms and conditions of the
tetter of authority issued in their fa:
vour in respect of an import licence
issued in March, 1974 in the name of
the State Trading Corporation of
India Ltd. had come to the notice of
Government. Action is being initiated
by the Ministry of Commerce against
the firm under ITC Order 1955 and
IMPEX Act, 1947,
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Expert Committee on the effect of
Eavirenmental poliution on the Taj
Mahal

3796. SHRI KANWAR LAL
GUPTA:
SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS be pleased to state:

(a) whether is it a fact that the
expert committee on the effects of
environmental pollution on the Taj
Mahal has recommended that no
industries that exit fumes should be
set up around Agra monuments; and

(b) if yes, what steps Government
propose to take to check the pollution
thereto to Taj?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ERS (SHRI JANESHWAR MISHRA):
(a) and (b). The first report of the
Expert Committee on the environ-
mental impact of Mathura Refinery
is likely to be made available to Gov-
ernment shortly. Government will ex-
amine the Report, on receipt and due
consideration to the recommendations
made by the Committee.

Lok Sabha re-assembled at Twenty
minutes past Twelre of the Clock.

[MR. SPEAKAR in the Chair]

MR. SPEAKER: Now, the House is
in a mood to proceed....

HON. MEMBERS: Yes, Sir.

SHRI MOHD. SHAFI QURESHI
(Anantnag): Sir, for normal mat-
ters, you have restored to adjourn the
House simply because you wanted to
kill a small mosquite and for killing
a mosquito you adjourned the House
for 15 minutes. Sir, my submission
ig that the hon. Minister has made
eertain insinuation which he should
not have made. He should have ra-
ther been a little decent in giving his
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replies and the House should not have
been adjourned. And if you have
taken a decision to expunge the 1e-
marks, possibly the House would not
have had to be adjourned. It is a
very serious step you have taken. I
would request that the Minister should
come and tender apologies to the
House.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr,
Speaker, Sir, I am very sorry that
because of certain observations that
were made in a lighter vein by a
colleague of mine, the hon. Members
orposite felt that there was some in-
tention to hurt them. 1 can assure
them on behalf of my colleagues thut
there was no intention to say any-
thing that would hurt them. On be-
hualf of my colleague I express regret
for thc remark that was made ‘in a

lighter vein. !

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given
notice of an adjournment motion. The
allegation is this that the Finance
Minister is trying to protect the Kap-
adias. ... (Interruptions).

MR. SPEAKER: 1 have yet to see
that.

SHRI JYOTIRMOY BOSU: I gave it
to you much before.

MR. SPEAKER: Quite right. The
motion was brought to me at 10.30.

SHRI JYOTIRMOY BOSU: The
motion was given Vvesterday. You
asked me to furnish the materials. I
have furnished the materials before
lunch.

MR. SPEAKER: The matter is

under consideration.

SHRI JYOTIRMOY BOSU: No, Sir.
You are shielding Kapadias.

MR. SPEAKER: Everybody would
not agree with you.
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SHRI JYOTIRMOY BOSU: I have
not said anything against the Hon’ble
Spdaker. But the question is that
"I have given an adjournment motion
ta highlight something a very im-
portant matter something which is of
very urgent nature that the Kapadias
in a conspiracy with the two Reserve
Bank Governors and the erstwhile
Secretaries of the Banking Depart-
ment had defrauded a leading nation-
ised Banks namely, the Central Bank
to the tune of—here according to this
—Rs, 36.0 crores. Is it a matter that
can wait? I would like to know what
you are going to do.

MR. SPEAKER: It is under my
consfideration.

SHRI JYOTIRMOY BOSU: When
there is an adjournment motion, it
cannot remain under your consider-
ation for 36 hours. The House has to
adjourn to discuss this matter because
this is a very serious allegation.

MR. SPEAKER: Yes, Papers laid on
the Table.

12.24 hrs.
PAPERS LAID ON THE TABLE

RaiLwayvs REp TARIFF (THIRD AMEND-
MENT) RULEs, 1977

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): 1 beg to lay on
the Table a copy of the Railways Red
Tariff (Third Amendment) Rules, 1977
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 1649
in Gazette of India dated the 3rd
December, 1977, issued under the
Indian Railways Act, 1890. [Placed in
Lihrary. See No. LT-1336/77].

REPORT OF ENqQUIRY COMMITTEE ON DR,
Rani MaNoHAR LOHIA'S TREATMENT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1 beg
to lay on the Table a copy of the
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Report of Enquiry Committee on Dr.
Ram Manohar Lohia's treatment.
[Placed in Library. See No. LT-1337/
1.

NOTIFICATIONs UNDER CUSTOMs AZT,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): I beg to lay
on the Table a copy each of Notifica-
tion Nos. 253-Customs, 254-Customs
and 255-Customs (Hindi and English
versions) published in Gazette of
India dated the 13th Decem-
ber, 1977 under section 159 of the
Customs Act, 1962 together with an
explanatory memorandum. [Placed in
Library. See No. LT-1338/77].

12.25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RESOLUTION ADOPTED By IAS
OFFICER'S ASSOCIATION 7e€. ACTION
TAKEN AGAINST SHRI VOHRA

SHRI VAYALAR RAVI (Chirayin-
kil): 1 call the attention of the hon.
Minister of Home Affairs to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:

“Reported resolution adopted by
the IAS Officers Association ex-
pressing concern at the arbitrary
nature of the action taken against
Shri Vohra and its decision to launch
a fund to fight the case and have
the suspension terminated.”

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): On
the same day on which the Press
Rcport had appeared in the Statesman
dateg 9th December, 1977 the acting
President of the Centra] Indian Civil
and Administrative Service Associa-
tion took the initiative to write to the
Cabinet Secretary denying the
accuracy of the Press report which he
has stated was “misleading and dis-
torted”.
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No resolutions of the kind mention-
ed in the Press report were adopted,
the only ones adopted being those
relating to the election of the office
bearers and other procedural matters
concerning the functioning of the
Association.

The functioning of certain members
of the Service during the period of
Emergency was noted with regret as
their conduct had not only adversely
affected the credibility anq prestige of
the Service but had also lowered its
image in the eyes of the general
public.

Although some members had made
reference to the case of Shri B. B.
Vohra, the President of the Associa-
tion made it clear that the Associa-
tion could not be used as a form for
discussing any individual case or its
merits and demerits. There was
general support for the views express-
ed by the President of the Association.

The President of the Association has
also emphasised that there was not
even the remotest suggestion of
“getting set for confrontation with the
Centre”.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is all wrong re-
porting.

‘SHRI' CHARAN SINGH: 1 have
referred to the letter received by me.

SHRI JYOTIRMOY BOSU: On a
point of order. What I observe is
that there was a letter based on which
the hon. Minister made his statement.
What was the original notice? Was
there not an item in the agenda to be
discussed in the meeting. I am told
that there was an item on the agenda:
to discuss the matter connected with
Mr. Bohra's suspension and arrest.

MR. SPEAKER: Your name is not
there.

SHRI VAYALAR RAVI The
matter is not an isolated one. The
statement made by the hon., Minister
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has cleared certain things which
aroused suspicion in the minds of
many Members here. The statement
of the President of the Association also
appeared in the newspaper. Heads of
administration cannot function as
non-gazetted officers, NGOs; they have
an entirely different function; they
have to work under political authority
and they have to carry on the day to
day administration also. Naturally
when government deals with them
they cannot deal with them as they
dea! with the NGOs.

SHRI JYOTIRMOY BOSU: Wonder-
ful.

SHRI VAYALAR RAVI: If he
thinks so, why cannot they also say
or pass a resolution saying that they
want to protest and they want to go
on strike.... (Interruptions) I do not
want to quarrel with him; if he feels
so he can share his views with Shri
Jyoti Bosu who is the State Chief
Minister. If he is so allergic to what
I say he can go and advise Shri Jyoti
Bosu on this matter....

SHRI DINEN BHATTACHARYA
(Serampore): Why is he dragging in
the Chief Minister of a State who is
not here?. When he said that Congress
Mosquitoes have been bled white,
they took such stong exception; now
they do not refrain from making a
reference to a person who js not here,

MR. SPEAKER: Both Mr. Jyotirmoy
Bosw’s infervention and Mr. Vayalar
Ravi's reference were uncalled for.
Please avoid this. Mr. Ravi, you can
proceed now.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Nobody has a
right to refer to a State Government.

SHRI VAYALAR RAVI: If you

‘want, I will repeat it. If Mr. Jyotir-

moy Bosu is so allergic to JAS Officers,
he can very well advise his State
Chief Minister. It is very pertinent
and I repeat it. If Mr. Jyotirmoy
Bosu intervenes, I will give him back.
Let him keep quiet.
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(Interruptions)

T

‘The point is the treatment you are
giving to the senior civil servants.
It is not an isolated incident or an
isolated matter. What is the treat-
ment you have given to these two
Officers? That is the reason why, the
Speaker, in his wisdom, has admitted
this Calling Attention.- This matter is
being discussed in this House many
a time wand there are many relevant
points being raised. The main point
is, what is the reason to arrest these
people merely on FIR. No charge-
sheet has been issued even after two
months.

SHRI SHYAMNANDAN MISHRA:
‘Begusarai): How can you go into
that?

(Interruptions)

SHRI JYOTIRMOY BOSU: Are
you allowing him to go into the merits
of the case?

SHRI SAUGATA ROY (Barrak-
pore): Mr. Jyotirmoy Bosu cannot
arrogate to himself the right of the
Speaker.

SHRI DINEN BHATTACHARYA:
Mr. Jyotirmoy Bosu is a member of
this House and he has every right.

(Interruptions)

SHRI SAUGATA ROY: He has no
right. From the beginning you have
been disturbing.

SHRI DINEN BHATTACHARYA:
He has got the right to point out.

MR. SPEAKER: Every Member
has a right to act as a Member but
not as Speaker.

SHRI JYOTIRMOY BOSU: What
made you think that I occupied the
Chair? I would not like it. Rest
assured about it.

SHRI VAYALAR RAVI: T am not
going into the investigation part of
the case. But I am talking about the
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procedural aspect of if. You have
to justify your action in this House.
The Janata Party has no right to
take away the collective responsibility
of the Cabinet. When you are taking
a decision to arrest two Senior Civil
Servants—Mr. Home Minister, please
listen, I am not provoking you, I am
only putting the facts to you—have
you got the consent of the Cabinet or
not?

SHRI SHYAMNANDAN MISHRA
(Begusarai): You have no business
to ask about that.

SHRI VAYALAR RAVI: I can. M.
George Fernandes, one of your
colleagues has sent a letter to the
Prime Minister and the Prime Minis-
ter has said on the floor of the House
that he has received representations
from these people and he is looking into
them. You are abusing the former
Prime Minister for the imposition of
Emergency without the matter being
discussed in the Cabinet. It may be
right or wrong. You seemed to be
more concerned about the collective
responsibility of the Cabinet. But
here, you have taken a decision to
arrest certain senior Officers, humiliate
them and put them behind the bars,
without even a charge-sheet. Your
own cabinet colleagues are taking
objection to it. You do not have the
courtesy to consult the Prime Minister.
How is the Government functioning?
Am I to understand that every Minis-
ter is functioning as if it is his own
empire? This has created frustration
among the senior ' IAS officers.
Another report has appeared in the
press that you have asked the civil
servants belonging to the different
State cadres to go back if they want.
This is a very serious point. Every
State Government has got its own
adjustment so far as promotion of
officers is concerned. In para 3 of the
statement you have said:

“The functioning of certain mem-
bers of the service dquring the
period of emergency was noted with
regret”,
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1 do not want to read the whole
paragraph. This shows the attitude
of the government towards the civil
servants. You look with suspicion
on every civil servant who happened
'to be in Delhi in those days of the
emergency. That is why it has been
reported that the Prime Minister told
them, “If you do not want to be here,
you can go back.” If this is the
attitude of the government what will
happen to the morale of the civil
servants. By arresting them and
putting them behing the bars without
giving them chance to explain their
position, you are intimidating and
threatening them...

MR. SPEAKER: Introduction is
enough. Come to the point.

SHRI VAYALAR RAVI: If you
want to stick to para 3 of your state-
ment, I would like to say that even
before the emergency, the government
servants behaved badly. The IAS
officers, who are the elite of the ruling
class, always have been a stumbling
block in the way of the progress of
the nation either at the Centre or in
the States., Therefore, I am not ad-
vorating their cause. But if you are
sincere about this paragraph, Mr. Raj
Narain, who is sitting here, made a
public enquiry into the death of Dr.
Lohia. Where is that report today?
You want to save the doctors who are
the culprits. That is why you do not
want that report to be discussed.

MR. SPEAKER: You are travelling
far outside. What is your question?

SHRI VAYALAR RAVI: To avoid
frustration among the senior civil
servants, have the Government
evolved any policy that hereafter such
action. ..

SHRI SHYAMNANDAN MISHRA:
On a point of order, Sir. The calling
attention motion if I may show some
lack of humility in pointing out to the
Chair, relates only to the resolution
which Is supposed to have been
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passed by an association. Now the
Chair, after remarking that the hon.
member had already travelled very
far, is permitting him to point up a
defenee on behalf of a person who is
now an accused. We cannot use the
instrumentality of a calling attention
to put in a defence on behalf of an
accused here, particularly on behalf
of a person who stands trial and whose
conduct has been investigated with
regard to a matter in which he is
supposed to have committeq corrup-
tion.

This House cannot be a party to
this kind of thing and I would parti-
cularly request the Chair not to permit
him to go into all these things. Other-
wise the jnvestigation would be vitiat-
ed and the good name and the reputa-
tion of the House would also be
sullied if the House takes up theé
matter on behalf of an accused who
has been alleged to be guilty of
corruption.

SHRI SAUGATA ROY: Sir, I raise
a point of order. You have allowed
Mr. Mishra to use a point of order to
bring an unsubstantiated charge
against somebody. Mr. Ravi has not
questioned the inquiry that is going
on. He has only questioned the
modality of ‘the inquiry and it must
also be emphasised that it is a matter
of urgent public importance since che
IAS Association has already passed a
resolution on it and the Home Minis-~
ter has threatened the IAS officers
telling them to go back to their States
if they do not like the decision. So
this is an important matter and Mr.
Ravi has only questioned the moda-
lity. You have allowed Mr, Mishra to
use a point of order to make unsub-
stantiated charges against people.

MR. SPEAKER: There is much in
what Mr, Shyamnandan Mishra satd.
The Call Attention is confined to the
facts that are mentioned there and
supplemental and incidental matters.
It is not like a question which you can
elaborate. But travelling outside the
question and debating other matters
may not be proper. But in this
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House Mr. Ravi is not the only man
who has done it, others have also
done it. So far the practice seems to
have developeq that the Call Atten-
tfion has become more or less a
debate. But I would request all of
them to confine themselves to the
question so that a Jefinite answer may
be given. Now Mr. Ravi will proceed.

SHRI VAYALAR RAVI: This
House cannot be a party to the arbi-
trary action of a man, Mr. Charan
Singh the Home Minister, to take the
rule of law ‘into his hands, and this
House cannot be and will not be a
party to it.

(Interruptions)

MR. SPEAKER: Mr. Ravi, piease
come back tg the question.

SHRI VAYALAR RAVI: Mr.
Speaker, Sir, paragraph 3 is jrrelevant.
That is the point I am making. That
paragraph provoked me to ask ques-
tions. My question is, in future when
dealing with the senior civil servants,
tc avoid such so-called confronta-
tion. ..

(Interruptions)

SHRI JYOTIRMOY BOSU: Law
should be equal for all.

SHRI K. LAKKAPPA (Tumkur;:
Why he is shouting liKe that. Why
he is preventing him from talking?

(Interruptions)

Sir, I rise on a point of order. He
is legally entitled under the Rules of
Procedure to put forward his point of
view and it is for you to give a judg-
ment or it is for you to take a decision
as to whether under the Rules any
Member of the House can prevent
another Mcmber from expressing his
views,

MR. SPEAKER: No one can In-
terfere and should be interfered with.
But I would also tell Mr. Lakkappa,
“Physician, heal thyseli”.

WY <A A qrA o (fede-
q1g) . AW WERT, T W
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g ag & fr madw e e
fawg qx aoq & fag 3 oy &
34 fawg a¢ \wd @97 T AT
wfge s @5 ax fawx dw &
gare @, @ WE FWR & I
TMGE W L.

MR. SPEAKER: 1 have given my
ruling on that,

s m‘tj R g AT
g7 geuer Agey gyt & fx faEr
fagg 5T I=3 aww g7 arewd
fazrr =ifgg 1 &% v qF &l 8
f& ara srgmra F1 v § A= A=H-
A gEer qg9 WTa § 9gre 93 |
faw faggqw agi <=t @1 @), wH-
Ao azer It a% AeA w1 v & )

MR. SPEAKER: Mr. Suman, I have
given my ruling.

SHRI VAYALAR RAVI: Do the
Government propose 1o evoive a
policy hereafter to avoid such a kind
of feeling among the 'senior civil
servants? What is the procedure to
be adopted? In this case, because of
the position that has arisen, does the
Government propose to frame charges
as early as possible, and bring an end
to all this? You have been having it
for some time now. WIill you complete
the investigation and give the charge-
sheet? The Minister can tell the
House. The Minister h8s to convince
the people., How long will he take to
do this?  (Interruptions).

SHRI CHARAN SINGH: The
Motion called the attention of the
House, or of the Government, only to
the reported resolution adopted by
the TAS Officrs” Association express-
ing concern at the arbitrary nature
of the action taken against
Shri Vohra. That was the limited
purpose of the Motion. I have in the
statement that I just made to the
House, said That the president of the
Association” wrote a letter to the
Cabinet Secretary saying that no such



239 Resolution of

[Shri Charan Singh]

resolution was passed (Interruptions).
On the contrary, the Association ex-
pressed concern at the conduct of
certain officers during the Emergency,
which had led to a decline in their
credibility. (Interruptions) The
letter went on to mention that some
reference was made to Mr. Vohra™
case also by some members of the
Association; ‘but the chairman ruled it
out on the groung that matters of in-
dividual officers cannot be discussed in
the meeting of the Association, nor
their merits and de-merits,

After saying what I have said and
after referring to the letter as it
stands, I really find no reason for the
fighting speech which Mr. Ravi has
made. If he wants to make a fighting
speech, he is free to make it, but he
will receive the reply in ‘the same
coin—which 1 want to avoid.

st ARt wwy Tw o (TSR e
AT ga%, 92 97 I3 AR &= 3,
Hr ¥ A1gT AT W 1 F w4
faa «i <fa & =1 & 991 & =+
aFar g f&

He has proved himself {o be more
loyal than the King,

AT 9 AT F wWraAy #
7g gax fasar @7 | 5uF gEe faw
ogifaoe Y AT & S wegsar
FA a3 F Ao s I[N g+
TR & | WY Frfaer w3 93T ¥
aqr st § fs SN faw ow ama
7 #2fequm faar & o ag a1 2
fx 1€ yeva arq 78 gar 1 g
e A g g AfFw Ao g
%T TAST FIF T A TF AR
FIA Y warg FOO fF I7% qagaT 7
gew #1 Yara fegr wg ) @waw ¥
¥ @ W fear : &
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T % & AW ¥ wwEdd F
@ atq ) farase W ¢ Wi
gl ¢ f& wwhfas Fron ¥ ag
g e WH wEw T v v @
TAAMTF FI70 I AT H ¥ |
IFTR FHA H A AT ey §
3% fgare WY 27 g3 =¥ FE =
g § ar 7€ gg ¥ www ¥ A
AT ¥ | TS F g WY FE AT
g fF S wurA W owR ag
wAT F M 9 U§  NFz
frar & Sw# ¥ 3o 3 gz W F@
fr s 3 z@ @ @ @ fag &0
f= 7t eeaea FTA g 98 " & aT
#faaz @a gv fefaww &, dar
fada 7 fqr 8 =0 ¥ 73
Wt sar @ famr sfqare =@ g
g wig %0 IF K ¥ AT Q@
q1 98 AT ¥ AfAae §REOw
¥ § uFAgg @ &70F qg ATHen
gae ATged g e 8 wg IR
aqar faly #fqwe d¥e & wfar
g7 "G &1 9§ femr g WA
ATERIST AGT AF FH FLAT & ATS
T oF Jgr gae  afve mfgwrtai
7 2z gfrafren @1 ofr=g 2W gu
TH g2 % 9 &< gEavg qra fEar
&) @ gquar & f& 19 WA aw
T FT TUEH a44 F I8 TF
e a1 IAEr Fg T ITEr f4F
fear 214

¥ $9 qaIT g HaAl AT § AT
ATEaT g FT WIE U UH HREY
FIOW & ATAA] ¥ §9 faow fyaos
AT g FIag Afa & fw
AT HET, AATA Hedt qrferandie & Jvas
o T TXFT wfgFT GeerE
1 foawre grar & @ Sed A@g
St sgagre fear sromr uF wrfeRr
frgaYfre ¥ ot aX@ 1 =PI
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faar smgar, gAY w€ Aifa e F®Y
27 3@ @ & g waAt 7 wwT IAL
g g |

¢ OF FF A F JAAr |qugan g,
g "l Wt aAg fx wg gfewrd
THEANS! AT ATET § 7

Whst are those established norms?

gaT w1 @Ay fefaas ¥ o®
AT & AT FAT ATLoH{ToTHo, HTEoTo
um, wfgFrd &1 fewe 7@l fwar
T gFar g, oF gar fra faf<e
miaA g § gk faa wwmd #
fF WX ¥ T TQT MaHT gy,
HaT, I Fadl, § 57 qrfeqardie 71
T q3T wfaETd
and vlue-eyed-boys of the previous
Government should »not be arrested.
What privilege do they want exactly?
1 would like to know that. I would
also like to know from the Home Min-
ister, whether such bullying, black-
mailing methods of pressurising the
Government would not amount to con-
frontation.
TH TG FT 3TAT &I HAT ATAT X
T A1 AT, 59 W F JUTGA FT
Fr gn ¢ ozafay & g wdr St ¥
T¥ AHE F AqGIR, WAL, T T
#1 qrE 7 S gaX feq Fary wrn
Jax a1 FX faar f5 ag o @
agi g€ o | 91 Aewd & IgiA wAF
# ar? e § fegumifudz <
ferr, ag @t aww # wwar g
e ag w10 weE gf wTaR,
TF T TP T § R 1w wi] 2w
F g I wigFd oF g faw 3
FIFTT FT AT AR TS qTF Fo -
o 3 3 wrawfan F AU 7 fege FQ@
g fes et § g0 swEd Al 4T
RIRIET, T8 GE TR HZAT &, 9T AL-
FIT FAHT TATH T @ § ? A 7w
FrE A gamrarfead foar g feady 7
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What exactly they have conveyad
to the Prime Minister.

Ig T & o gmd woar fdede w¢
fear & 1 AT IEH AR TeAfa #°
v FgT & A & 7 FAT °FT FX
o= g § & $5 0& wfusrdr §
foest @ ¥ w7aw AR FETER
¥ ga, 99a 9 I f@«rs ag Frdard
FYAT T | ATqIT, TCHTTH Froaan
#orm &g w1 fear fx o= $1 qrq 9
# L AT & St =g g fF gy
HYFT o1 Ao F Fow T W §3g0
WEIHIN A 74 + a3z |7 IA4F qI,
qam He, § & 7 qew qd F ara
ATy 1 {HAY Y FE A7 ahF F7
SFETT, AT AT A F1E ¢ 70T
wfeaae # #1 faare @y §?

gaR fa<iy o8 & qaew woeT F3d
3, #1q s Afey A9, & 399 39 ama
FT TYAT TG FL@T 97 fF W g
e, frar safeq & wTHer ®Y AFT
form qeg seifasmm & s=1 gd, g
fra Feowa & arAe § A /AT, qurA
H7&T ®1 a1 fewe w1, Afe" g7 qmaay
¥ fege £41 3 70 I AT A
41 | 3B g2 #1 watay w gfsa fan
2 g %g $ fF oo F qroer § 39y
FHETAT FAT IR g ! a1 H SArAAw
wrgan g, fofte wgar =mgar ¢ ¢
Whether such bullying and black-
mailing method of pressurising the
Government which amounts to con-
frontation should be allowed and
would be allowed by the Government

for the officers to behave in this
fashion.

SHRI CHARAN SINGH: Mr. Speak-
er, Sir, there can possibly be no inten-
tion on the part of the Government to
tolerate or to encourage any bullying
elc. by any section of the people much
less any class of Government servants.
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[Shri Charan SinghY

There is no question of that. My point
is that in fact, there was no bullying
at all. There was no resolution passed
as reported in the Statesman of that
day. If you allow me, Sir I will read
oul the letter that the President of the
Association wrote to the Cabinet Sec-
retary, and it will make the position
clear, My statement is also clear
enough; it does not conceal anything.
Shri R. P. Najk Acting President of
the Association wrote to the Cabinet
Secretary on 9th December, 1977 and I
will read out that letter:

“My dear Nirmal.

You would have seen the front
page repori{ in this morning's States-
men about a meeting of the Indian
Civil and Administrative Service
Asscociation which took place last
evening. Those of us who partici-
pated in the meeting were surprised
that this misleading and distorted
version of the meeting should have
appeared in a newspaper of the
standing of fhe Statesman more es-
pecially when neither the session
was open to the Press nor anyone
had been authorised to Dbrief the
Press. Indeed, it has been our esta-
blished practice not to go to the
Press ab%out matters that are dis-
such publicity is ever given to its
cussed in the Assodiation and no
such publicity is even given to its
deliberations. . . .

“However, since the news item has
appeared I thought it appropriate
to scnd vou this letter stating the
facts.

The Central Indian Civil & Admi-
nistrative Service Association is a
hedy which has been in existence for
many decades. It had no* met for
over iwo years and thig particular
mee'ing had been called at the initia-
tive of some members of the Service
te reactivate it. The main business
intencded and actually transacted at
the meeting was to set in motion the
process of electing new office bear-
ers. The members assembled did me
the honour of asking me to assume

Association (CA)

temporary Presidentship and elected
a General Secretary and Treasurer
with authority to me to choose an
Executive Commitiee pending forma]
election of office bearers in accord-
ance with the rules.

Let me state at the very outset
that it is entirely incorrect to say
that there was any criticism made
of the Prime Minister or the Home
Minister, nor was there even the
remotest suggestion of “getting set
for a confrontation with the Centre’.
Such an attitude is clearly inconceiv-
able on our part.

As I have already stzted the main
purpose of the meeting was to re-
vive the Association which had been
dormant for over two yvears.......
As to why for these two years it
had heen dormant it ‘s for the
hon. Members and the hon. Mem-
her Mr. Vavalar Ravi to draw
the conclusion, It further says:

“The meeting discussed generally
the manner in which the Association
would conduct its activities in future,
including matters of professional,
soclal and genera] interest to the
Service as a whole.

Reference was made in the dis-
cussions to the develenpments that
had taken place during the last two
vears or so. The functioning of cer-
toin members of the Service during
the period of the Emergency was
noteq with regret as it was fell their
conduct had not only adverseiy aflec-
ted the credibility and prestige of
the Service but also lowered its
image in the eyes of the general pub-
lic. There was agreemen! on the
need for introspection ang collective
thinking on this score.

Reference was also made during
the discussions by more than one
Member of the recent case of Shri
B. B. Vohra. In my capacity as
Chairman, T took pains {o emphasise
—and there was general support for
my view—that (he meeting of the
Associztion was not the proper forum
for discussing any individual case or
its merits or demerits; I made it clear
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that the Association would be con-
cerned with general issues only.

. As for the mention in the news re-
port of the meeting which some offi-
cers had with the Cabinet Secretary,
you will recall that the fact is that
a number of senior officers belonging
1o different services—and not the
ICS/IAS alone—had met you infor-
mally quite some time back to share
wilh you the misgivings entertained
Yy the Services in regard to some re-
cent developments and their likely
impact.

No resolution of the kind mention-
ed in the Press report were adopted;
the orfly one related to the election
of office bearers and other procedu-

ral matters relating to the function-
ing of the Association.

My colleagues and I sincerely
hope that the above statement of
facts will help set the record straight
and dispel any misleading impres-
sion that may have been created as
a result of the news report in
question.

With kind regards
Yours sincerely.”

This is fhe Tetter which has been ad-
dersed by Mr. R. P, Nafk, I1SC, Chair-
man of the Central Indian Civil & Ad-
ministrative Service Association to the
Cabinet Secretary.

As regards any special powers that
may be enjoyed by senior officers, this
is entirely wrong. The Government
Servants Conduct Rules apply equally
io all officers, subordinate ranks, me-
dium ranks and superior ranks. The
law of discipline or disciplinary control
is equally applicable tc all. Similarly
the law of the land is also equally
applicable io all, from the Prime Min-
ister down to Shri B. B. Vohra and
down to a subordinate officer. In sus-
pending this officer, no law has been
contravened no rule has been contra-
vened. If anything has been contra-
vened, the officer is free to agitate this
in a law court or %efore the superior
officers, before the Cabinet Secretary
and then ultimately, before the Minis-
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ter or the Ministers in accordance with
the rules.

13 hrs.

As regards another question which
my hon. friend Mr. Ravi, raised, name-
ly it was a matter of Cabinet respon-
sibility, I would say, ‘No; it was not'.
This lay solely within the jurisdiction
of the Minister concerned. This mat-
ter lay only within the discretion of the
investigating authority. They had the
right to arrest the officer. In doing so
they had not contravéned or committed
any breach of any law or rule whatso-
ever, When the matter goes to court,
it will go with the sanction of the Gov-
ernment, THere he will be free to agi-
tate his case, defend his case if he is
at all challanned after the investiga-
iions are completed. According to the
state of investigations on that day.
there was a prima facie case that he
had not acted well he aéted improper-
ly. I will not go into the details of
the investigation here. I have abso-
lutely no grudge against any officer
whatsoever. At the same time I feel.
ithe Janata Party feels that there have
been omissions of rules and commis-
sion of irregularities not to say of
other serious things, not only on the
parl of the political leadership repre-
sented by the friends sitting opposite
but also on the part of the various
officers not onl!ly at the level of the
Centre but even in the States. The
Janata Party wants to clean the
stables. If any mistake has been com-
mitted in doing this, I will express re-
gret. But at the same time I hope, I
will receive full support not only from
my friends sitting here on this sied but
also from friends sitting on the other
side if an attempt is made by the Home
Ministry or the Prime Minister or the
Cabinet as a whole to set standards,
to rencw fHe old standards and to
restore the good name, this country
once enjoyéd, to this country once
again. That is all, (Interruptions).
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Comm. Reports

13.03 hrs.
PUBLIC ACCOUNTS COMMITTEE

TWENTY-THIRD, TWENTY-FIFTH AND
FORTY-SIXTH REPORTS

SHR1 ASOKE KRISHNA DUTT
(Dum Dum): 1 beg to present the lol-
lowing Reports of the Public Accounts
Committee ; —

(1) Twenty-third Report on Action
Taken by Goverrment on the recom-
mendations of the Committee con-
tained in their Hundred and Ninety-
seventh Report (Fifth Lok Sabha) on
Trade Fairs and Exhibitions relating
to Ministry of Commerce.

(2) Tweniy-fifth Report on Action
Taken by Government on the recom-
mendations of the Committee con-
tained in their Two Hundred and
Twentieth Report (Fifth Lok Sabha)
on Delays in Furnishing Action
Taken Notes.

(3) Forty-sixth Report on Para-
-graph 48 of the Report of the Comp-
troller and Auditor Genera! of India
for the year 1974-75, Union Govern-
ment (Civil} on Delhi Milk Scheme
relating 10 Ministry of Agriculture
and Irrigation (Department of Agri-
culture).

‘COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

EicTH. NINTH ANpD THIRTEENTH RE-
PORTS

SHRI SURAJ BHAN (Ambala): 1
beg to present the following Reports
(English and Hindi versions) of the
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes:—

(1) Eighth Report on the Ministry
of Labour (Directorate General of
Employment and Training)—(i) Re-
servations for, and employment of
Scheduleq Castes and Scheduled
Tribes in the Directorate General of
Employment and Training; and (ii)

Employment and Training of Seche-
duled Castes and Scheduled Tribes
through the agency of the Director-
ate General of Employment and
Training.

(2) Ninth Report regarding Action
Taken by Government on the recom-
mendations contained in their Fifty-
ninth Report (Fifth Lok Sabha) on
the Ministry of Home Affairs—Reser-
vations for, and employment of
Scheduled Castes and Scheduled
Tribes in Irwin Hospital and Depart-
ment of Family Plannifig and Health
Services, Delhi Administration,

(3) Thirteenth Report regarding
Action Taken by Government on the
recommendations contained in their
Fifty-second Report (Fifth Lok Sa-
bha)—Reservations for and employ-
ment of, Scheduled Castes and Sche-
duled Tribes in the Delhi Adminis-
tration.

13.04 hrs.

PETITION RE: DEMANDS OF PRI-
MARY TEACHERS

PROF. DALIP CHAKRAVARTY
(Calcutia South): I beg to presen! a
petition signed by Sarvashri Arun M.
Donde and Jagdish Mishra, President
and Genera! Secretary respectively. of
Al India Primary Teachers' Federa-
tion, New Delhi, regarding demands of
primary teachers including, inter
alia, their demand for setting up of a
Primary Teachers’ Board at the all
India level.

st qWo Qero qEATY (Wrerarf) :
4.7 WEEH, AW I9 I {G AT
Fq 31 ATE F:AIF JgT MC

MR. SPEAKER: The petition can be
presented only by one Member. He has
done it.
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13.05 hrs,

ELECTION TO COMMITTEE

CENTRAL SILX BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): On behalf of

Kumari Abha Maiti, I beg to move the
following:

“That in pursuauce of clause (c)
of zub-section (3) of section 4 of the
Central Silk Board Act 1948, read
with Rules 4 and 5 of the Central
Silk Board Rules. 1955, the members
of this House do proceed to elect in
such manner as the Speaker may
direct, cne member from among
themselves to Ye a member of the
Central Silk Board wvice Kumari
Abha Maiti resigned.”

MR. SPEAKER: The House stands
adjourned till 14.05 hours.

13.06 hrs,

The Lok Sabha adjourned for lunch
till five minutes past Fourteen of the
Clock,

The Lok Sabha re-assembled after
Lunch ai eight minutes past fourteen
of the Clock.

[ Mr. DEPUTY-SPEAKER in the Chair]

ELECTION TO COMMITTEE—Contd.

CENTRAL SILK BOARD

MR. DEPUTY SPEAKER: I will put
Mr. Sonu Singh Patil's motion to vote.
The question is:

“That in pursuance of clause (c)
of sub-section (3) of section 4 of the
Ceniral Silk Board Act, 1948 read
with Rules 4 and 5 of the Central
Silk Board Rules, 1955 the members
of this House do proceed to elect, in
such manner as the Speaker may
direct one member from among
themselves to be a member of the
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Centra! Silk Board wvice Kumari
Abha Maiti resigned.”

’

The motion was adopted.

———

14.09 hrs.
MATTERS UNDER RULE 377

(i) KaLa-Azar EPIDEMIC N CERTAIN
DisTRICTS OF BIHAR

MR, DEPUTY SPEAKER: Mr.
Vinayak Prasad Yadav.

SHRI H. L. PATWARY (Mangaldoi): ~
Mr. Deputy Speaker, Sir, on a point of
order. ...

MR. DEPUTY SPEAKER: This is.
not the way. I am sorry. You have
to be in your seat. What is the
matter? You cannot just come forward
and say like that....

Shri Vinayak Prasad Yadav.

st faamaw g AR (ggEr):
qrAAT STene wgred, fagre Tea
F Ire-qiw {9t & oF 7T  FTATATC
FT THIT EAT AT § | AT FT T07 AT
fe faqara g § A1 Frarar A wAfan
FT TEX T A o9« dqg § 7 w%
TG gIeat ¥ ggt 9=y II1E 4V
gt frg® qre-ga faat 937 gAIR
gy ggw@@r o & 9@eT diawy,
gramre, framisr s arfe & fafesar
arE gt Ai A Fgr 2 & 15-20 Ty
F TvaT GFET HTEHY IH AL F 7Y
g A g &' grETe H AR § )
WY T FET T AT Q9T G H F5
qgTaaT g Al 9gT 9% 2| UE &9
qga foawsr gat &a 81 3@ A #°
warag fegfa &1 oY a5 TsTETETUAR
FENT gTHT ¥ wEgE A fFar g 1 ug
zad S qe uasfas dar gt § v s
T HY TIE § FTHATEY AGT 1 4 a1
g AT foar a8 wrwia e w0 g
AR ATEHT IR A9 A W7 ATCH |
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[ faaw ga@ T134)

I IS\ e | AW A1 AN LF AT
FT § @ wmodr ) gafog, Iumas
agizg, § arqs wfew, FEa W
qIHE AT gt g 6 agh & el
HT TH TWH AAT Igi AT K gEH
TwaIR F SUT wiEgdAva F 1 THS
faq Ha Ay § FTOR FH Gl I8
w7 @ faa ga # 9 fa<ga fefasa &
g HTEHT FTATAT & AL 4 36T I@
& Fray fefas § ot sqrqw §9mq qeak
g MR 3z TR 39 | gEfAg §
qoE A @ TR qAG F@TE
fe ag sfawsa 3@ a0 F OF9 &
fag s FTAW I

(ii) RESTORATION OF THE MINISTRY
CHARACIER OF ALIGARH MUsLIM UNI-
VERSITY

SHRI G. M. BANATWALLA (Pon-
nani): I rise to make a few submis-
sions under Rule 377.

The Aligarh Muslim University is a
great monument of the culture of the
Muslims of India and was created,
endowed, raised and nourished by the
labour and the great sacrifices of the
Muslim of India. This University is
a Muslim minority ingtitution
established and administered by the
Muslims. Ever since the University
has been deprived of its rightful plea
to the minority character there has
been a growing and righteous indigna-
tion and a persistent demand for the
restoration of its minority character.

1he Aligarh Muslim University
Amendment Act of 1972 brought
about several obnoxious provisions
and as a result there was a growing
resentmen! against this amendment
everywhere throughout the country.
There were agitations, there were ar-
rests and there were even Police fir-
ings.
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Now, the Janata Party formed gov-
ernment at the Centre in the wake
of great hopes and expectations that
this minority character of the univer-
sity would be restored; but it is with
a sad heart that I have to submit that
all these hopes have bheen belied.
Nearly 8-9 months have passed and
no measures have been taken in that
regard. [herefore, there is not only
a great resentment and restlessness
among the people but there is also an
imminent threat of agitation. At this
juncture, I must make this strong
submission both to the House and ‘n
the government that it is absolutely
necessary that immediate measures
should be taken to restore this mino-
rity character of the Aligarh Muslim
Universily, to repeal the obnoxious
provisions of the Amendment Act of
1972, to implement the recommenda-
tions of the Beg Committee and the
Khusro Committee and to see to it
that necessary protection under Arti-
cles 29 and 30 are made available tn
this University also. It is also neces-
sary that the university and various
other section should be taken into
confidence about the measure. I hovwe
that this matter will receive serious
attention at the hands of the Gov-
ernment. We at least expect of this
Government to make a categorical and
an equivocal statement with res-
pect to its intentions about the res-
toration of the minority character in
order to satisfy the disturbed {eel-
ing and the minds of the minorities.
We hope that nccessary steps will he
taken and that an immediate announ-
cement will be made by the Govern-
ment.

(iii) PREFERENCE IN EMPOYMENRT TO

THE PEOPLE OF CHHATISGARH AREA BY

HINDUSTAN STEEL CORSTRUCTION
COMPANY LTD.

=} W AR (FEAT7) : BAETE
# fergeam &= g wad) fafages
2| fsrerd & uw wreA aiw &9 faq
¥ =9 w1 @ & I e aga
TS oz A €71 & M FI@E G
arx ¥ g% S % WA g g §
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fs fre3 gg so=i & A o,
AT wrtgw s amarfos @ S0
33T | wgr faard T @aT @
amﬁ%azrﬁm‘rﬂm?ﬁa
ey mifearfaat &1 31 o1 gEd
weqfazie agt § & ot fram 71T Ao
AT & 1 T F FT@EA T A A qEAT
& 7 gt gEX 9T § AT gu A F

F9A TG 91 GFET AT AW
&, AFA—FHATE & @M FT Iq
FITQETT § qIAT F7 AL 2 W9 79
A CREE wifzarHT § Wi sAeEy
foezdt § 777 W1 99 FIL@TH 7 FF A48T
T3 &1 T2 N g @ ag fra ufe
fog 3z w1 @y &0 gaEET FAT AdEn
faramd 7 ag ot & o= gemaT Argam
wdY TTITFAT A AV g g 2 ovAM
qr7g A ARz fAwrer w7 avge #7 fau
T 1 $F 49 qgw WY oA FTR@IR A
B241 gF a1 W IR FEY AT gEeATAHE
gt o maT, 399 1% FFfeaw aAFQ
A AT T T A fAFE w0
FIMH A FITATF T GAEGNE F TT FIT-
gy & v fqor 1 ) T weTw &
faar agr FagT SwaT darv 21 T
g =% farg adr qfest ow g #73%
HIEAT F#X @Y &, &A9 F e,
71 1€ F wiady, wgfaze, @y Fron
qi T & ATEFAT AR F7 T 9 4719 9%
aay mfrgt & gy fosr 59 93 90
T3 97 AR 9er R £ TaE
At faqisw favgare o ¢ s afea
zax ag arth g viar & f& ag uw
FF WTRIAA § | dRiUF UEATHHE
gfysTd & FAFT W1,  IEF AL,
IO gv9 SHP IWE), IgF AL,
T 97 I F@A A F gu g
qgh 9T VIMT F T 7 weEE!
ZAARN & 19 9 § | Faq wa
grg &FTr T @ o9gH WY
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for "o § 1 wEat wefad)
ZIET FF 3d FT@MH & a1 2
v foar mrg o oy @ w3 <@E
war & 5 & fewse a9 & 70 &g
gT ART § 1 wrdo A wido AT IH
g ¥ fan & fasd gu ww
¥ AW UrHTaie UAAEAA ¥ A &,
38 g€ T 3300 W & | WWT agr
ATATHTTEHT § ) T 7 & I WRAT
W1 7g fem & ) gfear dmd wd @

%atmwmt@g%ﬁ? o 4-
T’ A7 @ FT TEAYL AEgd|
warsET § famT &1 gEer o daEt
T 7 oAmAT sowr €% ¢ ) fues
i B 1 G S £ (O i
I FTEEI §OIqET A OAET R,
TSI FY § qUorAdy q@AT JEv g,
CECICERE T i - L c i L
A vEH FIA AEl IS0 AT I¥
RATE H W gg=a ™ a1 g1 A |
ERIEIA L CO S GO G
TH avg Fr ArF FE gy arfEm
g4 wareg &1 &= faumasi J g
F oF qArer A frar g
TA qATA F FE G IAE AAA
@ AT AFT | AZ AgA ATAGHHE
orEdr # ) 39 WA ¥ oWr & Sigar
g f‘anag amagrfE gfeewmr AT
F FATEET TETAE AT & |9
gt & 3w gTa fanam #% o
St oFefr Y @ @1 E, IR gEITE
FAT | G F AN F AT F1 AT
gt &, g@ gAT- & WIT 39 3@ A
ag fazid 1 S wm g1 T ®
ga®! foetd | gy & AW &1 AgT
TEIET T §, IAET ORI arad
% fzar sua ag mvarew ag gR @
arfe agi st wT=eE 99 W@ & a8
T 8 g%, W AR # A9
faer ¥ AT IAFT faweTaT g 7F |
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[ wex ¥ 2w]

o HITH 3T T2WT F W) Y T3t
HIHAT 1A 2@r @1 gad 990 % §e
AT G gnh,  mwedr dwen
TIAT | @ dnER H W QX AT

T1fgT |

BATT Fgarag AEY & f¥ gy
I & T AT FH A T fay
AT +9 7 FwAE fafvxq
A g1 50 wfawa i grefagi
F W AYN | TE gEY H wa
AT FB AT FE AT WIS TR

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
I have listened to the hon. Member.
Certain corrections are required. That
is why I have to stand up to speak
on his observations.

A steel plant anywhere in Indija i«
a steel plant; any major national
project is a national project. To say
?hat only local people are employed
In a major undertaking. ...

'SHRI VAYALAR RAVI (Chirayn.
kil): Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER: You will
please take your seat. There is no
peint of order. If a Minister wants
to say anything on 377, he can say
So. I know the procedure having heen

here for so many years. I know what
goes on here.

SHRI VAYALAR RAVI: You will
kindly see the rules. If the Minister
wants to make a statement, he should
give a copy of it in advance. Then
orly he may make a statement.

MR. DEPUTY-SPEAKER: Mr. Ravi,
you are abso:utely mistaken. Under
Rule 377, a Member makes a men-
tion and, if the Minister feels, that
he should reply, he can do so with
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the permission of the Chair. I have
given him the permission.

SHRI VAYALAR RAVI: Sir, in the
Fifth Lok Sabha, there was a ruling
given in this House by the Speaker,
Shri Sanjiva Reddy. He has given
his ruling in this House if I remem-
ber correctly on the point of Shri
Shyamnandan Mishra.

MR. DEPUTY-SPEAKER: Mr. Ravi,
I think you are not remembering it
correctly. I rule that there is no
point of order. You will please -¢it
down.

SHRI VAYALAR RAVI: My point
of order is this. There is a ruling
given by Shri Sanjiva Reddy, former
Speaker in this hon. House. Accord-
ing to that, if the Minister wants to
make a statement on the floor of the
House, there is a specific mention that
the Miuister concerned miust give a
notice.

MR. DEPUTY-SPEAKER: Mr. Ravi
please do not try to confuse the state.
ment which the Minister wants to
make suo motu and his reply to the
point raised by the hon. Member
under 377. I know that. You carry
on, Mr. Fatnai.

SHRI VAYALAR RAVI: He must
give a prior notice for it.

MR. DEPUTY-SPEAKER: Mr. Ravi,
I am very sorry there is no point of
order. Perhaps you have not gone
through the proceedings correctly. You
will please go through them.

SHRI VAYALAR RAVI: I am sorvy,
Sir, you are mistaken on the ruling.
Under Rule 377, if the minister wants
to make a statement....

MR. DEPUTY.SPEAKER: Mr. Ravi,
the matter has just been raised
under 377. Some hon. Member made
certain points. And, if the minister
wants to reply to them, he can do so.
There ends the matter. This is the
ruling from the Chair.
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SHRI VAYALAR RAVI: That is
not a correet ruling

MR. DEPUTY-SPEAKER: The hon.
Minister may now go ahead with hia
reply.

SHRI BLJU PATNAIK: sir, this
is a construction company owned by
the Government of India which emp-
loys people—skilled, unskilled, engi-
neers and technfciang from various
parts of the country. As I said it &
a construction company and, as the
work finishes, from one area, these
people are moved to different areas
of the country or, even, sometime,
eutside the country when there is a
foreign contract.

At the moment, at Bokaro, the work
has been substantially reduced and
there are 7500 employees who are
surplus at Bokaro. The company's
attempt is to disperse these surplus
employees to ditlerent parts of the
country and, in fact, they have been
sent out 1o different States in this
country. While t-e Bhiiai expancion
scheme is now going to take place,
semi skilled workers are being trans.
ferred to Bhilai. Sir, I have written
a letter to the local MP, and the
words which have teen used in that
ketter are:

“For the expansion of Bhilai Steel
Plant, I have no doubt, local pco-
nle of Chhattisrarh will rece e due
consideration.”

1 have heen informed that nearly
20,000 workmen would be required to
undertake the job of Bhi:ai expansiia
and out of the 7.500 surplus men f[rom
Bokaro probably 1,500 to 2,000 will he
available for Bhilai who have done
same work at Bokaro and are usel
to the type of work. They are skilled
and semi-skilled workers.

1wy fqawd (IrvdAgia) ¢
frerd F oY aga AT 2

SHR] Bl1JU PATNAIK: In Bhilai
also for the same reason that we
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want more men the HSCL had taken
interviews. I have instructed that
suitable men from those people inter-
viewed to the extent of 1,000 or 1,500
workmen ghould be taken by HSCL
immediately. '

ot T sAw weet (Tan)
T IHY axg ¥ st faw ®
Az § 1 ag aga faewr gur xwrE
¢ o agr fgex awE §

YT RFAQ : WEAT T AT WS
TER L oA AT oARE AW
g

St agm weR e . "e-
qEW F AW F AN @O WG
F8  agl faar)

SHR1 BIJU PATNAIK: Does the
hon’ble Member want me to dismiss
7,500 reople of Bi:ar? 1 request the
hon’ble Members to think of this
country as a whole and not Chhattis-
garh alone. The local peoples’ inter-
est will not be forgone by HSCL. This
is only a construction job. In an-
other three years {ime this construc-
tion work w:ll be over. Now, afler
three years when there is no job
and if I want to transfer them to
Bihar and Biharis create this prob.
lem what will happen to the people
of Chhattiszarh. I wish to emphati.
cally statc.—as 1 have already made a
commitment here in this respect-—that
we are going to take a large number
of locat people for this job. Only a
small portion out of 7,500 will go to
Bhilai. It will be unfortunate if we
start State war on this basis. There
are at least one lakh people of Chhat.-
tisgarh who work in Orissa and many
people in Orissa do not have job. I
am very sorry to say this btut I shal
do justice. I shall go out of my way
to take them maximum numbzr of
people from that area. It ig unfortunate
if the local labour exchange crectes
subterfuge and does not put on the
list of employment exchange roster
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the Chhattisgarh people. That is nnt
my fault. Hon. Members should take
it up with the M.P. government. I am
sending the secretary of the Sleel
ministry within a week there to sort
out this problem. ]I am equally an.
xious as my colleagues here to see that
the local people, poor people not only
get employment but they get it ail
around. I have ordered the stecl
authorities to adopt villages around
the stecl plant and to give them help.
They are poor people I have ordered
that the local school, women's colege,
hospitals, etc., should be assisted by
the steel authority and the steel plants
1 have informed Shri Mohan
Bhaiya, M.P. in the form of a letter;
this is a commitment of the govern
ment and I am making the same com
mitment here. But if local pasions
are roused, I should like to caution
them in this House that the same pas-
sion can be aroused ten times over
from other parts of the country. This
must not happened; this should not hap-
pen. This happened in Bombay some
time back when Shiv Sena started an
agitation.

oY T AW : IIAS "R, AT
amar i T waFr f A
fafaeom o
SHRI BIJU PATNAIK: For one
man from outsid2, you will have three
men. If you are satisfied at 50:30, you
should be satisfied with this. I hope

1 have explained the position to the
hon. Members’ satisfaction.

St QF0 USo T @ (HwRTE)
AT Fize W [ET T H{IF XY
F gAY § B3 FFEY qT NigfAF
vl &7 @Wem g fag ¥
AN 97| g RPWMH [T 9T ¢
Tg ¥wE mAE A af g 3«
§9T | &Y WU AT .

JqTeTR wEE ¢ WA A FrIw
¥ W= § w
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Wit gao gt azend : Tt gwr
oA gk a| g

Juemm wim ;s fees
THACl 4 I g T famy

Sl Q%o o qRAMR) : TEY |, TG
i¥e A gAT. ag e gAY
T g | 31 AT WEATIF A WC .

MR. DEPUTY-SPEAKER: She
Dilip Chakravarty’s name was als»
there and the petition had been pre.
sented.

ot ‘two Ao qzATd : wav A
Fma aifew =g gur

qew wgsL . ctfaw g aar ¢ o

Wt que TR MY : Iqreas
qRIET, qE WEYII®! X1 HIAAIE .
gndl afwyma g1 s | | (wEwR)

MR. DEPUTY-SPEAKER: You have
said enough. I am telling you that
the petition had been presented. u
you insist on continuing like this
whatever you say will go off the re
cord.

14.33 hrs.

COMPANIES (AMENDMENT) BILL
—contd,

MR. DEPUTY-SPEAKER: We take
up further discussion of the Compa
nies (Amendment) Bill.

SHRI R. VENKATRAMAN (Madras
South): Yesterday, I was dealing
with clause 5 of the Bill which refers
to section 220 of the Indian Companijes
Act. I was pointing out that under
section 219 of the Indian Companies
Act a share4older was entitled to re.
celve a copy of the balance sheet as
well as the profit and loss account
before the annual general meeting. If
the annual general meeting is not
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beld it ;hould not deprive the share-

holder of his right to receive a copy

of the balance sheet as well ag profit’

and loss account. The amendment of
the hon. Minister oniy says that

éven in cases where annual general

meetmg is not held, the company is
obliged "to flle with the Regzistrar of
companies the documents mentioned
in section 218. My submission .5
this. It is notorious that the share-
bolder is treated with scant respect in
various companies. Even if you do
not give them the balance sheet anc
profit and loss account to which they
are entitled under the company law,
you are putting them in the same
position as an outsider and make himn
go to the Registrar's office and pay a
fee of one rupee or two rupees as the
case may be and then have inspectio
of those documents. Is it right to
place a shareholder of a company, who
constitutes the company and who -h1as
the right to receive the annual balane~
sheet and profit and loss account,
in the same position as an outsider
and make him go to the Registrar’s
office to inspect those documents? I
+abmit for the government’s conside-
ration that along with the f(iling of the
balance sheet and the proit and
loss accoun: wiin the Registiar, th:e
company showd also sent these docu
ments to the shareholders of the
company as well as to those persons
who are entitled under section 219 to
receive it like debenture trustees arnd
creditors.

I come to clause 4. Under exislirg
section 292, a cempany is cmpowerend
to make donation up to tze c:tent of
5 per «ent of its average annual net
profit or Rs. 25,000, whichever is nigh-
er. The minister in his amendment
has suggested that the limit of Rs.
25,000 may be rais-d to Rs 50,060, The
argument he has advanced is thail
the value of the rupee has gnne downr.
I consider that this is a very specious
argument because if a  company
makes a profit of Rs. 1 lakh or less or
even if a company does not make a
profit, this section will enable the
company to transfer Rs. 50,000 to cha-
ritable purposes. It is notorious that
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most of the charities are only con-
trolled by the companies or their di
rectors and their sections and their
own men. It is only transfer of
money from the right hand to the icft
hand. When the shareholders do nut
gel a dividend, why should there
be such profuse charity? If the minis.
ter had said that they cannot
transfer ‘anything to the charitable
purposes without declaring a dividend.
I can understand. But as the clanse
stands, they need not declare a divi-
dend but they can be profuse and
generous in transferring money from
the company funds to charitable nur-
poses. It has been our experience 1n
courts and outside that many of the
companies have their own trusts and
charitable purposes and they are only
diverting resources from the company
to these so-called institutions largely
to control them with their own
men. I am, therefore, very much
opposed to this clause. I can under-
stand DA being raised because the
value of the rupee has gone down. I
can understand certain other things
being done for economic benefit but 1
can't understand how a company
which does not even make g profit can
he allowed to transfer such a large
sum as Rs. 50,000 for charitable pur-
poses on this basis. Rs. 50,000 imn-
plies that if (here is no clause like
this, the company must make at least
a profit o Rs. 10 lakhs on ihe basis
of 5 per cant of annual net profit. The
section as it now stands, provides that
the company can transfer 5 per cent
of its average annual net profit to
such charities. In order to transfer
Rs. 50,000/-, they will have to make
Rs. 10 lakhs; and yet the amendment
which the Minister has brought for-
ward will enable thé company, with-
out making any profit or making ouly
nominal profits, to transfer Rs.
50,000/-. There is absolutely no jus-
tification whatsoever for this amend-
ment and so we will oppose this
clause.

While I am on this subject, I want
to draw the attention of the Govern.
ment to certain other abuses which
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take place. People ordinarily do not
understand the difference between a
company and a limited company. Very
many people advertise, saying that it
is say, Goodwill Company. We do nnt

know whether it is Goodwill Company’
or Goodwill Co. Ltd. There is a pro.-

vision in section 58-A for regulating
the deposits; and the deposits are
controlled under this Act, if it is a
limited 1liability company. But a
large number of people are advertising
in the newspapers to-day, and in-
viting deposits, putting such grandioss
names as ‘X Company’ or ‘X Finan-
cial Corporation’; and the gulible peo.
ple, not understanding the difference
between a company registered under
the Indian Companies Act and a so-
called company which is merely a com-
pany or a partnership or orly a pri-
vate firm, deposit moneys. and find
later to their cost that they have been
cheated. While in Jlaw, companies
which are not registered under tihe
Companies Act or the so-called Finance
Corporations are only borrowing
money, they use the technical expres-
sion which has gained acceptance in
the country because of the Company
Law permitting companies to raise de-
posits, saying that the devosit hos
been contro:led, approved or at least
that it conforms to the Reserve Bark
Act and rules. Therefore, s law must
now be enacted saying that only limit-
ed liability companies can invite de-
posits; and partnerships, firms and
individuals which use the nameg viz.
firm, company or finance corporation
or the like, they cannot invite deposits
by advertisements, because they are
not now controlled by the Reserve
Bank. My suggestion is that while we
are trying to protect the interests of
the depositors, the law as it is now
brought forward by the Law Minlster,
showers all the sympathy and all the
facilities on companies themselvea.
What are those companies? They are
the erring companies which do not
conform to the regulations enunciated
by the Reserve Bank, companies which
have taken deposits outside and te.
yonq these rules and companies which
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nave not fulfiled the conditions laid
down in Section 58-A of the Act. There
fore, I would submit for the ronsidera-

tion of the Law Minister that he shoud

give a peremptory date, say 1st April
1978 and thereafter prohibit such
activities or insist on the companies
observing all the provisions of Sectioy
58-A. Clause (4) of Section 58-A says:

“Companies which do not comply
with these provisions are prohibited
from inviting fresh deposits.”

We have no idea whether companies
which have been prohibited under the

Act have invited further deposits or.

not. In fact, when the advertisement
appears, it does not bear out to the
public whether it has complied with
the provisions of the Act, or not. Ii
there are cases in which a company
has invited deposits in contravention
of clause (4) of Section 58-A, then
strong and penal action must be taken.
It is not a case for condonation. I,
therefore, submit that the Law Minis-
ter should consider whether he should
not enforce Section 58-A with a time
limit fixed upto 1st April, 1978

ot #a< we ww (fw §i 517

g gm faw @ wwg Fw@r g
gd gl ¥ FS @ wlsArgal
st wvafaat w=y Y G oA 3 W
Zhir 1 WY | B T O[T AR §
gew w4 & 99, TART A A
F AT FE0T S 9T E 919 anary
FAAT BT WY AT FWIT

pa——— -.m—,,w —

rrgér am:f:r i AELAT 47
e el CA B A LA CA L
ST 4 a1 a1 we fwwwa @«
off siw IgF FTewr af wFET ge
arfgs Wifest @ T a4 7R
adqete F<g o1 g ? @&l q
G *"awa*"r Zrdr ot 1 STHEIT A
fad 4% & arg w1 G Ag A
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ardw ™ A% | ¥§ @WgT ¥ Ug
v &t i fe gy w1 ddEr A
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GIET @ AT § AT Y FIAT ®Y
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atfge ar arffE it weoet &1 7 feawd
¥y ot & IAFy gT faar snoawar o
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a1 ¢ A saF g A F AR
Fars F1 wrody o wfww s oy
giar f& 361 gmm nx sfEadfes
faer & %7 ag wvd 1 oy <\ s
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qifgn @1

T aTF B GUR H Agr "T% &
Aqd e CIAEA &Y g 39
M TEY T OFE O g ogFAT @
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N {osd gW W ozEd €1 W
grft « fdt ®1 qar A8 9w g¥ar
fs #ar ErETE w@rY, feaar dar
qEr ar @ ¢ s frofger o
98¥ # @ faawr wqar AW ogw
2 3a% qafawgmr

N AEl AR ErE AT A
1% Faafagt ¥ faarar ) Feodr B
1 & faw a1 fEan smar oI
an w7 v frm A & e fee
A YA ZA AT AT UF FOT €qET
FEOAT H AMAT FE@AT § A AN
F1, aF1 71 77 wrgAfms Srdzgaw
F1 IR 9HF TUT &M AT §
g7 0F FUT A g1 @ A
fafeq a7 &, Aoy @Qea & fa=
Fr3a9ae ¥Fw frara feam smar §
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ART AT 7 I9ET I W@Ey @ E,
TV FAH7 F OIREIEE FT GHG WAT
a1 T AT FIA T AT § IWF! A
F& fTAT Grsarr & saran faw IaT
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T E | I AFAT TS TG AT
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# st wgar g1 # =vgar s
wgrem g@ 9 fawmme w5 Ak
AT FITE A I/ FTIA KT qATH
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#11 wEA e Wi et ey
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aidt Tifgr arfs a@wR 2w e f=
T g8 W fem & fo A
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#1 g 50,000 Fo i FT fauw
§ gumar§ f& af@d afusin o=8
FHt F fau @t &1 zAA T
FEJY T AN F 1 TG FEFI A
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frered ¥ fag, a&fss ag fremn
4@ | W TF-QF, IX & 10,000 Co, S
25,000 %o Wi § faw 1 o
gas! Nfzq fear gar §

SHRI K. LAKKAPPA (Tumkur):
This is also true that Mr. H. M. Pate),
the Finance Minister, ang Mr. Palkhi-
vala, who hag been apnirled Amkas
sador, were alco directors of companies
and shaow cause notizes have been issu-
ed to them. Will you ask the Govean-
ment to withdraw them?

SHR] KANWAR LAL GUPTA: What.
is the point of orde.?

SHRI K. LAKKAPPA: He has refer-
red only to the Congress people and
said that they have looted crores of
rupees. What about the crores of
rupees that have beer loote] by these
two people? Don't tell gli these things.

SHRI KANWAR LAL GUPTA: The
souvenir chould at least be published.
To that extent I ihink Mr. Lakkappa
will agree with me. But there are
many cases where the money was
taken and the souven!r was not pub-
lisheq at all. This is a fraud. 1f this
fraud has been committeg by Kanwar
Lal Gupta, action should be tuken
against him irrespective of the fact
whether he belongs to the Congress-
Party or the Janata Party. Whether he
is “A” or “B"” But, unfortunately or
fortunatzly, this fraud has been com--
mitted Ly the Congress party alone and
no other party. That is the difficulty.

SHRI K. LAKKAPPA: No, ne.
Notices have been issued to Mr. H.
M. Patel and Mr. Palkhiwala. Let him
ask the Minister abou! it

Y mH W R & g
wErRa § g s WA § o fR
Qfafesa AweT & Tt & F@E
w1 #71 tAEgE ¢ ? ¥ weAr U7 @
fe Afafera NATT T § A0
&R 0% ¥ T7 FT WY
s ¥ifaw  wEddz & ww dwg |
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faqrene o o ¥ @ WP
famrer wan, et [vgr o § B8
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T8 WT | EOE a4 wAT 4% 9T
T I gEATHT G qEaT § 7 QW
wved ®) A ag g e dw g
AT A agn ww g, Afwa S wwr g,
g TgT TURT FQT B ) 38F O®-
fafredfea wamdds aga sarar Q@
g sam wE A g sfgn

The rate of interest given by & bank
and a company shouldi be, more or lesa,
the same. Otherwise, what will be
the effect? 1 think, it has a very ad
verse effect on the credit of the banks.
Thig arpect should also be examrned by
the Government,

SHR] BEDABRATA BARUA (Kalla-
pore): Mr. Deputy-Speaker, Sir, having
been in-charge of the Devartment for
six years and also being associated
wita the Departmenrt in some dther
capacity, I would normelly tend to see
both sides of the question and I would
not like to offer anything by way of
criticism as such. But, I think, that the
particular provision which is very im-
portant for the companies system lo
the country, g vital provision, Section
58A to which an amendment has beeb
proposed heeds some sort of re-thinking
even at this stage by the Government
1 woulqg like to associatz mysell with
the discussion on that subject. I know
that other provisions are also there. 1
do not want to dilate on those points
particularly when the Minister has sald
that those matters will all be before an
exvert committee and that most of
them are of consequential nature,

15 hrs

So far as Section 58A is concerned,
this Section came as a result of s
amendment of the Company law over
which the previous House sat in a Joing
Committee and prepared its am~

endments.

This particular amendment was in-
tended to achieve a certain objective,
In Clause 3 it has been reposed:

“The Centra] Government mav, if
it considers it necessary for avoiding
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any hardship or for any other Just
and sufficient reason, by order, issu-

ed either prospectively or retrospec-
tively. ..

It has taken an enormous amount of
discretion.

“...from a date not earlier than
the commeuicement of the Compan-
ies (Amendment) Act, 1974, grant
extension of tima to g company...”

To an individual company, not only to
a group of companias.

...... or clasg of companies to
comply with, or exemp? any company
or class of companics from, all or
any of the provisions of this saction
either generally or for any specilied
period subject to such condtions as
may be specified in the order.’

This is taking too much of a discretion
I feel very uneasy anoul it because
there is so much of di:cretion, I wunt
to state, that it would nnt Le possible
for the Government to exercise this
.type of discretion either judiciolly or
.reasonably. Please se: what this pro-
_vision really means if read with the
penal provisions. I beg to differ with
my hon. friend becuase 1 want to dis-
cuss it as far as possitle from th: point
of view ol the company system as a
whole and not only from:i the pvint of
view of the people concerned. The
.penal provision at cvery stage is im-
prisonmer:t upto five years. Thi; type
of a penal provision makes it 411 the
more necessary that discretion is not
to be exercised. Whoen the penal pro-
,vision was impored by the tlouse pre-
viously, ‘discretion’ was not there; it
-was made absolutely clear that no dis-
jeretion would be exercis2. That is why.
this amnedment has bieen hrought for-
ward. I know the difficulties of the
Minister; I know why this has to be
done—because there may be ceses of
hardship which have 1o he given 1elief
My suggestion ig.that this amendment
is no solution to’ this problem. This
"five-year penal provision makeg it an
"offence equivalent to burglary or culp-
able hnmicide or that type of tk ng.
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In all criminal actions, the offence
must be proveq beyond all shadow of
doubt. Tais js the most important point,
Here who js supposed to prove the off-
ence beyond all reasonable doubit?
The Department itself. If the Depart-
ment says that such and such a thing
is not to be condoned, the man goes for
five years’ imprisonment: and if the
Department says that for any sufficient
reason, which the Department is not
bounq to divulge, the man is to be
exempted, he has to l.e exempted. The
Deparlment can declare g man 1o be
crimnal for no particular reason or
declare him to be innocent., This is
arrogating to themselves {unction-
more thay, those of the Supreme Court
o/ India. This is a very dangerous
provision.

Exempting a class of companies 1
all right. But how is it going to be
sustained in a court of low, I do not
know. I think, the fate of this provi-
sion in the normal course would be
that e.taer it will not be applied or the
courts would not give any punishment
at all—perhaps only the fine—or there
would be the worst that one could
think of. I do not want this House
to pass knowingly an unconstiutional
law because this shouvld simply be not
constitutional to say that any ponal
provision where imprisonment is in-
volved, the judicial system  would
authorise a departmer.tal inspzctor to
say that thisis ga criminal act or
not without going into the evidence
because the law Joes not provide for
that. Really the whale thing started
when the provision wag discussed, at
one stage, before the Committee. Gov-
ernment had given its notes on
Clauses, and there Government had
said—and that was the original pur-
pose of the amendment:

“It has been the practice of com-
panies to take deposits from the pub-
lic at a high rate of interest. Ex-
perience has shown that in many
cases deposits so takem have not
been refunded on due dates.”

it was a wrong objecfive, although I

~was associated at that gtage also with

the Committee. I always thought
that this was a wrong objective because
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it ig'only an effort to set up a nval
danking system. If we really want
the - banking system to grow, why
should the companies take de-
‘posits and utilise those deposits?
Thig. objective was wrong, but
this was an objective which comes na.
turally to a political worker or a Mem-
ber of Parliamznt. Whether 1 wused
to go, I used to find a number of peo-
ple who had been deluded in depositing
their money in the companies. [ used
to tell them that they were speculators;
18 or 20 per cent interest was ofiered
to them and they went for that, How
can we make a speculative decaling as
safe as fixed deposits in a bank? It
cannot be. But that was the objective
and it was partly fulfilled in the sense
that deposits under the rules wouid
certainly be regulated ang companies
would not be able to secure raore than
25 per cent of their fixed deposits and
frez reserves. Compuhies could teke
deposits only equivalent. to that, not
more than that. This is good, but
then no sooner this Act was passet
than the provision was made that in
ccnsultation with the Reserve Bauk.
the rules will be laid down. When it
canie to the Reserve Bank, contradic-
tory objectives got introduced; very
laudable, very good, but totzily con-
tradictory. The Reserve Bank said
that the banking system should only
provide credit. Here, the Reserve
Bank forgot two things. I do noi say
that the Reserve Bank was doing it.
it is the Government that was do-
ing that. If the banking system was
to supply the credit, and if a company
had ;0 money and it had taken some
good deposits from the public under
the existing laws in those days, Re-
serve Bank regulations were never ap-
plied. The Minister possibly knows
‘that Everybody used to take deposits
whatever the regulations. There is 10
‘wmuch assurance from the Recerve
‘Bank or the Minister that if the
companies return the deposits, they
would pay back the money to them.
There is no such assurance at all.

It ig all right that they must not
tunction as a rival banking system,
but there is one thing. The bank rate
is 50 high today because of their salary
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structure and other things; in {heir
credit policy they have to raise the in-
terest rates very high because c¢f thef:
expenses etc. If a private company
gets some deposits, I do not think
It is a criminal act, although it could
be criminal if they do not return. It
the point is that no rival banking
system is to be set up, then was it
propounded in the original objectives
of the Act (hat there should be securi-
ty to the creditors who are putting
their money in the companizs, which
is a rival banking sgystem?

The second objective is equally laud.
able and I have no quarrel about that.
The objeciive is good as was mentioned
by my hon. friend Shri Venkataraman.
And that was that black money tends
to be deposited, but black money tends
to be deposted in a diiYferent  area.
Twenty-five per vent deposits made by
the public which are not souzht to be
controlled and are being progrescively
made will cont.nue. That twenty-five
per cont e not sought to be disturbzd.
What is sought to be disturbed is this
Ti . daposits from the Directors and
guaranieed by the Direciors which had
heen brought down to 15 per cent are
sought to be brought docwn to zero.
This was not really the original pur-
pose. This is because the Directors zre
not sought to be protected. These are
th. Directors themselves who have
vever asked for protaction. It may be
black money, it may be brown money,
it may be blackish money or it may be
pure black money. The point is that
these are Directors' d:pocits and they
have not asked for security. So, the
Reserve Bank and the Department fo-
gether formulated a set of rules and
made them very .ciringent in the in-
terests of control of black money and
the main axe fell on geposits guarante-
ed by the Directors or the Directors’
deposits and unfortunately, it did not
at al] disturb the big companies In
India except 2-3 companies. They
squarely fell on the small companies.
I hag been to Coimbatore a year ago.
1t was interesting to find that all the
textile mills of Coimbator, were aftect-
ed, practically all of them. It became a
vast problem not only in Coimbatore
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.but it has become a problem through-
out South India, That ijg why 1 uuder-
stand the reason why it was proposed
—exemption in individual cases. But
th:s is impussible because all these got
affected. But t1e big companies would
not be affected. 1f a big house has
.20 companies or 10 companies or 200
companies, they can provide the credit
by inter-corpora.e lvans. Even de-
posits by one company in anotaer
would not come within the dJdefinition
of ‘deposits’. So no big company is
going to be affected unless it is big
like the Oberoi Hotels or the other
famous case where this has happened
when people wanted to utilise deposits
for vast expenses and for that matter
i would not go inio that. The real
point here is about these small com-
panies. What is the objective? Sup-
pose the government exempts them—
I do not think the government has
examined it to find out the reascon.
The only possibility is that if g Lig
sompany is doing something wreng
in having deposits, since the penal pro-
vision is there, they will send the com-
pany into liquidation. Here the ques-
tion is: is it proper at this time of
vast unemployment to send existing
companies into liquidation? If this
tection is to strike even 590 companies
wih'ch it is boungq to strike if the sec-
tion is enforced— it is no matter that
it has not been enforced— it will create
an exvlosive situation. The hcn.
House should know that it has not neen
enforcad. When I wag there, I ured to
extend it every time by 3 months or
8 months and the Minister might zlso
do the same thing. And th's extension
went on becaurce at no s‘age the gov-
ernment was in a position to strike
down and cend a number of comnanies
into lijquidation although a number cf
cases were filed. This filing ot a num-
ber of cases itsel? is very inequitable
wecause certain companies are not be-
ing prosecuted.

In any case, after taking this rower
1 think it is being taken to be exercised
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ang it wil] pe exercised only by prose-
cuting some people and exempling
some othei people which will be highly
inequitable. How will exemption ia
individual cases be given? We cannot
go into the blackness cr the whiteness
of the deposits and I do not think the
Company Affairs Department is com
petent to go into it or, for that matter
anybody, to go into the question of
blackness of or whiteness of the de-
posits, You can make laws and you
can confiscate that black money or you
can convert it into equity or loan from
the financial institutions, There are
hundred ways to do it. But the ques-
tion is: whether the department can
really find out which company is mana-
red properly and which is mismanaged,
They si:  ‘strikes’ ang somebody says
‘no strikes’. You are not entitled to
examine this. This type of things is
likely to happen. So, the government
will be under all types of pressure to
give this exemption and the govern-
nent will end up. There are some
cases which are very bad and if you
want to help those cases, probably you
will have to help everybody else. It is
not proper to have anything I'ke this
in the statute book. 1 advise the hon
Minister not to provile for exemption
of one sinele company if he can do
so. This Hiech Power Committee has
been appointed, which is locking into
these things. Perronally, I think, it
the penal provision is to be therve, tkis
individual exemption can be very un-
constitutional. That is a point on
which T have been very much worried.
The High Power Commiite: Is expect-
ed to give its revort by the middle of
next year. Consideration by the Gow
ernment after that will take gnothew
six months or one vear. After that a
Joint Committee may loox into the
matter and it may come into effect
only after a couple of yesrs. Whal
hapoens is this. This is a law which
impinges upon everybody in any case.
It is going to affect thousands and
thousands of companies. What I feel
is that QGovernment should make a
straight. formal, decision to back out
of the situation. Under the rules laid
down in consultation with the RBL
the deposits by the Directors have to
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"be brought down to Zero, within a
short periog of time. I don't think
the financial institulious will bhe able
-to provide the credit to replace these
deposits. So, Government will have to
find out other measures for that pur
pose,

Wity these guggestions I conclude my
speech and 1 hope that the hon. Minis-
ter will consider these suggestions and
avoid the charge of favouritism
and  whimsicality.

SHRI NARENDRA P. NATHWANI
(Junagadh): Mr, Deputy Speaker,
Sir, I rise to support the Bill general-
ly The hon. Minister stated yester-
day that this is a short Bill and of &
non-controversial nature. Essentially
it is non-controversial though some of
ily provisions do require proper con-
sideration.

Certain criticisms levelied by my
hon. friend Dr. Seyid Muhammad are
wtally unjustifiecd. He said that
Government ought not to have come
torward with this type of piecemeal
legislations. He referred to the Ex-
pert Committee which has undertaken
to review the working of the Com-
panies Act ang stated that jts report
would be avai able soon, and there-
tore no justification is there for
bringing this piecemeal legislation.
flTowever, as the hon. Minister has
stated, the report of this committee
will not be available for a few mon-
ths. After that Government will have
to consider that report and a Bill has
to be drafted. Before it is enicted in-
to a law it would take about a year or
more than that. Dr. Seyid Muham-
mad had not proceeded to point out
in what respect, if at all, any of the
provisions of this Bill was not of
sufficient immediate importance, not
to be brought forward at this stage.
de left the question open. He left
it in a vague manner.

But, I think, his second criticism 1s
rather more obijectionable. This con-
cerns the interpretation of Sec. 293A,
which deals with the Company’s right
to advertise.
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And he stated that the ex-Law Min-
ister had given his opinion and had
interpreted it in a particular manner.
Pursuant to that, several companies
spent varioug sums of money and even
fantastic amount by way of adver-
tisemcnt. He proceeded to state that
the same opinion was taken by an ex-
pert, though he did not mention the
name, it was Shri Palkhiwala's opin-
ion. The same opinion was given by
Shri Palkhiwala and aiso by the for-
mer Chief Justice of the Supreme
Court. I understand that the refer-
ence is to Mr. Justice Shah. What I
am {rying to point out is. this. He
made an incorrect statement by saying
that the same opinion or same inter-
pretation had been given by Mr. Pal-
khiwala and Mr. Justice Shah. I
specifically asked Dr. Seyid Muham-
med whether the contents of the
opinion of Mr. Justice Shah had been
published in any newspaper to which
s naswer was evasive. Later on,
he was good enough to tell me that
his opinion had not yet been pub-
lished. What was published was the
fact that he had given an opinion and
the view was expressed by Mr. Jus-
tice Shah. was similar to the one ex-
pressed by Mr. Palkhiwala. So the
companies had the right to spend any
amount they liked by advertisements
and there was no violation of section
203A.

Now. 1 have got 8 copy of opinion
glven by Mr. Palkhiwala and his
opinion begins with:

“It has appeared in an issue of
Secular Democracy on October 1,
1977. He did not give a categorical
opinion that there was no restriction
over the right on the company to
give advertisement. No, not at all.”

On the contrary, he starts—this is
his first sent>nce—with his answer te
the first question:

“In my opinion, it depends on the
facts of the case as to whether the
amount spent for advertisement m
souvenirs published by a political
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party should be treated as a contri-
bution to a po.tical party or for
political purposes’.

So, he lays stress that it depends
upon the case of each particular case.
And then he goes on to say—I am
quoting from his opinion published
in an issue of Secular Democracy
dated 1.10.1877. Kindly listen to me.

It is a question of fact. What arc
the questions of fact that arise? First-
ly, whether the intention or id~a 1s
to advertise. He proceeds to statc on
that:

*“The essential point is whether
the payment was made for gaining
some benefits through advertise-
ment.”

According to him also, therefore,
if the predominant jdea is not to zd-
vertise for publicity but in order to
get some favour, some benefit or some
patronage from the Government what
else it is but a donation? 1 do not
like to state that. I can cite several
such instances where contributions
have been mad- by companies w'th
a view to getting reduction either in
the customs duty or in excise duty.
1 do not want to dilate on that. He
hag summarised it.

Mr. Justice Palkhiwala gave the
same opinion. He summarised ft....

SHRI R. VENKATARAMAN: He is
not Justice Palkhiwala.

SHRI NARENDRA P. NATHWANI:
I am sorry for the s'ip made. Justice
Shah gave similar or same opinion.
It was his opinion. Dr. Muhammad
also said that simi'ar was the view
expressed by Mr. Justice Shah. It is
not, therefore, corrcct to say that both
of them—Shri Palkhiwala and Mr.
Justice Shah-—expressed the same
view as was taken by the former
‘Minister of Law, Shri Gokhale. But
it was open to Shri Seyid Muhammad
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to point out that Governnvent shouid
have availed of this opportunity..

SHRI VASANT SATHE (Akola):
So, you say that Justice Shah u a
partisan man.

SHR! NARENDRA P. NATHWANI1:
Sir, 1 object to it. You cannot cri-
ticise the conduct of any commis-
sioner, I appeal to the Chair to ask
the hon’ble Member to withdraw his
remark. Justice Shah is enquiring
You cannot criticise his conduct.

SHRI VASANT SATHE: 1 am not
criticising his conduct.
MR. DEPUTY SPEAKER: Mr

Sathe has just walked into the House.
He does not know what you are
speaking about.

SHRI NARENDRA P NATHWANI:
it was open to Shri Seyid Muhammad
to point out to the hon’ble Minister
that this opportunity should have been
tallen to clarify the position So
far so good. It is legitimate. But in
this context one has to remember that
when the who'e matter is under ex-
amination or consideration of the Gov-
ernment you cannot cxpect them to
introduce any provision in this Bill
I leave the matter at this stage.Ionly
hope that Shri Seyid Muhammad had
spared  himself of the manner in
which he expressed his  opinion,
namely, that Law has not been made
to appear more foolish than in this
matter.

Sir, I now go to the provisions of this
Bill. 1 stated that I generally sup-
port the provisions of this Bill. Let,
me first take up Clause 3. As re-
gards this clause while I support ge-
nerally the principle underlying
Clause 3 I wish to point out that in
some respects it deserves full consi-
deration by the hon’ble Minister and
even at this late stage he would apply
closely his mind to the various sugges-
tions that are made in this debate. My
first submission is that there seems to
be some overlapping with Clause 7
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of Section 58A and the new proposed
mab-clause 8. If you look to the exist-
ing sub-clause 7 it exempts a banking
cempany from the operation of Sec-
tion 58. Again it authoriszes the Cen-
tral Government not to apply the pro-
visions of Section 58A to any otner
company. In other words. sub-clause
7 authorises Central Government to
exempt certain kinds of companies
whereas new sub-clause 8 also says
80 in express words. It also seeks to
empower the Government to exempt
a company or a class of companies. To
that extent it appears there is some
overlapping. This overiapping should
be avoided.

Secondly, my friend Mr. Venkata-
raman rightly pointed out that the ob-
ject of the original Section 56A wus
two-fold, that js. to give protection to
members of public who may not come
to gricf by reason of being atiracted
by high rates o! interest offcred
various compuntes; and :ccondly o
some extent  to divert the s.viae
into what %3 considered by the Gov-
ernment to be more profitable invest-
ment in national interest, so that if
rights are curtailed and  restrictions
are placed, some savings micht flow
into banks therrbv enab’ing the gov-
1e_rnment to carry out its economic po-
icy.

1 fully support government's pro-
posal to give relfief io companies in
certain caces and 1 quite understand
that. There may ke genuine cares
in  which a company muy not find
that. There may be genuine  cases
deposits and so it is highlv necessary
that in such circumstances on  such
grounds. 1¢lief by way of extension of
time shou'q be given, But such
grounds such reasons of genuine hard-
chip a ! difficnities shou'd be speci-
tied in th- new provision instead of
making them wide and genoral.  As
the law stands at present. it reads:
“Th. Cent n' Government may if it
considers it necessary for avoiding
anv hardship or for any other ijust
and sufficient reason....” These
words are very general whereas in
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the statement of objects and rezasons
specific cases have been given. Sup-
pose there is a riot, there is a strike,
you can say they are circumstances
beyond one's control, or what are
known as acts of force majeur acts
of God and so on. You should try to.
specify them. You should not vest to
wide discretion in the hands of gov-
ernment officers. It is not in keeping
with the broad policy of the govern-
ment to introduce unnecessary regu-
lations, Some regulations may be
necessary. I quite see the necessity of
bringing a regulation to grant exemp-
tion in certain respects. But do not
try to word it or phrase it in such a
manner where unlimited discretion
has been conferred upon the govern-
ment. Second'y, for the same rea-
son 1 object against—I refer to the
words—‘if it considers it necessary’.
Why shou'? the Central government
be authorised to have this kind of
satisfact'on becfore taking action? It
is proper to rrovide straightaway for
the con'inseawcy. You can say “in
order to azvoid genuine hardship....”
And you can specifv those hardships.

Lastly 1 should like to say that
whatever  power is to be conferred
upon the government by reason of
the proposed new cilause 8, you
shou'd also see that such rower re-
lates on'y to a c'ass of com»anies and
not to any individua! company beca-
uce acain it confers wide discretion
in respcot of even arv particular com-
pany. In suchacasea company is
virtually inade Jdepindent upon or
placad at the mercy of the Company
Lav- Ronard or and its ndvisers. Fiease
take the power to grant exemption, to
extend the time or do whatever is
necessary but do that mn respect of
certain c'ass of companies only and
specify that. Do not extend such po-
wer with respect to any indivi-
dual company. In any case even if
you want to re'ate that power to any
individual company, prior approval of
the '‘Reserve Bank siwuld be takem.
There are amendments given notice
of to that effect.
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I have a feeling that unless new
sub-clause 8 ig administered with
great care and circumspection, poor
investors would be scared away and
eompanies’ finances may suffer and it
may divert funds though it is not the
intention of the government. I have
read; very carefully the statement
of the hon. Minister. If it is not the
intention of the government to accen-
tuate the flow of savings in particular
channels only, namely, bank and other
semi-Government agencies, you have
o admmister the new provision with
great care and caution because, whe-
ther one likes it or not it is bound
to have some effection the minds of
the depositors, because the depositor
will not now be quite sure whether
he wou'd receive or not his money
at the end of the fixed period,

Coming to another clause deal-
ing with Balance Sheet, it was my
misfortune to argue the first Supreme
Court case where I pleaded for one of
the directors of a Compai:v that a
person cannot be held :esponsible for
not flling a balance sh-~t whether an
annual general meeting was not held
but the Supreme Court 'vui the view,
“Now, it wa: his fault and he is 'ia-
ble”. Fortunate'y that decicion has
been reversed and the law has been
correctly laid down. But such a posi-
tion is not for the benefil of the
share holders and the company.
Therefore, the rroposal being made
now that even if no annua' general
meeting is he'd, a  balance sheet
shou'd be filed is we'come and de-
serves support. However, I request
the Hon'ble Minister to consider Mr.
Venkataraman’s suggestion whether a
copy of the balance sheet and profit
and loss account should not be sent
to the ghareho’ders.

The provisions of e¢'atice g relating
to charitable purpoce has been criti-
cised. There I beg to differ from my
hon. friend, Shri Venkataraman, who
said, it i¢ a specious plea. No; even in
the last Finance Bill, we raised the
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permissible !limit for amounts which.
can be donated to charity and nobody.
raised the argument that it was a.
specious plea. It is true thd#t one.
has to see that money purported to:
be given by way of charity is used.
for the same purpose, but that relates.
to an aspect of administration, Other-
wise, nobody has raised any objection,
that charity is not a worthy cause
which sghould receive as much help
from companies and individuals e,
possibie.

SHRI R. VENKATARAMAN: What
about shareholds? ‘

SHRI NARENDRA P. NATHWANL:
They have the right, as a class, to
criticise such donationg in the annual
general meeting.

SHRI VASANT SATHE: Is there
any company where the shareholders
have met and talked?

SHRI NARENDRA P, NATHWANI.
I do not know whether you hsve
ever been a shareholder,

SHRI VASANT SATHE: Yes I have
been a shareho!der. The annual gene-
ral meeting which 1 attended was
over in five minutes.

SHRI NARENDRA P. NATHWAN!
I have not under-tood him. It is in-
consistent—my friend being  present
in a meeting and the mecting being
over within five minutes!

Sir, with these words, I support the
Bill.

SHRI JAGANNATH RAO (Berham-
pur): Sir, I am not going to argue
that no piecemeal legis’ation should
be brought forward and that only
a consolidated amendment of the
law ig required. There are situations
where piecemeal legislation is neces-
sary and perhaps this may be one. But
what did not impress me was the ur-
gent need for bringing this piecemeal
legislation. The company law is a
regulatory measure which regulates
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the functioning of companies by gov-
ernment having some supervisory con-
trol. 1 was a member of the select
aommittee on the Bill introduced 1in
1971. We went round the country for
two and half a years, collected evi-
dence from ail interested sections and
ultimately the Bill was passed in the
House—Act No. 41 of 1974. This Sec-
tion- 5BA, came into effect from Ist
February 1975. The very object of
introducing it was to protect the
gullible and poor depositors who made
deposits allured by the high rates ot
interest offered by the companies and
many of whom came to grief. In fact,
one ICS officer put all his savings in
deposit in a company and lost the
entire amount. Therefore, it is mainiy
intended to protect the interests of
the depositors.

1 do oot see any reason why,
within a span of 2} years, this,
Government s trying to take powers
to exempt a company, or a class of
eompanies from the operation of
Section 58-A. The power to exempt
is already there under sub-section 7
of Section 58-A. I do not know
why Government wants additional
powers to exempt companies. 1
will appreciate it if Government iay»
down certain principles on which ¢
exempt a particu'ar company or clas.
of compantes from the operation  of
Section 58-A. Or, the Reserve Bank
can lay down that no company taking
deposits shou'd not give a ralc of
interest higher than that paid by the
nationalized banks, This wou'd bhave
put some restriction on the deposits,
and it would a'so avert any mischierf
on the part of the companies.

When Parliament is required to give
fts arproval to a bill, there should be
some guidelines mentioned in the
bill, so that we can apply our minds
to them and give our approval. But
here a blanket power is given to the
Government to exempt companies.
How can we approve it? The Law
Minister must consider this, and
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should tell us, at least in his speech,
that such-and-such are the guidelines
to be app.ied, even though they are
not specifically mentioned in this
bill.

1 now come to Clause 5 which deals
with Section 220 of the Act, which
requires an annual general meeting
to be held for the approval of the
profit and loss account and balance-
sheet of the company. This clause, as-
also the earlier, one is loaded in fa-
vour of the company, Where the com--
pany is not able to hod the annual
general meeting for the arproval of
the profit and loss account and the ba-
lance sheet, why should it get a fur-
ther, privilege, by depriving the
members of the company who are en-
titled to copies of these documents at
least 21 days before the date fixed
for the holding of the meeting? The
Minister has now given companies 30
days' time to file copies in tripiicate
with the Registrar, if the meeting s
not held. That means you are driv-
ing the members of the company and
the shareholders to go to the Regis-
trar for insrecting the documents
Why should you deprive them of this
right to get copics of documents; if
the  meeting is he'd, they have the
right to have the documi-nts 2! days
carlier. Now that thc meeting is not
going to ba held, why are you favour-
ing one company? 1f there are valid
reasons for not ho'ding the meeting,
the right of the shareho’'der or deb-
enture-holder to have copies of the
documents should not be taken away
I would have apprectated it if, simul-
taneous'y, you had amended section
219 by giving this right to the mem-
ber, debenture-holder or share-hot-
der to get copies of the doruments,
and also approved of the comrTanies
filing copies with the Registrar. That
would have been even-handed. While
taking into consideration the difficul-
ties of the company resulting in not
holding the meetin® in time, you
shou'q at the same time have pro-
tected the rights of the shzreliolder
to have copies of the documents.—
which he has a right to have.
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This is about claus¢ 5. Clause 6
deals with section 293 (e), i.e. regard-
ing ‘charitable purposes’. The ex-
pression ‘charitable purposes’ is a
very vague and elastic one; and under
this term, as per the existing Act,
Rs. 25,000/~ or 5 per cent of the net
profit, whichever is greater, can be
transferred. The reason given for
enhancing this limit to Rs. $50,000/-
s the fall in the value of the rupee.
The fall in the value of the rupee is
aot a sudden deve.opment. If that
is the consideration, every one should
have this corresponding benefit. It
& now said that the value of the
rupee is 25 or 30 paise. Therefore,
every one should get 3 times the
salary etc. 1 do not see any reason
‘or raising it from Rs. 25,000 to Rs.
50,000/-. As stated by Mr. R. Ven-
kataraman, every big company has its
charitable trust. What is the chari-
table purpose in which these comp-
anies inau.ge, except the fact that the
money - trancsferred tn those naries
for their own use?

Therefore, ¥ am not very happy
with increasing the ceiling limit {rom
Res. 25,000 to R=. §0.000. On the other
hand, I wou'd have very much "t
it. {f there w2 bBeon a rovision oo
the c’ause that evoery industry «hoo’d
adspt ‘hree o= four  villages round
about the location of their industry and
develop them ecnnomically, because
that  wouid bz doing very great
economir  justice to the poor peop!
who would te getling employment,
poar! From the develomment of ‘i
ocal area. If such a ¢ dition is p...
1im the <atute, it wou'ld he a bhett-r
-ubstitute than a'lowing a compois
1o make donationg for charitable pur-
poses. nol  exceeding five per cunt
and according to this Bill not more
than Rs. 50.000. I had some experience
with companics earlier, and 1 know
how thic clause relating to charitable
purpose is bein; utilized by some of
them.

1 find that one of the amendments
1s by a progressive Member of the
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Janata Party, Dr. Ramji Singh, to the
effect that companies should de per-
mitted to give donations to politicat’
partiesa.

DR. RAMJ1 SINGH (Bhagalpur):
I have said that they shall not give
donations.

SHRI JAGANNATH RAO: In that
case, you need not bring any  amend-
ment. I thought you were in tavour
of such donations. If he is against
such donations, then his amendment is
redundant, because section 293A al-
ready prohibits it. Therefore, I was
rather intrigued by his amendment.
I thought there was at least one
Member with progressive views, who
appreciates the need for pc-mitting
comnirs to give donations to po.i-
ticar partics. When advertisements
are allowed in " jin.s of poii-
tic” parties, I see no rrzson why
donationg a'so shou'd not bv made to
the political partics. Asx  Justice
Chagla argued in 1957 in the TELCO
case, the springs of democracy would
not be sullied if cdonations are made
by companics to po itical  parties.
Tatas wanted to amcnd their articles
of associai'on to include a c'ause ena-
bling them to make donations to poli-
tical par‘ies, which was held legal,
and the argument given by them was
*hat 9t will foster and develop their
business. Therefore, if Government
are thinking on those lines, they
should bring an amendment to that
»ffect.

To  TuAt fag (AR )
g fagm v fafe @@ NagE
ferar AT 1 AAT o
fasiq? sgar wdt =izar g Sfaw
# &Y =ogs gead fag & 89 T
# g7 agdm aAEAl 1 qEAr @
Agwg A9 ¥ %9 § § 1 wa1 wfeeqw
FuEmEY At avia § ORI &
xav g wigsTe A ¥ arfed |
T ¥ AR 9EW W W WA
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Y AFfTEl F1 ATE FIT FT aga wfy-
e faar T Sawa g &
qg gTHTL TG §Y M AZ 37 Afwwml
F &gy 3T {, i w7 ¥ goAw
Wrow 1 AT ww A Iy &
f& araTgTEE 9 UOT gEqIeE aaT
T CIEHASHAT | TH wd wia
9T WET HEW AT ATERW A
¥ @ i qEreay sraarfasT ar
FTHEIT & FTIUAFT F gral ¥ fway
WY FEeAr Fr oaAfqar & fawogw
frg ¥ fan qrwsqwE 37 w1 wiuF
g, Fg AfgFT SAF A F A
BYET S A gFF foe ar v
T WGy A WY FTF 7AY Ay I
A9, qAEIT FL KT & | FEAT
AT =Y F AT §, TR @gq
3EIIRT gl gFAT & ) AR FEA
grEforg & 19 9T ag FTIA H1E FT
gwar g | gErfAm gW §EAd &
FEHTT 1 GraHe 1 w7 d fqvag
FA § I AE &1 grEfow &
ATH QT 34T WgF AAFTT AFT AT
arfge |

AT A GIET 917 6 F ILCH
2 fagd iy g g fv oza
qA FTAT ®F AT 293 F JAGT FY
g FErwE g zod famwmar g fs
25,000 e ¥ FET FT F, ifw
®qY FT A 30 {1 X w9 g AT
¥ Wt gw  wAx g, 3 fam
25,000 o ¥ FET FL 50,000 Fo
frarmar g ag a1 w8« Afwa AR
Tt #@myF faar & 47 W FT @
gread  gwn f5 ag fyvew 3faw &,
Yy ‘fiw A g g wEHA A
TaAifas gl F1 AT AR ATE
#F1 918 35 faard’ g7 g, 918 7AgK
grsa g, M A TeEfaw gel &

2985 LS—10.
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g § TR war @) faar o
g FWHT OF F w9 A9 e aY
qg WA & 4T EIT | &F |
Taifas  wfg & am@ 5@ & foas
fau eoager fagus a1 @R E, T
famr 1 @RE, TR FAA Felv Y TG
IYAT FT @FH T FE A AT
ag Mg ‘O Al 7 FEgEr &,
TIAETaF AT A 99 T+9 qasA|
Fr Fr¢ o dar A fean s g
AT, ¥ A7 afaearg ¥ Sav
qrg] A & 9w A § qE g -
T qM A AT fF gaTy qfsqd oy
zfwa & faar &, 10 sT@—25 @@
fear 8, a1 °¥ & AT FroArg oY
¥ & | &Y Oy ATAd FrEl &
faa  zma fegr smar =anfge  afws
Tyifaw At a1 IgH ITHCN FY
fFet FFTT FT AT AT FARLTIT FY
ws W@ § sEfed w gw
aaAfas e F1 faaser F3a
T & ar ArawF § 5 ogw suwy
TR &1 g wasg T 1 qifs a9
I O @IUE AT | HAA AT
gfez & @1 gmygs @ & A4 favam
g f& fafg #ar &t Tgwr @<
FIT
SHRI C. N. VISVANATHAN (Tir-
uppattur): On behalf of the All India
Anna DMK I support the Companies

(Amendment) Bill which is before the
House.

Though there gre only a few amend-
ments, we must appreciate the spirit
in which the have been ‘introduced.

Sub-Section (7) of section 58A
empowers the Central Government
to give total exemption to a company
from the provisions of the section
after consulting the Reserve Bank
of India. Some times the companies
may not be able to repay their depo-
sitors because of circumstances be-
yond their conrol, but all the same
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the shareholders stand deprived of
repayment,

15.55 hrs.

[Surr N. K. SHEJTWALKAR in the
Chair.]

If something is introduced, there may
be some demerits but we have also
to see what is the motive behind the
introduction of this amendment and
in what way it will help the com-
panies. So many companies are sick
and so many are closed due to non-
payment of dues to share-holders. It
has led to strikes and also violence.
This is what is happening. My hon.
friend said about Coimbatore mills in
Tamil Nadu as to what was happen-
ing there, how the mills are running
and how they have become sick mills.
The Government had to take them
over. We have to analyse what
are the reasons why these com-
panies are not run properly by the
directors, how they become sick and
how they have to be closed. We
should not oppose the amendment for
the sake of opposition alone.

There are other good provisions also
in the amendment Bill. There is Sec-
tion 222 which makes it obligatory on
the companies to give the balance-
sheet even when there is no annual
general meeting, It has to be ap-
preciated that the Government has
brought in this provision. One hon.
Member said that the share-holders
have been depreived of their rights.
It is not so. Within 21 days, they
will get the balance sheet. At the
same time, the share-holders are get-
ting a right to inspect in the Regis-
trar’s office, within 30 days, all the
documents of the companies, what
are the assessments, what are the an-
nual reports, etc. It is giving the
share-holders more powers rather than
depriving them of their powers.

Regarding the increase ip the ceil-
ing of donations for charitable pur-
poses, it is welcome. The hon. Mem-
ber, Shri Kanwar Lal Gupta, also
said about it, But it does not say
what are the charitable purposes,
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what are the charitable institutions,
under what circumstances, the
amount can be donated upto Rs.
50.000. My hon. friend, Mr, Venkata-
raman said that he would not accept
that there has been the devaluation of
the rupee. I do not agree with him.
This Act was made in 1954. Every-
body knows what was the cost price
in 1954 and what is the cost price in
1977. There has been the devaluation
of the rupee, So, an increase from
Rs. 25,000 to Rs. 50,000 is most wel-
come,

I would like to support Mr. Kanwar
Lal Gupta in saying that it should
apply to political parties also, I would
not agree with Mr. Ramji Singh’s
amendment that it should ot apply
to the political parties. In the recent
days, we have seen how the political .
parties have fought the elections. The
political parties definitely need some
funds for elections, Wge need some
funds, whether we helong to this
party or that party, this group or that
group, If it applies to the political
parties, there will not be any souve-
nirgs needed, there will not be any
secret collections and there will not
be any black-money put in the ac-
counts of the political parties. The
political parties can frecly collect the
funds. So, I support the increase in
the donations for the charitable pur-
poses from Rs. 25,000 to Rs. 50,000
and also in regard to the donations
for the politial parties,

In conclusion, I say that this
amendment is one of the feathers in
the cap of the Government by com-
ing forward with this amendment to
the Companies Act of 1954. I support
this amendment Bill on behalf of the
Anna DMK.

16.00 hrs.

SHRI VAYALAR RAVI (Chirayin-
kil) : Mr. Chairman, Sir, my colleagues
on this side have elaborately dis-
cussed this and brought out various
relevant points which I want the hon.
Minister to consider, This Amend-
ment moved by the hon. Minister has
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to be gone through very carefully
because it is not so innocent as it
appears. The first amendment,
amendment of section 58A, will have
serious repercussions and will affect
more the poor people who have de-
posited the money and helped the
banks than the Directors.

The hon. Minister, in his opening
remarks, has said that a high-powered
committee is being appointed and
they will be examining thoroughly
and make suggestions for amendments
in respect of both the Companies Act
as well as the MRTP Act., I welcome
his move in appointing a high-po-
wered Committee. But at the same
time it has aroused some doubt whet-
her the approach to this new look
at the Companies Act and the MRTP
Act will also be on the same lines as
this Amendment. We are cuspicious
because with all this book on Com-
pany Law, there are enough loopho-
les. Mr. Shanti Bhushan can very
well say that it was the Congress
Government which did it. I admit.
Enough loopholes are there—he him.
self, as one of the eminent lawyers,
must have argued cases—or the big
companies to escape. He was pre-
viously on the other side—on the side
of the comapany; but now is sitting
on this side, namely, on the govern-
ment side. Therefore, whichever
loopholes he had come across when
he had argued cases, he should now
ensure that those loopholes are plug-
ged. So, when the report of the Com-
mittee comes, he should examine that
with this outlook.

I have a suspicion—you may not like
the word ‘suspicion’—because of this
Amendment. Now, let us deal with
this Amendment. As Mr. Bedabratn
Barua put it, there are rival banking
systems in the country today. The
banking investment has gone up fto
Rs. 17,000 crores, invested by different
sections of the people in the banks.
Here Rs. 1,000 crores have been chan-
nelised through another way. That
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is why Mr. Barua raised the point that
there was a parallel banking system
We have encouraged that without any
proper check. Not to speak of proper
check, there is not even a provision to
protect the interests of the depositors
who are expected to deposit money in
the banks for national purposes. And
this money has gone to a fixed groop
of companies and Directors—and they
can swindle that money.

Now, what will be the impact of
this amendment of section 58A? That
impact has to be examined thoroughly.
I can point out examples if the Minis.
ter allows me. One case is—the hon.
Minister is very well aware of this—
that recently an allegation has come
about a company, National Rayons
Corporation, where their public debts
are said to be amounting to Rs. 52
crores. In the morning the matter
came up in the House in the form of
an Adjournment Motion. It is because
it has been reported that a ig fraud
has been committed against nationali-
sed banks to the tune of Rs. 24 crores.
This comapny is now trying to trans-
fer their equity shares to the Modi
Group of companies—at a different
value; at 350 or so; I do not know
exactly. I know, Mr. Shanti Bhushan
will say. ‘Your Government, during
the Emergency, withdrew the govern-
ment directors’. You can tell me.
I admit. I am not justifying or sup-
porting it at all. Even at that time I
was not supporting Kapadia. He wass
one of the exploiters during the Emer-
gency. I want you to put that gentle.
man in the proper place. He was ex-
ploiting the previous Government and
the Emergency—to loot the public
money to the tune of Rs. 52 crores. He
managed it; he managed to have the
government directors withdrawn thnge
days. Your Government has appointed
eight directors. But are they func-
tioning properly? Still the old evil
influence prevails. I suspect, the old
influence still prevails through Mukund
Steel. There are allegations against
Mr. Patel, Chairman. This transfer of
equity shares will amount to cheating
the poor people, who deposited money
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in the banks, to the tune of Rs. 52
crores. This Amendment will help
this company. This amendment c¢an
help for a decision to give exemption.
Under Section 372 of the Companies
Act, your intervention may stop ex-
change of these shares. Section 372
is very clear; under this Section, Gov-
ernment consent is necessary for Lhe
investing company. It is not the Na-
tional Rayon Corporation, ,but the
Modi Group of Companies need yolr
permission. Before giving permission
to the Modi Group of Companies, it is
necessary for the Government to c¢x-
amine the whole issue altogether. It
is not that you should examine the
functioning of the Modi Group of
companies, but also the functioning of
the National Rayon Corporation, its
Chairman and the eight directors ap-
pointed by you. These directors have
always been supporting the decision
of the Chairman during the Emergency
and after the Emergency. I would
appeal to you not to support the actions
of the Chairman, who has been acting
in a way only to continue ‘here. These
directors have also given their cou.
sent for the transfer of equity shares
which they were not expected to do.
They have flouted the rules and guide-
lines laid down by the previous direc-
tors during the pre-emergency time.
Even Mr. Patel was a member of the
purchase committee along with Suchir
Kapadia and another Kapadia. All of
them ganged up to cheat the public.
This amendment will further help
them. That is why, I demand a
thorough enquiry into the whole affair.
It is for your Ministry to see that the
public money to the tune of Rs. 52
crores is not wasted by the transfer of
equity shares from the National Rayon
Corporation to Modi Group of Com.
panies. 1 do not want to go into
further details at this moment.

I have got a great respect for the
Prime Minister and I wouid only like
to take this opportunity to appeal to
wim and the hon. Minister. As has
been pointed out by some hon. Mem-
bers at someother occasions, a new
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clique has been formed; some ICS
officers have ganged up together. 1
only want to warn the Prime Minister
that he must be careful about his
Secretary, Mr. Shankar. I want to give
a warning that the way in which Mr.
Shankar is functioning today will bring
a bad name to him. I say nothing
more than that now.

Now. look at the amendment, Clause
8. According to the Act, the whole
money was to be returned by April,
1975. As Shri Venkataraman said, now
it is 1977; two years have passed.
These people have not returned the
money. If the hon. Minister would
not get angry, I would say that it is
meant to help the friend of the god-
father of your Party. who still relaxes
at the Bombay Nariman Point Tower. 1
hope, he will not deny that.

Section 58A of the Original Act,
under 5(b) says:

“Every officer of the company
who is in defaut shall be punishable
with imprisonment for a term which
may extend to five years and shall
also be liable to fine.”

This is the clause under which you
have to prosecute one of the naws-
paper magnates in the country, who is
supposed to be your close friend relasx-
ing at the Nariman Point tower. Ten
crores of deposits have been taken Ly
him; it has been widely publicised and
has been criticised on the floor of the
House. I want to know what action
has been taken against him and in
order to protect the interest of the de-
positors. I would like to know what
the Minister has got to say if I say
that we suspect that your intention to
amend this is to protect that gentle-
man only. And there are other amend-
ments I have tabled along with my
friend, Mr. Venkataraman.

I have tabled an amendment about
the circulation of the balance-sheet
Under the present section 219 every
share-holder is eligible to get a balance
sheet and he will be able to know what
is happening. Merely filing a cop)
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with the registrar is not suffic’ent.
Every depositor should get it. In re-
gard to this amendment we take a very
strict view and I hope the hon Minis-
ter will consider it. It is very harm-
less and there is no difficulty. The
company will have only to print a
few more copies and distribute it to
the depositors. ...

SHRI JAGANNATH RAO: They
have a right to get it.

SHRI VAYALAR RAVI: Please uac-
cept that amendment. It is harmless
and it will only help the people.

Then, with regard to giving exenip-
tions, you say that it is because of the
hardships they have passed through
and the labour strike and so on. This
is against your basic concept and ihen
we all know that since 1974—77 there
was not much of a strike and these
companies simply exploited the poor
to the maximum during emergency. 1
concede that. They are trying to fisu-
rish themselves. I do not deny that
fact. Then I cannot understand why
the Minister comes here and says
that they are in a bad gtate. I am
admitting that they have exploited the
people and enriched themselves to the
detriment of the companies. But you
come here and say that they have to
be exempted because they are it a
bad state. I am not able to accept this
reason and it is not convincing to us—
this amendment to clause 58A and in-
serting a new clause.

These are the pointg I have to make
and I wish the hon. Minister will con-
sider them. These are very impor-
tant. This exemption will en-
trust the power into the hands o! ex-
ecutives and some officers in the Com-
pany Law Board and it will only give
room for more corruption = amongst
your officers. Then what will be the
criterion for exemption? That will
lead to under-hand dealing by the
company, its manager and directors
who will try to influence the officials.
Why do you give scope for this evil
influence to be exercised on your offl-
cials. I wish that you keep them frce
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from this evil influence. That is why
I will say, don’t give exemption further
and limit it to the period till 1¥78. That
is the best thing.

Lastly, Mr. Gupta himself has said
about donations to the Congresg Party.
Now the Minister might have found
himseif jin difficulties. Yes, we got
donations, the Congress got donations.
But what about you to-day? We have
taken money but that is white money.
But what about you? You have taken
black money. As an honest political
party, have you come out with your
income and expenditure statement?
You say that you are fighting again
against corruption and are fighting
the Congress Party. But you shouid
have come out with your accounts.
Can you? It all suits you very well
when you accuse the Congress of liv-
ing on blatk money. But you yoursel
now live on black money and unneces-
sarily, you want to blackmail the
Congress that ‘We are going to pro-
secute everybody.” But now you have
found the difficulties. I would only
submit that this kind of blackmailing
will not lead us anywhere. I would
like them to see that the loopholes in
the law are plugged and the exploita-
tion of the poor depositors by these
companies is stopped. If you do that,
we will join in your effort and extend
you all the co-operation.

Befove I sit down, I will appeal to
the hon. Minister to accept some of our
amendments which we consider very
important. I hope you will concede
our request.

With this request, I conclude.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): When I made
my opening speech which was a brief
one, I anticipated that it would be,
a dull debate.... *

SHRI VAYALAR RAVI: When we
are here, it cannot be dull.

SHRI SHANTI BHUSHAN: Because
the Bill contains a few provisions and
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they are a so not of a very big magni-
tude.

SHRI JAGANNATH RAO: Innocu-
ous.

SHRI SHANTI BHUSHAN: But I
am really very happy that hon. Mem-
bers have used all their ingenuity in
finding out matters for debate. It is a
very interesting and useful discussion
which we had and I will try as briefly
as I can to deal with the points which
have been raised.

Dr. Seyid Muhammad's main point
was this. He did not criticise all the
provisions of the Bill, but he asked
what was the need for the Bill at all
if a committee has already been ap-
pointed by the Government. My
friend opposite Mr. Bedabrata PMaruu
happens to be a member of the Com-
mittee which is going into revision of
the Companies Act and Monopolies
Act. Dr. Seyid Muhammad said, there
was no need to bring in a piecemeal
measure. He asked, why can't you
wait till next year when the report of
the committee would be available when
you can solve the problems ol the
people in one lot, and have no piezc-
meal affairs at all. 1 can appreciate
that kind of approach because he hap-
pens to belong to a party which for
the last 30 years believed that taey
must solve the problems of people ali
at once and that there should be no
piecemeal approach; all the proplems
of the people should be allowed to re-
main #s they were till then. Tais is
the so1t of approach which was applied
to the affairs of the country, with what
disaster, we all know. My point is,
even if you are able to do someihing
it is better. There are some peop'e
who think.
£ FL G A T7, A FL G A |

There are others who say.

ot J1 AT & S7ET

Some have that sort of approach,
evervthing should be done together.
But [ Jdo not see as to what is wrong
with adopting piecemeal approach.
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So far as Section 58A is concerned,
a Study Group under the Chairman-
ship «f Mr. James T Raj had been
appointed and as a result of the re-
commendations of that Study Group
this problem was setfled.

There was another point which was
made in strong terms by some Mem.
bers. There were many hon. Members
who were appreciative of this measure.
The criticism was voiced that this is a
measire which is intended to help the
big companies which are exploiting
the depositors’ money, that this ‘s
going to hurt all the poor depositors
and so on and so forth. They iried
to paint a picture as if the whole ob-
ject hehind this Bill was to somehow
save the dishonest companies; cheat-
ing the depositors and so on. I would
like to pose a question. What was the
experience of the amendment of Sec.
58A., introduced in 1974, for the pur-
pose for which it was ‘ntroduced?
There have been some who have peen
representing to me and some who have
been seeing me and they had certain
apprehensions but many of them be-
came quite appreciative of the object
of the Bill 1 explained this to
them. If I can give you an example,
if you have a law, the main purpose
of law is this, namely, how to prevent
a course of conduct which is not in the
interest of society. How to bring it
about?

If you have an artificial law which
brings wilhin its scope all kinds of
people, whether they can be persuaded
to give up that kind of actively or not,
that is a different matter. Supposing a
law was framed—I]I am just giving you
an illustration to illustrate my point—
that every person or every citizens
shall pay one lakh of rupees for the
cyclone victims of Andhra Pradesh.
Anyone who does not do so, shall be
liable to be prosecuted with an impri-
sonment for five years. Then what
will happen to those who can afford to
pay one lakh of rupees but who fail to
pay this? They would know that this
law ig equally binding or equally ap-
plicable to everybody. They would
know that by and large so many
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poeple are not in a position to pay that
one lakh of rupees. In that case,
everyone will be found guilty and
everybody will either be prosecuted or
nobody will be prosecuteg and if, even
those who might be in a position to
donate that one lakh of rupees will not
comply with that law, then the law
itself will come into disrepute because
either the law as it ctood can he fairly
and reasonably enforced or, if the law
becomes so artificial that it cannot be
reasonably and properly enforced. In
that case, it fails to serve its purpose.
This is what exactly has happened, 1
submit with great respect, to Section
58A as it stood. After all, what was
the object? The provision was that by
the 1st April, 1975 all those deposits
should be returned. The law has stood
for 2-1/2 years since 1st April, 1973.
If the law was well defined or jf Sec-
tion 58A was well defined, and, if any
amendment or any tinkering with 58A
is now going to be a sort of frustrating
the purpose for which it had been en-
acted, then may I ask what hus it
achieved? Has it schieveq that all
those deposits which had been taken
and which were required to be return-
ed by 1st April, 1975 had been return-
ed? Has it succeeded?

Enough time has been given to see
that Section 58A as it was enacted has
been allowed to remain in the statute
book for more than 2% years. If at
all it has not achieved that purpose,
then what is the good of paying now
that that section was designed to
achieve a very important purpose and
now you are tinkering with that Sec-
tion. That purpose would not be
achieved. You have already seen as to
whether that purpose has been achiev-
ed or not. It has not been achieved.

An hon. Member was pleased to ask
as to how many prosecutions have
been there so far and what has been
their fate? I have collected figures so
far as prosecutions which were launch-
ed for the violation of Section 58A are
concerned. Well, 35 companies were
prosecuted during ihis period and. out
of 35 companies, the cases of thirty
three companies are still pending. of
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course we know there is law’s delay
and so om and so forth.

Of the two companies for which the
prosecution came to an end, in one
case, the directors were also accused
persons but they were acquitted by the
court. he company was fined a sum
of Rs. 400, . In the other, prosecution
case, it was obviously felt that this is
a provision which hag not been com-
plied with by anybody. There are so
many companies who are not physical-
ly in a position to company with the
provisions. The law becomes artificial.
The court may also adopt that course.
There is a technical offence. They are
convicted and some sentence was made.
But the provisions of the law do not
take a serious notice of that contraven-
tion on account of the fact that it is
found that the law itself, in many res-
pects is artificial. In the case of the
other company, eight directors were
convicted. In this case, the directors
were convicted and they were also
sentenceq to imorisonment till the
rising of the court. In addition to that,
they were fined Rs. 300 each these 8
directors were fined for Rs. 300 each-
totalling to Rs. 2,400 in all

This is the experience so far as the
provision of the act as it stood. The
maximum period is five years. It does
not compel the person.

SHRI R. VENKATARAMAN: If you
were not in a position to do that, you
could have prought an amendment and
you could have punished them with
imprisonment to life.

SHRI SHANTI BHUSHAN: I am
happy about the suggestion which has
been given namely to make the law
more artificial although a person is not
in fault. Btcause he is not able to
comply with the provisions of the law
he should be sent to jail. Of course
this was the mentality which was in
vogue during the period of emergency
when if somebody has done something,
then he should be sent to jail ag if that
is going to be a solution. The purpose
of penal law, I would like to say with
great respect, is not to find some ac-
commodation for some people in jail
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The main purposce is to persuade them
to act in a particular way so as to puni-
sh them with imprisonment for life or
even death sentence. If they will not
be able to act in the way in which ihe
society wants them to act, then what
is the purpose of that penal offence?
If, by merely sending them to impri-
sonment for life, would achieve some-
thing, then the amendment need not
have been made. On the other hand, if
a provision is made that this deterrent
will enable or make the person to act
in a particular way which the society
wants, then, in that case, the law will
have to see to it that the law imposes
a sanction of a crimiral law only
against the persons who are not in a
position to act in the way in which the
society wants him to act, and has the
option either of acting or of not acting,
That precisely is the reason why this
Bill has been brought.

Some hon'ble Members have found
fault with the vesting of discretion.
The purpose of Jdiscretion has been
spelt out in the Bill. 1 will deal with
that point. But if I assume and one
proceeds on the assumption that the
discretion is going to be honestly exer-
cised. it is going to be bonafide exer-
cise and it is going to be exercised for
the purpose for which the discretion
has been given, let us see what is the
purpose of giving this discretion. The
purpose is to distinguish between two
classes of cases. The law which was
introduced in 1974 in the shape of Sec-
tion 58A had a certain objective. First-
ly, to provide some kind of security to
the poor depositors because they might
be taken by the inducement of 1 very
high rate of interest, namely, to impose
certain limitation on the 1ate of inte-
rest which could be given by the com-
panies. Secondly, the limits to which
the companies could take these de-
posits so that, by snd large, there is
security for the depositors. Those
were good objectives. Merely hecause
the amendment was brought by the
Congress Government, I am not saying
it was wrong. But naturally it is quite
possible at that stage it might not have
been anticipated in actual working
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what will be the result. Now, during
the experience of two end a half years
it has been found that this provision—
such a stringent provision which has
the sanction of criminal law—has not
succeeded in achieving its object. It
has not succeeded in compelling the
companies to pay for all these deposits.
So, we have to sit and think why is it
that such a serious provision has not
succeeded in its professed purpose.
When we sit down to think we find
that the law does not tuke account of
the various difficulties—which may not
be the difficulties within the making of
the Directors—and even those who are
anxious to comply with the 1eyuire-
ments ¢f the law are not able to physi-
cally comply with the same. So, it
shall be the duty of the Government to
apply its mind to the facts and circums-
tances of each company or each class
of company. Whenever any company
wants that the sanction of this crimina)
law should not be applied to it, it will
have to make out a case of hardship.
It is not a blank discretion which is
being given to the Government. Gov-
ernment will have to apply its mind to
the relevant facts and come to the
conclusion whether there ig any just
and sufficient case. The scheme of
the Act is to find out the relevant
circumstances and to honestly anply
the criteria to the facts of each case.
The real thing is to ensure that the
Government does not misuse the
power or exercise the power for extra-
neous purposes. That, I submit, has
been ensured in two ways. Firstly
this power shall be—if the power is
exercised by the Government for
extraneous reasons or not for the
purpose for which it is meant—cer-
tainly it shall be questionable befove
a court of law and nobody could dis-
pute with the court if it finds that
power or discretion had been exercis-
ed on extraneous consideration or
malafide intention and certainly it
would be in a position to annul that
exercise of power. That sanction itself
would, in my humble submission, be
sufficient.

The other point was that the pur-
pose of the vesting of discretion should
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be in the law. Why should the
justification not be spelt out, what
kind of hardship, what just and <uffi-
cient reason—these should be spec:fi-
ed. If the problem had been so sim-
ple it could be stated that for this rea-
son and that reason, these are the
various reasons which might create
genuine difficulties wherein a company
might deserve the exercise of this
power. But these are of such multi-
farious nature that it is not possivie
for any law to specify or make out a
list of reasons and circumstances in
which it might become necessary. Butl
so long ag government exercises thal
power bona fide for the purpose for
which it was meant, I submit cherc
should not be any serious objection to
the exercise of that power.

The hon. Seyid Muhammad utilised
this opportunity to refer to Section
293A and the opinion of Shri Palkhi-
wala and the former Chief Justice of
India, Justice Shah. These are mat-
ters which huve already been dealt
with my hon. friend Shri Nathwani.
All that is prohibited by Section 293A
is giving donation to a political party
or to a person for a political purpose.
Every kind of dealing by a compary
with a political party had not been
prohibited. For instance, a polilical
parly has some organisation which =
manufacturing, say, paper weights.
Merely because the company buys
paper weights which are manufactu-
red by a political party and pays the
price of the paper weight to that pcli-
tical party, nobody can say that it is
contravention of Section 293A; it
would be untenable to say that the
company is making a donation to the
political party. But suppose the paper
weight costs Rs. 5 and the company
pays an amount of Rs. 5 lakhs saying
that that is the price of the paper
weight, it gives a cheque for that
amount, the bill is made, a voucher is
made and all other formalities are
completed, would anyone have the
slightest doubt that it is not in reality
the price of a paper weight.
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SHRI JAGANNATH RAO: It is
pouitical weight.

SHRI SHANTI BHUSHAN: So it
will depend upon the facts and cir-
cumstances of each case. That is pre-
cisely what Mr. Palkhiwala and Jus-
tice Shah had said. In their opinion
you have to go into the various circum-
stances and that is the purpose
why this information is being col-
lected from different companies. Every
case must stand on its own footing.
Until all the factg are examined, it is
not possible to say whether a parti-
cular company or a director of a ¢'m-
pany s guilty of contravention of
293A or not.

He also repeatedly asked why the
repeal of the 42nd amendment which
was premised had not been brought
forward. Why the promised electoral
reforms and the anti-defection Bill
had not ecome. Now what have those
to do with the Company Bill. The
repeal of the 42nd amendment is be-
ing discussed between the ruling party
and other parties in both the Hou-
ses. Very soon with the coopera-
tion of everybody we hope to bring
a proper Bill before this House and
the other House about that matter.
I have had other occasions in the
past to refer to electoral reforms.
It is a very difficult matter; it 1s a
problem which bristles with all kinds
of difficulties and it is not a matter
on which you can come forward
with a Bill straightaway. The matter
has to be considered carefully. Various
proposals are before the govern-
ment. Various committees and parties
and so on have been making all kinds
of suggestions. They are engaging the
government and ultimately that would
also be a matter which would be dis-
cusseq with all sections of the two
Houses. I hope perhaps a consensus
would emerge and jt would be possi-
ble to reform the elelctoral law of the
country to the satisfaction of every-
body, because evidently democracy
depends upon proper electoral laws.
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Similarly about the anti-defections
Bill also, discussions are going on.
That also raises certain complicated
questions and it is in the procesg of
discussion,

Mr. Kanwar Lal Gupta expressed
the apprehension that sometimes
the benefit is given to the non-gen-
uine cases. The criteria have been
laid down in the provision itself and
the courts are there to see whether
for proper reasons the power is be-
ing exercised. So, there should be
no anxiety, particularly in a demo-
cracy when Parliament's supervision is
there. Every act of the government is
questionable in the Parliament. The
government is responsible to this
House. All these procedures and
rules are there by which this House
exercises supervision over each and
every dction of the government. So,
there should be no anxiety about such
things happening.

Mr. Venakataraman said that this
provision should be limiteq to 1st
April, 1978. In that case, it will meet
the same fate which the original pro-
vision met. If irrespective of the
conditions in each individual case
you put down an arbitrary date, whe-
ther it is 1975 or 1978, it will
make no difference. Even 1st April
1975 was not during the period of in-
ternal emergency. 1st April, 1978
would be after the emergency. So,
there would be no difference. That is
why the proposal is you may exempt
partly or for a particular period so
that the companies can be induced
to act on the facts of a particular
case. Depending on the facts of a parti-
cular case, the companycanbe told
“Yes; your difficulty can be understood.
But this is how you can find out funds
to pay for the depositors within
such and such period. Therefore, the
exemption can be granted only for
such and such period” So, it will
depend upon the circumstances of
each case and there can be hope of
the order being able to be enforced.

About Section 220, while the pro-
posed amendment was welcomed by
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all sections of the House, it was said,
why js the provision requiring filing
of balance sheet and profit and loss
account only with the Registrar and
not going further to say that copies
will have to be sent to all the share-
holders alsg I very well appreciate the
sentiment behind this criticism. After
all why does a company not supply the
balance gheet and profit and loss ac-
count to the shareholders? It is be-
cause either it is not ready or it 1is
not willing to make it public. I sub-
mit that as soon as it is compelled
to make them public by being re-
quireq to file ther: with the Regis-
trar, any incentive to withhold it
from the shareholders would not be
there. Also, it would be open to any
shareholder to inspect it in the Regis-
trar’s office. There is already Section
219(2) which says that any member
can insist and ask for it.

SHRI R. VENKATARAMAN: Will
it apply only to Section 219 or will it
apply also to 2207 Sub-section
(2) applies only to Section 219 where
the company holds a general meeting
and is obliged under Section 219 to
send 21 days before a copy of the
balance sheet and profit and loss ac-
count to all the members. But there
is no such thing in Section 220, be-
cause no general body meeting is
held. Can you say that there is the
same obligation under Section 220 as
in Section 2197

SHR] SHANTI BHUSHAN: 1
should not express a legal opinion on
a question like this because I have
had to surrender my enrolment certifi-
ficate when I came and joined here.
But I can say that Section 218(2) is
not conditional on the holding of an
annual general meeting. Therefore,
it can be construed as an independent
requirement. Sub-section (1) impos-
es one requirement; sub-section (2)
gives an additional right, viz., the
last balance sheet. If the balance
sheet has already been prepared and
filed—in that case-—under sub-gection
(2), why can’t a member insist and
say, ‘“Here you have got the balance-
sheet—because the balance sheet has
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been fileq with the Registrar—and it
is our right to have the last balance
sheet. This becomes a last balance
sheet which has already been prepar-
ed and js ready and available be-
fore the Registrar. Therefore, we
are entitled on demand to have a
capy of the balance sheet?” There-
fore, I submit that even if the provi-
sion had not been there, once the
balance sheet is required to be filed
before the Registrar—and it is filed—
it is available. It is ready and it can
be inspected; and when it can be ins-
pected, why should the management
unnecessarily, and without any cor-
responding gain, try to displease the
members by not giving them the copy
—if the latter can get the copy and
inspect it before the Registrar?
Therefore, my submission is that
perhaps it is not necessary to go fur-
ther; and the provision which is be-
ing introduced is quite sufficient to
meet every situation, s¢ far as the
difficulties are concerned.

Many hon. Members welcomed
the amendment for raising the amount
from Rs. 25,000/- to Rs, 50,000/, in
Section 293. Some of the hon. Mem-
bers, however, criticized it and ask-
ed why was it necessary. Even Dr.
Seyid Muhammad asked Wwhere was
the urgency. I am leaving aside those
who want to act contrary to law
and sometimes get away with it.
That happens with the Indian Penal
Code also. All kinds of offences are
there; but at the same time we know
cases in which people commit all
kinds of offences ang get away with
them. Society can only try to pre-
vent, or at least as far as possible
to prevent, them from getting away.
But that does not mean that if there
is a provision which, if worked pro-
perly will do good, it should not be
introduced because some people do
something wrong under that provi-
sion. Therefore, the question is whe-
ther it is correct to give the power or
right to a company to make a dona-
tion. And Section 293(e) is meant for
two purposes—not only for charitable
purposes, but also for the welfare of
employees. For these two objectives,
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the amount is sought to be raised
from Rs. 25,000/- to Rs. 50,000/-. The
concept of charity is well known.
After all, companies are making
money. They gre carrying on busi-
ness. Normally they are big people,
at least in comparison with the poor
people. They are the well-to-do section
of the society. No person who is- be-
low the poverty line will have a share
in a company. If these people will get
an opportunity, under this provision,
t0 help poor people, through charity;
or even to spend money for the wel-
fare of the employees otherwise,
what is the harm? Earlier the limit
was Rs. 25,000/-; now it is being al-
lowed upto Rs, 50,000/-. I thought
that it would be a step which would
be welcomed by each and every in-
dividual hon. Member, rather than
be criticized. But, then, in a parlia-
mentary democracy of thig kiﬁd, what
would thz Opposition do if the ruling
party brings in only good and proper
measures? After all they should
have some role. They should criti-
cize; and they should use their inge-
nuity to criticize even the good mea-
sures etc. So, we can quite appre-
ciate it.

A point was made that even com-
panies which are not really compa-
nies, viz. not limited companies, also
sometimes advertise and take depo-
sits, So far as this subject is con-
cerned, I quite appreciate the senti-
ment behind that criticism; but that
would not be a matter which would
be relevant to Companies Act, be-
cause obviously the Companieg Act is
there for the purpose of regulating
the conduct of limited companies
which are registered under the Indian
Companies Act—not firms, indivi-
wuals and so on. That may be a
matter of Jebate i.e., whether it
should be open for gn individual or
a firm to invite loans or deposits of
a centain kind or to advertise for that
purpose. But that matter can be left
to be dealt with in other forums for
discussion, rather than during a dis-
cussion on the amendment of Com-
panies Act.
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Shri Kanwar Lal Gupta supported
the Bill, gng I am grateful to him for
that. He also said that it is a half-
hearted measure etc. Well, he tried
to look fair, that he was not comp-
letely satisfied with it. Because he
is a member of the ruling party,
therefore, he found some occasion to
add some qualifications to show how
fair and objective he is.

Then he asked: why is provision
being made for total exemption? He
probably mixed up between holding
an annual general meeting and mak-
ing deposits. He probably thought
that section 58A was also designed for
the purpose of compelling a com-
pany to hold the annual general
meeting within 58 days. This is not
meant for that purpose. It is in re-
gard to making deposits in the com-
panies and so on. Therefore, that
gquestion does not arise.

Then he said some companies deli-
berately mismanage the affairs and
make them sick, take out all the
money their own investment gnd also
the investment from the financial ins-
titutions and so on and asked: what
is the remedy, why some remedy was
not provided by this amendment. I
think that the existing remedies are
known. Under section 408, Govern-
ment can appoint their own directors,
if there is a complaint of mismanage-
ment, public interest being affec-
ted etc. Shri Ravi referred to this
fact of Government directors. He
has been very charitable to me. 1
am very grateful to him for that, be-
cause in his speech all the time he
said “my party has been mismanag-
ing things doing dishonourable
things” this, that and the other, and
he expects, and very rightly expects,
this Government to right every
wrong that has been done by the
party then in power. We do not in-
tend to disappoint him. We do expect
to set right every wrong which
might have been done earlier
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Then it was asked what about poli-
tical donations and so on? The hon.
Member, Dr. Ramji Singh, who is es-
pecially kind to me always, I was ex-
pecting that he would give me an-
other bouquet today, abstained from
doing that. He has given notice of
an amendment for banning company
donations. Probably he has reaq only
section 293, and not 293A, under
which that ban is already there,

Of course, one hon. Member said
that the ban is unnecessary and it
should be done away with Shri
Bedabrata Barua is a member of the
Committee. All kinds of suggestions
which may come from any section of
the House, or any section of the pub-
lic, can be examined by the Commit-
tee. All those things can be consid-
ered. But this ban on company dona-
tions is still there under section 293A.
Therefore, the question of considering
that amendment does not arise.

It was stated by Shri Bedabrata
Barua that there is too much of a
discretion contemplated by this pro-
posed amendment to section 58A, by
sub-section (8) which is sought to be
introduced. May I invite his attention
to sub.section (7) which is aireadv
there? Is the discretion proposed
larger than the discretion which is
already there?

Then a question is asked: 1t total
discretion was already there in sub-
section (7), where was the need to
bring in this sub-section (8)? 1 will
immediately explain it. Even though
a very wide discretion has been giver
by sub-section (7), the purpose iz a
limited one, namely, to identify parti-
cular companies, on account of the
kind of business, or the kind of com-
position, or the kind of companies so
that the provisions of that section can
be made inapplicable to that company.
So, the purpose of that section, even
though it confers a wide discretion is
a particular purpose. The purpose is
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not that even though a company v ould
be a proper company to be governed
by section 58A, yet there should be the
power to exempt it, either totally or
partially, or for a certain —eriod, f-om
a particular requirement or the other
and so on, or merely extend the time.
So, the purpose of sub-section (8) is
entirely different from the purpose be-
hind sub-section (7). Sub-section (7)
does not give power to the Govern-
ment to impose conditions. If you
have to come to the conclusion that
the company is not to be goverend by
section 58A, then you pass an orider
under sub-section (7). But ‘f you came
to the conclusion “all right, there is
a case of exemption, you shall do tiis,
within so much time you shall pav
so much”, it can be done only under
sub-section (8) and not under sub-
section (7).

A criticism was levelled by Shri
Barua that giving this power {n the
Government would be unconstitutional
because it will be arrogating the func-
tions of the Supreme Court. On what
concept of law or legal principle this
would amount to arrogating the iunc-
tions of the Supreme Court 1 have not
been able to understand and hence 1
must frankly confess that I am unable
to reply.

SIIRI VAYALAR RAVI: What he
meant was that it is for the court {o
punish and that Government is taking
away that right.

SHR! SHANTI BHUSHAN: This is
a case of criminal legislation. There
are certain circumstances in which
there ijs no guilly mind or mens rea
on the part of a person which is re-
prehensive or must be deprecated be-
cause difficulties have really been res-
ponsible for it. So far as this provi-
sion is concerned, that power is not
with the Supreme Court to identify
these cases. If it had been said that
it should be done whether the reason
is good or bad, the position would bave
been different. Granting of exemption
for a certain period for certain r asons
is not a power which the courts can
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exercise in a criminal case. It cannot
say that exemption is given for :uch
and such a period on these conditions
so as to-look after the interests of the
depositors. These are not things which
can be done by the court at all.

I am gratefu] to Mr. Nathwani for
giving general support to the Bill. He
also said that there was overlapping
between sub-sections 7 and 8, but the
point which I have just made. T be-
lieve, would satisfy him.

He further said that hardship
should have been specified as riot,
strike etc. As I said earlier, it is not
possible to identify all kinds of sit-
uations because if one makes an at-
tempt to identify the various kinds
of situations in this complex world
and the companies functioning in
a complex area, one would fail, the
attempt would not succeed at all.

Then, he had another criticism,
against the use of the words “in the
opinion of.”

SHRI NARENDRA P. NATHWANI:
The wording in the Bill is “if it consi-
ders it necessary”. That means the
opinion or the satisfaction of the
Government. A subjective element
is introduced. Instead of that, an
objective test should be introduced,
and the wording may be “in order to
avoid hardship”.

SHRI SHANTI BHUSHAN: I fully
appreciate the spirit behind what he
has said, but may I appeal 1o the vast
experience of Mr. Nathwani as a
Judge and say if you make it object-
ive and not subjective, then litigation
can start and go on for ten years that
it has been exercised for extraneous
considerations or is maly fide? If the
other language is used, then the court
must judge in each case, with the res-
ult that these matters will hang fire
for years and years, with the result
that everything gets frustrated. The
only objection can be that the Govern-
ment might try to abuse or misuse the
power. So long as that is obviated
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and the court can intervene to find
out if the power has been misused for
extraneous reasons, it is good enough.
It is not a case where the court can
be said to be better equipped than
the Government, when both are func-
tioning honestly and for proper con-
siderations. There can be only two
reasons for giving the power to the
court rather than to the Government,
namely that it is better equipped or
distrust. Distrust is avoided because
the court can always be brought in.

SHRI NARENDRA P. NATHWANTI:
If it is a subjective test, the court can-
not go into the question of the suffi-
ciency or otherwise of the material on
which such satisfaction or opinion is
arrived at.

Secondly, when you put these
words, it creates a psychological at-
mosphere. When any person looks at
it, reads it, instead of focussing the at-
tention on the genuineness or other-
wise of the ground, he has to depend
on “if you consider it necessary”. Ul-
timately, it is your discretion. That
is why I thought it would be better
to have this phraseology.

SHRI SHANT] BHUSHAN: So far
as the points made by the hon. Mem-
ber, Shri Jagannath Rao are concern-
ed they have already been covered.

I am grateful to Mr. Viswanathan
of the Anna DMK party who gave me
the most unconditional support SO
far as this Bill is concerned, even
more than what the hon. Members of
my party have given. I am specially
thankful to him and I am grateful to
him for that.

Lastly, coming to the irrcspressible
Shri Vayalar Ravi, his main objection
was that this Bill does not look so
innocent as it is made out to be. I
do not know whether he referred to
the Bill or to the mover of the Bill
However, he has given some interest-
ing and very useful statistics that the
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banking system has, at present Rs.
17,000 crores and the companies are
also having deposits to the tune of
several hundred crores. The object of
Section 58A is not frustrated. It is
only a sort of device to really en-
force Section 58A. Therefore, he need
not have any apprehension so far as
that is concerned.

As is usual with him, whether
something is within the framework
of the matter which is engaging the
consideration of the House, because
his vision is so wide and his scope is
so broad that he can oversee every-
thing and he cannot forget his obses-
sion, he referred to Kapadias and the
National Rayon. He brought them
even in this debate. Except saying
generally which I have already said,
I do not propose to disappoint him
so far as hig general desire is con-
cerned that we should under all the
mischief and evil for which he might
be at least nationally responsible. I
would not like to digress much into
the National Rayon, etc. As he knows,
the Government directors have al-
ready been appointed. He was very
sorry that Government directors ap-
pointed earlier had been removed. He
thought that there was no justification
for removing Government directors
carlier. T take it that he wanted to
pay me a compliment that Govern-
ment directors have been appointed.
I thank him for that; I am grateful
to him for that.

Then, he said that the Janata Party
has taken some black money from
somewhere. Of course, he knows, all
these colours and recognises black,
white, grey, red, pink, green and so
on, all kinds of money. But I must
frankly admit that I am almost colour
blind as to where and how the black
money etc. is taken. So, I will not be
able to contribute to this part of the
debate.

With these words, I again express
my gratefulness to the hon. Members
and I request them to support the Bill
and adopt it.
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MR CHAIRMAN: The question is:
‘“That the Bill further to amend

the Companies Act, 1956, be taken '

into consideration”

The motion was adopted.

17 hrs.

MR: CHAIRMAN: We shall now
take up clause-by-clause considera-
tion of the Bill

There is no amendment given
notice of to Clause 2.

I shall put it to the vote of the
House.
The question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3—(Amendment of
section 584)

SHR! R. VENKATARAMAN: I beg
to move:

Page 1, line 16,—

after “time” insert—
“till 1st April, 1978" (4)

Page 1, lines 17 and 18,—

omit “or exempt any company or
class of companies from,” (5)

Page 1, line 18,—
omit “or any of” (6)

Page 1, lines 18 to 20,—

omit “either generally or for any
specified period subject to such con-
ditions as may be specified in the
order” (7)

SHRI NARENDRA P. NATHWANI:
1 want to speak on a particular aspect
of my amendment. Therefore, I am
moving that—though I know that my
suggestion has no chance of being
accepted.
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I beg to move: ‘
Page 1, lines 12 and 13,—

for “if it considers it necessary
for avoiding any hardship”

substitute “in order to avoid any
undue hardship” (10)

SHRI R. VENKATARAMAN: 1
have heard with very great attention
and respect the explanation given by
the hon. Law Minister. He hag gaid
that this law is not capable of en-
forcement. I was really shocked. He
gave an instance which, to me, ap-
pears something like ‘from sublime
to the ridicule’. He said, ‘If I make
a law today that every one of you
must pay Rs. 1 lakh to the Andhra
Pradesh Cyclone Relief Fund and if
I am not able to enforce it, then the
law will be absurd; I do not think
that any sane man reading section
58A will come to the conclusion that it
is such an absurd proposition as pass-
ing a law saying that every one must
pay Rs. 1 lakh to Andhra Pradesh
Cyclone Relief Fund I want
to make this «clearr He is a
good lawyer, a very clever Ilawyer;
we have read his arguments; and we
have now heard him with great atten-
tion. T was reminded of a Shakes-
pearian passage:

“In law what plea

so tainted and corrupt

but being seasoned by a sober brow
obscures the show of evil.”

That applies to him very well. The
point is this, Parliament, in its
wisdom, wanted to regulate taking of
deposits by companies. That was for
the purpose of protecting the small
investors who have been drawn into
depositing money into companies
which are not able to honour and pay
them back. I can understand the Go-
vernment saying ‘all right, we will
give them some more time for the
purpose of repaying”. But if the Go-
vernment wants to take the power to
exempt totally from all or any of the
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provisions of section 58A, it is an un-
thinkable proposition. It may hap-
pen, according to this amendment,
that some of the members who have
deposited money with some com-
panies will never see the colour of
the coin. Government may totally
exempt them from section 58A, or
give such exemption from time to
time for such a long time that the
depositors would be dead and even
their progeny will not be able tc
see that money. So, there should be
a time limit. That js all what I say.

t

It is true that the companies have
some problems. Some of the com-
panies have accepted deposits when
there was no regulation, and those
companies should be given time to
repay. We have no objection to giv-
ing time. If you say time up to 1st
April 1978 is not enough for the com-
panies to repay deposits, I would
even suggest that you take away that
time limit, but let the Government
take the power to extend the time.
But there should be a time limit to
enforce all the provisions of section
58. The depositors have put their
money into the companies, and they
must get it back. If the Government
takes a blanket power to exempt
companies from the operation of sec-
tion 58A and there js no time limit
within which they should repay, what
happens to the poor depositors who
have deposited their money in good
faith? Are they not entitled to some
sympathy? Who is entitled to sym-
pathy—the erring company or the
poor depositors? 1 leave it to the
House to decide it.

T am glad the Finance Minister is
present here. 1 have written letters
to him, complaining of a number of
instances in which the depositors have
not got back their money from the
company. The Finance Minister was
good enough to tell me that he has
forwarded it to the Company Law
Administration. But what we get from
the Company Law Administration is
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not extension of time for applying the
provisions, but total power to exempt
them from the operation of section
58A. 1 would say that the provisions
of section 58A should be enforced, the
money of the depositors should be
returned to them, but some time may
be given to the companies. I have no
objection to that. But to say that
blanket power should be assumed by
the Government to extend the time,
as they fee] just in each case, is to
deprive the poor depositor, for whose
benefit section 58A wag introduced,
so that the depositors may get back
their nioney. That is why I have
moved this amendment.

SHRI VAYALAR RAVI. In reply
to the suggestion of Shri Venkatara-
man, the hon. Minister made a funny
statement. The question js who will
decide as to who ig at fault? Suppose
some people have deposited some
money in a company and there is
mismanagement in that company. Who
will decide it? In this case, the Go-
vernment have taken the right to de-
cide who is at fault. Thig provision
gives discretion to the Government
to <how favouritism. That is why we
object to it. We are insisting that
there should be a time limit. It
should not be unlimited.

It is true that in order to protect
the interests of the depositors you can
appoint Government directors. But
even after appointing Government
directors, you are losing control be-
cause the same pattern of functioning
is there, as the same provisions of the
Companies Act continues,

It is true that I have admitted some
mistakes of the previous Govern
ment. That does not mean that all
that we have done is wrong. Like
every human being in the world, the
Congressmen in power might have
made some mistakes. I only appeal
that better wisdom must prevail upon
the hon. Law Minister to accept the
amendments to protect the interests
of the depositors, rather +han the
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interest of a few companies and their
managing directors. That is all 1 have
to say.

SHRI NARENDRA P. NATHWANTI:
Sir, I am trying to draw the atten-
tion of the hon. Minister to the
wordg ‘any hardship’ in the scntence,
i.e, “if the Government considers it
necessary for avoiding any hardship’.
The words ‘any hardship’ would have
as wide a meaning as possible. In
the absence of any limitation on
qualiﬁcation' it would mean every
kind of hardship. I am appealing to
the hon. Minister to accept instead
the words, “any genuine” or ‘‘any
undue hardship”. This will make
the position clear. I know the inten-
tion. The intention is not to treat
every kind of hardship. Whenever a
person has to part with money or he
is discharging a debt, he feels some
kind of hardship. Therefore, I am
suggesting that the word ‘genuine’ or
‘undue’ may be inserted before the
word ‘hardship’ so that such protec-
tion may be there.

SHRI SHANTI BHUSHAN: I need
not make a speech. I will deal with
the points raised very briefly. As an
illustration I gave the instance of
Rs. 1 lakh as donation by each per-
son to Andhra Cyclone relief. It is
not my intention that that kind of
situation has to be equated with the
provision contained in Sec. 58A.
That wag an illustration and an ex-
treme example only. To jllustrate an
argument this is what we sometimes
do, namely, take some extreme exam-
ple, to bring home the argument.
Then a question was asked as to what
will happen to the depositors. So
far as they are concerned, I have
said this earlier, their right against
the company are left completely in
tact. They have all the remedies for
recovering the amount, including
statutory notice and filing winding-up
petition. Therefore, their rights are
very much in tact. They can report
to all those method permissible under
the law. So far as Mr. Vayalar
Ravi's point is concerned, he had
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something to say and he obviously
has tried to say something and I have
also replied to.

My hon. friend Mr. Nathwani has
great experience and he knows that
no order could be made on a non-
genuine hardship and it would not- be
accepted by the court. That ig all
that I have got to say.

MR. CHAIRMAN: I will now put
amendments Nos. 4, 5, 6, and 7 to the
vote of the House,

Amendmentg nos. 4, 5, 6 and 7 were
put and negatived,

MR. CHAIRMAN:
No, 10 Mr. Nathwani.

Amendment

SHRI NARENDRA P. NATHWANI:
I want to withdraw it. I seek leave
to withdraw it.

MR. CHAIRMAN: Has the hon.
Member leave of the House to with-
draw his amendment.

Amendment no. 10 was, by leave,
withdrawn.
MR. CHAIRMAN: Now the ques-

tion 1s:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 5—(Amendment of Section
220)

MR. CHAIRMAN: I now come to
clause 5. There are two amendments
to this clause. Are you moving?

SHRI R. VENKATARAMAN: 1
move:

Page 2, line 133—

ajter ‘Registrar’ insert—

“and be sent to every person
entitled to receive under sec-
tion 219 of this Act” (8)
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SHRI VAYALAR RAVL: I move:

Page 2, line 13,—
after “Registrar” insert—

“and be sent to all persons ¢n-
titled under section 219 of this
Act.” (9)

SHR]I R. VENKATARAMAN: Mr.
Chairman. I will say only a few
words. Of all the arguments which
the hon. Law Minister has advanced.
his case is very weak when he comes
to Clause 5. He himself conceded that
the shareholders have a right to have
copies of the balance sheet and the
profit and loss account. Jle said they
can go and inspect them in the Regis-
trar’'s Office. There, my :imple ques
tion is this. Should the sharcholders.
as part of the company, who have
contributed to the capital be put in
a position of apn outsider to go tc
the Registrar’s Office and inspect the
documents? Is he not entitled under
Sec. 219 of the Companies Act to re-
ceive a copy of these documents be-
fore the annual general meceting?

Then, the Law Minister said that
Clause 2 of Sec. 219 will applv to Sec.
220 also. On that point his interpre-
tation is that even when under Sc¢
220, where an annual general meeting
is not held, there is an obligation cust
on the company to circulate the bal-
ance sheet and the profit and loss
account to the memberg of *he com-
pany. Then, he said that he had not
been called upon to give a legal opi-
nion on this matter. It is g very sim-
ple one. A shareholder of a com-
pany is entitled to reccive the balance
sheet. When an annual general meet-
ing is not held, you compel him to
file the documents with the Registrar
How does it affect the Government if
the company is told or forced to do
that? After all, it is being sent to
the persons entitled under Sec. 219.
You throw in the post boxes the
documents for being given to all the
members as well as those entitled to
receive them under Sec. 219, namely,
the debentures trustees and creditors.
Are  they not entitled to get them?
Why should the Law Minister stick
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to it? It is not a matter of prestige;
there is no a question of serious im-
plication in it. After all, you are go-
ing to extend the same facility which
already exists in 219 under the new
clause which you have brought for-
ward. [ also support it by saying that
you give them to the shareholders of
the company also. I think that this
is a very reasonable amendment and
[ am surprised with all the reason-
ableness which the Law Minister has
put forth in his very able arguments
he is unable to find his way to accept
this. 1 would only appeal to him to
accept my amendment.

SHRI SHANTI BHUSHAN: I would
like to draw the attention of the hon.
Members to sub-section (2) of Sec.
219. The language is very clear. If
somebody rises a difficulty, I think,
the court will meet with that difficulty
because the language is very clear.

“Any member or hoider of the
debenture of the company. whether
he is entitled or not to get the copies
of balance sheet. shall on demand, be
entitled to be furnished  without
any charge ”

..........

Therefore, thig is un-conditional and
I should take it prime facie this itself
creates the right. If it does, it wouid
be wrong to duplicate the provision
when it is not required.

SHRI R. VENKATARAMAN: Sir,
I just want one clarification. 219 re-
lates to the situation in which the
company holds a general meeting and
the Section says that before holding
a general meeting—twenty-one days
before holding the general meeting—
you should circulate to the members
the documents mentioned therein, If
such a document is not circulated and
general meeting is held then Section
219 (2) says you have the right to
receive. Now, read the Section as a
whole. It will relate only to cases
where general meeting is held and not,
perhaps, to cases where 3 general
meeting is not held.
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SHRI SHANTI BHUSHAN: So far
as sub-section (1) is concerned it
upplies to cases where general meet-
ing is held and so far sub-section (2)
is concerned it gives general right
to a member to demand the docu-
ments and thev have t{o be supplied.

MR. CHAIRMAN: 1 :hail pow put
amendments No. 8 and 9 to the vote
of the House.

Amendmients nos. 8 and 9 were put and
negatived,

MR. CHAIRMAN: The question is:

“That Clause 5 stand part of the
Bill.”

The motion was wlopted,
Clause 5 wus added 1o ‘he Bill.
MR. CHAIRMAN: There 1z one
amendment No. 12 op Claure 6 by Dr.

Ramji Singh. He is nol moving. The
question is:

«“That Clause 6 stand part of the
Bill.”

The motion was adopred.
Clause 6 wus added *o the Rill.

MR. CHAIRMAN: There is one am-
endment by Mr. Kapoor on clause 7.
He is not moving. The question is:

“That Clausc 7 stand part of thce
Bill.”

The motion was udopted,

Clause 7 was added {o ihe Bill.

No. of Name of Demand
Demand
1 2
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Clauses 8 and 9 were added to the Bill.

Clause 1, the Enacting Formula and
the Title werc added to the Bill.

SHRI SHANT! BHUSHAN: Sir, I
1 move:

“That the Bill be »sassed.”
MR. CHAIRMAN: The questionv is:

“That the Bill be passed.”

The motion was adopted.

———

17,22 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS— (GENERAL) 1977-78

MR. CHAIRMAN: Now, we take up
discussion and voting on the Supple-
mentary Demands for Granfs in res-
pect of the Budget (Gengra])- for
1977-178,

Motion moved:

“That the respeclive Supplemen-
tary sums not cxcuveding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order papet be granted to the
President out of the Consolidated
Fund of India to cefray the charges
that will come in course of payment
during the year ¢ ling the 31st day
of March, 1978 |- respect of the
following demands cntercd in the
second column thereof—

Demands Nos. 2, 5, 7, 12, 16, 32,
34, 40, 49, 53, 56, 63. 61, 32: 84:
86, 89, 100 and 105.”

Amount of Demand for Grant
submitted to the vote of the House

a
D

MINISTRY OF AGRICULTURE AND IRRIGATION

2 Agriculture

5 Forest

[EVIEE—— S SN Y [ )

Revenue Capital
Rs. Rs.
10,00,00,000 .

1,00,000
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12

16

32

40

49

53
56

63
64

82

84

105

Department of Rural Development

MINISTRY OF CHEMICALS AND FERTILIZERS

Chemicals and Fertilizers Industries

MINISTRY OF COMMERCE
Foreign Trade and Export Production

MINISTRY OF ENERGY
Power Development

MINISTRY OF EXTERNAL AFFAIRS
Ministry of External Affairs . . . .

MINISTRY OF FINANCE
Transfers to State and Unijon Territory Governments

MINISTRY OF HEALTH AND FAMILY WELFARE
Medical and Public Health

MINISTRY OF HOME AFFAIRS

Department of Personnel and Administrative Reforms
Other expenditure of the Ministry of Home AfTairs
MINISTRY OF INDUSTRY

Industries . . .
Village and Small Industrics.

MINISTRY OF SHIPPING AND TRANSPORT
Ports, Lighthouses and Shipping * . . . .

MINISTRY OF STEEL AND MINES
Department of Steel . . . . . .
Mines and Minerals . . . . . .

MINISTRY OF SUPPLY AND REHABILITATION
Department of Rehabilitation

DEPARTMENT OF ATOMIC ENERGY

Atomic Energy Research, Development and Industrial
Projects . . .

DEPARTMENT OF SPACE
Department of Space .

MR. CHAIRMAN: Therc are many
cut motions.

NAN (Coimbatore): I beg to move:

“That the demand for a supple- That
mentary grant of a sum not exceed-
ing Rs. 10,00,00,000 in respect of Rs. 10,
Agriculture be reduced by Rs. 100.” culture

20,00,00,000

25,01,86,000 3,01,89,000

29,00,00,000 189,87,00,000

6,11,01,000 117,80,00,000

5,38,00,000

121,95,00,000

4.29,30,000 87,76,000

10,92,000

2,000

5,00,00,000 20,00,000
4,50,00,000

20,58%,00,000

1,000

12,20,79,000

3,86,00,000

5,00,00,000

56,00,000

[Allocation of relief to cyclone and
flood affected areas from plans/assis.

tance contrary to the request from
SHRIMATI PARVATH] KRISH- concerned States that it be non-

plan assistance. (1)]

the demand for a supplemen-

tary grant of a sum not exceeding

00,00,000 in respect of Agri-
be reduced by Rs. 100.
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[Failure to give adequate assist-
ance to cyclone and flood affected
areas for rehabilitation of victims.
(2)]

That the demand for g supple-
mentary grants of a sum not exceed-
ing Rs. 1,00,000 in respect of Forest
be reduced by Rs. 100.

[Failure to take adequate mea-
sures to protect and develon forest
areas where such measures are re-
quired for prevention of soil ero-
sion (3)]

That the demand for a supple
mentary grant of a sum not exceed-
ing Rs. 20,00,00,000 in respect of
Department of Rural Development
be reduced by Rs. 100.

[Need t« settle without further
delay lo.g standing grievances of
employ:es of Food Corpcration of
India. (4)]

That the demand for a supp:emen-
tarv grant of a sum of not exceeding
Rs. 5,20,00,000 in respect of Industries
be reduced by Rs. 100.

[Continued refusal to entertain thn
requests of small scnle manufactu-
rers of steel products for exemption
from heavy excise dutiers. (5)]

That the demand for a supplemen-
tary grant of z sum not exceeding
Rs. 5,20,00,000 in respect of Indus-
tries be reduced by Rs. 100.

[Continued refusal to entertain re-
quests of hosiery manufacturers for
relief from high rate of general ex-
cuse duty, (6)]

SHRI P. K. DEO (Kalahandi): 1 beg
to move: —

That the demand for a suppler.:on-
tary grant of a sum nof excee 'ing
Rs 10,00,00,000 in respact of Agticul
ture be reduced by Rs. 100.

[Acute flood situation in Orissa in
last September. (7)]

That the demand for a supplemen-
tary grant of a sum not exceeding
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Rs. 10,00,00,000 in respect of Agri-
culture be reduced by Rs. 100.

[Man-made flood in Xalahandi
District by the bursting of the in-
complete Pipalnala Dam where rain
water was impounded. (8)]

That the demand for a supplemen-
tary grant of a sum not eXceeding

Rs. 1,00,000 in respect of Forest be
reduced by Rs. 100.

[Working of the State Forest Dec-
velopment Corporation in Orissa and
large scale denudation of forest
in Kalahandi District by contractors.
M1

That the demand for a supplemen-
tary grant of a sum not exceeding
Rs. 123,91,01,000 in respect of Power
Development be reduced by Rs. 100.

[Desirability of expediting the
construction of the Indravati Pro-
ject and reassessing the Hydro-elec-
tric power potential in the country.

(10)]

SHRI K. SURYANARAYANA
(Eluru): Mr. Chairman, while sup-
porting the demands for grants, I
want to make a few observations about
the lack of adequate and vroper fin-
ancial assistance to the victims of
cyclone affected areas in Andhra Pra-
desh.

[SHRI M. SATYANARAYAN RAO in the
Chair]}

The House is aware of the calamitv
that befell the country. esperially the
Andhra Pradesh, on 19th of last month
and the colossal loss that we had to
suffer because of that. The Govern-
ment of India had sent a study team
of 8 Members and it is ¢xpected to
send its report shortly. The Govern-
ment of India should come to the res-
cue of the Andhra Government. Un-
fortunately, T do not know, the assis-
tance that they have given comes only
to Rs. 75.13 crores. The Government
of Andhra Pradesh have estimated that
relief measures would cost Rs, 216.18
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crores but the Government of India
had given only Rs. 75 crores. The
Andhra Pradesh Government have
distributed already nearly Rs. 10 cro-
res for some purposes. There is loss
of cattle to the extent cf 23 crores,
sheep 75 lakhs, poultrv worth one
crore, pigs worth Rs. 2.50 crores; loss
of houses or damage to houses 63.85
Food and cloth to the people

crores.
who were victims is estimated at
44.40 crores. They have so far given
about 2.40 crores. [Protection of

cattle is Rs. 0.35 crores. On social
welfare they have already spent 40
lakhs. On rehabilitation assistance to
fishermen and artisans 8.10 erores. On
assistance to agriculturists they estima-
ted 3411 crores. On restoration of}
government buildings, public buildings,
roads, bridges, port faci'ities in coas-
tal areas, repairs to major and me-
dium irrigation thev estimated 5.50
crores, vestoration of electrical instal-g

lations 10 crores and so on. That is
all estimated at 216 crores. This is
heyond the capacity of the Andhra {

Government. Unless vou provide 216
crores now, the entire orea would be_
2ffected, especially these two or three
district. would find it difficult to sur-,
vive. Aftr~ Prime Minister visited
that plac~ people expected that things
would rove cuickly. He told us
frankly there *hat money was not a
problem; he told us that we should
go and inspect and see all the facts,
and he assured us that Government
of India would come to their help.
The total loss is estimated at 1000
erores—that i the tota! damage cau-
sed to public and private wroperty. This
is the worst in this century and Andhra
alone cannot bear it, The entire coun-
trv must come to its rescue. The Fin-
ance Minister is also here. FEverv-
where there is insurance for indus-
try. Industrv is being financed al-
mast cent per cent b banks and pub-
lic institutions. But we, agriculturists,
nut our own hard-earned money.
Fo- development and production they
are giving loans. But for industry.
the entire capital is provided by you
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and there is insurance also. When
they suffer losses due to cyclone or
other reasons, they get back their
money ceni{ per cent. Qf course, un-
fortunately some industrialists, with-
out expecting cyclones, did not insure.

As T said, it is beyond the State
Government’s capacity to meet the sit-
uation. Several times members have
expressed sympathy. Not only this
country, but other countries also are
giving assistance. The collectors have
been given all the powers and 1he
expenditure actually incurred by the
collectors now is Rs. 10 crores. Every
hut dweller is being given Rs. 150
to Rs. 400. If there is loss of cattle,
Rs. 1000 are given as grant for a Buf-
falo. In this matter, there is no ques-
tion of big or small farmer. All are
equal The Agricultural Commission
has given the figure that those holding
10 acres and above constitute only 4
per cent of the total holdings and the
area operated by them is 30.5 per cent,
i.e. more than one-fourth, but their
population is only 4 per cent. Sir, I
was staying there for ten days and
studying the situation. The farmers
are very much depressed. Big farmers
have no capital. Already they have
borrowed a lot and no bank is coming
to their rescue. Reserve Bank, land
mortgage banks etc. are simply plan-
ning but no help has come from them
yvet. I request that there should be a
moratorium for three or four years
and also interest-free loans should
be given for production. Otherwise,
the economy will suffer. Future pro-
duction of foodgrains will suffer. Al
we need is financial assistance for re-
claiming the land and producing food-
grains. You please take up the res-
ponsibility of reclaiming the saline
land and the sanded land. There are
four feet of sand on sugarcane fields.
All the crops have been damaged and
the farmers are being neglected now.
Of course, we are very grateful for
the assistance that has been given—
Rs. 150 for building huts, Rs. 500 for
the goldsmiths, carpenters. barbers.
washermen and others. We do not
want any subsidv. Farmers with 1 or
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2 acres of land may be given sub-
sidy. But for those owning 5 acres
and above, there must be interest-free
loans. That is the only request we
are making to the Government of
India. That is the immediate neces-
sity. The second crop will have to
be raised and want 200 lakh tonnes
of fertilisers on loan. ‘The Ancahra
Government has no noney io give
even as loan. So, the State Govern-
ment has sent a memorandumn and
other details to the Central Govern-
ment. The Central Govce:ain.ont should
immediately come io (he rescue cf
the Andhra people. There is no usc
of lip sympathy. Our peopie are laugh-
ing at us. The Prime Minister had
been there¢ 1 do not want to blame
anybody. Ordinary people think so.
There is a competition among  peopie
for going there. The point js, how
best can we help the affected  peo-
ple—whether it is help from the Gov-
ernment of India, or from the Gov-
ernment of Andhra Pradesh. Pecple
don’t think in terms of the Janata
government, or the Congress govern-
ment. The present government in
Andhra Pradesh may be there, or may
not be there. Thc¢ Prime Minister and
many other Ministers have said that
agriculturists should be given priority.
There is a provision now for spend-
ing Rs 15,000 crores on irrigation plans.
For whose benefit will it be? Only
for the benefit of agriculturists. These
seriousness of the problems of the
agriculturists in  Andhra should
also be considered in such a manner.

We know how much money has been
spent in Nagarjunasagar. We have
spent beyond our limit. It should now
be taken over by the Centre. The
Ganga-Kaveri project shouid also be
considered immediately. Financial as-
sistance may be obtalned from the
World Bank and other international
bodies.

Once again I request the TFinance
Minister to keep in mind the serious
plight of the Agriculturists and to
grant them interest-free loans to the
extent of Rs. 1000/~ or Rs. 1500/~ each.
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All the commercial crops in the Gun-
tur district have been destroyed. Even
people having 20 acreg or 100 acres
do not have food. Some of them may
have food, but they have no capacity
for future production. Apart from rice
mills, there is only one rural industry
in the villages, viz. sugar mill. We
are giving some relief to tha factories
by way of reduction in excise duty.
We do not object to it; we are happy
about it. But the grower is no. get-
ling anylihing from it. The percent-
age of recovery was not fixed earlier.
‘Ilhe recovery basis now is Rs. 8.50
per quintal, with a premium of 10
paise per quintal for recovery of 0.1
per cent additional recovery. All the
sugarcane crops have fallen down.
We have lost them in 4 or 5 districts.
Governmeni should come to their res-
cue,. There was a report by the
Marathe Committee. Governmeoents
are not giving any attention to its
recommenations. The previous Govern-
ment had not given due consideration
{0 it. You are showing special con-
sideration to sick mills and other sick
industries. You should now treat the
agriculturist in Andhra Pradesh also
as you treat a sick industry, ie. es-
pecially in the 4 districts of Andhra
Pradesh affected by c¢yclon. and tidal
waves.

Lastly about the sugar industry. I
happen to be the president of one co-
operative. Theie was a committee and
one Mr. Sampath had recommended
certain things. In 1975, taking into
consideration the cost of production,
they have miscalculateq everything.
One Shrij Sampath was entrusted with
this work. He recommmended that
this concession may be given even to
those who have constructed sugar fac-
torie. with lesser cost. I have given a
representation against this to the
Agriculture Ministry.

The sugar industry has four hus-
bands-—the Department of Co-opera-
tives, Ministiriegs of Agriculture, In-
dustry and Finance. Yet, nobody is
willing to hear their problems, even
though the Finance Minister is a re-
tired ICS officer, h¢ comes from -
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agricultural family and he knows the

needs and problems of the agricultu-’

rists, including that of the sugarcane
growers.

I have taken up this question with
ihe Andhra Pradesh Government tnat
iney are giving concession to those who
have constructed faciories with lcsser
cost. At the same time, we are penali-
sed and not given any concession, be-
cause Shri Sampth has secommended
like that. He is a retired IAS otficer,
who does not know anything about
sugarcane. Yet, he is appvinied the
Sugar Adviser. I do not know why
they are allowing such things.

We in our general body mceting pass-
ed a resolution that unless the Govern-
ment come to the rescue of ithe co-
operative sugar factories, they are go-
ing to liquidate them. What is the
alternative? I have invested Rs. 10,000
out of which Rs. 6,000 wasg borrowed
from a bank. Now the bank has
given me notice. I am not able to
repay it because the co-opertive has
no profit and is not declaring any
dividend. On the other hand, if it had
been a joint stock company, we would
have been able to dispose of our shares
in the stock exchange.

Finally, I would say that sugar co-
operatives should be given interest-
free loans. Sick industries in this sec-

tor should be helped. There should

also be provision for insurance.

In the end, I thank you, Sir, for
giving me this opportunity.

ot g s Rl (§19T) ¢
gwafa #AgRT, I & A ATAAE
faq way waew A wegaH g K
IIFT GHET ®L7 & fog @ T gun

g

gvTafe wgrea, gow ww  fe
W Tgd g At & aAw fE
%, & ©wdifow gfiz ¥ goere Fark
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F QR FraR q FT W G Y
afr gt ax ifas feafy 71 @@ .
g W& w7 ¥ mwal ¥ afe @,
IMF FIX A gAA A1 wrEuE
2 fr wEars @y Qe oo, gER
B Q0 aig YEww A @y #
TF SIEIT  WIGHT IqT § 1 qTATL
q FRIFTAATMAT LI TATE | &
A TAFT @ voy fwe) wia a7 $ faan
at # s oww@m g fE oW
A F07 § for & TeT g1 FT THL
X TE TFC FT UF Wiad ax f@aEr
T HOT WrE ag fHa1 a1 G F
9 QT eqaeqr gy =nfgy o fawd
JUMEATHT  F1 9g S ITeed HUE
AT 1 FE AR Gg WG IqAeN

T T W gt WY 9% 9wy
FL & w1 § 7w q@ s femn
2 Tawr dar gwrE g Aifqat
X Al qeAr g, IgF  mrEw qT WY
9TAT § WIT TAFT 19 ST W B
ot AT AR g AWi S I AT
F AT FAT qEATE | WA A
gawy § & ag o seamagis faota
a1 &1 3 qFT w1 Ao sewt gy
an =fgu g1 e favrg fert m@n
a1 @1 9 favia &y swifafa o
Tifgr ot 1 fawr et o sfames &
g FTEA E | 59 wEre &1 fAud
¥ FT N afaw ST A AT § A
W IR § A S § v
g WL WEST AT TG g | TaAT &Y
TG I QIUTOT FT AT H9eAT €Y
e yagarg WrAg g€ &1 W@
e e femies & FTmu £ 9T fow
TFTT ¥ wIO¥ @ ur a fwa
IAHY @A q qgw v ot frar §
o wg i w7 Afe o awre
N g gwwm @ g gy g
W g wifgg wife &t o gw 9
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AqEqT FHT TE F | 3G IR
M e WT FI § I swifafa
&1 esgaeqr € gAY =rfEm

FIIET ®9AT A9 FT A F@AT &
fom &1 w1§ aga sarRT Swwr AEY
AT} WIT IW qH W ATTHT AT
g afgo 1 # @ A o 3w
HIH | IHEGF Y AT HEAT § AR
WIT ATHT LATA WTHIGT FIAT FAEAT
1 ZWTY YR H AANT qATH FAT?
weordt TH @Ra g\ TH 97 qTRIT
T {IA 19 IV FIT @ FI4T & |
1971 & ATCL & 1% ¥ AW "N
9| AT AATATT T 97 T ATA TAAT
9T @9 FAT W VET 2 | AIEIT
A IFE ATT /AT aF §% g ag}

fear 21 zawr adrem @z & i85

sfaad z7FT 97 gEry AR 99 9TAT
TEAT &, IF QT AA 917 Fr8 AfqaT
qF BT WA § | WEAT FATET Eq
q IFETYAATT FY 2gIEdT 1AM AT 37
ETAT a9 AFAT § W7 ZAL TR
FEILFHET 90 FT g1 gFAar g1 wfq-
Fq TZ 9T gH HIF FwF 47 (AT
21 "AvEIT & w1 afves qar # 3AFT
wrenat # fR ST A & 3 arfgears
arfqR 9t AR | mgAv @Y s
ar Foel wiAed 39 97 @ F93 F
FAT 0 A7 H 27 A FIUT T F7
frar srz A% gAEr et # frm
S0 AT ag A1 T AW W F1@H F7AT
qzaqr 2 qZ AT AEFAT T | AT AF
IY TF  FT FIET ZA A7) fAwrAT
AT FAFT AAVAT g€ & o eud H gm
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FTH AT FUIY 5qqT 29 GF T q
qd AT TEFI W qAW WY ITHT
2985——12
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Y ®F O oWig q@rH #7 syEedy
FL

SHRI P. K. DEO (Kalahandi): I
share the concern of ‘he nation at
the national calamity which befell
Andhra Pradesh, and on which there
has been a full-dress debate a few
days ago. I do not want to speak on
that subject on which much has been
said, and shall confine ry observa-
tions to some of the Supplementary
Demands that have come before us.

Demand No. 2 refers to floods and
the various measures that the Central
Government is taking such as grant-
in-aid in the shape of wheat to the
various States to the tune of £0,000 ton-
nes This will go a long way to help
those areas which have been affected
by floods. Though this paragraph does
not mention my State, Ovissa, and re-
fers only to Assam and West Bengal,
I know very well that a Central high
power team visited my State  when
there were floods there in September.
I sent a telegram to Shri Surjit Singh
Barnala, the Minister of Agriculture
and Irrigation, and he was very kind
enough to send a central team which
made an on-the-spot study of the flood
situation in Orissa and, more parti-
cularly, in my district of Kalahandi.

These Supplementary Domands also
suggest a supplementary uppropriation
of a short-term loan to the tune of Rs.
25 crores in addition to Rs. 75 crores
which had becn budgeted Tor this year.
So far as the flood situalion in Orissa
is concerned, the State Government of
Orissa prepurgd a memorandum on the
floods in Orissa. in 1977, ond sub-
mitted it to the Central Government
for a Central assistance to the tune
Rs. 18 crores. Now, it has been in-
creased to Rs. 25 crores. If you will
kindly 2o through this report, you
will find a very peculiar fcature. The
Kalahandi district which has never
been a flood-affected district which
is located in the hilly area has been
the worst affected district by the cloud
bursts which took place on 9th, 10th
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and 11th September, 1977. There has
been a rainfall of more than 11 in-
ches. It created an unprecedented
flood causing a lot of damage to life,
both human bcings and cattle, and to
property. If you see the casualty list,
you will find that the estimated value
of houses damag~d in the Kalahanai
district tops the list of ali the districts
affected by the flood of 1977. So far
as the paddy and sugarcane jields af-
fected by the flood arc concerned.
again, the Kalahandi district tops the
list. Thousands of acres have teen
affected by thj: flood.

We expericieed the last flood in 1067
whe; there was a rainfall of 13 inches
in one night. But the magnitude of
the dam~ e was not so rmuch 10 years
ago ax it has havopened this time.
It is ba2cau e there has been a con-
tinuous denudaiion of foreste in the
catchment arcas of the various rivers.
If you study the topography cof the
Kalahandi district, yvou will find that
in scuth Kalahandi, the four major
river systcms have their beginning
there. They originate from there.
The rivers are: Vansadhara, Nagar-
vali. Indravati, and Hati which is the
main tributary of the Tel river. The
Tel river itzelf arises from very close
to that point. In the zecond Lok
Subha, Sardar Swaran Singh was the
Minister of Agriculture. T brought
tn his notice that  that atl least the
catchment  areas of the Tal river
should nnt be disturbed and thev
should not ke denuded of forests. But
io our misfortune, al] the forests were
completelv  cleared and bull-dozed.
The entire Dandakurnaya area wac
denuted of forests beocause new lands
had to be created for the East Ben-
gal refugecs for their rehabilitntion
there. As a result, on those hilly
tracts where the gredient is very
steep, herause there are no forests, all
the rainfal] that falls rushes through
and all the devastation takes place in
a matter of a day or two. That has
been the experience this year. In
Demand No. 5 on forests, 3 very good
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suggestion hag been made. An Indian
Ingtitute of Forest Management is go-
ing to be started in collaboration with
the Indian Institute of Management,
Ahmedabad, for which the Swedish
International Development Agency is
likely to make a substantial sum
avuailable, The personnel who would
be trained there wili man the opera-
tions of the State Forest Development
Corporations jn the various States. It
5 a very good suggestion. [ hope that
the forest operations will be done
now in a scientific way; the working
plan in respect of forests will be
executed in a scientific way and there
will be no indiscriminate felling of
forest trees. There was a pious Re-
solution  brought by the previous
Orissu Government in the course of
the last two years that henceforth
they would put an end to forest
operations by contractors and they
would not auction forests. But in the
last. minute, because of the intivence
of puwerful contractors. the resolu-
tion was given a go-bye and forests
were put under auction. The unscru-
pulous contraclorse {o make profils
zo on felling trees indi-criminately
and the petty forest officials arc sub-
jected to all kinds of bribe and cor-
ruption.  Thus, we lose our national
wealth. It takes a hundreq "ears: for
a trec to mature, but it hardly takes
ten or fifteen minutey to cut down a
ree. Ko, artificial  decert oonditions
are being created there and :0il ero-
sion follows.

I would be failing in my duty,
while disetssing the floods if 1T do nat
bring to the notice of the Govern-
ment of India certain discrenancies
which have not been pointed ~ut in
this memorandum to the Agriculture
Minister. Shri Barnata. rcoording
Pipalnala Minor Irrigation FProject.
Thi« js a small minor irrigation pro-
ject. and even though there wcre
lower ienders received. *he contract
was given to a blue-eyed contractor
of the previous Government—Shri
Ramavatar Agarwal. There was a
h-~!f-anhour discussion in the last
Session. He owed nearly Rs. 68
lakhs to the Government of Orissa
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and to the Food Corporation of India.
He did a very bad job in the Pipal
nala Project. The main dam was yet
to be completed another 14 fect high.
Before the completion of the dam, the
rain water was impounded and when
there was a cloud-burst, the main
Pipainala dam burst. As g result
aan-made lood  thousands of acreg of
iand were sand-cast. Bhawanipatna,
the district headquarters, was jnun-
dated. Several houses collapsed and
meny lives were lost-—hoth cettle and
human beings. All the approach
road:s 1o Bhavanipatnz were cur off;
all the bridges were washed away—
cutling off the district hcadguarters
from outside world. ...

MR. CHAIRMAN:
conclude.

Please try to

SHRI . K. DEO: 1 will finish in
three or four minutes.

MR. CHAIRMAN: You have gl-
ready taken ten minutes. Pleage try
conciude now.

18 hrs.

SHRI . K. DEQ:  Lastlv, 1 would
ke to highlight the jmportance of
the Upper Indravati Project. This is
a multi-purpose project which has-
hoen recently cleared hy the Tochni-
val Advisory Body ¢f the Planning
Commis~ion and it is going to be ip-
cluded in  the Sixth Plan. But 1
doubt if the resources of the Orissa
Government can accommodate it in
the Orissay Plan. I suggested that it
*hould be split up and the power por-
tion should be taken up by the Cen-
tral Government: the Natignal Hydro-
Electric Corporation of India can take
it up. It js going to cost Rs. 142
crores  and it would generate 600
megawalt of hydro power at a very
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cheap rate. The irrigation part of
this project, which would cost Rs. 78
crores and will irrigate 5 lakh acres
of chromicaliy drought affected area
may be taken up by the Orissa Go-
verrment and could be spread over
five years, Further, there should be
some time-limit to complete this pro-
ject, otherwise the cost will further
eccalate and it would be beyond our
capacity.

MR. CHAIRMAN: Please conclude
now. You may supply all other facts
to the Minister and he will reply to-
morrow and will take those facts into
account.

SHRI P. K. DEO: Sir. I have
made certain specific suggestions and
I would like to get specific answers
tn these points

MER. CHAIRMAN: Mr. Alagesan.

SHRI O. V. ALAGESAN (Arko-
nam): Mr. Chairman, Sir,....

MR. CHAIRMAN: You may con:
tinue tomorrow,

PUSINESS ADVISORY COMMITTEE
TENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1 beg
to present the Tenth Report of the
Business Advisory Committee.

18.02 hrs.

The Lok Sabha adjourned till Eleven
of the Clock on Wednesday, Decem-
ber 14, 1977/Agrahayang 23, 1899
(Saka).





